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LOK SABHA DEBATES

LOK SABHA

Thursday, November 14, 1968/Kartika
23, 1890 (Saka)
The Lok Sabha met at Eleven of the
Clock.
[MR. SPEAKER in the Chair]

‘ORAL ANSWERS TO QUESTIONS
I NRA | gu N feafq
T

91, it TW Tyeq faardt
ot o T Wi

7 QU aq $fe F47 77 TN A
Far w40 fF

(F) 97 930 F 39 97 & am
1 T AG 7 qwifaq g0 g T 39%
qfromeaey  fFaa afqms w39 qc
g%

(&) sa 7Ny =afmal #1 oz
gaE % f9a FmmagaE 9y 0 8
HiT

() Fav AT AT R F AR
T s @ ey ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
‘CULTURE, OOMMUNITY DEVE-
LOPMENT AND OOOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Drought conditions exist in the follow-
ing districts of U.P. :

Banda

Varanasi
Mirzapur
Jaunpur
Ghazipur
Azamgarh
Pratapgarh and
Allahabad

The damage to crops varies from 18 to
100% in the various areas.

(b) The State Government have
placed at the disposal of local officers a
sum of Rs. 38,84,300 for gratuitous
relief and Rs, 88,00,000 for distress tac-
cavi. More funds will be allotted as
and when required.

(¢) No special concessions are pro-
posed in respect of private tube-wells in
the drought affected areas but targets
for energization of private tube-wells
have been increased. The farmers can
also get loans for sinking tube-wells
from Land Mortgage Banks, Agricul-
tural Rcfinance Corporation and the
Agro-Industries Corporation.

ft T Twreq fawmdl : eTe AR,
# WY "ERT & Ay A § fw fora
faa} & Sgiv am fac g gad oA
AFITH fFad zqads 70 §, AT ¥
frat ggaas w77 @ § A7 feaa
TR E N A a= e g § fraFraor
gagg?

SHRI ANNASAHIB SHINDE : 1
have with me only the State-wise figures;
not the district-wise figures. But may ‘1
submit for the information of the hon.
Member that UP is onc of the States in
India where the number of tube-wells
sunk every year is the largest in the
country and the State Government has
a very good tube-well organisation which
takes care of the sinking of tube-wells
in UP.

SHRI RAM SWARUP VIDYARTHI:
Sir, my question was very specific. I
wanted to know how many tube-wels
were sunk in those districts.

MR. SPEAKER : He has said that
he does not have the details with him.
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SHRI ANNASAHIB SHINDE : If
he gives notice, I can supply the infor-
mation.

it T T faemdt : sreger AR,
w7 JRAT ¥ Tl o AT
¢ foa® qrary & qTEHEA 1 FEA1 8
f agr 7 wfaer o 1 sraTg W R,
F AT AT g SE% Seam # fag
NIATF A7HC T 47 fFHar I q@T 9
ot 7@ A7 grad qwv g g ? foey
7 aqt #, a7 DA F 39 qrdy
FT AW FW F fau avwr 7 -
Far wa= fwo § A7 Far AvEwoEA
7z 71 9% favarm faen awat g f¥ aaw
a7 FHA TGA4Z &, I8 HIF T T
| 2 g7 THEgTel F| 29 w7 3707 7 frer
4 qIET FY TATAT & FIC T THEATHA]
1 Brear & 7
SHRI ANNASAHIB SHINDE : In the
current year alone the U.P. Government
have an ambitious programme of having
570 tube-wells, 80,000 open wells,
90,000 boring wells, installing about
25,000 electric pumps and 20,000 pri-
vate wells. When such an ambitious
programme is there, I do not know why
the hon. Member should be dissatisfied
with it. If he has any suggestions to

make for the improvement of the prog-
ramme, he can do so.

SHRI RAM SWARUP VIDYARTHI:
Now he has given the definite number
of tubewells sunk.

MR. SPEAKER : So you watch and
see whether they do it or not.

SHRI RAM SWARUP VIDYARTHI:
He should know how many of them are
in working order. He must have that
information. 1 seek your protection.

MR. SPEAKER : If he had got it,
he would have given it. He says that
he wants notice.

it wTRER T ¢ et AREd,
A= 7 et farer . gAY oAt A
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IqA IAT N2W w7 qErta o frdw
& ¥ wgwifaw gar §, 39 qatew &«
# form & fog, fadess faans &
Ffaarit av sfus 7 3 % fau fog
92T FANNT FT €T 1 TE 9V, Forawy.
FeE it T FY 1o @Y 1 oY, IF AR
TG T Y g Y e foe e
T ¥ FEAE OF D TE | F@v
AR aaR fF g2 wat w39 foae
#1 G @17 & A1 F77 77 fams Fvm
FTIENE aTfE IAT RN F IF At
&a #, 7t i Fmare T At qa
T TET &, TT ANEAT ¥ AAAE BT
s ?

SHRI ANNASAHIB SHINDE : I
have already enumerated the various
steps that are being taken in order to
provide relief to the drought-affected
areas. If the hon. Member wants infor-
mation about the Patel Commission, I
must have adequate notice so that I can

get the information from the State Gov-
ernment.

=t smew wx fag : ¥ 70 AERT
g ST AvzAr £ g faet F fasr
AART A AT FT KW F AT
g gz W1 AT £ 7 afe gz 1 oy
& a1 famy ?

SHRI ANNASAHIB SHINDE : At
the moment no subsidy is given for sink-
ing of private tubewells but to small
cultivators, whose holdings are below
ten acres, some element of subsidy is

provided.
st sew fagrd wodd ;s
#gIeg, 7Y wgey | fa foeii o am
fam g o9 T Aam A 1 F
wtst #r wfgfafy g, wizr F o v &
TaT g AT 7@t 9% At Y 7 @€y
g § | & S e g i f s
9T qg AHAFTY THEST FT ME B, TAF
vt foat F1 FwEm a4 qE R

T g’
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gELaa g g fv gEmeET dai |
SN ZIE4T 1 § T Z4qIT 31F aLE &
FTHFL MTAI T ISE 9% fov &
T fear sw, g9 FFEeg F TRT A
#71 fasiy Faw o0 § 7

SHRI ANNASAHIB SHINDE : We
had transmitted this question to the
State Government and on the basis of
‘the report of the State Government I
have mentioned the names of the dis-
tricts. I shall again request the State
Government to find out whether there
'has been some area affected in the parti-
cular district which the hon. Member
has mentioned.

About the energisation of tubewells, it
is true that if we sink tubewells and do
not operate them, it is naturally an in-
fructuous expenditure. This has been
cngaging the attention of my Ministry
and wc have been drawing the attention
of the State Government to the need
that this should be given the first priority.
If the hon. Mcmber has any particular
arca in mind, I am prepared to draw
the attention of the State Government
for energising tubewells in that particular
area.

Y s TAg : 347 weAY HEIRT GG
fx s A wger § fredr v A
At zagIm MU AT E |
SHRI ANNASAHIB SHINDE : It
‘would be very difficult for me to answer
about particular districts.
st fowr weer & ;. seme WEIRY,
w1 1 A foq foe) & anr fag € 94
a5 & farar sterer WY € SfE qamaes
TEE | BATEE FT & AFLAATE,
gt 97 A OF-AG TITTF oA W
ITF N A @ g, T qtgw D
374 A FUFTITEY 76 F7 78 ¢ |
zIfag & WEFTF dqw wEar fF T8
qv SATEI § SART AN wm
F7IfF 9g AT FEHET THFi 1
SHRI ANNASAHIB SHINDE : 1

thave nothing to add to what I have al-
ready said.
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Y g W WOATT © T AT A
TA0AT fF FiEaHT Y IqT_T AWM
¥ fao = faar st qwar & AfEw F
w AT qRIRA § AT Aear g
37T eAH g a1 ML E B £ 0AFTHT
FTi & i fear N § 9q 399 T7 (@
fam smar g fr qu & qaay #7a
Al T X Ia«T A faar wAr )
YA ATHT F LIS qg AT NEF
f¥ fwaqw ¥ Amw aga an foaed
AETE, 91 ag VST F AIAAT AT
qE F AEATFY 7

SHRI ANNASAHIB SHINDE : I
do not think that is the correct informa-
tion. In fact, now institutional finance
is being provided on a more liberal scale
for agricultural relief. There is the
Land Development Bank,, Agro Indus-
tries Corporation and we are even en-
couraging other banks to make liberal
advances of mid-term loans for tube-
wells,

it JOR W WO : T (%! fTFwa dar
F77 § 3% o7 |

it wfer T qar s T o faat
Fi w faar € 9 7 afqar o am gz
T &1 781 F forg da @ AT AvEE g
S0 AT & AaAT WERT ¥ 34 Fi AW TGN
foar€ | 3q ofvar F ar gar a3 gar
g1

TN AR : I WG

SHRI ANNASAHIB SHINDE : May
I say that therc was some failure of
rains by the end of August and early
September but, thereafter, in many parts
of U.P. there were widespread rains
and the position has improved consider-
ably ?

SHRI S. M. SOLANKI : May I
know from the hon. Minister whether
some areas in U.P. are affected by floods
and whether, side by side, it is known to
the Government that some areas of
Gujarat are also affected....
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MR. SPEAKER : This is about U.P.
Next Question.

AT § Ay § v | fafo iy W
© W feR s WA

94. oft fawfa faw . 717 W
way gfw w4t ag @@ T FO Fa

(%) =ar g 7= & f& foww 8-
WA 7 AAT A w1 DAY
e & 7 gwre faer (fagr)
7 feg amr s @ E:

(=) =arag o= & fr fagrz @i
afrq I & fafws st 9 gg =T
q G AT TEE A

() afz g, a1 z7 qvaq 9 FET
FviT F1 Fq1 wfafwar § ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :
(a) and (b). Yes, Sir; some quantity
of sugar of Russian, Czechoslovakian
and Polish origin has been seized while
being smuggled into Champaran district
of Bihar from Nepal. It is not known
whether this sugar has been carried to
West Bengal, But some smuggled sugar
of Russian and other third country ori-
gins has also been seized in other parts
of the State of Bihar.

(c). The Central Excise authorities
have intensified the preventive patrolling
and mobile checks and the officers post-
ed at the border check posts have been
alerted to be vigilant.

ot favfa faw @ 29 79 & Ao
FAR ATEAY 37 AT A AT g &
N7 ¥ T F TR oTuT
FAR qF G I AW TF HI 92T
T 9§ v § | W sfar sama
Y ufvar § #9337 § ) s 9
T g fawmr A qg fEamt &
TH F[ AW G T HR A RO AR
TR AW 97 AR | § AT A1
g & Far avwr framt & for F o=
FYE I FTAT g § 7 oy a%
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ATET & A TFIAN §, § favaTw &
AT FAAAT AEAT E, T FeqWW ZTE |
T RAT TvEE 0E A =y I
wrg?

SHRI ANNASAHIB SHINDE : I
can only say that everything cannot be:
hundred per cent foolproof. But I have
alrecady submitted that we are taking
steps so that border checks are intensi-
fied more. I think, with the improve-
ment of sugar production in the country
itself, this smuggling will not be such a
remuncrative trade in India. This year,
the production is expected to be much
larger than in the last year.

it faeifer foret : F wwaan g fr waY
ST FY TH FY AT ALY & | ST AY =2
wAT ¥ T & 99 F qraA9L ATHIT 2 %o
7 AT AFQE AT AT § Y 4
#7 @ @ wo fFaY fgad £
Tamfeai § 9 & g1 A9Q € | AT AY
T2q 7T 7 98 § 98 g7 I0g AT
@ § tmEw fowdde Fr gfaww
T & Az &Y A fagady £ 1 § JrAr
qreAt g fF AT

FEAR WY : 1T 58 I g4 7

The Minister must put a question in
future and the Members will answer.

st fawfar forer ¢ & stAAr ATEAT
fr =z } QAFA ¥ fqq F7 97
Frarf 77 gy g fe Zav=ar fad o
Qg AT w0 AT gFAET &, AT qATH
2 AT AT ], T ALHIT FOEY ?

SHRI ANNASAHIB SHINDE : The
Central Excisc authorities are cxpected
to look into this and we shall draw the
attention of the Central Excise autheori-
ties to the points which have been raised
by the hon. Member.

»t W AR ¢ faT Al It
F1 AW waT Agieg ¥ foam, sraig =9,
FruAfET A% Qe ag dFT 3w
Fegfaez 3w €, faw 7 v fsft e
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7@ & 1 I H T e & Ag AT
F g T & | R AN § A AAI
M FT FOFT S TAQAT AT E
av Aurw & fT itz 3w Y = I
247 A A1 W F1 AvEY IEE T
WY gY A AG T AT ATATE |
1 1, &9 F7 37 fRay Fvgfaer 3o
Y WY AT § 9T A 9T | DY
BN & | 7 AT AZIT q AT TEATE,
far st 3T9 FT AT FY A AT AN XS
TG ACFQ AT 3 FY e et
a9 I A TeqrfE w7 SHTEEIT
AT | ATqFT qrr o=y I+t sa,
AT FTIT qrA WM K AERT A
AT FIE FEAANT TATE | ITET AT
fera £ qgrd S q@e F 3T
F AT TFY AT T AT TET
A I 97 FFA UF 0 AT ZH
AT | q7HT
SHRI ANNASAHIB SHINDE : I do
not know how the hon. Member gets
this information. In fact, there is noth-
ing which prevents these countries from
selling sugar to private parties else-
where. .... .

MR. SPEAKER : Those parties do
the business......

SHRI ANNASAHIB SHINDE : Yes;
rrivate partiecs do the business. The
sugar which was detected was found to
be of the origin of these countries.

It I AR ¢ AT 7 F(ITA7.

A& AT | T F Y CF WG & I

FT W FIT T 3T AT T AN Z

IFFEAEIED, 7 AT IR T o917
®YE A AArd g 6 ag 99 F7 oA

Y &, a1 97 79 3

MR. SPEAKER : I have understood
the question.

ot WX FANE ¢ g4 draT Far
arfed fr e A w0 ¥ T FHA T
IFMaA NI ITE |
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MR, SPEAKER : Hc has answered
it in this way......

SHRI GEORGE FERNANDES :
The answer is not satisfactory; that is
no answer to my question.

MR. SPEAKER : The point is this.
The Russian Government also sell off-
cially to private parties; there is nothing
secret about it; officially they sell it to
X’ or ‘Y’ or ‘Z’ and those gentlemen are
doing this. This is what he said.

ot W FATY AT & ImErRy

frady & 7 oF FUT 1 IT A dEW
feadr § gz w41, Afar AT SH-
NF AR AT § | 37T A F 3qrqry
SATRT FAT AW § T q7 AT AT
F7Y & 97, AT w7 s T F
A AT E AT fgegaA F A Har
gz 77 fad gu g 1

SHRTI ANNASAHIB SHINDE : 1

object to this. How can we prevent.
(Interruptions).

MR. SPEAKER : That is clear; that

is understood.

7 R KO © H HA AR 7 ST
TH 1A & AT AIFTGT F7AT TEATE
A 99T 7T § AT Fr AT d@TQ
IR FATF T AGH 97 F7 A F T
 ATTAT | GTAG 7 AT AV AT GGT
SETE Z TET ALY AEAT A TF LT
FIAIT | WfAT TEN | vFATET F IHET
F T frr 94 & 1 93 & Teq &Sy
qraTd HAYIH | G F7 AL o0 gFaAT |
T AT F IF TRE F T AT IT T
N Fw3E Ffag 773 N7 TS UF
qm T AFY § | A FAAT AR
f& g 39 % fag o7 wfas F1A T
FT FTIM IS AZY &, #4ifF 7 faw
Y Ffsw AT G0 F AT TFD T
wWE |

SHRI ANNASAHIB SHINDE . 1

have already submitted that I can again
draw the attention of the Central Excise
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Department to this. I am quite sure
that they would tuke action.

st arckver famgy : A9 & S
FERT ST I 7T € ) F qF A7
ar gl & fr ugFAEs snfesv av 9%
T AF § | 1% (97 F99 #) w2-
R F qgg a8 AW TR AT FH FY
IET &, AR AT EETE FT A

. ~

e T/ A qAT Y g F A
a1 § fF TR 7 @R IR § qO
JEHT T a7 #1 § AR gEw
T qF THerT (oot & ;i wwfar
T fArFT AR S AR
TqAr TEfew ®T §E A

g F oo ww =R
Ao @I T AT AT E
fr za & wafas fegmam 1 o7
MEAATE AT AT T agE €

SHRI ANNASAHIB SHINDE : Ac-
cording to” the existing trade relations
with Nepal in the casc of goods pro-
duced in. Nepal and India unless therc
is specific provision in the agreement in
regard to a particular commodity, there
is free movement but in the case of
goods originating from other countries
which are produced neither in Nepal nor
in India, there is a restriction; that is
not allowed to be moved without per-
mission. But the general problem of
smuggling to which the hon. lady Mem-
ber made a reference has been engaging
the attention of the Government and we
are taking steps. I welcome the sugges-
tion of the hon. lady Member.

st arcrdt fegy : & AT
AT A9 2

SHRI HEM BARUA : In view of
the fact that the Indo-Nepalese border
is an open border across which a lot
of smuggling of goods has been going on
for a long time and it has also transpired
that when our President visited Nepal
he bad a discussion about this specific
problem with the Nepalese officials and
leaders including the King himself, may
I*know whether Government have ap-
proached the Nepal Government to put

NOVEMBER 14, 1968
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a check against smuggling across our
border. apart from taking strong mea-
sures against Indians on our border who
are engaged in this sort of smuggling

and damaging the causc of the country?

SHRI ANNASAHIB SHINDE : I
would pass on the hon. Member’s sug-
gestion to the Central Excise Officer at
Patna.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): May I ex-
plain the position ? ......

SHRI KANWAR LAL GUPTA :
Who is the Minister for smuggling ?

SHRI MORARIJI DESAI : If the
hon. Mcember wants to be a candidate
for it we might consider.

it FAT AT AR : A(TF 2T T1 87T
E e
2|

it Wroroon ek ;=W AT 05 TEa
FEE | AMF ITE F 20 |

The question is the relations between
Nepal and India and that is what is
complicating the issue. But we have
taken this matter up with the Nepal
Government and we are trying to sec
what arrangements we can make to scc
that this kind of smuggling is stopped.
There is no question of any goods com-
ing to Nepal from outside being allow-
ed free cntry here, but they come under
the guise of Nepal goods. We have not
got many check-posts on this border be-
cause it is a free transaction between the
two countries. Ultimately we may have
to do that kind of thing. But it invelves
the question of relations between Nepal
and India which must be friendly; that
is agreed to by everybody. Therefore,
we have got to balance the two. That
is all that we have got to do, and we
are at it. That is all that I can say.

SHRI HEM BARUA : We want the
relations with Nepal to be friendly, but
that docs not mean that there should
be encouragement of smuggling. That
should be stopped, and before accusing
the Nepal Government we must adcuse
ourselves, ’
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IMPLEMENTATION OF RECOMMENDA-
TIONS OF WAGE BOARD IN RESPECT
OF NON-JOURNALISTS

+
*95. SHRI R. BARUA :

SHRI B, K. DASCHOW-
DHURY :

SHRI S. P. RAMAMOORTHY:

SHRI C. JANARDHANAN :

SHRI R. R. SINGH DEO :

SHRI HEM BARUA :

SHRI R. K. AMIN :

SHRI VISHWA NATH PAN-
DEY :

SHRI P. VENKATASUB-
BAIAH :

SHRI K. N. PANDEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to refer to the Na-
tional Tribunal the dispute regarding the
implementation of the Wage Board
Award tor Non-Journalists in six News-
papers;

(b) if so, the names of the six news-
papers;

(c) the terms of reference of the Tri-
bunal and the position in regard to other
newspapers;

(d) whether the Wage Board recom-
mendations have been implemented by
the employers;

(e) if so, the percentage therof; and

(f) whether the Wages have been
given to the striking employees for the
period of strike ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) to (f). A Statement is laid on the
Table of the House : '

STATEMENT

(a) to (c). Copies of Orders issued
by Government on the 17th September
1968 and the 7th October 1968 referring

1890 (SAKA) Oral Answers 14

the dispute to adjudication are placed
‘on the Table of the Sabha. [Placed in
Library. See No. LT-2089/68.] The
names of the mnewspapers covered
by the two references and the issues re-
ferred to adjudication, are given in these
orders.

(d) and (e). The strike arising out of
the dispute about non-implementation of
the recommendations of the Wage Board
for Non-Journalists was limited to néws--
papers falling in classes I to ILI only.
So far as the other classes of newspapers .
are concerned, the matter is to be decid-
ed by mutual agreement. The imple-
mentation of the Wage Board’s recom-
mendations is being secured through the
State Governments and they are taking
necessary action in the matter, Detail-
ed information about the progress of im-
plementation is, however, being collected
and it will be laid on the Table of the
Sabha.

(f) Government has no information
whether any of the employers have paid
wages for the strike period.

SHRI R. BARUA : Why is it that
the implementation of the wage board
award is cither sought to be delayed or
is delayed, crecating chain reaction all
around, and why do Government not
take action to sce that the awards arc
implemented soon ? ‘

SHRI HATHI : This was a long
drawn-out dispute between the employers
and the workers. Ultimately by com-
mon agreement on some matters the
matter has been referred to adjudication.
We are taking steps, so far as other wage
board reports are concerned. But in
this particular case there is no dispute
pending, I think, anywhere cxcept thc
one referred to adjudication.

SHRI R. BARUA : In view of the
prolonged negotiations between the em-
ployers and the employees cven after
the wage board award and in view of
the reactions that have come up, may
I know whether Government are think-
ing of setting up any machinery for
quick implementation of the wage board °
awards ?
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SHRI HATHI : As it is, the wage
boards are not statutory, and there is
no provision in law whereby it can be
done. But we have an implementation
machinery which tries to persuade thc
employers to accept.

SHRI B. K. DASCHOWDHURY :
From the statement it is clear that there
are certain difficulties in the matter of
implementation of the wage board
awards, and that is why in its place a
national tribunal has already becn form-
ed. I would like to know from tne hon.
Minister whether the verdict or award
of the national tribunal will be binding
on the employers of newspapers ? I
also find from the statement that the
newspaper workers went on strike on
23rd July. 1968. But we find that there
are two sets of regulations, one¢ issued
the 17th September, 1968 and the oiher
issued on the 7th October, 1968. Under
the 17th September, 1968 order, the
cases of those nmewspapers cxcept the
Times of India, Bombay and Deihi have
been referred to the national tribunal.
May I know why these two sets of orders
have becn issued by Government, one
for the Times of India. Bombay and
Delhi cases and the other tor the cases
of the other newspapers ?

SHRI HATHI : The wholc basis of
this long drawn-out dispute was this
difference. If it were a question of
making the wage board's recommenda-
tions ‘statutory, perhaps it could have
been done. But in The Times of India
there are 700 people who arc not cover-
ed by the recommendations of the non-
journalists wage board. Therefore, cven
if we made it statutory, those people
were not to be included.  Therefore,
those two categories had to be separated,
one where the dispute was with regard
to non-journalists and another where
there was dispute with regard to non-
journalists as well as other people who
were not covered by the wage board, hut
these workers also wanted some relicf.
Therefore, these two diffzrent  orders
were issued.

SHRI B. K. DASCHOWDHURY :
My question has not been answered. I
wanted to know whether the award of
the national tribunal will be binding or
not.
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SHRI HEM BARUA : In view of
the fact that this strike went on for a
very long time, for 59 days, in fact—
and we must congratulate these journa-
lists for maintaining complete peace and
discipline so far as the strike was con-
cerned—may I know what specific steps
the Labour Minister took in the context
of it to bring about a settlement with
the ncwspaper owners. These news-
paper owners are big people who ac-
cording to the wage board report etc.
carn a lot ? They were big people who:
earncd a lot and yet they were not ready
to pay the necessary emoluments to the:
workers. What specific steps did the
Government take, and particularly the
Labour Ministry take to bring these
people into a reasonable frame of mind?

SHRI HATHI : I had a serics of
discussions and was trying to persuadc
them to come to a reasonable settle-
ment.  Ultimately, at one point, the
workers’ representatives themselves  in
the Hindustan Times agreed that 85 per
cent would be full and final settlement.
But there the differcnces in regard to
categorisation and other things came in.
Ultimately, it was thought that while
adjudication would mecan a long-drawn-
out litigation again and uncertainty as
well, we could persuade the employers
that they must pay 75 per cent of the
difference between the present pay and
that recommended by the wage board
and that it would be protected even after
the tribunal’s award. That is to say, if
an cmployec gets Rs. 80 and the wage
board has recommended Rs. 20 cxtra,
then he will get 75 per cent of Rs. 20,
that is Rs. 15 cxtra, that is, he will get
Rs. 95, and this Rs. 95 will not be dis-
turbed cven after the wage tribunal gives
its award. We have tried to bring them
round to that, and now the dispute is
only for the Rs. 5.

SHRI LOBO PRABHU : 1 think it
will be agreed to on all sides that these
industrial disputes should be settled as
soon as possible. It will also be agreed
that we have a very comprehensive law
which we should enforce as completely
as possible.

When this industrial dispute came to
the notice of Government as long ago as
a year, may I know why Government did
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not immediately make a refernce to ad-
judication ? Secondly, what legal autho-
rity did Government have to conduct
negotiations ? What authority did they
have under the Industrial Disputes Act
to conduct negotiations or congiliation
at their level ? There are other stages
such as the stage of the labour officer.
But 1 would like the hon. Minister to
pinpoint the authority under which he
delaycd this referencc by more than a
year.

SHRI HATHI : Thc first question
is why it was not referred to adjudica-
tion. Thc Labour Ministry is interested
in seeing that there is industrial peace;
if it had been referred to adjudication
as such there would not have been peace
because only a portion of the dispute
would have been covered. The other
aspect is that some of the cmployees of
the Times of India group were not
covered by the wage board rccommenda-
tion and they would not have been
covered if the dispute had straightway
been referred to adjudication. That was
one reason.

The other reason was this. The wage
board recommendations arc not statu-
tory. So. they could not be Icgally en-
torced, and legally therc was no power
also. But the Labour Ministrv officers
and cven the Minister can  use their
good offices and bring the parties to-
gether to come to a settlement, and ulti-
mately a settlement was reached = that
they would pay 75 per cent of the diffe-
rence.

st T ;9w A F faqw

AT 9gAT AT 32 & i A-adfaee

W ) gIA Tz fev A% Www F

qEAGZ IIA FIE FEAE TE AT

7z fAsy I 7 AT Fo A FT 01,

AfHA T AR FIAN GENA F7 G

g, 97 97 AXH7 T LT AT W@ A

A 4o F1 AL 3 @IE | F qg MAAT

JrgAT g £ 07 147 7 $B ey

ar F01 FAF FEAW AT FAET TS

FryaiEr A8 w7 0ar ; afk g, av Far
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FMITNEF A AN LT T3
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SHRI D. C. SHARMA : As you

know, recently there was a big strike in
newspapers involving not only journa-
lists but also non-journalists, and owur
hon. Minister say that he used his “good
offices” to bring about some kind of a

.settlement between the journalists and

non-working journalists and the news-
paper owners. May I ask if our Gov-
crnment have become so helpless vis-a-
vis the press barons and press monopo-
lists that they cannot take any effective
action against them except offering their
good offices ?

SHRI HATHI : 1 have  replied to
that while answering Shri Lobo Prabhu’s
question. This is not a statutory re-
commendation and, therefore, no legal
action as such could have been taken.
The second thing that I said was that
it is not a full and final settlement; it
was a settlement up to a point only, that
75 per cent would be given and it would
be protected.

SHRI S. KUNDU : This is an ins-
tance of how the Labour Ministry func-
tions in a casual and cavalier manner, in
the sense that the terms of reference to
the Wagc Board were drawn up in such
a casual and vague manner that after the
reccommendations came, so many lacu-
na¢ were found out. Many aspects,
as to what are the categories which
would be covered by the recommenda-
tions, what types of people would come
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under them—all these were found
faulty. The employers did not accept
the list given by Government. It has
again gone to adjudication. Nobody
knows when it will come from adjudi-
cation and what will happen to the re-
commendations. In the circumstances,
will the Minister give a categorical as-
surance that soon after the adjudicator’s
award is received it would be imple-
mented within a month ?

SHRI HATHI : As for the first part
that the Labour Ministry is working in
a casual manner because so many cate-
gories of people were left uncovered.
there are hundreds of categories of
workers in the newspaper industry. That
is exactly thc reason why the represen-
tatives of the workers are also on the
Wage Board. If some categories were
left uncovered, they should have drawn

attention to it. It is not for the Labour
Ministry to do it.

SHRI S. KUNDU : Do not takc
shelter under that.

SHRI HATHI : For example,

mechanics are there. They are given a
certain type of job and are included in
that category. In these wage boards,
this is not a new thing in regard to
categorisation. Perhaps the hon. Mem-
ber has no experience of how categori-
sation is done. They have been grouped
together. It can be said, ‘No, this man
is not a clerk; he is an accountant’.
Now, a clerk may also be doing the
work of an accountant. So this cate-
gorisation is not a new process.

So far as implementation is concern-
ed, we have said that this protection
will continue till the award becomes en-
forcible, that is, if they decide to go in
appeal, till it is decided.

SHRI SHIVALJ RAO S. DESH-
MUKH : How do Government pro-
pose to allay fears that by this action,
Government have set at nought and
made a laughing stock of the whole
sanctity of Wage Boards, because if at
all a Wage Board were to inquire as to
what should be the plausible ways of
settling the matter, and if again that
were to be put at the mercy of the em-

NOVEMBER 14, 1968

Oral Answers 20

ployers as to whether the recommenda-
tions can be implemented or not, under
the so-called lacuna of legal authority,
do the Government propose to enact a
legislation once for all that once the
wage boards arc created, they shall be
deemed to have been created statutorily,
their recommendations shall be ipso-
facto binding on the employers and em-’
ployees and they shall not be the subject
matter of dispute at the final stage under
the Industrial Disputes Act, liable to be

referred to arbitration or adjudica-
tion ?
SHRI HATHI : It is not a question

of laughing stock, because the wage
boards are not statutory and it is left
to the parties to settle and implement.
So far as the other part is concerned,
making it statutory, we arc certainly
considering the whole thing.

SHRI BAL RAJ MADHOK : The
way in which this strike was handled is
a classic instance, because we find that
some of thc ncwspapers were prepared
to settle at 85 per cent, but actually it
has been scttled at 75 per cent for the
time being. What will come tomorrow
we do not know. The employers werc
prepared, but the trade union leaders
were not prepared for 85 per cent. May
1 know whether it was due to the fact
that because of the closurc of thesc
papers two newspapers were making
hay, one in which the Government was
interested and the other in which somc
trade union leaders were interested,
that these six newspapers were allowed
to remain closed for two months and
the workers were allowed to suffer, and
actually when the settltmnent came the
workers got much less than they would
have got otherwise? Secondly, may I
know whether the pay for the strike
period has been given to the workers or
not ?

SHRI HATHI : To say that the
Government was interested in prolong-
ing the strike is wrong. We are not at
all interested. In fact, I tried and tried
my best.

SHRI A. B. VAJPAYEE :
not do anything.

You did
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SHRI HATHI : One category was
prepared for 85 per cent, but the em-
ployers were prepared for only 80 per
cent. I and the Deputy-Speaker brought
them round to 85, but then we found
that the workers would not agree to
that.

Secondly, they are getting 75 per cent.
I have explained the position that 85
per cent was in full and final settlement,
while 75 per cent is the minimum, the
remaining 25 per cent being the subject
of adjudication. They can take the
chance of getting 100 per cent, but it
will not go below 75 per cent.

As for the pay for the strike period,

we have no information whether they
have been paid or not.
SHRI K. N. PANDEY : In view of

the fact that hon. Labour Minister used
his good offices in the negotiations bet-
ween the parties, may I know whether it
is his impression that the management
did fhot want to implement the award,
or was there any genuine difficulty ?
If there was genuine difficulty, how is
the position going to improve by refer-
ring it to adjudication ?

SHRI HATHI : In some cases it
was genuine, in some cases it was not.
Therefore, the adjudication will settle
it.

SHRI NAMBIAR : In view of the
fact that the award was not implement-
ed by the employers and the strike took
place, may I know whether the pay for
the strike period has been included by
the Government as one of the terms of
reference for the adjudication?

- SHRI HATHI : No. We have not
Included the pay for the strike period
in the adjudication.

SHRI D. C. SHARMA : I want to
know how the Deputy-Speaker came
in.

SHRI HEM BARUA : That is my
problem also. It is said the Deputy-
Speaker jumped in. In what capacity
did he jump in ?

~SHRI HATHI :
city.

In his private capa-
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SHRI HATHI : This is for
Minister of Information.

=t 3 qETW AT ¢ T AER I
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the
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# 7g ST AE § R W a @
T A w1 g & fo g w
¥ AT os o ifeqr a7 A€ T &
frm #1E dem e @ & fw @
ARSI TP AT 9T 97
&1 fvir arsfer & ? . dar fam
gERFTE?

ot gt : St af, o faure 9w @

4
‘WOoRK TO RULE' BY POSTAL
EMPLOYEES
+
»97. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :
SHRI RAM KISHAN GUPTA :
SHRI R. K. SINHA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Postal employees
have started the ‘work to Rule’ cam-
paign at the instance of the National
Federation of Posts and Telegraphs Em-
ployees to protest against the victimiza-
tion of the employees who took part in
the strikc on the 19th September, 1968;

(b) if so, to what extent it has affect-
ed the postal services; and

(c) the action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Though there was no offi-
cial intimation from the NFPTE, some
of the P&T Employees indulged in a
go slow canipaign from 20th to 27th
September. It is seen from Press Re-
ports that this was following a directive
from NFPTE. This ‘go-slow’ was
otherwise described as ‘work-to-rule’ by
the Federation. '

~ (b) This go-slow campaign affected
the services only in a few bigger offices
in Delhi, Calcutta and parts of Madhya
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Pradesh. In these places the dclivery. @f
mails was affected to some extent and
there was also some accummulation of
mails. At other stations the service
was hardly affected.

The go-slow was again resumed bet-
ween the 8th and 17th October in a few
places following the hunger strike of
the J.C.A. Icaders in Delhi. The ser-
vices werc however not dislocated to
any extent on this account.

(c) As a result of the action taken
against officials ncglecting their work,
the situation soon returned to normal.

st A9 e Wi derd WEIRY,
T ¥ wfavaw s 97 gE TR ¥
L JW T I TG AT AT GF AT
¢ feeg foT Y o e wa ST @
oA TeaT g fF S and-and oA
g1 & fF Fr wa=a, feon e g@d
SR A §A AT TG AT AF IH
g o, wT FEw g R oo aF
FAFG FT AIW 2 T FAX
AT TG AW qF AG AfeF
W I ML AT AT IW HAHY IO
M F q0G FT JVET A &1 ET AT
F [T qEANT Tt S gg F AT
FNFW 7 fF IR Iq¢ qTA &
TE oIy 0 § fag dae A
HTT ARV 71w N 4G o ?

i § % MATTH: HEAE HEILT, ATAL-
AT QIS A R E L AT
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F fETgamar | grEF At aw 19 fagmc
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Aq9 AT T F qarfeAE 91 119
fagra #F TreF & garfeas adrar |
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FT Y § I A aga & AT TC F3 THC
F AN AT Y G A qgT §ar
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ae| & fg e &, AT aga & ondt art
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SHRI D. C. SHARMA : May I ask
the hon. Minister how many unions
there are among the post and telegraph
employees and by what party they are
run or to which party, directly or in-
dircctly, they are affiliated ?

SHRI I. K. GUJRAL : If the hon.
Member is referring to the unions
which bave been de-recognised, then
the number is nine. It is difficult for
me to say with certainty which union is
connected with what political party,
but the impression generally—(Interrup-
tion).

o ank e : R oo
™ & el afe o w2
AW AR TN AT E T T
1 FFraa Fr g

SHRI I. K. GUJIRAL : One thing
that I would like to assert, and I think
the hon. Member, if he helps me in
this—(Interruption).

st ok vt ;R gfrae
" AW 3 & 7 § AfFT oo &
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FOE R AT MR .
(wawarr) .
SHRI I. K. GUJRAL : I am willing
to accept this : that the unions should
not be associated with any political
party, and that will be a good thing for
trade unionism, when political parties
stop taking interest.

ft T FRW :  FEX TqW

W R § T g, R AT FAEN 7
SHRI G. M. BISWAS : Does the

Minister know that the INTUC is
directly an organ of the Congress ?

MR. SPEAKER : He is not answer-
ing. He will not be allowed to answer.
Order, order.

o AT T WA : AT g7 AT TG
% fF drea feqfede § aa & symav
et fireRe go R waw SymEr
= & faens T fm o, Ay e
7 o T e wrew & faAi A o ?
X A AT 3N & I TW ¥ FT FOA
IR A mgEa g da ag
fe sma & ag wxwe faamer B S o
AR @, I 37 et & «veii #x
IFAT A, F1E AT G Fq1, FrE
TIEE AL FT AT IT AW F FAT A
q IEAE BT A, I A o, T2 |
oY 1 A FT g AW A IHTCE R
FT faw wg, Sar qX Fq T@w@r v,
TFEW F ag AT A GEF F AL ]
AR T& T FT W@ F, T& &7 Y A
ARG, At argaw W 7 Feo, e wr
WIHTT WY 7Y, FAT AT ITH (AT
FTAATE AT9T FIA 97 fa=Te FIN?

SHRI I. K. GUJRAL : The fitst
question that the hon. Member has rais-
ed is about the number of arrests having
taken place. I might mention here that
the strike has affected this department a
degree more, because this department is
the second biggest employer also in this

country. The second thing that I would
like to mention is that so far as the
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arrests are concerned, those were
matters concerned with the law and
order authorities. The P & T does not
come in; the arrests took place because
some people may have infringed the
law, and the cases are being tried in
the courts and we are awaiting the
judgment,

SHRI SRADHAKAR SUPAKAR :
How far is it correct to say that a lot
of these postal goods were destroyed in
Delbi ? You will remember that 19th

September was the date on which the -

summons to the MPs were issued and
I have not yet received the summons,
and 1 am supposed to be here unoffi-
cially without receiving the summons.

MR. SPEAKER : So we thank him
for coming in spitc of that. You would
not receive the DA also now !

=t a7 R ;3 AT RaT S
J a9 g B M = aF @ fawfaw A7
AT 200 JTEFAAT 9T FHAATE FY
TER, IR IGT ATFT FE AT AL E |
& T @ I @ FFaT § fF Fifw It
i arfore of o I 1 1 a|
& o, fat femoas sia@r ®
feem oY fomm ST FT HEAY Y SR
97 qafaa 7 ¥ fau fa €
@ A * foae o Fanfear &
gagamw 77
.SHRI I. K. GUJRAL : It was not
for any demands. The go-slow tactics
were resorted to for non-service matters.
The JCA leaders were going on strikc
and they were resorting to go-slow. The

question_of slackening of discipline does
not arise.

=Y IE A TV AT WG,
Tt i< fawmr ¥ it ¥ f
qIE T AITHE TG FT A7 qUr T v
THAT | AT FT 4T T &, OF aafat
&t Y fireenT &< fomr v ar @ v
FTHTT A §IX AFIH q99 A FT fawmig
AT AR FaT @E?
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sft Yo Yo TIOW : IIA LT,
a® fad 4% qg Y o fear &
SHRI KANWAR LAL GUPTA : He
is evading the issue,

et WEIET, qEer /X o s A
St ¥ ot 7€ qer § f ot Frwnfar
TR & Fe g& & | gt B T A
FYLT AT TET 9T 9T & TTATH 9T WY Ay
g, 7T IF & qIX | Y TAHAAY FGT
fe sman qaT gam WY & a1 A8 R PR
oaT g & A ;T 99 ¥ fadrh AEeH
g AT

SHRI I. K. GUJRAL : The hon.
member has mentioned that people were
arrested without breaking the law. I
am unable to contribute to that way of
thinking. The main point is, the law
and order authorities came to the con-
clusion that people had broken the law

and prosecuted them in court. It is for
the judge to decide now.
Y ST TR $8Q : F AT A7 F

fF ere® aro 19 F a1 7 uifyq =,
FT <7 aT fawer & w9 arfat F @vo
17 T GrEF qe F a9 °?
T 97 ATIFT TAHTT 4T & ? I\
AFFI A a1 AT AT R OFE
faar....... (sa=sT)

SHRI 1. K. GUJRAL : Some trouble
had started in the RMS before 19th,
but that was of a limited nature. (Inter-
ruptions). Hon. members on the other
side by speaking loudly sometimes want
to create the impression that they have
got sympathy for the employees 1 want
to assure the House and reiterate that
the interests of the employees is super-
most in our hearts.

SHRI TENNETI VISWANATHAN :
The strike was after all a token strike,
just like the token strike' made by the
Prime Minister yesterday. Why should
the Government take a very serious
notice of it ?

SHRI S. M. BANERIJEE : Without
commenting on the intelligence of Mr.
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Gujral, I would request Dr. Ram Subhag
to reply to this question. May I know
whether it is a fact that the postal em-
ployees have been arrested only under
section 188 of the IPC and section 5
of the ordinance. None of the cases
involves moral turpitude ? As such
will he kindly consider withdrawing the
suspension notices till the court cases
are decided and also take back the tem-
porary employees who have not been
given an opportunity to fight their court:
cases ?

SHRI 1. K., GUIRAL : 1t is a re-
quest, not a question. If he wants a
reply, the total number of people who
had gone on strike in our department
was 1.33 lakhs. The number of cases
where action has been taken so far is
only about 1100. That will show how
lenient we are and what a compassionate
attitude we are taking.

INFORMAL CONSULTATIVE COMMITTEE
OF PARLIAMENT

98. SHRI BAL RAJ MADHOK :
Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state :

(a) whether any progress has been
made to resolve the deadlock between
the Government and the Opposition
Parties regarding the functioning of In-
formal Consultative Committees of
Parliament; and .

(b) if so, the details thereof ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): (a) and (b). The House was
informed in reply to Starred Question
No. 1054 on the 4th April, 1968 that
the working of Informal Consultative
Committees would be reviewed after the
conclusion of one year. The position is
under review.

SHRI BAL RAJ MADHOK : When
it suits the ruling party these committees
remain the close confine of the ruling
party only, so that they cannot work
effectively. But in private suggestions
have been made and certain things have
been said that these and these things
will be done. May I know whether it
1.54LSS/68—2
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is a fact that the government considers
that these Committees can be made more
effective if they ‘are made formal and
not informal ? When they are made for-
mal they can meet regularly, not only
during the session but also during inter-
session for longer periods. Then, what-
ever decisions are taken in these com-
mittees should be normally binding on
the Ministries and the minutes and deci-
sions taken at these meetings should be
circulated among the members. May
I know whether any such decisions have
been taken or any such proposals are
under the consideration of the govern-
ment ?

DR. RAM SUBHAG SINGH : Actu-
ally, these committees are not the close
preserve of the ruling party, as has
been suggested by the hon. Member.
Members belonging to various groups

‘are attending these meetings.

st oo : ot At faw =faw
T ST €, g AT wrE A o R g,
ZW 7 qraFre fFar gar )

DR. RAM SUBHAG SINGH : Actu-
leader of the SSP would care to look at
the attendance register he will see that
every party has contributed to the work-
ing of these committees. As regards
improvement in the working of these
committees, we have advised all Minis-
tries, excluding Defence, Atomic Energy
and External Affairs that they should
circulate the minutes of the mectings of
the informal consultative committees to
members. The Ministries were further
advised that if on a particular issue there
was a general consensus of opinion it
should normally be accepted and, if
there was any difficulty in doing so, the
reasons for non-acceptance of that view
should be explained to the members of
the informal consultative committee.
Over and above these two points, we
have been taking particular care that
the functioning of these committees is
made more cffective. As regards con-
veying the meeting during the inter-ses-
sion period, we are not particular of
having it only during the session time.
Some committees, like the informal con-
sultative committee, go to
the spot and inspect projects and meet
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wherever: the Minister and the members
of the committee feel convenient. The
other committees could also meet whea-
ever the need is felt either by the mem-
bers or the Minister, even during non-
session period.

SHRI BAL RAJ MADHOK : I asked
a specific question whether you propose
to remove the word “informal”. Be-
cause, if it is a formal committee, it will
meet regularly and take decisions in a
business-like manner. I want to know

whether you agree to this or not.

DR. RAM SUBHAG SINGH : I am
sorry, 1 am not in a position to delete
the word “informal” at the moment.

o TETHER AR T I T T

gaeF gfafagi &1 fauin fag 9w
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AT N FRO | ET — TF At 72
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o 7Y 2 a1y o e 9 fr wTe
T 399 grafud  Hel WY S9aT W
TAFT §A2 A AT AL FT OT FIME
TF I & § AN qrEStaFs w7
& A4 € | Y fog wae T smteei
getgFTe afufaat w1 famfor gam ar
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2 3 am ot faww z® 9w @9
g i Igmudarg 1A
I 9L & 92€q Y 17 €, 39 o
qFT F FurfaF F18 Fears 7 @ av
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fr fomr SEvat & @y T= wAfei &1
frmtor fopan smam a1, 97 SEwl w QA
a@ § fenfa fear sma

SHRI D. N. PATODIA : These in-
formal consultative committees have be-
come too big, flabby and ineffective.
Therefore, there was a very positive and
substantive proposal by the Opposition
that they should be formed into small
compact committees. The latest com-
promise formula given by Professor
Ranga and other leaders of the Opposi-
tion was that at least in respect of the
four important departments compact
small committces should be formed. I
want to know from the hon. Minister
whether he is prepared to give a con-
sideration to it and accept the proposal
or whether the Minister is prepared to
do as he likes without obtaining any
co-opcration from the Opposition.

DR. RAM SUBHAG SINGH : As
regards the advice tendered by the Oppo-
sition leaders, particularly Rangaji,
Shri Nath Pai and Shri Masani, that we
limit the membership of these com-
mittees to one particular ministry, each
Membcr of Parliament has been request-
ed to give preference for only one com-
mittee though, of course, he can attend
another also if he is very keen. There~
fore the number of a particular com-
mittee has considerably gone-down. It
is varying between 30 and 40; so, it is
not big, as has been pointed out, at pre-
sent. As regards those four committees,
I am sorry, I am not prepared to
accept it.

WRITTEN ANSWERS TO
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APPLIED NUTRITION PROGRAMME

*96. SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Unstarred Question
No. 6923 on the 11th April, 1968 and
state :

(a) whether Khagaria and Begusarai
Sub-Divisions have been included in the
Applied Nutrition Programme; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY) :
(a) and (b). The Government of India
allot only the total number of Applied
Nutrition Programme blocks annually to
each State, in consultation with the
State Government and the International
agencies concerned. As stated in the
reply given to unstarred question No.
6923 on the 11th April, 1968, the area
unit for operation of the programme is
the block. The question of covering a
Sub-Division as such under the Applied
Nutrition Programme does not arise.

CoMPULSORY VOTING DURING ELECTIONS

*99 SHRI GADILINGANA

GOWD :

SHRI JAGANNATH RAO
JOSHI :

SHRI ATAL BEHARI VAJ-
PAYEE :

SHRI RANIJIT SINGH :

SHRI D. AMAT

SHRI P. N. SOLANKI :

SHRI G, C. NAIK :

SHRI N. K. SOMANI :

NOVEMBER 14, 1968

Written Answers 36

DR. SUSHILA NAYAR :
SHRI RAMAVATAR SHAS-
TRI :
SHRI PRAKASH VIR
SHASTRI :

SHRI MURASOLI MARAN :

Will the Minister of LAW be pleased
to state :

(a) whether the Chief Election Com-
missioner has recently stated that voting
during elcctions should be made com-
pulsory and action should be taken
against those who do not exercise their
franchise ;

(b) whether this suggestion is con-
sidered violative of the provisions of the
constitution and there have been adverse
reactions from various quarters;

(c) whether the suggestion of the
Chief Election Commissioner has been
considered by the Government of India;
and

(d) if so, the reaction of the Gov-
ernment of India thereto ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) Yes, Sir.

(b) The matter requires examination.
There has been adverse reaction to the
proposal.

(c) No proposal has been received
from the Election Commission for the
amendment of law for making voting at
elections compulsory.

(d) Doc¢s not arise.
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REVISION OF SUGAR PoLICY

*102. SHRI SHRI CHAND

GOYAL :

SHRI ONKAR LAL BERWA:

SHRI S. C. SAMANTA :

SHRI S. S. KOTHARI :

SHRI SHIVA CHANDRA
JHA :

SHRI OM PRAKASH
TYAGI :

SHRI RABI RAY :

SHRI HARDAYAL DEV-
GUN :

SHRI BHARAT SINGH
CHAUHAN :

SHRI M. SUDARSANAM :

SHRI YASHWANT SINGH
KUSHWAH :

DR. A.-G. SONAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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(a) whether Government are con-
templating to revise the sugar policy;

(b) if so, the decision taken in this
regard;

(c) whether there is a proposal for
complete decontrol of sugar; and

(d) whether Government would en-
sure stability in the prices of sugar after
its decontrol ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND OOOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) Does not arise,
(c) No, Sir.
(d) Does not arise.

REPORT OF THE STUDY GROUP ON
INDUSTRIAL RELATIONS

*103. SHRI K. P. SINGH DEO :
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unstarred Question
No. 2228 on thc 1st August, 1968 and
state :

(a) whether Government have re-
ceived report of the National Commis-
sion on Labour on the report of the
Study Group on Industrial Relations
comprising certain regions of Assam,
Bihar, Orissa and West Bengal;

(b) if so, broad features thereof; and

(c) reaction of Government in regard
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) No, Sir.

(b) and (c). Questions do not arise.

WHISKING AWAY OF GIRL TELEPHONE
OPERATORS AT PALGHAT

*104. SHRI P. K. DEO : Will the
Minister of COMMUNICATIONS be
pleased to state :
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(a) whether thirteen girl operators of
the Palghat telephone exchange were
whisked away in a vehicle and taken
outside the town on the 19th September,
1968, '

(b) if so, how it happened; and

(c) whether no protection was given
to these workers ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) No, Sir. All lady operators
of Palghat Telephone Exchange were
absent on 19-9-68 and attended duty
on 20-9-68 morning. The lady opera-
tors made no complaint of having been
whisked away on 19-9-68,

(b) The question does not arise in
view of the reply to part (a) of the
question.

(c) The arrangements for protection
of loyal workers on 19-9-68 were con-
fined to the gates of offices, exchanges
and installations.

AGRICULTURAL PRODUCTION

PROGRAMME
“105. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of

FOOD AND AGRICULTURE be
pleased to state :

(a) whether there is a considerable
gap between targets of agricultural pro-
duction programme and actual achieve-
ments during the current year; and

(b) if so, thc reasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Information regarding actual achieve-
ments in respect of agricultural produc-
tion programmes for the current year
is not yet available.

(b) Does not arise,
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DAMAGE TO KHARIF CROPS

*106. SHRI MANIBHALI J. PATEL:
SHRI HEM RAJ :

SHRI D. N. DEB :

SHRI CHINTAMANI PANI-
GRAHI :

SHRI MEETHA LAL
MEENA :
SHRI HIMATSINGKA :

SHRI VIRENDRA KUMAR
SHAH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whecther an assessment has been
:made regarding the Kharif crops des-
troyed in various States due to the
failurc of rains; and

(b) if so, the details thereof, State-
wise ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). A statement dealing with
drought situation in the country (in-
cluding damage to Kharif crops due to
drought and floods) is under compila-
tion and will very shortly be laid on
the Tablc of the Sabha.

T FHA &7 77
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Foobp CORPORATION’S PURCHASE IN
: RAJASTHAN

*108. DR. RANEN SEN :
SHRI VASUDEVAN NAIR :

SHRI CHANDRASEKHAR
SINGH :

SHRI GEORGE FERNAN-
DES :
SHRI S. R, DAMANI :

SHRI KANWAR LAL
GUPTA :

SHRI BRIJ BHUSHAN LAL:
SHRI SHARDA NAND :
SHRI J. B, SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government's attention
has been drawn to the allegations made
recently in the Rajasthan’s State Legis-
lature with regard to certain cases of
irregularities committed by the Food
Corporation's officials in the State in
the purchase of wheat from the State;

(b) whether Government have made
any investigation into the allegations;
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(c) if so, the findings thereof; and
(d) the action taken thereon ?

THE MINISTER OF STATE IN
FHE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) to (d). The Food Corporation of
India has made detailed investigations
into the various allegations and one
quality inspector who was a deputation-
ist from the State Government was
found prima facie guilty of having com-
mitted irregularities. He has been re-
verted to State Government for taking
appropriatc action against him. The
State Government has suspended the
officiz] and have started investigation
through the Special Police Establish-
ment.

PROJECT ALLOWANCE TO DANDAKA-
RANYA P. & T. STAFF

*109. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether as per the liberalised
policy of Government, the Posts and
Telegraphs staff working in the project
areas are entitled to project allowance
and other concessions with effect from
the 1st October, 1966;

(b) if so, whether the said project
allowance and other concessions are pay-
able to the Posts and Telegraphs staff
at the same rate subject to the same
terms and conditions as applicable to
project staff; and

(c) if so, why the house rent allow-
ance, in lieu of rent free accommoda-
tion, which is one of the Project con-
cessions admissible to the Dandakaranya
Project staff was not sanctioned to the
Posts and Telegraphs staff working in
the Dandakaranya Project in the Kora-
put District, while sanctioning project
allowance to them ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-

‘MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) and (b). No, Sir. Only

Project Allowance is admissible.
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(c) Does not arise.

RISE IN VANASPATI PRICES
»110. SHRI PREM CHAND
VERMA :

SHRI P. L. BARUPAL :

SHRI YOGENDRA
SHARMA :

SHRI NIHAL SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the prices
of Vanaspati which is an essential item
of food for the masses have been in-
creasing most steeply and within two
weeks in September, 1968 have gone up
by 25 per cent;

(b) whether .it is also a fact that the
prices have been raised by producers in
spite of Government restrictions and
without consulting Government;

(c) if so, the reasoms therefor,

(d) what action has been taken
against the producers and distributors
who raised the price without consuit-
ing the Government; and

(e) what steps Government have
taken or propose to take to prevent
this kind of exploitation in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The price of vanaspati both under the
voluntary and statutory controls is de-
pendant on the price of groundnut oil
and other vegetable oils used in its
manufacture. A statement showing the
maximum prices applicable in the diffe-
rent zones from January ’68 is laid on
the Table of the Sabha. [Placed in
Library. See No. LT-2090/68] The
increases allowed in September, 1968,
varying from 22.1% to 36.1% in the
different zones were due to increases
of the same order in the price of raw
oils which occurred at about that
time.
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. (b) and (c). On the 5th September,
1968 the Vanaspati manufacturers’
Association] announced certain in-
creases in price in the different zones
in disregard of the subsisting voluntary
control. The reasons given by the
Association were not found convincing
by the Government,.

(d) and (e). Statutory comntrol on
the prices of vanaspati was imposed on
.the 6th September, 1968 and revised
prices notified on that date on the exist-
ing basis which was considered fair and
equitable by the Government.

SurpLy OF RICE TO KERALA

*111. SHRI P. C. ADICHAN :
SHRI BASUMATARI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Centre had agreed
to provide enough rice to Kerala to
maintain a 6 oz. ration in the State;

(b) whether the actual supply of
rice fell short of their commitment
every month and the aggregate shortfall
in the supply came to about 3 lakh
tonnes in the last one year;

(c) if so. the reasons for the short-
fall in supply;

(d) whether the failure of the
Centre to supply in full the promised
quantity of rice to the State has often
dislocated the rationing system in
Kerala;

(e) whether the Kerala Government
have been forced to reduce the rice
ration in the State from 6 oz. to 3 oz.
from the 29th September, 1968 due to
inadequate supply from the Centre;
and '

(f) if so, what steps are being taken
by the Centre to increase the supply
of rice to the State ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
'CULTURE, COMMUNITY DEVE-
_LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Central Government undertook
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subject to availability of supplies to
meet as far as possible the require-
ments of informal rationing as distinct
from statutory rationing in Kerala; The
quantum of ration has changed from.
time to time. !

(b) and (c). Supplies of rice to
Kerala have been varying from month
to month depending upon the avail-
ability with the Centre and the necessity
to meet the minimal needs of other
deficit States also. The quantity of
rice despatched to Food Corporation of
India depots in Kerala during the 12
months that ended on 31-10-68 was
5.9 lakh' tonnes.

(d) Inadequatc arrival of rice in the
depots in Kerala did some times put
the rationing system to some strain.

(e) and (f). The quantum of rice
ration had to be changed from time to
time on the basis of availability. It
was reduced to 80 grams from 29-9-68.
It has again been raised to 120 grams.
Efforts continue to be made to find as
much rice for Kerala as possible. There
is, however, no escape from the fact
that quantum of rice ration will have
to vary on the basis of availability.
Extra wheat is always issued in lieu of
shortfall in rice and will continue to be
so issued.

WELFARE SCHEME FOR POSTS AND
TELEGRAPHS STAFF

112. SHRI K. LAKKAPPA : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Posts and Telegraphs
Department has any welfare scheme
for the Posts and Telegraphs staff under
its consideration; and

(b) if so, what are the salient features
of the scheme ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Lok Sabha.
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Statement

The existing welfare schemes in brief

are —

(a) Grants from Welfare Fund :

(O
(ii)

(iii)

(iv)

v)

Grant to recreation clubs.

Award of scholarships both
for technical and non-techni-
cal education of the children
of P&T employees as also
Book awards. 350 scholar-
ships, including SO for dip-
loma courses, and 200 awards
of Rs. 150 each for books,
are given cvery year.

Organisation of P&T  Sports
events.

Financial assistance in the
case of long and serious ill-
ness or major surgical opera-
tions, and to the dependants
of deceased employees of the
Department to tide over the
immediate crisis following the
removal of the bread-earner.

Assistance to the sufferers
from natural calamities such
as flood, fire, cyclone, etc.

(b) Other amenities and facilities :

(i)

(i)

(iii)

(iv)

Hot and cold weather arrange-
ments and provision for sup-
ply of cool drinking water.

Financial and other assistancc
to Tiffin Rooms and Canteens
in offices.

Provision of Rest rooms and
dormitories in RMS and other

offices for convenience of
Staff.
Fourteen P&T  dispensaries

have been opened at various
places and 180 T.B. beds
have been reserved in various
sanatoria for the convenience
of the P&T employees and
members of their families.
First-aid boxes have been pro-
vided in over 2000 Post
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(vi)

(vii)

(viii)

(ix)
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Offices in Selecgion |Grade
and those under the charge
of Higher Officers. :

Holiday Homes have been

provided at 7 stations for
convenience of the staff.

In larger P&T colonies, ac-
commodation has been pro-

vided for opening Community
Centres.

For promoting the establish-
ment of Cooperativc Con-
sumer Stores, financial assis-
tance has been enhanced by
contribution for sharc capital,
grant of repayable working
loan, managerial subsidy for
limited period, accommoda-
tion on nominal rent of Re. 1
p.m., frce water and electricity
up to a certain limit.

P&T staff are also catitled to
usual grants of educational
allowance and reimbursement
of tuition fees Por their child-
ren along with other Central
Government staff.

Lcave travel concessions are
also available to the em-
ployees stationed away from

their home stations to enablc
them to spend their holiday
at their home stations.

2. Apart from the above, proposals

arc now

()

(ii)

(iii)

(iv)

under consideration for :—

Establishment of Book Banks
(Libraries) at important
stations;

Opening of Transit Hostels
for convenience ‘of transfer-
able staff; .

Opening of Day-Care Centres
for children of employees;
and

Extension of medical facili-
ties from P&T dispensaries to
retired P&T officials and theic
dependants.
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PROCUREMENT OF FOODGRAINS

*113. SHRI INDRAJIT GUPTA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the tar-
get fixed for procurement of foodgrains
for the crop year 1967-68 is not likely
to be achieved;

(b) if so, the reasons therefor;

(c) the details of the targets, State-
wise and the quantity of foodgrains so
far procured; and

(d) steps taken to intensify the pro-
curement drive ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
OULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
For the crop year 1967-68, the targets
of procurement recommended by the
Agricultural Prices Commission were
not reached in respect of kharif crops
but were exceeded in respect of rabi
foodgrains.

(b) The main reasons for the short-
fall in kharif procurement were adverse
seasonal conditions between September
and December, 1967, which caused
damage to crops in certain States, un-
scttled political conditions in some
States resulting in delay in formulating
procurement policies or in implement-
ing them vigorously, utilisation of a
sizeable portion of the crop for build-
ing up stocks at the producer’s level
which were depleted during the two
previous bad crop years.

(c) Two statements showing the tar-
gets rccommended by the Agricultural
Prices Commission separately for the
procurement of kharif foodgrains and
wheat and quantities actually procured
in each State are placed on the Table
of the Sabha. [Placed in Library. Sec
No. LT-2091/68).

(d) In view of the factors mentioned
in the answer to part (b) above, the
total procurement during the year has
to be considered satisfactory. How-
ever, the State Governments were being
urged to intensify the procurement.
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Dnouonr IN ANDHRA PRADESH

*115. SHRI ESWARA REDDY:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether there has been severe
drought in several areas of Andhra
Pradesh this year;

(b) the extent of damage caused to
crops due to droughts;

(c) whether the State Government
have asked for Central assistance for
drought relief work;

(d) if so, the mature and extent of
assistance asked for; and

(e) the nature and extent of assis-
tance so far given in this respect ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

.(b) The extent of damage to crops
has been estimated to de from 30% to
70% in the various areas.

(c) to (e). A Central Team visited
Andhra Pradesh in March, 1968, and
again in September, 1968. The Team
has assessed the financial requirements
of the State for relief operations as
Rs. 12.55 crores up to March, 1969.
This is exclusive of a sum of Rs. 5.5
crores which the State Government
could utilise from their Plan and non-
Plan funds for organisation of relief
works. Against a ceiling expenditure
of Rs. 12.55 crores recommended by
the Team, a sum of Rs. 7.50 crores
has already been made available by
the Central Government to the State
Government. Further releases of funds
will take place as and when required by
the State Government,

dgen & feey s
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REPRESENTATION FROM THE CENTRAL
LABOUR ORGANISATIONS

“*117. SHRI RABI RAY : wilt
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that he has
received a joint letter from the leaders
of Central Labour Organizations to
prevent the unprecedented and conti-
nuing unjustified repression of the
Central Government employees; and
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(b) if so, steps taken by him on that
letter?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) A joint representation
on the subject dated September 26,
1968 from Sarvashri Satish Loomba,
S. B. Giri and K, G. Sriwastva was re-
ceived by me.

(b) As the subject of the represen-
tation concerns the Ministry of Home
Affairs, it is suggested that the Hon'ble
Member may kindly address the ques-
tion to the Minister of Home Affairs.

ARREARS OF TELEPHONE BILLS IN
GUJARAT

*118. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
OOMMUNICATIONS be pleased to
state:

(a) whether it is a fact that large
amount of arrears of telephone bills
is to be recalised from telephone users
in Gujarat;

(b) whether it is also a fact that the
persons who have not paid the tele-
phone bills include certain industria-
lists and big businessmen; and

(c) if so, steps proposed to be taken
to realise the arrears ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K, GUJ-
RAL): (a) As on 1-7-1968, a sum of
Rs. 1292 lakhs was outstanding on
account of telephone rent and trunk
call bills issued up to 31-3-1968.

(b) No specific information is avail-
able since the accounts are maintained
telephone number-wise, and not accord-
ing to categories of subscribers e.g.
industrialists, big businessmen etc.

(c) Steps, such as issue of reminders.
disconnection of telephones, personal
contact with subscribers, and finally
legal action, where necessary, are taken
‘with a view to enforce recovery.
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ABOLITION OF THE SYSTEM OF REGION-
AL PREFERENCE OF EMPLOYMENT

*119. SHRI N. R. LASKAR : Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that the Study
Group on -the sociological aspects of
Labour Management and Relations
have recommended in their report sub-
mitted to the National Commission o
Labour that regional preferences for
employment should be abolished:

(b) the other recommendations made
by them;

(c) how far their recommendations
have been accepted; and

(d) the steps being taken to imple-
ment them ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes, Sir.

(b) to (d). The views of the Study
Group are under the consideration of
the National Commission on Labour.
Government would examine the matter
only after receiving the report of the
Commission.

IMPORT OF FOODGRAINS UNDER P.L. 480

*120. SHRI S. M. BANERJEE :

SHRI MEETHA LAL
MEENA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether India has asked U.S.A.
to rush foodgrains under P.L. 480
amounting to 3.5 million tonnes; and

(b) if so, whether the U.S. Govern-
ment have agreed to this ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). Government of India had
requested the U.S, Government for
the supply of about 2.3 million tons of
foodgrains under P.L. 480. The nego-
tiations are at a final stage and the for-
mal agreement may be signed shortly.
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PATTERN OF AGRICULTURAL  UNIVER-

SITIES IN INDIA
-561. SHRI DEORAO PATIL :
SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) ‘names of the States in which the
Agricultural Universities have been esta-
blished;

(b) -the pattern of such universities;
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(c) the names of the Agricultural
Universities which have more than
one campus; and

(d) the time by which all the States
are likely to have Agricultural Unjver-

sities ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Punjab, Rajasthan, Uttar Pradesh,
Madhya Pradesh, Mysore, Andhra Pra-

desh, West Bengal, Maharashtra and
Orissa.
(b) Agricultural Universities have

been sct up with a view to integrate
teaching rcsearch and extension adapt-
ing the Land Grant University Pattern
of US.A. to Indian conditions.

(¢) (i) Punjab  Agricultural
versity. Ludhiana,

University of Udaipur, Udai-
pur.

Uni-
(ii)

(iii) Jawaharlal Nehru Krishi

Vishwa Vidyalaya, Jabalpur.

University of  Agricultural
Sciences. Hebbal.

Anchra Pradesh Agricultural
University, Hyderabad.

Maharashtra  Krishi
pceth, Bombay,

(iv)
(v)

(vi) Vidya-
(d) The target is to have at least

one Agricultural University in each

State by the Fifth Five Year Plan,

RE-IMBURSEMENT OF MEDICAL CLAIMS
IN P AND T DEPARTMENT

562. SHRI BABURAO PATEL :

SHRI VISHWANATH PAN-
DEY :

SHRI HUKAM CHAND
KACHWALT :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the total number of medical re-
imbursement ¢laims made by employees
and their amount in rupees during the
last two years in the Posts and Tele-
graphs Department, State-wise;
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- (b) whether it is a fact that a single
employee alone in the Uttar Pradesh
P & T Circle was re-imbursed to the ex-
tent of Rs. 26,000 and if so, his name
and' designation;

(c) the mode and manner in which
medical bills are submitted by employees
and checked by the Posts and Telegraphs
Department;

(d) thc number of false claims de-
tected so far and the punishment given
to the offenders; and

(e) whether any practical steps have
been tuken to stop this racket and if
not, rcasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) The information is being
collccted and would be placed on the
Table of the Lok Sabha in due course.

(b) A sum of about Rs. 44,077 has
been rcimbursed to one Shri K. B. Lal,
Clerk, Pauri Dvn. during the two years
viz. 1966-67 and 1967-68.

(c) Medical claims are submitted in
the prescribed form according to the
procedure laid down by the Health
Ministry supported by the Essentiality
Certificates given by the Authorised
Medical Attendant and by the Vouchers
in respect of thc expenses incurred on
account of Pathological Tests, Injections.
Medicines etc. prescribed by the A.M.A.
and duly countersigned by him. These
are scrutinised with reference to the
rules on the subject and the orders issu-
ed by the Ministry of Health from time

to time in regard to the scrutiny of such
claims.

(d) The information is being collect-
ed and would be placed on the Table
of the Lok Sabha in due course.

(e) A number of preventive steps
have already been taken to check this
raising trend in expenditure on medical
reimbursement and the question is under
further study.

ACCDENTS IN CoAL MINES

563. SHRI BABURAO PATEL :
Will the Minister of LABOUR AND
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REHABILITATION be pleased to
state :

(a) the total number of coal-mine
accidents during the year as on the
31st October, 1968 and the names of
mines and places where they occurred;

(b) the number of casualties, mine-
wise;

(c) the precise reasons for these acci-
dents;

(d) the compensation paid to the
families of the deceased miners;

(e) whether a warning had been
given by the Director General of Mines
Safety in the case of any of the mines;
and

(f) if so, names of the mines and
reasons for not heeding his warning ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) to (f). The information
is being collected and will be laid on
the table of the Sabha when received.

DAMAGE OF FOODGRAINS TRANSPORTED
IN OPEN WAGONS

564. SHRI BABURAO PATEL .
SHRI VISHWANATH PAN-
DEY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the findings of the committee of
officials appointed by Government to find
out how wheat consignments transported
in open wagons were damaged;

(b) the total quantity and value of
food-grains damaged, State-wisc, in the
year 1967-68 as a result of careless
transport;

(c) the quantity and valuc of the
damaged foodgrains recovered  for
human and animal use or destroyed;
and

(d) thc steps taken by Government
to prevent future rotting of food-grains
in transport ?

s
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The report of the Committee has not
yet been received but it is expected that

it will be submitted to Government
shortly.
(b) and (c). Information will be

available on receipt of the report of
the Committee.

(d) The steps taken by the Govern-
ment for the proper protection of food-
grains in transit include—(i) carriage
in covered wagons to the maximum ex-
tent possible (ii) covering open wagons
and trucks carrying foodgrains by good
tarpaulins properly fastened (iii) grain
loaded in open wagons to be moved in
the fair season only and in block rakes
with escort so as to minimise the transit
time and to ensure proper checks at
intermediate points.

IMPORT OF CALCIUM AMMONIUM
NITRATE ETC.

565. SHRI BABURAO PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the amount of foreign exchange
required for the import of Calcium Nit-
rate, Ammonium Sulphate and Muriate
Potash during the three years ending the
31st March, 1968;

(b) the manner in which payment for
these imports were made and the names
of countries to which the payments were
made with the share of each country
in rupees;

(c) the reason why imports of these
three chemicals have been continuously
jumping up from year to year during
the last ten years;

(d) whether the possibility of any
local sources of supplies of the above
chemicals have been investigated so far;
and

(e) if so, particulars thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
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and (b). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-2092/68]. )

(¢) to (e). Though indigenous - pro-
duction of nitrogenous fertilisers is in-
creasing, it is not adequate to meet the
rising demand. Hence increasing im-’
ports of ammonium sulphate and cal-
cium ammonium nitrate besides other
nitrogenous fertilisers are being made
from year to year. However, additional'
manufacturing units for production of
nitrogenous fertilisers are being set up
with a view to achieve self-sufficiency
by 1973-74. In the case of Muriate of
Potash, there are no known dcposits of
potassic ores in India. The only source
of potash in India is bittern, a waste
from salt works. It is not cconomical
to recover potassic fertilisers directly
from bitterns except as a by-product of
major industries. Hence, imports of
potassic fertilisers will have to be con-
tinued in future.

WORK-CHARGED SYSTEM

566. SHRI SURAJ BHAN : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the policy of Government regard-
ing the work charged system both in the
public and private sectors; and

(b) whether Government propose to
make some suitable changes therein to
put a check to the exploitation of the
work-charged labour ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). Work charged
staff is usually employed by the Central
Public Works Department who treat
them as industrial workers. They are
accorded benefits like pension, leave
medical facilities etc. in accordance with
the recommendations of the Second Pay
Commission. Central Labour Laws do
not make any distinction betwecn work
charged and other staff,

LABOUR CONTRACT SYSTEM
567. SHRI SURAJ BHAN : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :
(a) whether Government propose to

abolish the Labour Contract system
prevailing in the Public sector;
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(b) if not, the steps Government pro-
pose: to safeguard the interests of such
labourers ?

THE MINISTER OF . LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). Government
have prepared a Contract Labour (Regu-
lation and Abolition) Bill. The Bill
was introduced in the Lok Sabha on the
31st July 1967 and has been referred to
the Joint Committee of Parliament. No
distinction is made betwecen the public
and the private sectors of industries and
the Bill provides for abolition of Con-
tract Labour in certain cases and also
for regulation of Contract Labour where
abolition is not possible.

RECOMMENDATION OF SUGAR WAGE
BOARD

568. SHRI SURAJ BHAN Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Sugar Wage Board

has submitted ijts report;

(b) if so, the details of the recom-
mendations and the action taken there-
on; and

(c) if not, the time by which it is ex-
pected to be received ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The Second Wage Board
for sugar industry has not yet submitted
its final report.

(b) Does not arise.
(c) By the end of March, 1969.

STRIKES, LOCKOUTS AND CLOSURES IN
WEST BENGAL

569. DR, RANEN SEN : Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the total number of strikes, lock-

outs and closures in West Bengal in
August, September, and October, 1968:

(b) reasons for the same; and

(¢) industries involved, total man-
days lost and the total number of per-
sons affected thereby ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
L541L88/68—3
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HATHI): (a) to (c). Information has
been called for from the State Govern-
ment and will be laid on the Table of
the House.
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HINDI REPORTS

571. SHRI NARAIN SWARUP
SHARMA :
SHRI JAGANNATH RAO
JOSHI :
SHRI ATAL BIHARI VAJ-
PAYEE :

Will the Minister of LAW be pleas-
ed to state :

(a) whether Home Ministry’s Office
Memorandum No. 2/29/68-O.L., dated
the 6th July, 1968 has been received in
his Ministry;

(b) if so, the action taken or pro-
posed to be taken in regard to paras 3,
4, 5, 6, and 7 of the said office memo-
randum;

(c) the number of tenders, contracts,
licences, permits, notifications and Ad-
ministrative Reports published or issued
in Hindi also by the Ministry and its
subordinate offices and institutions ip
August and September, 1968; and

(d) the number of such class I Offi-
cers in his Ministry who neither know'
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Hindi nor attend Hindi Training classes
regularly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) Yes, Sir.

(b) The Ministry of Home Affairs
Office Memorandum, mentioned in part
(a) of the Question has been circulated
for information and guidance to officers
and in Sections in both the Departments
of the Ministry of Law, namely, the
Department of Legal Affairs (including
the Income-tax Appellate Tribunal, the
only subordinate office of that Depart-
ment) and the Legislative Department,
and the Election Commission with which
the Ministry of Law is administratively
concerned. The instructions contained
in paras 3, 4, 5, and 7 of the said Office
Memorandum have been noted and are
being implemented to the extent possi-
ble. As regards para 6 of the Memo-
randum, adequate translation arrange-
ments exist in this Ministry. The Elec-
tion Commission have a separate Hindi
Section functioning since May, 1968,
under the charge of a Hindi Officer for
the translation work of that office. As
regards Hindi typewriters, action has
already been initiated for the purchase
of the required number of such type-
writers.

(c) The total number of notifications
issued both in English and Hindi to-
gether during the period in question is
32 (thirtytwo). No tenders, contracts.
licences, permits or Administrative Re-
ports have been issued during this period

(d) 50 (Fifty).
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MiLo sE1ZEp DURING UAR-ISRAEL Wakr

574. SHRI A. SREEDHARAN :

SHR1 KAMESHWAR SINGH :
SHRI K. LAKKAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Starred Question No.
491 on the 14th August, 1968 and
state :

(a) whether negotiations for the salc
of milo to the Government of U.A.R.
have since been completed;

(b) if so, the negotiated
tonne in ruppes; and
(c) if not, the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
‘CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir. An Agreement was signed
with the Government of the U.A.R, on
the 13th August, 1968.

(b) The price, in terms of rupees,
agreed to be paid by the Government of
. U.A.R. was Rs. 221.38 per tonne.

(c) Does not arise.
DEVELOPMENT OF VEGETABLES FOR
EXPORT

575. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

rate per
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SHRI K. LAKKAPPA :
SHRI NIHAL SINGH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government are develop-
ing special variety of vegetables for ex-
port; and

(b) if so, thc progress made so far
in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) White type of onions are being
developed for export purpose by import-
ing seed of a variety suitable for dehy-
dration. It is the only vegetabie which
is being exported in fair quantity.

MEATLESS MEAT PRODUCED FROM
VEGETABLE SOURCES IN JAPAN

576. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

SHRI NIHAL SINGH :

" Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government’s attention
has been drawn towards the sale of
meatless meat in Japan produced from
the vegetable sources;

(b) if so, whether similar rcsearches
have been madc in India; and

(c) if so, the progress made so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) and (c). The Central Food Tech-
nological Research Institute, Mysore,
has developed spiced and cucred meat-
like preparations based on vegetable pro-
tein concentrates. Preliminary trials
indicate that the preparations arc gene-
rally acceptable.
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CROP INSURANCE SCHEME

577. SHRI KAMESHWAR SINGH :
SHRI YASHPAL SINGH :
SHRI A. SREEDHARAN :
SHRI ONKAR LAL BERWA :
SHRI K. LAKKAPPA :

SHRI DEO RAO PATIL :

SHRI JAGANNATH RAO
JOSHI :

SHRI HUKAM CHAND
KACHWALI :

SHRI NARAIN SWARUP
SHARMA :

SHRI ATAL BIHARI VAJ
PAYEE :

Will the Minister of FOOD AND
AGRICULTURE be pleascd to state :

(a) whether Government have finalis-
ed the consideration of the crop insur-
ance scheme; and

(b) if so. the nature thereof: and

(¢) when it is going to be implement-
ed ? 35

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The details of crop insurance
scheme are still under consideration of
the Government.

(c) The scheme will be implemented
as and when the State Governments de-
cide to do so after the Bill on crop in-
surance is passed by Parliamcnt.

DROUGHT IN THE COUNTRY

578. SHRI BAL RAJ MADHOK :
SHRI NARAIN SWARUP
SHARMA :

SHRI ATAL BIHARI
PAYEE :

SHRI RANIJIT SINGH :
SHRI HIMATSINGKA :
SHRI BIBHUTI MISHRA :
SHRI S. K. TAPURIAH :
SHRI INDRAJIT GUPTA :
SHRI C, JANARDHANAN :

V:AJ -

e
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DR. RANEN SEN :

SHRI J. M. BISWAS :

SHRI VISHWA NATH PAN-
DEY :

SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI A. SREEDHARAN :
SHRI HEM RAJ :
SHR1 R. K. AMIN :

SHRI GADILINGANA
GOWD :

SHRI V. NARASIMHA
RAO :

SHRI SHRI CHAND.
GOYAL

SHRI K. P. SINGH DEO :

SHRI D. N. DEB :

SHRI N. R. LASKAR :

SHRI B. K. DASCHOW-
DHURY

SHRI PREM CHAND
VERMA

SHRI YAIJNA DATT SHAR-
MA

SHRI SRADHAKAR SUPA-
KAR :

SHR1 HUKAM CHAND
KACHWALI :

SHRI1 SITARAM KESRI :

SHRI RAM SEWAK YADAV:

SHRI R. R. SINGH DEO :

SHRT S. P. RAMAMOORTHY:

SHRI RAM SWARUP VID-
YARTHI :

SHRI K. LAKKAPPA :
SHRI S. C. SAMANTA :
SHRI KANWAR LAL
GUPTA :
SHRI BRIJ BHUSHAN LAL :
SHRI SHARDA NAND :
SHRI BANSH NARAIN
SINGH : .
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
(a) whether it is a fact that drought
conditions have been created in various
parts of the country for want of rains
or due to inadequate rains; and
(b) if so, the details of the areas
affected as also the nature of help
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given so far by the Central Government
to these areas, State-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) A statement is attached.
STATEMENT

AREAS AFFECTED BY DROUGHT

According to information furnished
by the State Governments from time
to timec the following areas have becn
affected by drought this year :—

1. Andhra Pradesh—All the dis-
tricts were originally affected but the
situation has improved in some parts of
the State as a result of good Septem-
ber/October rains.

2. Bihar—Parts of S districts are
affected.

3. Gujarar.—Two districts.

4. Haryana—Four districts,

S. Mysore—Parts of 16 districts

were originally affected but September/
October rains have improved the posi-
tion.

6. Orissa.—Four districts.

7. Rajasthan—Five districts are
seriously affected. Parts of other dis-
tricts arc also affected in varying
degrees.

8. Uttar Pradesh.—Parts of cight
districts arc affected in varying degrees.

9. West Bengal—Parts of one dis-
trict.

CENTRAL  ASSISTANCE FOR

DROUGHT RELIEF

Undertaking of relief operations in
connection with natural calamities is
the concern of the State Governments.
When the extent of the relief operations
is such as to require the assistance of
Central Government, particularly in the
form of financial assistance, a report
is made to the Central Government.
The financial assistance is provided ac-
cording to the prescribed pattern on the
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basts of the recommendations of a
Central Team of officials. A state-
ment showing the financial assistance
given to the States affected by natural
calamities was placed on the Table of
the Sabha in reply to Starred Question
No. 18 on 11-11-1968.

The allotment of foodgrains to cover
the deficits of States is made keeping
in view the needs of the States and the
availability of foodgrains in the Central
pool.
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CoTTOoN YIELD IN PUNJAB

583. SHRI SHRI CHAND GOYAL :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state
the steps taken or proposed. to be taken
to increase the cotton yield in Punjab ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB  SHINDE):
Package ot improved practices adopted
are being implemented under Statc
Scheme as well as Centrally Sponsored
Scheme in Punjab Statc to increasc
Cotton yicld. The required inputs, viz.
improved seeds and fertilisers are being
made available to the growers. Plant
Protection measures. including aerial
spraying on large areas are being orga-
nised. The above programmes are pro-
posed to be continued during the Fourth
Plan also.

SHORTAGE OF VANASPATI OILS IN
PuNJaB

584. SHRI SHR] CHAND GOYAL :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) mcasures taken by Government
to remove the shortage of vanaspati oils
in Punjab and Chandigarh:

(b) whether it is fact that prices of
wheat and rice have shot up in Punjab
and Chandigarh; and

(c) if so, the measures adopted by
the Government to meet the situation ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) :

(a) In the context of shortage of
Vanaspati in Punjab and Chandigarh;
the Government of Punjab and Chandi-
garh' Administration promulgated Vanas-
pati Dealcrs Licencing Order for proper
distribution of Vanaspati. In Punjab
sale of vanaspati was also restricted to
holders of food cards. With the easing
of the supply position in:the beginning
in October. 1968, the restrictions were
lifted.

1890 (SAKA) Writien Answers

74

(b) and (c). Therc was some sea-
sonal increase in the prices of wheat
and rice in Punjab and Chandigarh. To
control the prices in Chandigarh, the
Chandigarh Administration started issue
of foodgrains through Fair Price Shops/
Consumer Cooperative Stores. Since
November, 1968, the prices have be-
come steady or have shown a down-
ward trend with the arrival of new
Kharif crop.

DROUGHT IN PUNJAB

585. SHRI SHR1 CHAND GOYAL :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether drought conditions are
prevailing in certain parts of Punjab,
especially in Ferozpur district; and

(b) to what extent the drought would
hit the production of cotton crops this
year ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Government of India have not
received any report regarding existence
of drought conditions in Punjab.

(b) Does not arise.

ADVISORY COMMITTEES AND BOARDS

586. SHRI KASHI NATH PAN-
DEY : Will the Minister of LABOUR
AND REHABILITATION be pleased
to refer to the reply given to USQ No.
6435 on the 29th August, 1968 and
state :

(a) whether the information regard-

ing Advisory Committecs and Boards in
his Ministry has since becn collected:

(b) if so. the details thercof: and
(c) if mot. the rcasons for delay ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SH!U
HATHI) : (a) to (c). A Statement giv-
ing the required information is placed
on the Table of the House. [Placed in
Liberary. See No. LT-2093/68].
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IMPLEMENTATION OF THE RECOMMEN-
DATIONs OF THE CoAL WAGE BOARD

587. SHRI K. P. SINGH DEO : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to refer to the
reply given to Unstarred Question No.
10320 on the 9th-May, 1968 and state :

(a) whether any progress has been
made in regard to the implementation of
the recommendations of the Wage Board
for Coal and other Mineral Industries
by the Employers;

NOVEMBER 14. 1968
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(b) if so, the details thereof; and

(c) if the reply to part (a) above be
in the negative, the reasons therefor. and
steps taken to get the recommendations
implemented ?

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
HATHI) : (a) and (b). Yes, Sir. Some
further progress has been made. A
statement showing the present position
is placed on the Table.

STATEMENT

Number of Collieries| Mines which have not so far implemented the recommendations
of the Wage Boards for Coal and other mineral indstries

No. of Collieries/
Mines which
have not
implemented

Total No. of
Collierics/Mines

(/) Wage Board for Coal Mining Industry

(i) Wage Board for Iron Ore Mining

Industry.

(iif) Wage Board for Himestone@ and

Dolomite Mining Industry.*

746 221 (In  addition, 483
Collierics have
implemented the
recommendations
only partially).

(8 mines have im-
plemented the
recommendations
partially).

(16 mines have im-

plemented the

recommendations
partially).

mines have
implemecntcd the
recommendations
partially).

376 299

283 235

39* 21 (2

(c) Does not arise. In the case of
Coal Industry, Government have decid-
ed that principal Governmental pur-
chasers of Coal like Railways, Stecl
Plants and Electricity Undertakings etc.
should entertain tenders for coal sup-
plies only from those collieries/manage-
ments which produce a certificate from
the Regional Labour Commissioner
(Central) of the area in which they are
located to the effect that they have im-
plemented the recommendations of the
Central Wage Board for Coal Mining
Industry.

FOODGRAINs STORAGE STRUCTURES

588. SHRI R. BARUA :
SHRI N. R. LASKAR :

SHRI D. C. SHARMA :

SHRI BENI SHANKER SHAR-
MA :

SHRI YAINA DATT SHAR-
MA :

SHR] MADHU LIMAYE :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the De-
partment of Food has initiated a pro-
gramme to popularise foodgrains storage
structures made of metal among farmers
and traders in the rural areas;

(b) if so. the main 'features of this

programme; and
(c) how far it has met with success ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) The main features
gramme are :

of the pro-

(i) Demonstrations to the farmers
and traders of the utility and
suitability of metal bins for
storing  various foodgrains
under diverse climatic condi-
tions.

Advice to manufacturers” of
engineering goods all over the
country to manufacture the
right type of bins by providing
them with technical know-how
and specifications.

(ii)

(iii) Train extension workers in thc
modern technology of storage.

(c) As a result of the above steps
taken by the Government, metal bins
are gaining popularity with farmers in
U.P. and Punjab. The manufacturec of
metal bins which was practically un-
known beforc the start of the pro-
grammec, has now been taken up by as
many as twenty firms.

Extension work is in a preliminary
stage in the States of Bihar, M.P.,
Andhra Pradesh and Maharashtra.

CHIEF MINISTER'S CONFERENCE
oN Foobp

589. SHRI R. BARUA :

SHRI BENI SHANKER SHAR-
[ MA :

SHRI D. C. SHARMA :

SHR] PRAKASH VIR SHAS-
TRI :

SHRI HIMATSINGKA :

SHRI RABI RAY :

SHR] N. R. LASKAR :

SHRI S. M. BANERIJEE

SHRI S. K. TAPURIAH :

SHRI A. SREEDHARAN :

SHRI DEO RAO PATIL :

‘SHRI HARDAYAL DEVGUN:
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SHRI B. K. DASCHOW-
DHURY :

SHRI HEM RAJ:

SHRI CHINTAMANI PANI-
GRAHI :

SHRI SHIV KUMAR SHAS-
TRI :

SHRI HEM BARUA :
SHRI ONKAR LAL BERWA :
SHRI RAM SWARUP VID-

YARTHI :

SHRI BHARAT  SINGH
CHAUHAN :

SHR] BANSH NARAIN
SINGH : :

SHRI KANWAR LAL GUP-

TA :
SHRI SHARDA NAND :
SHRI S. S. KOTHARI :
SHRI P. C. ADICHAN :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI DIRESWAR KALITA :
SHR] SAMAR GUHA :

SHRI C. MUTHUSAMI :
SHRI RAM KISHAN GUPTA:
SHRI R. K. AMIN : )

SHRI GADILINGANA
GOWD :

SHRI V. NARASIMHA RAO:
SHRI LATAFAT ALI KHAN :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI D. N. DEB :

SHRI P. VENKATASUB-
BAIAH :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the Chief
Minister’s Conference was held on the
23rd September, 1968 to discuss pro-
curement food zones rationing and the
sugar policy;

(b) if so, the main decisions arrived
at;
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(c) whether it is a fact that some of
-the Chief Ministers differed with Gov-
emment’s food policy; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) It was decided to continug last
year’s procurcment prices of kharif ce-
reals for 1968-69 and also to maintain
the existing zonal restrictions. It was
also decided to continue the policy of
partial de-control of sugar with increasc
in the levy percentage with the increasc
in the availability.

(¢) and (d). In any discussion on
food policy at the all-India level it is
natural to expect some differences of
approach. However. after a frank dis-
cussions on various aspects, a consensus
on the major lines of policy was reach-
ed.

FOoDGRAINS PRODUCTION

590. SHR| NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state :

(a) whether in spitc of increuse in
high yielding varieties of seeds during
1967-68 the total increase in foodgrains
production as compared to thosc in
1964-65 was only 6.6. million tons;

(b) if so, the reasons therefor: and

(c) the
1968-69 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes Sir.

(b) The High-Yielding varieties pro-
gramme was in operation in 1967-68 in
respect of S5 cereal crops, namely.
paddy. wheat, maize, bajra and jowar,
over an area which was not more than §
per cent of the total area under food-
grains cultivation. The increase in over-

estimated production ‘for
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all production was as much as 35% in
the case of wheat and maize and 15%
in the case of: bajra and was to a consi-
derable extent due to High-Yielding pro-
gramme. However, higher production
of rice in the high-yielding varieties pro-
gramme areas was offset by a decline
in the rice production under normal cul-
tivation due to adversc weather condi-
tions during October-November 1967 in
various parts of the country such as
deficient Hathia rains in Bihar and in-
adequacy of rainfall in Orissa, West
Bengal and Andhra Pradesh.

(c) Firm estimates of production of
foodgrains during 1968-69 will be avail-
able only after the close of the agricul-
tural vear.

PosTAI. STAMPS ISSUED BY THE P& T
DEPARTMENT

591. SHRI MANIBHAI J. PATEL :
Will the Minister of COMMUNICA-
TIONS be pleased to lay a statement on
the Table indicating the number and
brief description of each of the new
postal stamps issued by the Posts and
Telegraphs Department  since January.
1968 ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI [. K. GUJ-
RAL) : A statement is placed on the
Table of the House. [Placed in Library
See No. LT-2094/68].

QPENING OF ANOTHER SUPER BAzAR IN
DELHI

592. SHRI MANIBHAI J. PATEL :
Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to USQ 6528 on the
29th August. 1968 and state :

(a) whether the proposal regarding
opening of another Super Bazar in Delhi
has since been finalised; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY) :
(a) No, Sir. The proposal is still under
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the consideration of the Cooperative
Store Ltd., which runs the Super Bazar.

(t) Does not arisc.

DamMAGE OF WHEAT BAGS IN TRANSIT
DUE TO RAINg

543. SHRI MANIBHA] J. PATEL :
Will the Minister of FOOD AND
AGRICULTURE be’ pleased to refer to
the zeplies given to Unstarred Questions
Nos. 2139 and 2140 on the Ist August.
1968 und state :

(2) the assessment of the extent of
damige caused by the rains to 2260
bage of imported whcat booked ‘from
New Kandla and received at Tamuria
station due to carclessness of the rail-
way :uthorities:

(®1 the extent  of damage caused to
the 4.730 bags of Punjab wheat receiv-
cd at Poona:

(c) whether  a claim by the Maha-
rashtra Government has been lodged
with the railways and if so. the amount
of the claim;

(d) whether some responsibility for
not taking precautionary measures for
the safety of this cnormous quantity of
wheat’” while in transit has been fixed;
and

(e) the steps taken in consultation
with Railway authoritics to sce that
such incidents do not recur ?

THE MINISTER OF STATE IN
THE. MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Out of 2,260 bags, 300 bags had not
been affecred by rain and were taken
delivery of in sound condition. Of the
remaining bags which contained 1,091
Qtls. of wheat about 465 Qtls. were
found to be damaged.

(b) and (c). 4,830 bags (and not
4,730 as reported earlier) were affected
by rain in transit out of 68,692 bags of
Punjal wheat received at Poona. About
1,603 Qtls. of wheat are reported to
have been damaged 'for which the
Maharashtra Government have reported
that they have lodged a claim for
Rs. 1,49,083.24 P, with the Railways.
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(d) The matter has been brought to
the notice of the Railways.

(e) It has been agreed that covered
wagons for loading foodgrains will be
made available to the extent possible. If
due to shortage of covered wagons,
open wagons have to be used, the Rail-
ways have assured that these will be
properly covered with tarpaulins and
escorted throughout the journcy. The
usc of open wagons is permitted as far
as possible only in the fair season.

AW e frataw da § q@t
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(=) & (%). faf=T qf= § Svaw
ararer & favig 2 sART AT T @ e
FA: AFAYW FA A7 FAART F FT
T T TEN T @Y 34T

of wew

595. *it TgAX fag wwealt :
ot o &wAT ¢
=it fearafor arforag :
=t Jaew afew
o [RA A ¢
it Hifrow fag dted -
=t AW Wy Twt
St AR SR &
=t YT GIER
=t Wo #o W :
ot Qo sET :

FAT TG AWT Y AT g7 T AT
FqT F4a ¥

(%) Fraga=gfssfageg amm
7 s sfadea weqa 7 faan &

(=) afzgr,aY 196869 FT 7T
*77 & fam smmr Y @A T4
#ifa & 1% ¥ smaw 7 7@ A= faw-
for #1 §;

() =g R § fafws vy awwl
F1 7t wfafwar §; @<

(9) 39 oW« § 7T T A
faoig fpar &7

ww, ¥fy, anpofae fawr aa
WEETC Ao | O wat (= are-
wfge i) : (F) srgh

(&) Ffw Hea smawr & 57 9@
AN 29 @OF a9 fwd 42 Amg
Hiedl e 91ad a9 15 a1 {2 A
|2 sArer miwer &, & sfusifea Teg
#t fawmfor Y &1 ofo g7a smm
g sifweafaa stfusrfa g7 vt 9z
T 78 3 frar A fRr w1 [qeaw-

NOVEMBER 14, 1968

Written Answers 84

72 & v foar mav afwg w=a7 LT-
2095[/68] 1

(7) &9 777 s@m 7 fawfon
T TSET F g wfaat F e §
faare-fansi zem ar) wEAT 7 3@
T@ X AHAT A7 fF g ma § @
IR FA AR 977 7 a1 F F190 e
T # g w0 F7 T@A gu Smw g
faertfeq e 7 o= qew =@ gF
-9 zafar a9 § sfunfe =g«
TE T § AT TR F Mg ALY
v ST wfam

(7) "I F et 71 whoafe s
aeq 43 =g "rzey 2 fagife fEar
77 2 f9ed 35 g Wiedr &9 TEaT o}
8 AT MY ZF G9F g mfae # )
T 3 & fam =fas sfanfia ge,
FHT T 9 AT WQAT § AL AT
Y F weAt § amwer 2fe w wrwy,
mmag MY qifadr g 1968-c0F fam
fraifea g=a wr (@) & 3=7 & 3fe=-
fam faaza & fam w3 €1

LABOUR SITUATION IN CoAL INDUSTRY

596. DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI H. N. MUKHERIJEE :
SHR1 VASUDEVAN NAIR :
SHRI K. P. SINGH DEO:
SHRI HARDAYAL DEVGUN:
SHRI SHRI CHAND GOYAL :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether the study team of the
National Labour Commission on Coal
Industry has pointed out in its report
that there has been a steady deteriora-
tion in labour situation in the coal in-
dustry;

(b) whether the team has also point-
ed out that one of the main causes for
industrial unrest in the coal mines is the
non-implementation of the Wage Board
Award;
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(c) whether in the opinion of the
study team rise in prices, discharge, dis-
missal, retrenchment, lay off and non-
payment of a number of legitimate and
legal dues have all contributed to the
deterioration in the labour situation;

(d) whether the team has suggested
a number of mcasures to remedy the
situation;

(e) if so, the main suggestions made
by the team in this respect; and

(1) the decisions taken thereon ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : (a) to (e). The report of
the Study Group has been circulated by
the National Commission on Labour to
various interests concerned to elicit their

views. Copies of the report have al-
ready been sent to the Parliament
Library.

(f) The suggestions in the report of
the Study Group are for the considera-
tion of the National Commission on
Labour. The question of Government
taking decisions thereon will arisc only
after they have received the recommen-
dations of thc Commission.

BUKFER STOCK OF FOODGRAINS

597. DR. RANEN SEN :
SHRI INDRAJIT GUPTA :
SHRI VASUDEVAN NAIR :
SHRI YOGENDRA SHARMA.:
SHRI PREM CHAND
VERMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that no ap-
preciable progress has been made so far
to create a buffer stock of foodgrains in
the country;

(b) whether the slow progress is
mainly attributed to the failure in inter-
nal procurement drive;

(c) whether it is a fact that procure-

ment always lagged behind targets in
the last several years;

(d) whether Government have. exa-
mined the causes for the continued
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failure of the procurement agencies in
achieving the targets; and

(e) if so, what remedial measures
have been taken by Government in this
respect ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No, Sir. The physical stock of food-
grains with the Central and State Gov-
ernments have gone up from 1.31 mil-
lion tonnes at the beginning of Novem-
ber, 1967 to 3.27 miltion tonnes at the
beginning of November, 1968.

(b) It is not correct to say that there
has been a failure in internal procure-
ment drive.

(c) Targets have to be set high if
maximum procurement is to be attempt-
ed. Actual performance will generally
be lower. Even so, in some States the
actual exceeded the targets.

(d) and (e). A constant watch is
kept on the progress of procurement
and steps taken to remove avoidable

causes of want of performance,

REPORT OF WAGE BOARD ON TEXTILE
INDUSTRY

598. SHRI YASHPAL SINGH :

SHRI JAGANNATH RAO
JOSHI :

SHRI ATAL BIHARI VAJ-
PAYEE :

SHRI NARAIN SWARUP
SHARMA :

SHRI ONKAR LAL BERWA :
SHRI NAMBIAR :

SHRI R. UMANATH :

SHRI K. RAMANI :

SHRI SURAJ BHAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Starred Question
No. 767 on the 29th August, 1968 and
state :

(a) whether the report of the. Wage
Board on Textile Industry has since been
received by Government; and
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(b) if so. the recommendations made
and action taken by Government for
their implementation ?

THE MINISTER OF
AND  REHABILITATION,

HATHI) : (a) N, Sir.
(b) Does not arise.

LABOUR
(SHRI

TELEPHONE DIRECTORY IN REGIONAL
LANGUAGES

599. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :

SHRI NARAIN SWARUP
SHARMA :

SHRI JAGANNATH RAO
JOSHI :

SHRI ATAL BIHARI VAJ-
"PAYEE :

SHRI D. N. PATODIA :

Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether there is any proposal
under consideration of Government to
publish Tclephone Directories in re-
gional languages in the country;

(b) if so, the number of languages
in which Government propose to pub-
lish the Telephone Directories in Re-
gional Languages; and

(c) the extra amount likely to be
spent thereon ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL) : (a) Yes.

(b) In all regional languages includ-
ing Hindi.

(c) It has been decided to print the
directories in Hindi and Gujarati depart-
mentally, whereas in case of other re-
gional languages they are to be produc-
ed on the basis of licences to be issued
to publishers. In the case of licensed
publications, there would be no expen-
diture for the Department but on the
contrary a royalty is payable by the
licensee. In case of the departmental
publication, the expenditure is as fol-
lows :—
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(i) Hindi

1. UP. Circle, Dec. 66 issue,
12,000 copies, Rs. 73.000/-

2. UP. Circle, Dec. 66 issue,
18.300 cocies. Rs. 1,17,500/-

3. Bihar Circle, Nov. 67 issue,
6,000 copies. Rs. 47,412/

4. Bibar Circle, Apr. 68 issue,
9,000 copies. Particulars arc not
available.

'5. M.P.  Circ'e, Apr. 68 issue,
6.000 copics. Rs.  45.000/-
4pprox.

6. Rajasthan Circle. June 68 issue,
5.000 copies. Rs. 19,972/-

7. Delhi Telephone Distt. Dec. 68
issue, under print, 20,000 co-
pies. Rs. 1,90.650/- approx.

(i) Gujrati

1. Ahmedabad Telephone Distt. 2
issues in 1966, 16,000 copies.
Rs. 48,675.00.

2. Ahmedabad Telephone Distt. 1
issue in 1967, 8,000 copies.
Rs. 29,008.

3. Gujdrat {lircle, Apr. 66 issue,

17,000 copies. Rs. 47.260 -
4. Gujarat Circle,

16,500 copies.

not available.

Jan. 68 issue,
Particulars are

EMPLOYEES PROVIDENT FUND OF INDIAN
ELECTRIC WORKS LTD., CALCUTTA

600. SHRI YASHPAL SINGH :
SHRI ONKAR LAL BERWA :
SHRI A. K. GOPALAN :
SHRI C. K. CHAKRAPANI :
SHRI NAMBIAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to part (e) of the
Unstarred Question No. 6332 on the
29th August, 1968 regarding Employees
Provident Fund of Indian Electric
Works Ltd., Calcutta and state :

(a) whether the matter has
been examined by Government;

(b) if not, the reasons for delay; and
(e) when it is.likely to be finalised ?

since
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
‘HATHI) : (a) to (c¢). The matter is
still under examination.
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STRIKE IN P.&T. DEPARTMENT
602. SHRI PREM CHAND
VERMA :
SHRI R. BARUA :
SHRI N. R. LASKAR :

SHRI B. K. DASCHOW-
DHARY :

SHRI KASHI NATH PAN-
DEY :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the strike
by Central Government employees was
most widespread in the case of Posts
and Telegraphs Department as compar-
ed to employees of other departmeats;

(b) the total number of persons who
went on strike in Posts and Telegraphs
Department and what percentage of the
total they were; and

(c) the extent of loss to the depart-
ment with details thereof under each
count ?

THE MINISTER ©F STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL) : (a) In the P& T 39.69% of the
staff went on strike on 19-9-68. Its com-
parison. with other departments is not
known. However, the strike in P&T
was prolonged by a go slow movemest,’
which affected important offices in cer-
tain circles.

(b) 1,33,361
39.6%

(c) Loss of
16,66,093.85.

Damage caused to Govt.
perty—2,100.00.

traffic  revenue—

pro-

MODERN BAKERIES (INDIA) LIMITED

603. SHKI PREM CHAND
VERMA : Will the Minister of FOOD
AND AGRICULTURE be pleased’ to
state :

(a) whether Modern Bakeries (In-
dia) Limited has proper rules for re-
cruitment for jobs carrying pay of more
than Rs. 500 per month;
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(b) if so, the details thereof; and

{c) if not, whether Government pro-
pose to draft such rules and if so,
when ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-

LOPMENT AND COOPERATION -

(SHRI ANNASAHIB SHINDE) : (a)
to (c). The Manual of the Company
which would include the Rules for re-
cruitment to the various posts in the
Modern Bakeries (India) Limited is
being compiled by them and is expect-
ed to be ready by next year. Meanwhile
the posts carrying a minimum salary of
more than Rs. 500/- arc filled by open
advertisement in the ncwspapers or by
deputation of suitable persons from
other Departments.

604. SHRI PREM CHAND VER-
MA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether a general assessment of
the working f Modern Bakerics
(India) Ltd. has been done at any time;
and

(b) if so, with what result and if not.
whether Government have any proposal
to secure the services of an expert for

the purpose ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The progress and working of
the Modern Bakeries (India) Ltd. is
reviewed from time to time by the
Board of Directors of the Company
which includes representatives of the
Central and the State Govts. However,
as the various Units of the Modern
Bakeries are in various stages of deve-
lopment and some of the Units are still
to be set up, no general assessment has
been made by the Government. There
nnopmposdtosecuretheaervnces of
asy export for the purpose, nor is it
oamsidered necessary at this stage.
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605. SHRI PREM CHAND VER-
MA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

.

(a) the loss suffered so far by the
Modern Bakeries (India) Ltd. on
account of irregularities, theft, stock
shortage, fire and other causes;

(b) whether any enquiry has been
made into the causes of this loss; and

(c) if so, with what results and if
not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE., COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Rs. 6.035/50 upto 31-3-1968.

(b) Yes.
(c) The loss was due to shortages of

matcrial in transit, handling and storage
and not due to any irregularity or theft.

NATIONAL FEDERATION OF P.&T.
EMPLOYEES

606. SHR] K. LAKKAPPA :

SHRI A, SREEDHARAN :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government has with-
drawn the recognition of National Fede-
ration of Posts and Telegraphs em-
ployees and its nine federated units; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL) : (a) Yes.

(b) For sponsoring and participating
in the illegal strike on 19-9-1968.

DISCREPANCIES IN REGARD TO ESTIMA-
TES OF FOODGRAINS PRODUCTION

607. SHRI K. LAKKAPPA .
SHRI R. BARUA:
SHRI N. R. LASKAR :

SHRI B. K. DASCHOW-
DHARY : .
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SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

- (a) whether it is a fact that the Agri-
cultural Prices Commission has suggest-
ed to the Government of India that dis-
crepancies in regard to estimates of the
foodgrains production in the country
should be considered at the top level;
and

(b) if so. what steps Government
have taken to implement the sugges-
tien ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND OCOOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The Agricultural Prices Commission has
suggested that the problem of discre-
pancies between estimates of foodgrains
output released by the Ministry of Food
and Agriculture and those indicated by
the State Governments be considered at
the highest level.

(b) This problem is under considera-
tion as part of the overall question of
effecting improvements in the estimation
of foodgrains output in the country.

ProrosaLs To SOLVE Foob Crisis IN
KERALA

608. SHRI K. LAKKAPPA :
SHRI LATAFAT ALI KHAN :
SHRI P. VISWAMBHARAN :
SHRI P. C. ADICHAN :
SHRI A. SREEDHARAN :
SHRI HEM BARUA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Chief
Minister of Kerala placed certain pro-
posals to solve the food crisis in the
State before the Conference of Chief
Ministers and Food Ministers held in
Delhi in September, 1968;

(b) it so, what are the
and
LS4LSS/68—4

proposals;
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(c) the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). The main point made by the
Chief Minister of Kerala was that if the
Centre could not meet the full require-
ments of Kerala regularly, it should
aliow Kerala Government to buy their
requirements themselves direct from
other States in the Union or abroad.

(c) This was not a new suggestion.
The Kerala Government had made this
demand earlier also and have been in-
formed that it is not possible to agree
to this suggestion.

REHABILITATION OF REPATRIATES FROM
BURMA, CEYLON AND OTHER
COUNTRIES

609. SHRI S. P. RAMAMOORTY :
SHRI R. K. AMIN :
SHRI S. K. TAPURIAH :
SHRI R. R. SINGH DEO :

SHRI K. P. SINGH DEO :

SHRI HARDAYAL
DEVGUN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether attention of Govern-
ment of India has been invited to the
proposal recently made by the Chief
Minister of Kerala that the Ceatre
should bear expenses in regard to the
rehabilitation of the repatriates from
Burma, Ceylon and other countries;

(b) if so, whether the proposal of
the Kerala Government has been exa-
mmed by Government of India with
particular reference to its financial im-
plications; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHR[ D. R. CHAVAN) : (2) to (c).
The Central Government is already
bearing the entire expenditurc in the
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form of loans and grants advanced to
the State Governments (including
Kerala) for the relief and Rehabilita-
tion of the repatriates from Burma and
Ceylon. According to present arrange-
ments, losses on certain categories of
loans are requircd to be shared equally
between the Central Government and
the State Governments. Chief Minister
of Kerala while addressing the Board
of Rehabilitation at their last meeting
held at Trivandrum on 16th September,
1968 referred to this matter and sug-
gested that State Governments should
not be made to bear any losses. This
matter is under consideration of the
Government of India.
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Mmd-Term  PorLs

612. SHRI RABI RAY:

SHRI ONKAR LAL BERWA :

SHRI PRAKASH VIR
SHASTRI :

SHRI YASHPAL SINGH :

SHRI SHRI CHAND GOYAL :

SHRI RAM KISHAN GUPTA:

SHRI B. K. DASCHOW-
DHURY :

SHRI RAGHUVIR SINGH
SHASTRI :
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SHRI SRADHAKAR SUPA-
KAR :

SHRI VISHWANATH
PANDEY :

SHRI SHIVA CHANDRA
JHA :

SHRI SHIV KUMAR
SHASTRI :

SHRI MANIBHAI J. PATEL :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI JUGAL MONDAL :
SHRI RAM AVTAR
SHASTRI :

Will the Minister of LAW be pleased
o state :
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(a) whether the Chief Elcction Com-
missioner has fixed the dates for the
mid-term polls in West Bengal, U.P.,
Bihar and Punjab and completed all the
arrangements in respect thereof;

(b) If so, the details thereof; and

(c) whether any policy in regard to
parliamentary clections in these States
in the context of next General Elections
has been framed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) and (b).
The Election Commission has tenta-
tively fixed the following programme
for holding the mid-term general elec-
tions in West Bengal, Bihar, Uttar Pra-
desh and Punjab :

Date of Last date Date of Last Date  (Date(s)
issuc for scrutiny for the of poll
Name of the State . of making of withdrawal
notification nominations nominations of
under section candidatures
15 of the
R.P. Act 1951
Bihar . 1-1-1969 8-1-1969 9-1-1969 11-1-1969  3rd, S5th,
7th,& 9th,
February,
o 1969.
Punjab o . N Do. Do. Do. Do. 9th  Feb-
ruary,
1969.
Uttar Pradesh Do. Do. Do. Do. 3rd, Sth,
7th &
9th Fe-
bruary,
1969.
‘West Bengal . . Do. Do, Do. Do. 9th  Fcb-
ruary,
1969.

The electoral rolls for the State of West
Bengal have already been finally pub-
lished. As regards thc threc other
States, the electoral rolls have been
published in draft and arc expected to
be finally published on diffcrent dates
in November and December, 1968. The
other arrangements connected with sup-

RAILWAY MAIL SERVICE
613. SHRI RABI RAY :

SHRI YASHPAL SINGH :

SHRI BIBHUTI MISHRA :

SHRI P. L. BARUPAL :

Will the Minister of COMMUNICA-

ply of election materials, setting up of TIONS be pleased to state :

polling stations, appointment of polling
personnel etc. are being made and
will be finalised well before the
tions are held.

(c) The elections to the House of
as provided in Art. 83(2) of the Con-

‘stitution and Section 14 of the Repre-
'sentation of the People Act, 1951.

(a) whether his attention has been

elec- drawn to a news item in the Hindustan
Standard of
that 21 bags of the Railway Mail Ser-

i destroyed in a fire
the People in thesc States will be held B:fhiwlt;:in Stati)c;n;

the 24th September, 1968

at the

(b) if so, whether Government have

investigated into the matter; and
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(c) if so, the result of ‘the investiga-
tion ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K.
GUJRAL) : (a) Yes, 21 bags con-
taining mails were partially burnt and

7 empty bags were partly or wholly
burat.
(b) The matter is under investiga-

tion by the police.

(c) The cause of the fire is not yet
known.

The fire broke out at about 0400
brs, on 23-9-68 in the Mail Agency of
DELHI RMS. It was extinguished
with the help of the fire brigade. The
Police also arrived on the spot.

A bottle containing a small quantity
of liquid which smelt like kerosene oil
was found by the fire brigade at the
sitc of the fire.

RECRUITMENT IN P&T DEPARTMENT
614. SHRI RABI RAY:
SHRI SHRI CHAND GOYAL:

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Post-
masters General had been asked to re-
cruit men to replace 8,000 temporary
employees all over the country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
‘THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K.
GUJRAL) : (a) and (b). No. The
P.M.Gs’ and other Heads of Circles
apd Admn. officers were, however,
asked to recruit volunteers where neces-
sary to cope with the situation arising
out of the illegal strike on 19-9-68 and
to take action to fill up all vacancies.

LoNG-TERM LoANs To FARMERs
615. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state :
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(a) the amount allocated for ad-
vancing long-term loans to the farmers
for agricultural purposes in Gujarat
during 1967-68;

(b) whether the Commercial Banks
have also advanced loans to the farmers
during the same period; and

(c) if so, their number ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The Land Development Banks in
Gujarat State have issued long-term
loans to individuals to the extent of
Rs. 16,69,92,200 during the year 1967-
68.

(b) and (c). Exact information is
not available.

EXrPENDITURE ON GENERAL ELECTIONS
IN GUJARAT

616. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of LAW
be pleased to state :

(a) the total expenditure incurred
by Government on the " last General
Elections in the Gujarat State; and

(b) the total expenditure incurred
by the Assembly candidates of the
Statc in the last General Elections as
shown in their election returns ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) The total ex-
penditure incurred by
Government on the last
General Elections in the
State of Gujarat including
preparation and printing
of clectoral rolls.

Rs. 57,88,477.

(b) Thg total expendi-
turc incurred by the
Assembly candidates of
the State in the last Gen-
eral Election as shown in
their election returns.

*Rs. 21,31,866.

*36 candidates did not lodge their
accounts of election expenses,
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BpucATED UNEMPLOYED IN  GUJARAT

617. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
LABOUR AND REHABILITATION
be pleased to state :

(a) the number of educated unem-
ployed persons registered with the Em-
‘ployment Exchanges in Gujarat State
during 1966-67;

(b) the number of persons belong-
ing to Scheduled Castes and Scheduled
Tribes among them;

(c) total number of technically
qualified persons among them;

(d) the number of persons employed
through Employment Exchanges; and

(¢) the number of tcchnically quali-
ficd persons belonging to  Scheduled
Castes and Scheduled Tribes  persons,
scparately ?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI) (a) to (c¢). The available
information is given in thc statcment
laid on the Table of the House. [Placed
in Library, See No. LT-2096/68].

ASSISTANCE TO LAND MORTGAGE BANKS

IN GUJARAT
618. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of

FOOD AND AGRICULTURE be
pleased to state :

(a) whether any assistance has been
given by Government 0 the Land
Mortgage Banks in Gujarat during
1966-67; and

{b) if so, the amount given to each
land mortgage banks in Gujarat ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY) :
(a) Yes.
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(b) The assistance given by the
Gujarat Government is as follows :—

1. Gujarat State Cooperative Land
Development Bank :

(i) Subsidy to the Gujarat State
Cooperative Land Develop-
ment Bank for opening bran-
ches, appointment of land
valuation officers and diffe-
rential rate of interest—
Rs, 88,096.47 P.

Government contribution to
the ordinary debentures of the
Gujarat State  Cooperative
Land Development Bank—
Rs. 3,29,23,700.00 P.

(i)

Government contribution to
special debentures of the
Gujarat State  Cooperative
Land Development Bank—
Rs. 2,50,000.00 P.

(iii)

11. Subsidy to Primary Land Deve-
iopment Banks :

(i) Surat District
Land Development
Rs, 10,860.24 P.

Cooperative
Bank—

(ii) Broach District Cooperative
Land Development Bank—
Rs. 20,067.10 P.’

(iii) Baroda District Cooperative
Land Development Bank—
Rs, 27,376.64 P.

(iv) Kaira
Land Development
Rs. 9,000.00 P,

District  Cooperative
Bank—

During 1966-67, a central loan assis-
tance of Rs. 2 crores was made avail-
able to the Gujarat Government for
contribution to the ordinary debentures
of the Gujarat State Cooperative Land
Development  Bank. Besides  this
amount, the ‘State Government contri-
buted Rs. 1,29,23,700 from their own
resources. The State Government’s
total contribution to the ordinary deben-
tures was, thus, Rs. 3,29,23,700.
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ENFORCEMENT OF WAGE BoARD RE-
COMMENDATIONS

619. SHRI S, M. BANERJEE :

SHRI JAGANNATH RAO
JOSHI :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI NARAIN
SHARMA :

SHRI UMANATH :

SHRI K. RAMANI :

SHRI NAMBIAR :

SHRI YASHPAL SINGH :

Will the Minister of LABOUR AND
REHABILITATION be' pleased to
slate :

SWARUP

(a) the steps being taken by Gov-
crnment to make the recommendations
of the Wage Boards mandatory; and

(b) whether any legislation is to be
brought forward in this regard ?

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
HATHI) : (a) The question whether
the reccommendations of Wage Boards
should be enforced statutorily is being
considered by a Bipartite ~Committee
constituted by the Standing Labour
Committee. The National Commission
on Labour is also looking into this
matter. ’

(b) This can be considered after re-
ceiving the reports of the two bodies
mentioned above.

areT afufedl aar firewvesi &

% fg amfa
620. st fayfer fmr : Fa7 wwy-
w14 HdT IF q@ A FAT w4 E
(%) 7 fafom gv<y wfafaay aar
forczweat & fag awfadom w93 &
faeY wTARuS F a1 fawar AT | W

(@) afg g, &1 < a6t 7 fafaw
aex<r afafaat qur faeg==l & fag
amfagfaa fed 77 safsaal & 17 v
g 47 ITF WA FTA F FNF-AT
ATATIL JIAMT 077 7
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HRLSATT AT WWTC W (o TW
gwa fax) : (%) fafws avwr wfafa-
Tt A sfafafudsal o wdm w3
w7y freafafeas qer fagm #Y cor &
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(1) "7 afafrat o= fra fra
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T afafwgi snfx % fao
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37 TG & AT F1 4w
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a9 FIFE Afafagi 9w
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7

(3) fara afafyar & w47 #1
wgq Afafgl v Funege:
FATA qgT fawar ST B

(4) amisal w1 afaw ET W E
T TAFR F T Tzl FY
qenfa grox 7 &1 A & 0

(@) s7dF7 fagrai #1 w= &
& gq fae™ 3 ant 71 srafy 7 sfiy-
% 493 63l F CF T OF AR
afafaqi, aret sufe § wEmT 37 fan
mre

afaw W wiw affa s
JTHIRT  AEETR WI

622. it Hlo gRTA® : 34T Q@
qq W JET 22 R, 1968 F 7ATH-
f&q 997 H€T 5040 ¥ IAT | AFGH
q g qad F1 $97 F41 9 ¢
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(%) € feeeit § 7 aowaR O
o forx afes v Fwe afafy
FHAN IOEN wEER WS ¥
ST | FEAT A1 97 F7 A€ FiA
T gfoormy fAsar &

(&) z@ wvawa | #g7 FEART A1
T€ & W

() ardr mF 77 sfqgfei & a
Y & F41 3% fawg #m FdaEy F
LEE A

avg, sfe, awafor fasm @
qEETT HAWT | q-Har (st gwo
qWo TEwTETHY) : (F) Aifafaw =
¥ qz7 =1 afagfasarsi w1 977 99,
faad g Fv gfafaar aar mam, smiwa
AQT, TG F1 IHATATF €T T TG,
I Trfamt # =gl & faar F4-
arfori &1 faafa, famn s & Jorfmat
#qT W7 gaeg wfafa ¥ 7eegi 1 39
Az W mfET g |

(a) 7w ¥ fqewg wfafy & seger
A 77 fA3z & =g gfem feo @
q ¥ 37 9T A1TWF FHAE FT TC |
gy gfafy 7 37 9T NE FqDd
T8 %1, faeg afafs & s femg §
5-9-1968 F1 U% w&arq qra fFway
feaq afafq #1 afwma 50 & fog
FEr AT 471 I aqr giaw w1 0
eI afaa el F1 3@ go, gl
afafrai ¥ gqvas 7 afafy &1 ofr=-
ARA ¥ srwig F frar § AR oF
afcawmT fagga &7 fzar &, o1 f5
fratfrs wfaard sqare smt #1 Fd-
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# fo0F qer 7 2 ofA @ &
S EE
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2 fr fFa-for safeadl & faeg Frramgt
F AT & AT FAT FREAE F oA
g
sfe & aR & src awft

623. st farw 7w qredy : F7 W,
aav gfw 7=t 78 a9 1 FITF G F

(%) 73 0F a9 § Ffw F Fraw §
fFa g7 &1 w17 Ave) gFwfa
LR

(&) 937 =891 ¥ & fAe afaoe
AT SFSr 7 ogFfoa # af qar
fra afaws wrdm TRt §; @)

(1) 3o § fav wfqom frma
sl AT 7 7

gmw, wfw, awmafas faemw aar
qEER AaTEg ® Tg-wat (st seAv
aifga o) : (7) Ffy fawmr #7 o
# faraT fagmeg & o4 g1 OFw
g sF oA yave 3w R Ffa fawe
FEAFAWT F1 TfY, DTEET, g9-979,
7g fawm @R srw grafya fawal &
sgfagan axdre ¥ afrfar Faw
FY ATAEEAT F1 T AT IT A
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FaFi A7 Tzfogt #1 FfE 7 90 §
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FWg; fARwmeg g Sw oA gETIET
FY OF AT (AT 1) AT 9T 9
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&1 LT—2097/68]

Iqdaa ¥ Afafer wrd 7T o-
gara afrag 7 a9 aq i wfawrd afew
41 wFw s f5a, faaer siy
qur 9T 9T @ A4 (A i)
F fear war &1 [qeawrem § o fam
mat | ¥ferd gear LT--2097/68] 1
& wHmm qerd: FY SEAE ¥ qafea
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DESTRUCTION OF FOODGRAINS IN PUNJAB
AND HARYANA

624. SHRI YAINA DATT SHAR-
MA : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that during
the last Rabi season large quantities of
foodgrains were destroyed in Punjab
and Haryana for want of proper storage
facilities;

(b) if so, whether there is any pro-
posal under the consideration of Govern-
ment to construct warehouses to store
wheat or other foodgrains in every wil-
lage of Punjab and Haryana by giving
financial aid to those who desire to
construct such warehouses; and

(c) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a). No, Sir.

(b) and (c). There is no such propo-
sal to give financial aid from Govemn-
ment to those who desire to construct
godowns. The Agricultural Refinance
Corporation have, however, a scheme to
advance loans for conmstruction of ware-
houses by Cooperatives and individuals.

e ¥ are fawmr & swAl AW
frawmafedt = f5lt s
625. sit T wweq faendl:

=t wrew feg Wt
=t gTEa™ Faw
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(&) it fFa¥ waai aar fAam-
Tt gferwrell F1 AR FET AT E;

() Fav 3T SqAt qar Framvasd
gt F s AR F7 =g
fer 7 arpaTe w7 Y swAwAr Y wE R
AR 7 FA F9 F T4 & T@T; AR
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AUTOMATIC TFLFPHONE E.xcm\crq N

ORI1$SA
629, SHRI CHINTAMANI PANI-
GRAHI : Will ¢he Minister of COM-

MUNICATIONS be pleased to state :

(a) thc number of automatic tele-
phone exchanges opened in the Orissa
State so far;

(b) the number of such exchanges
opened in Orissa during 1967-68 and
proposed to be opened during 1968-69;
and

(¢) the number of public call offices
opened in Orissa in 1967-68 and pro-
posed to be opened in 1968-69 ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL) : (a) There were 27 awtomatic
telephone exchanges in Orissa at the
end of the year 1967-68.

(b) 7 automatic telephone exchanges
were opened during 1967-68.

5 automatic telephone exchanges are
cxpected to be opened during 1968-69.

(c) 9 long-distance PCOs and 11 local
PCOs were opened during 1967-68.
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12 long-distance PCOs and 15 local
PCOs arc expected to be opened during
1968-69.

MINOR IRRIGATION SCHEMES IN ORISSA

630. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

ta) whether Government have sanc-
tioned any amount for undertaking minor
irngation schemes in Orissa during 1967-
68 and 1968-69;

(h) if so, the amount allotted; and

f¢r whether any additional amount
for the purpose was requested for by the
State Government during these two years
and whether it was sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (d).
According to the pattern of financial
assistance for State Minor Irrigation pro-
grammes introduced with effect from
1-4-1967, the State Governments are
cligible to 60% loan and 15% grant on
the basis of total expenditure incurred,
upto the approved ceiling. In accord-
ance with the above mentioned pattern,
an amount of Rs. 160.20 lakhs and
Rs. 40.00 lakhs was provisionally re-
leased as Loan and Grant respectively
to the State Government during 1967-68.
An outlay of Rs. 150.00 lakhs has also
becn approved for, 1968-69. Central
assistance for 1968-69 would be released
towards the close of the financial year
in accordance with the cxisting pattern
of assistance.

(¢) During: 1967-68. it was proposed
to allocate additional funds to the State
Governments, including Orissa, for their
minor irrigation programme. Owing to
“difficult resources’ position, no additional
allocation could, however. be made to
any State. No formal request for the
allotment of additional funds for minor
irrigation has been reccived from thc
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Government of Orissa so far, However.
the question of allocation of additional
funds to the State Governments, in-
cluding Orissa, during the current finan-
cial year is under conmsideration.

PROCUREMENT OF FOODGRAINS IN ORISSA

631. SHRI CHINTAMAN] PANI-
GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the total quantity of rice and other
foodgrains procured in Orissa by the
Food Corporation. of India and other
State agencies till the end of October,
1968; and

(b) the total quantity exported out-
sidc the State so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE., COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Accor-
ding to the latest figures supplied by the
Statc Government, a total of 159,500
tonnes of rice, including paddy in terms
of rice, was procured in Orissa during
the period November 1967 to October
1968. No other foodgrains were pro-
cured in the State during this period.

(b) According to Statc Government
about 74,000 tonnes of rice, including
paddy in terms of rice was exported du-
ring the same period. According to
information received from other sources
the quantity exported was about 68,000
tonnes. The difference is being looked
into.

DISTRIBUTION OF VANASPATI IN DELHI

632. SHRI S. K. TAPURIAH : Will
the Minister of FOOD AND AGRI-
CULTURE b2 pleased to state :

(a) whether it is a fact that rationing
was imposcd on the distribution of vege-
table oil in Dclhi when the prices there-
of abruptly increased in Septcmber this
ycar; and
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(b) if so, to what extent the prices
were increased and how the distribution
-of vegetable oil was regulated under the
new scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
Due to the increase in the prices of
groundnut oil—the major ingredient of
vanaspati—the prices of vanaspati in the
Northern zone which includes Delhi
were increased in September 1968, but
were reduced on November 8, 1968, as
under :—

Rs. per tonne
(at manufacturer’s stage)

August 25, 1968 3642
Scptember 6. 1968 4152
September 22, 1968 4786
November 8, 1968 4612

In order to cnsure that available sup-
plies urc properly distributed at prices
fixed, the Delhi Administration issued
instructions in August, 1968 for sale of
vanaspati against ration cards. The
scale iniially fixed was 4 kg. of vanas-
pati 10 any consumer at a time. This
was later increased to 8 kg. per ration
card of S persons and less and 16 kg.
per ration card having more than 5 per-
sons in a month. Releascs for mar-
riages, other festivals, hotels and halwais
were also controlled. Although the
market has almost returned to mormal,
it is proposed to continue the existing
restrictions regarding sale of vanaspati on
ration cards.

SALE OF IMPORTED MILO

633. SHRI A. SREEDHARAN :

- SHRI K, LAKKAPPA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Food Corporation of
India has sold imported Milo to private
traders in various parts of the country
recently;

(b) if so, the quantity sold; and
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(c) the terms and conditions of the
sale ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (c).
No imported milo fit for human con-
sumption has been sold by the Food
Corporation of India to any private
trader in the country. Only a small
quantity of about one tonpne of sub-
standard milo which was unfit for human
consumption was sold by the Corpora-
tion in accordance with the prescribed
procedure to a firm registered with the
Regional Director (Food), Bombay as
manufacturers of poultry feed.

PARLIAMENT SESSION IN THE SOUTH

634. SHRI A. SREEDHARAN :

SHRI MANGALATHU-
MADAM

SHRI HIMATSINGKA :

SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI GEORGE FERNA-
NDES :

SHRI K. LAKKAPPA :

SHRI YAJNA DATT
SHARMA :

SHRI SHIVA CHANDRA
JHA :

SHRI BASUMATARI :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI HUKAM CHAND
KACHWALI :

SHRI SRADHAKAR SUPA-
KAR :

Will .the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state :

(a) whether the Committee appointed
by Government of India to cxamine the
feasibility of the proposal to hold Par-
liament Session in South Indian States
has submitted its report;
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(b) if so, what are its findings; and
(c) the reaction of Government

thereto ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATION® (DR. RAM SUBHAG
SINGH) . (a) No, Sir;

(b) and (c). Do not arise.

KERALA GOVERNMENT'S REQUEST FOR
IMPORT OF RICE DIRECT FROM ABROAD

635. SHRI A. SREEDHARAN :
SHRI D. N. PATODIA :
SHRI R. K. AMIN :
SHRI HARDYAL DEVGUN:
SHRI E. K. NAYANAR :
SHRI BIBHUTI MISHRA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Kerala Government
have sought permission to impont rice
from abroad for meeting the needs of
that State;

(b) if so, the precise demand made in
this behalf; and

(c) Government’s reagtion thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and
(b). The Government of Kerala have,
from time to time, been saying that if
the Centre could not meet the full rice
requirements of Kerala, the State Gov-
crnment should be allowed to purchase
rice direct from other States in the
Indian Union as also from abroad.

(c) The Statc Government have bcen
informed that the Government of India
are trying to procure as much rice as is
available in the international markets
even at very high prices and also that
the surplus States within the country are
being pressed to offer as much rise to
the Central pool as possible for supply
to Kerala and that a direct approach to
Kerala Government to the other States
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will not achjeve any better result. In-
dividual States can not be permitted to
import foodgrains from other countries
direct.

MOVEMENT OF MAIZE OUT OF HARYANA

636. SHRI ONKAR LAL BERWA :
DR. SUSHILA NAYAR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to
the reply given to Short Notice Question
No. 2 on the 7th August, 1968 and
state :

(a) whether C.B.I. have since investi-
gated the case about the illegal move-
ment of Maize out of Haryana;

(b) if so, the result of the investiga-
tion made by C.B.IL;

(c) the action taken or likely to be
taken on the results of investigation;
and

(d) measures taken to prevent recur-
rence of such cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The case is still under investigation of
the C.B.I.

(c) and (d). Do not arise at
stage.

this

SurpLY OF RICE IN KERALA

637. SHRI A. SREEDHARAN :
SHRI P. C. ADICHAN :
SHRI VASUDEVAN NAIR :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the quantity of rice supplies re-
quested by the Kerala Government in
each month since April this year;

(b) how far these demands were met;
and

(c) how far these supplies were impor-
ted from abroad and the details of these
imports indicating the source and quan-
tum of imports ?



119

Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
and (b). There has been no month to
month demand by the Kerala Govern-
ment which however has, from time to
time, been requesting adequate supplies
to maintain a rice quantum of 160
grammes per day. The total quantity of
rice despatched to Kerala depots dur-
ing the period April to October 1968
was about 380 thousand tonnes.

(c) During the period April to Octo-
ber, 1968, 1.79 lakh tonnes of rice was
imported in Kerala ports. The source-
wise breakup is as follows :—

Source Quantity in lakh
tonnes
Thailand 1.12
Burma 0.54
‘U.AR. 0.13
1.79

Foop PROCUREMENT

.638. SHRI ONKAR LAL BERWA :
DR, SUSHILA NAYAR:
SHRI YASHPAL SINGH :

Will the Minister of FOOD AND
AGRICULTURE be plcased to state :

(a) whether the darget for food pro-
curement in the country during 1967-68
has been completed by the Food Corpo-
ration of India; and

(b) the target which was fixed and the
quantity of foodgrains procured by the
Food Corporation of India so far during
this year ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and(b).
No separate target of proceurment of
foodgrains by the Food Corporation of
"“India has been fixed during 1967-68.
. Against the total procurement of about
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4.0 million tonnes of kharif grains and
2.22 million tonnes of wheat by all agen-
cies, procurement by the Corporation ac-
counts for about 2.01 million tonncs of
kbarif grains and about 0.75 million ¢on-
nes of wheat. Besides wheat, the Corpo-
ration also procured 0.12 million tonnes
of other rabi grains,

SHORTAGE OF FODDER IN VARIOUS STATES

639. SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :
SHRI PRAKASH VIR SHAS-

TRI :

SHRI RAMAVTAR SHARMA:

SHRI SHIV KUMAR SHAS-
TRI :

SHRI N. K, SANGHI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that there is a
great shortage of fodder in various Sta-
tes of the country;

(b) if so, whether it is also a fact
that many cattle have died duc to this
shortage; and

(c) the help given by Central Gov-
crnment to the State to mcet the short-
age of fodder with State-wise detail ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (c).
The required information is being col-
lected from the State Governments and
will be placed on the Table of the Sabha
in due course.

DROUGHT IN RAJASTHAN

640. SHR] ONKAR LAL BERWA:

SHRI RAM GOPAL SHAL-
WALE :

SHRI D. N. PATODIA :
SHRI R. K. AMIN :

SHRI YASHPAL SINGH :
SHRI MEETHA LAL MEENA:
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SHRI S. K. TAPURIAH :

SHRI V. NARASIMHA RAO :

SHRI D. N. DEB :

SHRI P. L. BARUPAL :

SHRIMATI ILAPAL CHOU-
DHURI :

SHRI S. S. KOTHARI :

SHRI JUGAL MONDAL :

SHRI K. LAKKAPPA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that about
more than 20 lakh cattle in Jaisalmer.
Barmer and Bikaner und other districts
of Rajasthan are facing total destruction
becausc of unprecedented drought;

(b) whether it is also a fact that peo-
ple in Rajasthan area are eating bread
made of grass and are in the grip of
acute famine conditions; and

(c) the assistance given to these affect-
ed people and steps taken to save the
cattle wealth ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (c).
Some districts of Rajasthan including Jai-
salmer, Bikaner and Barmer have been
affected by drought. This has caused di-
ficully to the rural population and in
particular to cattle, The State Govern-
ment have organised extensive relief ope-
rations likc provision of gratuitous relief
and employment on relief works, supply
of drinking water, supply of fodder at
concessional rates, migration of cattle to
neighbouring States and free supply of
fodder to migrating cattle, etc. Every
-effort is being made to prevent hardship
to the people and the cattle population.
A Central Team visited the State recently
to assess the drought situation. The re-
port of the team is awaited, but all pos-
sible assistance will be given to the State
‘Government or alleviation of the distress
-caused by drought. The allegation that
people are eating bread made of grass in
the affected areas of Rajasthan is not cor-

rect.
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DEFICIT OF FOODGRAINS IN RAJASTHAN
DUE TO DROUGHT

SHRI D. N. PATODIA :
SHRI MEETHA LAL MEENA:

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that due to
severe drought conditions prevailing in
Rajasthan the crops are likely to fail in
Rajasthan;

(b) whether Government have been
able to make any estimate of the loss that
is likely to be suffered in the State;

(c) what would be the total deficit of
foodgrains due to the failure of crops;
and

(d) what steps Central Government
have taken to meet the gap ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (c).
An estimate of the loss in production and
consequent deficit of foodgrains as a
result of drought conditions in Rajasthan
is being made. The reports received so
far from the State Government indicate
that there has been a widespread failure
of Kharif crops. Rabi sowings are also
likely to be affected.

642,
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(d) The allotment of 'foodgrains to
Rajasthan has been increased from about
5,000 tonnes in August, 1968, to 36,000
tonnes in October, 1968. A quantity of
35,000 tonnes has been allotted on Nov-
cmber, 1968. Keeping in view the
availability of foodgrains in the Central
Pool and needs of other deficit States,
cvery possible effort will be made ¢o meet
the requirements of the State in respect
of foodgrains,

ASSURANCE GIVEN TO .ALLOTTEES OF
PLoTs OF SOoUTH PATEL NAGAR, DELHI

643. SHRI M. L. SONDHI : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply
given to Unstarred Question No. 10165
on the 9th May, 1968 and state :

(a) whether the displaced persons
would pay only the actual cost and deve-
lopment charges and not the interest cal-
culated on Government borrowing rate of
interest on the market value of the land;

(b) whether the assurance given is ap-
plicable to all the displaced colonies
from the 21st year of the lease; and

(¢) if so, the details of instruction is-
sued by Government for amendment of
the lease agreement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : (a) to (c).
The displaced persons from West Pakis-
tan who have been allotted plots in the
various Government built colonies in
Delhi (including South Patel Nagar) are,
for the purposes of the payment of price
and ground rent, governed by the terms
of the lease deeds given in Appendices
XI, XII and XIII of the Displaced Per-
sons (Compensation and Rehabilitation)
Rules, 1955.

The terms of the payment of price and
ground rent of the small plots during the
first 20 years and the basis for revision
in the 21st year are mentioned in clauses
(a), (b) and (c) of the lease deed at
Appendix XII, Extracts of these clau-
ses from the lease deed are laid on the
Table of the House. [Placed in Library.
See No. LT—2099|68]).
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CENTRAL GOVERNMENT EMPLOYEES TO-
KEN STRIKE

644, SHRI M. L. SONDHI : Will the
Minister of LAW be pleased to state :

(a) Whether there is any loss of life
or Government property in his Ministry
on account of the Central Government
Employees token strike; and

(b) if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW ( SHRI M. YU-
NUS SALEEM) : (a) No.

(b) Does not arise.

REHABILITATION OF DISPLACED PERSONS
FROM EAST PAKISTAN

645. SHRI P. R. THAKUR :
SHRI SIDDAYYA :

Will the Ministor of LABOUR AND
REHABILITATION be pleased to state:

(a) the basis and background of stipu-
lating the condition of one’s being ‘gain-
fully employed’ in the case of displaced
persons from East Pakistan for being eli-
gible for allotment of housing plots in the
rehabilitation colony near Kalkaji in
Delhi;

(b) whether a similar condition was
laid down for allotment of housing plots
to displaced persons from West Pakistan
in various refugee colonies in Delhi/New
Delhi;

(c) if not, the reasons for discrimi-
nation between the two categories of
refugees; and

(d) whether a statement will be laid
on the Table detailing the various faci-
lities provided and conditions laid down
for rehabilitating the displaced persons
from West Pakistan in Delhi/New Delhi,
particularly in the matter of housing bu-
siness placement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : (a) to (c).
Displaced persons from West Pakistan
and East Pakistan have been provided
housing assistance in Delhi under
diffierent schemes keeping ., in
view the nature and magnitude of their
problems and the different circumstances
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and period relevant to the two categories
of these displaced persons on migration
to India. In this manner, the conditions
for eligibility for allotment of plots in
Delhi for the two categories are also not
catirely identical. In the case of displac-
cd persons from West Pakistan, the es-
sential condition of eligibility, inter alia,
was that they should have physically mi-
grated and registered as bonafide displac-
cd persons for rehabilitation assistance in
Delhi within the specified date viz. 15th
August, 1950. In addition, the condi-
tion of gainful employment in Delhi was
also prescribed in certain cases where the
displaced persons were not residing in
camps, buildings of public utility or squa-
tting at other public places etc. In the
case ot displaced persons from East Pa-
kistan, however, in addition to bonafide
displaced persons from REast Pakistan,
families with heads who had been gain-
fully employed in what is now ‘India’
from before partition in Government ser-
vice or otherwise and were not displaced
persons themselves within the definition
on account of their having not physically
migrated but whose other members mig-
rated to India after the material dates,
have also been declared eligible. In the
case of displaced persons from East Pa-
kistan, therefore, the condition of gain-
ful employment in Delhi was included so
that such displaced persons who were al-
rcady settled elsewhere or who could
arrange to do so were not at¢tracted to
Delhi thereby accentuating the already
acute housing problem in the Capital. As
a matter of fact, the scheme for allot-
ment of plots in Delhi to displaced per-
sons from East Pakistan was framed at a
much later stage and the condition. of
gainful employment was also considered
desirable on account of the limited scope
of availability of plots in Delhi at this
stage, Therefore, there was no dscri-
mination between the two categories if
displaced persons in the matter of condi-
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tions of eligibility for allotment, as their
cases were not entirely ideatical,

(d) The number of displaced persons
from West Pakistan who, on migration,
came to Delhi/New Delhi in the short
period following the Partition and were
registered for rehabilitation assistance in
Delhi/New Delhi is about 5 lakhs. They
were provided with the normal facilities
of rehabilitation like housing, employ-
ment, compensation, educational and me-
dical facilities, etc. In order to detail
the exact nature of each of the facilities
then provided, a comprehensive assess-
ment will have to be made. This will
mean a comprehensive review in different
fields over a period of about 20 years
and more and involve great deal of la-
bour and time to detail all this informa-
tion in exact terms in reply to this ques-
tion in view of the extensive field cover-
ed by the question. It is felt that labour
and ime involved in makingthis assess-
ment will not be comensurate with the
results likely to be achieved.

RISE IN WHEAT PRICE IN DELHI

646. SHRI C. JANARDHANAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased ¢o state :

(a) whether Government are aware
that price of wheat has gone up in Delhi;

(b) if so, the comparative figures of
wheat price from July to September,
1968; and

(c) steps taken to check the rise in
price ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE ): (a) There
has been a scasonal increase in the price
of wheat particularly of the superior va-
riety.

(b) A statement is attached.

STATEMENT
Month-end wholesale prices of wheat in Delhi
(Rs. per quintal)
Variety July August September,
1968 1968 . 1968
Farm 9000 9500 95 <00
Dara 78 -00 8200 <500

LS4LSS/68—5



127 Weritten Answers

(¢) Delhi now forms part of the Nor-
thern Wheat Zone and the requirements
of Delhi are being met from the surplus
production of Punjab and Haryana. In
order to stabilise prices and to take care
of ¢he needs of the vulnerable section of
the population, atta produced by roller
flour mills out of Government issued
wheat continues to be distributed through
fair price shops.
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PRICE OF FERTILIZERS

648. SHRI S. R, DAMANI :
SHRI Y. A. PRASAD :
SHRI D. N. PATODIA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state

(a) whether it is a fact that the price
of indigenous fertilizers is higher than
that of imported fertilizers and this fact
has been represented to Government;

(b) whether it is also a fact that stocks
have accumulated with manufacturers
both in Public and Private Sectors in the
country on account of the higher price;
and

(c) the steps taken to reducs the
price gap and ensure that indigenous
production will not suffer for lack of
ready market ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Import-
ed fertilisers are sold through the Pool
which is handled by the Department of
Agriculture, Pool prices are fixed in
such a way as #o work on an overall ‘no-
profit, no-loss’ basis; but price fixed for
each variety of fertiliser need not neces-
sarily be on a ‘no-profit, no-10ss’ basis for
that fertiliser . There have been com-
plaints that indigenous fertiliser factories
have been issuing fertilisers at their fac-
tory gates at such a price that the retail-
er has perforce to sell it at higher than
the Pool rates,
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(b) To some extent, it can be said
that a lack of efficient marketing organi-
sations and an anxiety to make maximum
profit out of the deal has resulted in both
public and private sector factories accu-
mulating stocks.

(¢) The Pool price for fertilisers has
been fixed at such a level that indigenous
factories should be able to market their
production at those rates if they follow
proper marketing principles and develop
cheir marketing system. Production costs
in some factories for various other rea-
sons are so high that the tcmptation to
avail of a good market has prevented
proper markcting. All factories have
been advised to follow proper market-
ing principles and keep their prices at
rcasonable levels in a line with Pool
prices.

PADDY PRODUCTION AND PROCUREMENT

649. SHR] S. R. DAMANI: Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the
reply given to Unstarred Question No.
833 dated 25th July, 1968 and state :

(a) the State-wise production of paddy
crop in 1967-68;

(b) the difference between production
cstimates made by Agricultural Prices
Commission on which they recommended
procurement target of 5,100,000 tonnes,
and the actual production achieved;

(c) the reasons for procurement of
only 2,929,000 tonnes which is about 58
per cent of the target recommended by
the Agricultural Prices Commission; and

(d) whether the shortfall is going to
affect our policy of allocation of rice to
the States and, if so, to what extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) A state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-2100/68].

(b) 2.29 million tonnes,

{c¢) the actual procurement of rice dur-
ing 1967-68 has now reached the figure
of 3,211 thousand tonnes, which is
about 63% of the target recommended

KARTIKA 23, 1890 (SAKA)

Written Answers 130

by the Agricultural Prices Commission.
The main reasons for the shortfall are :

(i) The adverse seasonal conditions
between September and De-
cember, 1967, which caused
damage to crop particularly in
the States of Orissa, West Ben-
gal, Maharashtra, Andhra
Pradesh and Madhya Pradesh;

Unsettled political conditions in
some States resulting delay in
the formulation of procurement
policies and their implementa-
tions; and

(iii) The utflization of sizeable por-
tion of the good crop in 1967-
68, which followed two succes-
sive bad crops, for building up
stocks at the producer’s Jevel.

(d) No, Sir, the shortfall in the quan-
tity procurred has no doubt resulted in a
shortfall in the quantity supplied, it has
not affected the policy of allocation. Sup-
plies from the Central pool will, as in the
past, continue to be made on the basis
of availability with the Centre and rela-
tive needs of the different States,

SECOND UNIT OF INDIAN TELEPHONE
INDUSTRIES

650. SHRI S. R. DAMANI : Will the
Minister of COMMUNICATIONS be
pleased to state :—

(a) whether any decision has becen
taken on the location of the second unit
of the Indian Telephone Industries and
if so the place decided upon;

(b) the criteria laid down for selec-
ting the location;

(c) whether the principle of dispersal
of industries has been kept in view of
the purpose; and

(d) the time by which the unit will
go into production ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL) : (a) No decision has so far
been taken about the location of the
proposed factory ‘for thg_ n.mnufacu*re
of long distance transmission equip-

ment.

(ii)
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(b) and (c). In selecting the site,
various considerations such as availabi-
lity of water, electricity, road and rail
transport, skilled and unskilled labour,
as also the need for disposal of major
industries, will be kept in view.

(d) The new factory is expected to go
into production during the second year
of its setting up.

FACTORY FOR MANUFACTURE OF TELE-
COMMUNICATIONS EQUIPMENT IN
RAJASTHAN

651, SHRI MEETHA LAL MEENA:
Will the Minister of COMMUNICA-
TIONS be pleased to state ;

(a) whether Government have receiv-
ed any request for setting up a factory
for manufacture of telecommunications
equipment in Rajasthan;

(b) the criteria for selecting the loca-
tion; and

(c) whether any survey has been
made of suitable sites in Rajasthan in
this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL) : (a) Yes.

(b) In selecting the site, various con-
siderations such as availability of water.
electricity, road and rail transport, skill-
ed and unskilled labour, as also the need
for dispersal of major industries will hc
kept in view.

(c) No.

SALE AND DISTRIBUTION OF VANASPATI

652, SHRI MEETHA LAL MEENA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any restrictions have been
placed recently on sale and distribution
of vanaspati; and

(b) if so, the reasons for dbing s0?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b)
The Central Government have not impos-
ed any restrictions on the sale and distri-
bution of vanaspati. However, follow-
ing a temporary fall in production of va-
naspati during August-September, 1968
due to reduced availability and high
prices of raw vegetable oils used in its
manufacture, some State Governments
had taken steps to regulate sale of vanas-
pati so as to ensure equitable distribution
of the available supplies. With the cas-
ing of the supply position in October,
these have since been either lifted or re-
laxed.

SHORTAGE OF FODDER IN RAJASTHAN

653. SHRI MEETHA LAL MEENA:

SHRI MAHARAJ SINGH
BHARATI :

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that there is
acute shortage of fodder in Western Ra-
jasthan;

(b) names of districts which have been
severely hit fodder in scarcity; and

(c) the estimated requirement of fod-
der in the affected areas and steps taken
by the Central Government to meet those
requirements ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) Yes Sir.

(b) The Government of Rajasthan has
reported fodder scarcity in Bikaner, Jai-
salmer, Barmer, Jalore and Jodhpur dis-
tricts.

(c) The Government of Rajasthan
has estimated the requirement of fod-
der at about 2.50 lakh tonnes. The fol-
lowing steps have been taken by the
Central Government in this regard :
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(1) The Government of Rajasthan
has been delegated powers under the
Essential Commodities -Act, 1955 to con-
trol the stocks, prices and movement of
fodder within the State.

(2) The Governments of Punjab, Har-
yana, Madhya Pardesh and Uttar Pradesh
have been requested to provide necessary
facilities to the Government of Rajas-

than in the matter of purchase and
procurement of fodder from their
States.

(3) The Ministry of Railways are
transporting fodder to drought affected
areas in Rajasthan on priority basis and
have introduced concessional freight
rates. Ministry of Railways have also
agreed to a concession of 20 per cent for
transport of cattle from these areas to
any other station in India.

(4) At the instance of the Central
Government the following States have
agreed to provide grazing facilities to
cattle from the areas affected by
drought :

Madhya Pradcsh
Uttar Pradesh.
Punjab.

1.00,000 cattle.
60,000 cattle.
10,000 cattle.

(5) A grant of Rs. 2.50 lakhs has been
released to the Central Council of Gosa-
mvardhana by the Central Government
for cattle relief work in drought affected
areas. '

SHORTAGE OF FOODGRAINS

654. SHRI MADHU LIMAYE :
SHRI YAJNA DATT
STARMA :

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that there were
no proper arrangements for the shortage
of bumper wheat crop in the wheat pro-
ducing areas;

(b) whether it is a fact that a large
quantity of foodgrains were damaged on
account of lack of proper storage
arrangements;

(c) if so, the steps Government took
to remedy the situation; and
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(d) the approximate value of food-
grains thus damaged ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
/SK_NNASAHIB SHINDE) : (a) No,
ir.

(b) No, Sir, Only about 80 tonnes of
wheat were superficially affected by rain
in the mandis in Punjab. Immediate ar-
rangements were made to recondition
and salvage the affected stocks.

(c) Steps were taken by the State
Governments and the other agencies con-
cerned with procurement to ensure that
procured stocks were moved into go-
downs or other covered accommodation
as speedily as possible and the small
quantities of grain left out in the open
under compelling circumstances, were
adequately protected by tarpaulins

(d) The value of foodgrains damaged
is estimated around Rs, 39,000/-.
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Loss oF Foop CROPs BY DROUGHT IN
ASSAM

657. SHRI HEM BARUA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have estimat-
ed the total loss caused to food crops by
the last floods and drought in Assam:
and

(b) it so, the details thercof and the
measures taken by Government to coun-
teract the situation of acute food short-
age in the States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRT
ANNASAHIB SHINDE): (a) and (b).
The Assam Government has becn asked
to give details of loss caused by floods
and drought in Assam. These have not
yet been received and will be placed on
thc Table of thec Lok Sabha when receiv-
ed.

Except for temporary dislocation of
supplies, no report of any acute overall
food shortage has been reccived from the
State Government. A monthly quota of
about 20,000 tonnes of wheat is being
allotted to the State to meet its require-
ments. A quantity of 200 tonnes of
rice was also allotted to Assam recently
to meet the needs of the affected areas.

RISE IN VANASPATI PRICES IN DELHI

658. DR. SUSHILA NAYAR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) whether it is a fact that the pricc
of Vanaspati has been raised again in thc
Capital;

(b) if so, the reasons therefor; and
(c) whether Government will proposc

to reduce the price of Vanaspati to en-
ablg the poor people to get it at cheap
rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE., COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (c).
Pricc of vanaspati are periodically view-
od with reference to the prevailing
prices of raw oils used in its manufac-
ture, and revised upwards or downwards
as may bc warranted. Thus since Janu-
ary, 1968, the prices in the North Zone
which ihcludes Delhi, were revised
downwards or seven occasions and up-
ward on five. In the latest price revision
cffective from the 8th November, 1968,
the prices in the North zone were rc-
duced by 17 paise per kilogramme.
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AGRICULTURAL PRICES COMMISSION

660. SHRI R, K. AMIN :
SHRI A. SREEDHARAN .

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state :

(a) whether it is a fact that Agricul-
tural Prices Commission has no whole-
time Chairman as well as non-official
members;

(b) whether the only constant mem-
bers in the Commission is the official of
the Government of India;

(c) if so, whether it has not adversely
affected the prestige as well as the work-
ing of the Commission; and

(d) what action Government propose
to, take to remedy the situation ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): (a) and (b).
The Commission has a whole time Chair-
man. Of the other two members of the
Commission, one is a part-time member
and the other is a whole-time Member-
Secretary. Members of the Commission
are not divided between categories of
officials and non-officials since they are
paid employees. However, the Commis-
sion is assisted by a Panel of Farmers
consisting of progressive farmers from
the States and two members of Parlia-
ment.

(¢) and (d). Do not arisc.‘

INTENSIVE AGRICULTURE AND PACKAGE
PROGRAMMES

661. SHRI HEM RAJ : Will the Mi-
nister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that with the
acceleration of intensive agriculture and
package programmes the big farmers
have gained a lot and small farmers have
not gained much and the disparity bet-
ween the two is growing wider and
wider;

(b) if so, what is the percentage of
the big and small farmers benefitted by
the intensive agricukure and package
programmes; and

(c) how Government
check this widening gap ?

propose to

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) No;
with the acceleration of Intensive Agri-
culture and Package Programme, both
the big as well as small farmers have
been benefited.

(b) and (c). The question does not
arise,
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AMENDMENT OF ELECTION Law

662. SHRI HEM RAJ :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of LAW be pleased
to state :

(a) whether Government propose to
amend the Election Law in the light of
the recommendations of the Election
Commission and Conference of Electo-
ral Officers of States held in Septem-
ber, 1968; and

(b) if so, the changes that are pro-
posed in view of the rising costs of elec-
tion expenses and for elimination of the
multiplicity of political parties ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.
YUNUS SALEEM) : (a) The Election
Commission has not yet finalised its
proposals for amendment of election law
on the basis of the recommendations of
the recent conference of Chief Electoral
Officers of States held in September,
1968, and the recommendations contain-
ed in the Report on the Fourth General
Elections of 1967 and others. The pro-
posals of the Government for amending
the law will be made aftes receiving re-
commendations of the Election Com-
mission in this behalf.

(b) Does not arise.

IMPORT OF FOODGRAINS

663. SHRI S. C. SAMANTA :

SHRI SHRI CHAND
GOYAL :

SHRI P. K. DEO :

SHRI YASHPAL SINGH :

SHRI SHIV KUMAR
SHASTRI :

SHRI HEM RAJ:

SHRI VISHWA NATH PAN-
DEY :

SHRI ONKAR LAL BERWA:
SHRI S. S. KOTHARI :
SHRI A. SREEDHARAN :
SHRI MADHU LIMAYE ;
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SHRI VALMIK] CHOU-
DHARY :

SHRI SITA RAM KESRI :

SHRI R. K. SINHA :

SHRI D. C. SHARMA :

SHRI BENI SHANKAR

SHARMA :

SHRI YASHVANT SINGH
KASHWAH :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the estimated fall in the food
crops production as a result of condi-
tions of drought in serveral States in
India in relation to the targets of output,
cerealwise;

(b) whether the coming crops will
still be abundant to meet the demand for
food;

(c) if not, how much grains and
other commodities arc required to be
imported during 1968-69;

(d) the countries which have agreed
to supply food grains and other com-
modities to India with quantities com-
mitted or expected to be supplied in the
year 1968-69; and

(e) the total rupee and foreign cx-
chrange value of the proposed foodgrains
imports ?

THE MINISTER OF STATE IN
THE MINSTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a).
Firm estimates of production of food
crops during 1968-69 are expected to
become available only at the end of the
current agricultural year ie. in July-
August, 1969. As the rabi crops are
still being sown and kharif crops have
also not been harvested in several States
it is too early, to frame even tentative
estimates of the likely production of
food crops during 1968-69.

(b) and (c). The demand for food-
grains depends on a number of factors,
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namely, population growth and exteat of
urbanisation; level of income, avail-
ability of foodgrains and other substitute
foodstuffs and their relative prices. In
the absence of firm estimates about pro-
duction of foodgrains as well as their
demand, it is hardly possible at this stage
to indicate whether the overall produc-
tion will be abundant to meet the demand
for food. However, our present assess-
ment of the imports of foodgrains during
the Financial Year 1968-69 is about 5.3
million tonnes,

(d) A statement showing actual/
authorised purchases so far arranged
which are expected to be shipped during
1968-69 is laid on the Table of the
House. [Placed in Library. See No. LT-
2102/68]. Further to this, negotiations
for a new PL-480 agreement for the
supply of about 2.3 million tonnes of
foodgrains from the U.S.A. are at a final
stage and a formal agreement may be
signed in the near future.

(e) The total rupee and foreign ex-
change value of the proposed foodgrains
imports during 1968-69 would be known
only after the close of the year when
the total imports have been made. How-
ever the following budget provision
exists for the import of foodgrains du-
ring 1968-69.

(In crores of rupee)

(i) Rupee expenditure : 268.40

(ii) Foreign exchange ex-
penditure : 122.18
Total Rs. 390.58

EmpLOYEEs PROVIDENT FUND OF M/s.
ReLIANCE CoONSTRUCTION (PvT.) LD,

664. SHRI GEORGE FERNANDES:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) when M/s. Reliance Construction
(Private) Limited, Walkeswar Road,
Bombay, were first directed to deduct
the Provident Fund of their employees;

(b) the authority who took this deci-
sion and the basis of the decision;
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(c) when and to whom Company
made a representation for reconsidera-
tion of the earlier order and the
grounds on which the reconsideration
was prayed for; )

(d) when the order exempting the
Cempany from the purview of the Pro-
vident Fund Act was passed and by
whom;

(e) whether any representation has
been received from the employees of the
Company on this matter; and

(f) if so, the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) On the 4th December 1965.

(b) The Regional Provident Fund
Commissioner, Maharashtra, took the
decision on the basis of the report of
the Provident Fund Inspector concern-
ed.

(c) The Company made a reprcsen-
tation to thc Central Government in
February, 1967 under section 19A of
thc Employees’ Provident Fund Act,
1952 that it was exclusively cngaged
in building and construction activity,
and was not, therefore, coverable under
the Act under the class of establish-
ments,

“Engincers and Engincering con-
tractors, not being cxclusively engaged
in building and construction industry”.

(d) The Central Government found
that the company was not coverable
under the Act and issued a direction ac-
cordingly under section 19A of the Act
on the 19th March, 1968.

(e) Yes.
(f) The matter is under cxamination

in consultation with the rovident Fund-
authorities.

DeMANDs ofF THE HutTt GoLD MINES'
EMPLOYEES ASSOCIATION

665. SHRI GEORGE FERNANDES:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Regional Labour
Commissioner at Hyderabad and the
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Chief Labour Commissioner at Delhi
have received memorandum submitted
by the Hutti Gold Minies' Employees
Association in July, 1968;

(b) if so, the contents thereof:

‘(c) whether any steps have been
taken by Government on the demands;
and

(d) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes, Sir.

(b) to (d). A statement is attached.
STATEMENT

Demands of the Hutti Gold Mines
Employees Association

(i) Recognition of the Association.
(ii) Payment of Profit Bonus to the

employees for the year ended
31-3-1968.

(iii) Payment of Special increments to
the workmen.

(iv) Formation of a Wage Board.
(v) Provision of schooling facilities.
(vi) Water supply to workmen resid-
ing mining areas.
Position in respect of the demands :

An Officer of the Central Industrial
Relations Machinery discussed the matter
with the representatives of the Manage-
ment and the Union. As regards de-
mand No. (i), the Union could not be
recogniscd as verification showed it to be
a minority union. As regards demand
No. (ii), profit bonus for the year end-
ed 31-3-1968 has alrcady been  distri-
buted to the workers at the maximum
ratc of 20%. Demand No. (iii) was
withdrawn in a conciliation secttlement
dated 9th November 1967 which is in

" force till 30th September, 1969. As re-

gards demand No. (iv), there is no pro-
posal to set up a Wage Board for gold
mines. As regards demand No. (v),
the managecment has agreed to donate
Rs. 70,000 for the purpose of a High
School Building sometime after March,
1969. As regards demand No. (vi).
the management is permitting the resi-
dents of the Hutti Village to draw water
from its taps. The work relating to
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the completion of the rural water supply
scheme for the Hutti Village is reported
to be in progress.

ACTION AGAINST P&T EMPLOYEES FOR
PARTICIPATION IN STRIKE

SHRI BHOGENDRA JHA :

SHRI SHRI CHAND
GOYAL :

SHRI NITIRAJ SINGH
CHAUDHARY :

SHRI D. AMAT :

SHRI A. SREEDHARAN :

SHRI D. N. PATODIA :

SHRI G. C. NAIK :

SHRI K. LAKKAPPA :

666.

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) the total number of the cmployces
of the Posts and Telegraphs and Tele-
phone Departments who were arrested,
suspended, served with orders of termi-
nation of their scrvices and penalised
in other ways since the 18th of Septem-
ber 1968; separately;

tb) in how many cases orders of ter-
mination of scrvices, suspension, dismis-
sa. have been rescinded or withdrawn;

(¢) whether it is proposed to with-
druw or rescind all such orders; and

(d) if not, reasons thercfor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI 1. K. GUJRAL) :

(a) (i) Arrested 3677
(ii) Suspended 3756
(iii) Services terminated

Dismissed 49

Temporary officials

Services terminated 1171

Temporary  officials

notices issued. 27224
(iv) Other penaltics 862

(b) All the notices issued to tempo-
rary officials have been withdrawn. In-
formation regarding other points is not
available and is being collected,
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(¢) No.
(d) Action has been taken according
to Government orders.

PRICE OF WHEAT

667. SHRI BHOGENDRA JHA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the price
of wheat had fallen during April to
August, 1968 below thc minimum pro-
curement price fixed by Government;

(b) if so, whether decision of the
banks not to advance money for wheat
purchase was one of the causes of this
fall;

(c) whether since September, 1968
the prices of wheat and other commo-
dities have been rising fast after the de-
cision. taken by the banks to give ad-
vances for wheat purchase; and

(d) the total advance given by the
banks for wheat purchase during April-
August and September-October, 1968
periods respectively ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD AGRI-
CULTURE., COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a).
The open market prices of wheat during
April to August 1968 were at or above
the procurement price level except for
some mandies in Haryana Rajasthan
and Uttar Pradesh.

(b) Therc was no tightening of con-
trol over commercial bank credit against
the security of wheat during the period
April-August, 1968.

(c) The marginal liberalisations an-
nounced by the Reserve Bank in August
1968 regarding minimum margin and
ceiling restricting on bank advances
against the sccurity of Wheat were de-
signed to meet the cxpected demands
arising out of the comfortable supply
position and there appears to be no
reason to believe that they have contri-
buted to any increase in wheat prices,
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(d) Bank credit against the security
of wheat provided by the scheduled
commercial banks stood at Rs. 35.72
crores as on the 17th May. 1968. In-
formation for later periods is not yet
available.

COMMITTEE ON FooD STORAGE, HAND-
LING AND TRANSIT Loss

SHRI K. RAMANI :

SHRI E. K. NAYANAR:
SHRI C, K. CHAKRAPANT :
SHRI M. N. REDDY :

Will the Minister of FOOD AGRI-
CULTURE be pleased to refer to the
reply given to Unstarred Question No.
4888 on the 22nd August, 1968 and
state :

668.

(a) whether the Committee on Food
Storage, Handling and Transit Loss has
since submitted its report;

(b) if so. details thereof; and
(c) the action taken thereon ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a).
An interim report has been submitted.

(b) and (c). Recommendations made
by the Committee in the interim report
and action taken by the Government
thereon are given in statement laid on
the Table of the House. [Placed in Lib-
rary. See No. LT-2103/68]

REPORT OF WORKING GROUP ON

FamMLy PENSION To INDUSTRIAL
WORKERS
669. SHRIMATI SUSEELA
GOPALAN :

SHRI K. M. ABRAHAM :
SHRI NAMBIAR :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Starred Question
No. 111 on the 25th July, 1968 and
state :
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(a) whether the working group on
family pension to industrial workers has
since submitted its report;

(b) if so, details of the report;
(c) decision taken thereon;

(d) if not, when the report is likely
10 be submitted; and

(e) reason for delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) A statement containing the re-
commendations/suggestions of the Work-
ing Group is laid on the Table of the
House. [Placed in Library. See No. LT-
2104/68]

(c) to (¢). The report was submitted
to Government on the 31st October,
1968 and is bheing examined,

DEMANDS OF THE ANDAMAN FOREST
UNioN AND P.W.D. WorkERS' UNION

670. SHRI E. K. NAYANAR :
SHRI A. K. GOPALAN :

SHRI UMANATH :

Will he Minister of LABOUR AND
REHABILITATION be plcased to refer
to the reply given to Unstarred Question
No. 814 on the 25th July, 1968 and
state :

(a) whether Government have exa-
mined the demands of the Andaman
Forest Union and P.W.D. Workers’
Union;

(b) if so, decision taken thereon;

(c) if not, when the examination is
likely to be completed; and

(d) the reasons for delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) Yes.

(b) A statement is laid on the Tahle
of the House. [Placed in Library. See
No. 2105/68)
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(¢) and (d) The examination is likely
to take some more time as the proposals
involve inter-ministerial consultation.

RBPORT OF MINIMUM WAGES ADVISORY
COMMITTEE FOR ANDAMAN & NICOBAR
ISLANDs

SHRI K. M. ABRAHAM :
SHRI K. RAMANI :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Starred Question
No, 1460 on the 5th April, 1968 and
Unstarred Question No. 781 on the 25th
July, 1968 and state :

(a) whether Government have since
cxamined the report of the Minimum
Wages Advisory Committee for Anda-
man and Nicobar Islands;

671.

(b) if so, decision taken thereon; and

(c) if not, when the examination is
likely to be completed and the rcason
for delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :
(a) to (¢). Action on the Report has to
be taken by the Administration of Anda-
man and Nicobar Islands; the matter is
still under consideration of the Adminis-
tration.

FISHERIES DEVELOPMENT IN KERALA

672, SRI P. C. ADICHAN : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether any scheme for fisheries
development, particularly deep-sea fish-
ing, in Kerala for inclusion under the
States Fourth Five Year Plan has been
submitted by the Kerala Government;

(b) if so, the details and estimated
cost of each project thereunder; and

(¢) Government’s decision thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, OCOMMUNITY DEVE-
LOPMENT AND COOPERATION
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(SHRI ANNASAHIB SHINDE) : (a)
Yes, Sir.

(b) Government of Kerala have pro-
posed a total outlay of Rs. 1726 lakhs
in the States’ Fourth Five Year Plan for
the development of fisheries. A state-
ment showing details, of the schemes is
laid on the Table of the House. [Placed
in Library. See No. LT-2106/68]

(c) The schemes have been discussed
with the Government of Kerala and
generally approved in principle but the
amount to be provided in the State Plan
is under examination and the implemen-
tation of the plan will depend on the re-
sources the State Government can lay
by for this Sector.

INCREASE IN VANASPATI PRICES

673. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRI-
- CULTURE be pleased to state :

(a) whether Government have look-
ed into the reports that Vanaspati pro-
ducing factorics in the country had
either curtailed their output or com-
pletely stopped it and did not raise the
output to the original production level
even after the Central Government an-
nounced an increase in the prices of the
commodity in September, 1968; and

(b) if so, the action taken in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Fall in vanaspati production during
August and September, 1968 was due to
reduced availability of raw oils duc to
dislocation of rail traffic resulting from
the firemen’s strike and/or floods. Some
of the factories had failed to cover their
oil requirements for August by pur-
chases in July. In August, unexpected-
ly, the prices of oils went up.

(b) The supply position in regard to
raw oils has since improved and the
factories have now resumed production
at normal levels.
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LAYING OFF OF DURGAPUR STEEL PLANT
WORKERS

674. SHRI NIHAL SINGH: Will
‘the Minister of LABOUR AND REHA.-
BILITATION be pleased to state :

(a) whether a deputation led by Shri
Jyotirmoy Basu called on him, the De-
puty Prime Minister and the Minister of
Industrial Development on the 24th Sep-
tember, 1968 complaining about the
laying off of the workers of the Durga-
pur Steel Plant and demanding a judi-
cial probe into an alleged case of sub-
version;

(b) if so, the delegation’s
case and its demand; and

(¢) Government's rcaction thereto ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI) : (a) No Sir, no such deputa-
tion has met me, the Decputy Prime
Minister and the Minister of Industrial
Development on September 24, 1968.

(b) and (c). Questions do mot arise.

precise

DROUGHT IN MYSORE

675. SHRI K. LAKKAPPA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether in view of frequept
drought conditions having prevailed in
certain parts of Mysore State, the Cen-
tral Government has proposed any per-
manent measures in the famine belts;

(b) whether any suggestion has been
made to the Planning Commission in
this regard;

(c) if so, the suggestion made; and
(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) d (a)
to (d). The development of chronically
drought affected areas calls for a many
sided approach, All the State Govern-
ments (including Mysore) were advised
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to fqrmulate programmes on the follow-
ing lines :—

(i) Chronically drought affected
areas should be classified into ‘A’, ‘B’
and ‘C’ categories on the basis of whe-
ther almost a total failure of crops in
the arca had taken place once every
three years, six ycars or 10 years. Areas
classificd as ‘A’ should be treated as the
‘hard core’ of the chronically drought
affected areas and taken up for treat-
ment first.

(ii) Stepping up of the conventional
measures for moisture conservation,

(iii) Feasibility of major and medium
irrigation works in the areas.

(iv) The more efficient utilisation of
!he land, combining agriculture with
forestry and fodder production: and

(v) Providing other types of employ-
ment based on subsidiary agriculture
occupation, village industry, ctc.

2. Due to paucity of funds, it was
decided in consultation with the Plan-
ning Commission to make a beginning
by taking up pilot projects covering an
area not larger than an average district,
in the ‘hard corc’ of the chronically
drought affected areas. Under this ap-
proach it is proposed to ‘take up in-
vestigation of ground water and mincral
resources, minor irrigation schemes, soil
and water conservation works, afforesta-
tion and development of pastures.

3. The Government of Mysore have
identified the following areas as ‘hard
core’ in that State :—

Name of District Name of Taluka

Chitradurga
(i) Chitradurga.
(ii) Challakera.
(iii) Jagalur.
(iv) Molkalmuru,
Bijapur

(i) Muddebihal.
(ii) Hunagund.
(iii) Badami.
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A Central Team of Exports working in
the Ministry of Food, Agriculture, Com-
munity Development and Cooperation
(Department of Agriculture), visited
the State to assist the State Government
in assessing their needs and in formulat-
ing their proposals. Copies of the
Team’s report have been sent to the
State Government and they have been
requested to formulate concrete schemes
in the light of thc recommendations
made by the Team.

4. As far as the Fourth Five Year
Plan for 1969—74 is concerned, any
outlays necessary ‘for the development
of scarcity areas would form part of the
Mysore State’s Fourth Five Year Plan.
The existing Centrally Sponsored
Scheme for the development of chroni-
cally drought affected areas, under
which Central financial assistance is
available, as per its pattern, outside the
State Plan would expire on 31-3-1969.
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PRODUCTION OF TELEPHONE STORES AND
EQUIPMENT

678. SHRI S. S. KOTHARI: Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that efforts
aro being made to step up the produc-
tion of stores and equipment (besides
cables) in the country in order to meet
unsatisfied demand for increased tele-
phone facilities;

(b) it so, the progress made in this
respect; and

(c) what
this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K. GUIJ-
RAL) : (a) Yes.

(b) The Indian Telephone Industries
Limited, Bangalore, have taken steps to
progressively increase the production of
various items of telecommunication
equipment by cxpanding the existing
facilites. There is also a proposal to
set up a new factory for the manufac-
ture of long distance transmission equip-
ment to augment the production of the
Indian Telephone Industries Ltd. of this
type of equipment.

(¢) The Indian Telephone Industries
Limited expect to produce 15 lakh tele-
phones and Rs, 28.5 crores worth of
transmission equipment  during the
Fourth Five Year Plan period. During
this period, the manufacture of the
Crossbar Switching equipment in the
Indian Telephone Industries Limited is
proposed to be increased from the pre-
sent equipped capacity of 1 lakh lines to
1.5 lakh lines per annum. The propos-
ed new factory for the manufacture of
long distance transmission equipment is
cxpected ‘to manufacture Rs. 15.5 crores
worth of transmission equipment during
the first five years of its setting up.
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T.A. BILLS IN JODHPUR TELEGRAPH
ENGINEERING DIVISION

681. SHRIMATI SAVITRI SHYAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether travelling allowance bills
are pending unpaid since April, 1968 in
the Jodhpur Telegraph Engineering
Division;

(b) if so, the reason thereof; and

(c) the efforts made to clear these
travelling allowance bills ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I K. GUJ-
RAL) : (a) Yes, only five bills are
pending.

(b) For want of complete informa-
tion/necessary certificates from officials
and sanction from Circle Office.

(c¢) The Circle has been instructed to
keep constant watch and ensure prompt
clearance of T.A. bills,

JODHPUR TELEGRAPH ENGINEERING
DrivisioN

682. SHRIMATI SAVITRI SHYAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether any unrest exists in the
engineering staff of gazetted and mnon-
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gazetted ranks in the Jodhpur Telegraph
Engineering Division;

(b) if so, action taken by the Post-
master-General, Jaipur, to enquire into
the affairs and to deal with the pro-
blems;

(c) whether large number of com-
plaints have becn received against the
Divisional Engineer Telegraphs, Jodh-
pur; and

(d) if so, action taken on them ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL) : (a) No case of unrest in the
Engineering Staff of Gazetted and Non-
Gazetted ranks in Jodhpur Telegraph
Engineering Division has come to-
notice.

(b) Question does not arise.

(c) No complaint against the Divi-
sional Engineer, Telegraphs, Jodhpur
has been received.

(d) Question does not arise.

MINOR IRRIGATION FACILITIES IN BIHAR

683. SHRI VALMIKI CHOU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the total cultivable land in Bihar
and how much of it has yet to depend
upon the vagaries of nature and has not
been provided with irrigation facilities
so far;

(b) the progress made in the various
minor irrigation projects in Bihar so far,
by what time each is likely to be com-
pleted and how far additional land
would come under irrigation thereby;
and

(c) how far cultivable land in Bihar
would still remain unirrigated at the end
of the Fourth Five Year Plan?

THE ISTER OF STATE IN
THE Mn}:lfln;I'RY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
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to (c). The information is being col-
lected from the Government of Bihar
and will, on receipt, be laid on the
Table of the Sabha,

CULTIVATION OF HiGH-YIELDING
VARIETIES OF FOODGRAINS SEEDs
684. SHRI VALMIKI  CHOU-

DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether there is any programme
for popularising cultivation of high-
yielding varieties of foodgrains seeds;

(b) if so, the details thercof and cost
involved; and

(c) how far land in Bihar has already
been brought under high-yiclding varie-
ties cultivation so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
Yes.

(b) The High-Yielding Varieties was
introduced in the country in the begin-
ning of 1966-67 in areas having assured
irrigation/assured rainfall. Ap area of
about 4.66 million acres was covered
under different high-yielding varieties of
paddy, maize, jowar, bajra and wheat
during 1966-67. The estimated cover-
age under these varieties during 1967-68
was 14.92 million acres. The coverage
under the programme during kharif,
1968 is reported to be about 9.00 mil-
lion acres and a target of 14.43 million
acres has been accepted for Rabi/
Summer, 1968-69.

This programme is a part of the gene-
ral programme ‘for agriculture produc-
tion. No scparate account is maintain-
ed of the cost of popularising cultiva-
tion of high-yielding varieties of food-
grains.

. (¢) An area of 2.46 lakh acres was
covered under the H.V.P. m -Bihar dur-
ing 1966-67. The coverage ", under the
programme was expanded to 12,18 lakh
acres during 1967-68, and a target of
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15.31 lakh acres, comprising 6.00 lakh
acres during Rabi/Summer, has been fix-
ed for 1968-69.

CULTIVATION OF HIGH-YIELDING
VARIETIES OF FOODGRAINg SEEDS

685. SHRI VALMIKI CHOU-
DHARY : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether any scheme for cultiva-
tion of high-yielding varieties of food-
grains seeds has been drawn out for
implementation under the Fourth Five
Year Plan; and

(b) if so, the details
estimated cost thereof ?

thereof and

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The scheme for the cultivation of high-
yielding varieties of foodgrains has been
in operation from Kharif,- 1966-67 and
is proposed to be continued during the
Fourth Five Year Plan. A tentative
target of 60 million acres has been pro-
posed under this programme to be
reached by 1973-74. This comprises 25
million acres under paddy, 15 million
acres under wheat, 8 million acres under
jowar, 7 million acres under bajra and
S million acres under maize. The State-
wise details of this target are currently
being discussed for finalization with the
respective State Governments.

(b) The High-Yielding Varieties pro-
gramme is a part of the general agri-
culture programme. There is no sepa-
rate provision for research or cxtension.
It is, therefore, not possible to give the
estimated cost of the High-Yielding
Varieties of foodgrains.
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RICE MiLLg IN U.P.

687. SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of rice mills that are
going to be set up by the Food Corpo-
ration of India in Uttar Pradesh;

(b) the number of mills proposed to
be set up in the Faizabad division; and

(c) if the reply to part (b) above be
in the negative, whether Government
would consider setting up at least two
rice mills in this division in view of the
backward economy of the districts of
the division ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
The matter is under consideration.

(b) and (c). The survey of the Food
Corporation of India shows that there
is not enough paddy in the Faizabad
Division to support a rice mill. This
Division is, therefore, not being consi-
dered for location of any rice mill by
the Corporation.
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FREEZE DRYING MACHINES FOR
POULTRY VACCINE

689. SHR] D. V. SINGH : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Government of
India have imported or are importing
freeze drying machines ‘for production
of poultry vaccines for supply to diffe-
rent States;

(b) if so, the steps so far taken in
that direction and how many machines
are being/have been procured so far;

(c) whether the., Madhya Pradesh
Government had requested the Central
Government last year for supply of such
machines in that State;

(d) if so, the number and specifica-
tions of such machines; and

(e) whether the request of Madhya
Pradesh Government has been or is
being complied with ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
No, Sir.

(b) Does not arise. .
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(c) The Madhya Pradesh Government
did not specifically request for the supply
of a Freeze Drying Machine for poultry
vaccine, The Government of India,
however, released foreign exchange to
the extent of Rs. 3.5 lakhs during the
year 1967-68 for import of freeze dry-
ing machines and spare parts for pro-
duction of rinderpest vaccine. The same
machine can be used for production of
some poultry vaccines. A sum of
Rs. 85,000 in foreign exchange was re-
leased to Madhya Pradesh Government
for one machine and some spare parts.

(d) One Freeze Drying Machine
Model 30 P.S., complete with primary
and secondary drying equipment and
accessories.

(e) The request has been complied
with.

FisuEries DEVELOPMENT CRASH
PROGRAMME

690. SHRI D. V. SINGH : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether a centrally sponsored
scheme for special fisheries development
(Crash) programme has been initiated
in Madhya Pradesh;

(b) if so, the salient features of the
scheme;

(c) the progress so far made in ing-
plementation thereof and the expendi-
ture incurred thereon;

(d) whether any similar scheme is
also being included in the States Fourth
Five Year Plan; and if so, the details
and cost thereof;

(e) whether it is a fact that sanction
for this scheme and other such schemes
is issued sometimes towards the fag end
of the financial year to which it relates;
and

(f) if so, the reasons for delayed issue
of sanctions and the steps taken to grant
necessary sanctions for centrally spon-
sored schemes in Madhya Pradesh and
other States well in timo?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE) : (a)
A special development Programme
(Crash Programme) for fisherics was
launched in several States including
Madhya Pradesh during 1964-65, 1965-
66 and 1966-67.

(b) The Scheme provided for Cen-
tral assistance on a prescribed pattern
in selected fields of Fisheries Develop-
ment.

The following works were taken up in
Madhya Pradesh under the Scheme :

1. Construction of Nurseries and Dry
Bunds. The Scheme envisaged construc-
tion of Nurseries in 125 acres to in-
crease production of fish seed; construc-
tion of 10 Dry Bunds and 20 Fish Stor-
age Ponds for selective breeding and for
raising fry and fingerlings.

2. Construction of Approach Roads.
Since the Fish Seed Production Centres
were at a distance from the nearest
roads, the State Government proposed
the construction of 13 miles of asphalted
approach roads.

3. Development of Multi-purpose Re-
servoir at Gandhi Sagar Dam—This
Scheme provided for comstruction of 6
mechanised boats of 30’ size, establish-
ment of a 3-ton Ice-factory, provision of
nets and equipment and provision of
operational staff.

(c) The State Government reported
the following progress :
1. (a) Construction of 76 acres of
nurseries.
(b) Construction of 10 Dry
Bunds.
(c) Construction of 26 Storage
Ponds.

2. Construction of 4 miles of
asphalted road.

3. (a) Purchase of 2 mechanised
boats,

(b) Purchase of 1 Ico Plant.
The expenditure incurred by the State
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was Rs. 7.35 lakhs, which was covered
in full by Central assistance in the shape
of loans and grants.

(d) No Crash Programme Schemes
are proposed to be taken up under the
Fourth Five Year Plan.

(e) and (f). Against proposals sub-
mitted in November, 1964, sanctions
were issued in January, 1965. These
Schemes werc initiated in 1964-65, The
sanction for the Schemecs was rcnewed
in June, 1965 for implementation in the
year 1965-66 on the understanding that
the schemes would be completed beiore
March, 1966. It was not envisaged that
the programme would be continued in
1966-67. The matter was however re-
viewed subsequently and sanction to
spill-over works taken up for comple-
tion in 1966-67 was issued in March,
1967. In the normal coursc the ques-
tion of issue of administrative approval
of schemes at the close of the financial
year does not arise.

UNEMPLOYED IN M.P.

692. SHRI D. V. SINGH : Will the
Minister of LABOUR AND REHABI-
LITATION be pleascd to state :

(a) the number of educated and un-
educated unemployed persons separate-
ly in Madhya Pradesh at thc beginning
and at the end of the Third Five Year
Plan and their number at present ac-
cording to the live Registers in Employ-
ment Exchanges; and

(b) the number of employment op-
portunities likely to be created under
the States draft Fourth Five Year Plan
and the likely back-log of unemployed
educated and uneducated persons at the
end of the Fourth Five Year Plan ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI) : (a) Statement is laid on the

Table of the House. [Placed in Library. .

See No. LT-2107/68].

(b) The size of the State’s Fourth
Five Year Plan has not yet been settled
and as such no information in regard to
thé number of employment opportuni-
ties that are likely to be created during
the course of the Plan and the back-log
can be. given.
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ACTION TAKEN AGAINST P & T EmpLOY-
EES WHO PARTICIPATED IN STRIKE

693. SHRI SURAJ BHAN :

SHRI HUKAM CHAND KA-
CHWAI :

SHRI RAM SINGH AYAR-
WAL : .

SHRI BHARAT
CHAUHAN :

Will the Minister of COMMUNICA-
TIONS be plcased to state :

(a) the number of P & T employees
arrested before the start of the token
strike, arrested during the period of the
token strike and those arrested after the
period of the token strike respectively;

(b) the total number of the P&T
employees (Class III and IV) in each
Circle and the number of those who par-
ticipated in the strikc on the 19th Sep-
tember, 1968;

(c) the number of temporary em-
ployees who have been served with one
month’s notice and those who have been
relieved of their posts on payment of
dues in lieu of the required notice sepa-
rately; and

(d) the number of the Class I and
Class 1V employees transferred out of
their present station of posting during
the period from 20th Sept. 1968 to 31st
October, 1968 ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL) : (a) The number of P& T em-
ployees arrested before the start of the
token strike was 1,458, almost all for
violation of the prohibitory orders
arrested during the period of the token
strike was 955 and those arrested after
the period of the token strike was 939.

(b) The total number of P&T em-
ployees (Class III & IV) in each _C.irclo
and the number of those who participat-
ed in the strike on the 19th September,
1968 is indicated in the attached state-
ment.

(c) The number of temporary em-

ployees who werc served With one
month’s notice and those who have been

SINGH
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relieved of their posts on payment of
dues in lieu of the required notice was
25,183 and 991 respectively.

(d) The number of Class III and
Class IV employees transferred out of
their present station of posting during
the period of 20th September. 1968 to
31st October, 1968 was 240. It cannot
be said, however, that all were in con-
nection with the strike.

Statement to be laid on the Table of the

Lok Sabha vide part (b) of Unstarred

Question No. 693 for 14-11-1968 asked

by S/Shri Suraj Bhan, Hukam Chand

Kachwai, Ram Singh Ayarwal and
Bharat Singh Chauhan.

Total No. of
No. of employecs

Name of Circle P.&T. who

employecs partici-

Class pated

VIII &1V in the

strike

on

19-9-68
Andhra Pradesh 21,421 17,485
Assam . .. 9,594
Bihar 17,601 11,663
Gujarat 17,311 13
Kerala 13,664 9,201
Madras . 34,012 6,355
Mysore . 15,340 1,934
Maharashtra . 40,942 16,484
Madhya Pradesh 17,511 7,279
Orissa 8,026 3,166
Punjab 22,020 7,792
Rajasthan 11,116 5,267
Uttar Pradesh 37,084 8,328
‘West Bengal 36,581 27,917
17,247 7,277

Delhi

OFFICE OF THE POST MASTER GENERAL,
AMBALA

694. SHRI SURAJ BHAN ; Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) the total number of Class III and
Class IV employees of the Office of the
Postmaster General, Punjab Circle,
Ambala; and

(b) the number of the Class III and
Class 1V employees who attended the
Offices on the 19th September, 1968 be-
tween 9.30 and 10.30 A.M. ?
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL) : (a) Class I1I 266; Class IV 64.

(b) Class III 151; Class IV 49.
Gt afafraw w1 IFE
695 st WWE SER : T W

aar pfw W&t 29 T, 1968 F IaT-
fFd T8 64T 6394 F IO d TTIY
# qg TaT At g w3 o

(%) daedr sfufraw, 1948 F
Joduq & fou faelt daedt & fay
wrfes sraat sfgF1<r &1 T 7 f&g
I F FT FIO § 17 faaqwaz, 1967
¥ WA, 1968 q¥ IAF IJwId FAT
faw a7 §;

(&) a7 9% waray 7 $Fey affa-
faaw, 1948 ¥ IqaUT 4T I AT
FAE G faget #1  FeAud FH AN
faer wifasl qar ST gfumfal &
faw ST Afa awrs & a7 afe &, ar
gAfaFa g e ; AR

(w) afe 7 a1 sfea waay 7 f5a
I & AT AT FI E 7

ww, ¥y, m fawra aar
AEETT HATT § [w Har (s aw-
afgw i) : (F) famaw, 1967 &
Hq1Y, 1968 dF * IAfd § 59 qFraAT9y
¥ N I FIA AT FI@H H T
aifas qar aifaary 1 AT @Y
T 8, Fifs dF=0r sfufaaw, 1948
IR IEF q=erg a4 Faaet w1 w
Jeaaq T fwar AT @ )

(=) % () s 997 & 7€ R |

wfr qU dewrE W

696. st WIWE SWW : ¥T W
aqr gl e qfT o7 w-FAY Fo
IR T 22 AT, 1968 F AATUTHA
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U HEAT 4928 ¥ ST F §¥aH 7 T
FATT FT FAT F4T 15:

() oftsw dme, a7 W29 F4qT
faeelt & afafam sma Al o S99
I F W (F) & Q&7 7 aFT T
fag sma & Fr U E; W

(@) fo= =afyaat 7 qrenal, am,
qIfeT TAHT T4T UATG qTET & €T
gt avg wf #1 Foeer Far @ g
JIT IY AT ATH 97 gEATATT FIAT
o & 97 & a1 § 999 W9 F W (9)
q q&t T Tog-a17 47 fAer-Ar nA-
FI A fag e & w7

w, ¥fw, amafas faew aw
[EOW AFATHG W O Har (o -
anfge fomd): (F) 22-8-1968 FT aT-
TifeT T gEAT 4928 F W (F) F
Iat A fafaq weaifaw &7 Fu f5-
foa fagre, wam, gua wd i, qod-
T, T AT AT AT, TR
a4t fadwm 3R SERE gareAl § oY
‘TG TE AHFTA WAT oY

2. W9 TSAI[EY gAT A W AT
FAAFT 9o g ag fe ware -

1. wAqe——aifE qfr wrerfawar
S geaeet AR g #7 qar gqfa
gaR gfufraw, 1960 & wIr 4 F
AATT 11 FT FIEATE AT 7Y &7 T8
g, I ‘gw A ¥

2. quRwT aqr frere fiv—ar-
T § qfa # afusaw T A w8
dr T & | wa@ aAeTd Fe Al &
faamae w3w AR fager & swTdr #°
qaAAT FT AT @ ] |

(&) wms 7 f&ag 9 F For
frem fafaa &-
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1. 99® M : T FEE § A
FIO FT AT Ay
TH R AT G
2. IAT 93wy wfw aAfera
FooT, AT GTiAE 4T
gatd ™| & Fa
o #1 GollFa FT I
T arfafaas #v =
T I FUA AA 9T
AN F4A & g
¥ IAT qIT FHIK FT
1% fasmaa 7@ o=
g
3. fagr: fagre g #1 faaor wregw
T/ g
1. YR FEEFRT F6 TG R |
5. fgarae 93w ;. ST FY wAET

T AT W@ OB

6. fag : ST &t gdteT B ar
W

7. AWHH UF  AAED TS AL
g | far @

¥ Y qGT F qI A FAFTA TGS
&Y 22 ARG, 1968 FT T GEAT 4928
FIMXARGANIDTE R

TraTa ® @fw

697. st WWE SO : T W
o gfy oot @l A afa F AR
22 I 1968 F qIifHa Y& dear
603 ¥ ITT F g¥F | qg I HT FAT
w41

(¥) ST E F W (F) AR
(&) & q&Y TE TAFD FT CFA FH
# fraen @wg, =9 q4T 99 T AT
g, ok

(@) TR A T gy FA
¥ <7 ¥ faq ai aw g9 sxdfera saeat
7 fFd o @67 & T FT § 7
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- e, wfy, anpofos  faoew aw
g swew ® Tew W (s
swrafn fo) : (F) 22 37, 1968
* qIRifHa e FEAT 603 F WIT (F)
AT (@) & v § & W wifew
9T WY ®7 § unfad w7 TE
AR zafay favma: I9 YW 71 I
1 & fag gaen uafaa &7 7 #13 wfq-
fo w3, sw sga a7 4 a7 fear
™ a1 |

() &= el F 98 AR
fafeai & amar Y F15 o afq 760
g 1 9 fF22 orTE, 1968 FY W
€T 603 F WRT () F IAT A G
T at, 9Et A fafedi & s faa
o< fam e 7 #W ¥ &% giv o,
T8+ fag faeax swaer frg @€

IR A | aglen wfet aw
sgfam  afem onfaat &
wET

698. it HiTE YA : FAT WY AW
wiw wat 25 9aTE, 1968 F sramifea
I @EAT 884 F YU F AR H g
LA 2 B R E

(F) 71 SOx 9@ F sqglaa
anfadi qar sgfaa snfew anfeai &
FHMTE F 9§ AT T § T
A TR T F AT TE ;AR

(=) afz g, @ Sa& T Far .
A} afg 7, a1 3@ X | faoma @9
& FaT FIT § 7

m)!ﬁlmmm
qgeTC W ® Tww Wt (st

mrftlﬁﬁ) (F) 1, &1

(@) u* faaTor |awT e 9T @
1 [qrverem § v foar wan ) Afwd
e LT 2108/68];
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wafen it aar sfea afew
wrferdt & wew

699. it Wwg www : wr fafw
HET 29 @, 1968 ¥ AT FT T
qSqT 2172 F IATF g A TG
A BT FOFA F :

(F) @@ w1 7 srqafaa sfet
Jar sgfaa anfer sfedt & a=wt
F AR F AFR I T W AT
Fror § ?

(@) g awr qar faum afwwsy
7 ggfaa anfaat @ar sqgfaa sfew
wifaai & fag ol & arreeror F
SqEqT 7 {67 9 & Fa7 FIOE; AW

() ST wwW, faeet &< fgam=a
W | Igfaa afaw snfaat & faa
Irfed T qar wAgT A sAgtaa
sfaat & fag srfara wam faw fea
1 feg 73 § ?

ﬁ&mwmﬁ(sﬂyﬁa
wew): (F) sqgleq arfaat &7
sgfaa o= snfaai & aeel & ae |
FATAFTY, StEt T o T afaareg &
SEAT “FNT FT 7 1967 R ITAN
2, ®WT 9 9 7@ T faaw § & af
Z ) [qreer @ ft o 0 e
"eqt LT-2109/68]

(w) srygfe ofit site st
I sfaat & fou aeg aeT K e
faar afest & #1¢ @@ afaa =
T I FT IRAT X IO FII Tg
£ f o¥ areaw & fau 1% fafqfes
dfquifas Suaw @ ¢, S f o
T AT g faam awr & q@r §
% - ey wfaam 7 a798% 330 AR
793 332 | fFeg 3= A § wmT
F 5@ AT & fau arafas mwrag
2 5 oar & fae? wit & fag amerr
farerr wEet & Fae FF qEAA &Y fHaT
T g%t & T fF iy I qE A9iq
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T wWT A, #4) f forg fagr X Oy
amanfia & SuFT ey 99 fagra &
faw & fow o< fF 59 & A% a2 sma-
fa gt & 1w awr v o7 faame
T AT A qIT A, e & fagra
9 ATyTia giar & & safs asg awr
a1 qvw faam wId T I5T qEA
a1 fegra ax amatfe gaT &, sraiq
I59 637 WG 89 F §9TF TFF 1 T,
safq wsai 1, Sfafafaa fwar &
gl % O AT § I5H  FqIA1
ey & (it eat @ feaee faum
Heq adf &) ¥=eT 171 § SwAfuT
AT FT T gy qa § f ar & ey
T & fo F1% sneetor A g1 a9 |

() g SmET § A faatsw
MM A AT A TH HAEA A A
ITAT g |

fgrzwan fiwew s fafwds,

wTaTE AW

700. *f TRRAATT WA : 77 8W
T gqRate =Y a7 9 FY FAT T4
fe !

(F)smmgea= g fmoewd fAee
AT s feag fergram @EeT
FroY fafaes, 71 sHofat &7 q&dr
OF & w5 FT A AL )

(@) afz g, &t ag F@m™T F9
¥ag g ;

() Fr Fw=fEt 1 S=@ ) g
Y srafy 3 fod qow e @ §

(a) afx g, @ feas fem &1 3a=
fear mr & ; SR

(¥) " &1 faare sty oy
AT O FeaF W AT ?
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wiETY 7€ & T AT AT AW 9T W QY
AT |
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DISCONNECTION OF TELEPHONES IN
CASE OF NON-PAYMENT OF BILLS

701. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that there is
a rulc under which telephone connec-
tions are disconnected in case the bill
for telephone charges is not paid by
subscribers within a period of 13 days;

(b) if so, whether it is also a fact
that therc are dozens of tclephone subs-
cribers in Patna against whom telephone
bills amounting to thousands of rupees
are pending in arrears ‘for years and
their telephone connections are still con-
tinuing; and

(¢) if so, the reasons for not discon-
necting their telephone connections ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL) : (a) Yes, if not paid within 15
days and after telephonic reminder.

(b) and (c). The telephones are
sometimes not disconnected for non-
payment pending settlement of discre-
pancies in bills, if any. Such cases are
pursued towards recovery by correspon-
dence and personal contact and where
necessary, through recourse to legal ac-
tion. The number of telephones which
have thus not becn disconnected is not
readily available.

EFFECT ON THE WORKING OF P&T
DEPARTMENT DUE TO STRIKE

702. SHRI SITARAM  KESRI :
Will' the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the large number of
terminations or suspensions from ser-
vice of Posts and Telegraphs employees
as a result of the recent strike has
seriously affected the working of Posts
and Telegraphs Department and parti-
cularly in Dethi; and

(b) if so. the steps taken to Testore
the normal working of the services ?
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Total number of employees
suspended or terminated throughout
India is 4976, out of a total of about
3.5 lakhs. However, at Delhi, in New
Delhi GPO and Delhi RMS, about
1,400 were arrested out of a total of
8.000. This resulted in a sudden dep-
letion of staff and affected the working

of postal services more than at other
places, for a short period.

(b) To make up the shortage, new
candidates have been recruited and

pressed into service.
ACCIDENT IN SALANPUR COLLIERY

703. SHRI SITARAM  KESRI :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that six per-
sons were killed in an accident in the
north Salanpur Colliery near Dhanbad
on the 27th September, 1968 when the
colliery caved in;

(b) whether it is also a fact that the
colliery owners were extracting coal
irregularly in the areas declared dange-
rous;

(c) if so, whether any inquiry has
been ordered into the accident and if
so, the findings thereof; and

(d) the amount of compensation
paid to the families of the deceased?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATHI): (a) to (c). An enquiry was
conducted by the Directorate General
of Mines Safety into the accident that
occurred in the North Salanpur Col-
liery on the 27th September, 1968. The
finding of the enquiry officer is as
follows :—

“while eight miners were engaged
in under-cutting the side of a
quarry, a mass of coal and
overburden measuring about
12.6 metres high x 6.7 metres
wide x 1.37 metres thick fell
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from a height of about 1.8
metres from the side and

buried six of them Kkilling them
instantly.

Had the sides of the quarry been
sloped, benched or kept sc-
cured at an angle of safety
as required under the provi-
sions of Regulation 98(1)(a)
and 98(3), had undercutting
not been permittcd so as to
form an overhang, as required
under the provisions of Regu-
lation 98(5) and had the
dangerous portion of the
quarry been securely fenced
so as to prevent entry of any
person as required under thc
provisions of Regulation 112
(5) of the Coal Mines Regu-
lations, 1957, the accident
could have been averted.”

(d) It is reported that Rs. 150 was
paid by the management in cash and
kind to cover the burial expenses. Thc
claim for compensation has been dis-
puted by the management as they con-
tend that the accident occurred duc
to surreptious working by thc persons
involved in the accident. As this i
not correct according to the enquiring
officer the matter is being referred to
the appropriate authoritics for neces-
sary action.

The Coal Mines. Labour Welfare Or-
ganisation made ex-gratia payments of
Rs. 150 to cach of the families of dc-
ceascd persons,

COMMEMORATIVE STAMP IN  MEMORY
OF VIDYAPATI
704. SHRI SHIVA CHANDRA

JHA : Will the Minister of COM-
MUNICATIONS be plcased to state :

(a) whether Government plan to
issue a postal stamp to commemorate
the memory of the Maithily poet Vidya-
pati;

(b) if so, when; and

(¢) if not, the. reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
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RAL): (a) to (¢). A commemorative
stamp in honour of the Maithily poet
Vidyapati was brought out as far back
as the 17th November, 1965.

PER-CAPITA  AVAILABILITY OF CEREALS

705. SHRI LOBO PRABHU : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the per<apita availability of
foodgrains last year, including those
from exports, separately for cereals and
pulses;

(b) the per<capita availability of
cereals in statutorily rationed areas ban-
ned to private trade;

(c) the per-capita availability of ce-
reals to the rest of the population after
excluding the statutorily rationed popu-
lation and their supplies; and

(d) whether any nutritional studies
of normal requirements of adult and
non-adult population have been made if
so, the per capita requirements ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY, DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)

Per capita
availa-
bility
in 1967
in kgs.

per ycar

Cereals .
Pulses

Total foodgrains . .

298

(b) and (c). The per-capita availabi-
lity of cereals separately for rationed
and non-rationed areds is not available
as all the cereals are not rationed and
non-rationed cereals are sold only
through private trade.
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(d) A study is undertaken by the
Indian Council of Medical Research
periodically. Their latest recommen-
dation is 400 to 650 grams of cereals
per adult man according to the nature
of work he is engaged in.

INCOME FROM ENHANCED POSTAL
RATES

706. SHRI LOBO PRABHU : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) the income from the sale of post-
age stamps during the &irst six months
of the current year and that of the
same period last year;

(b) income from the enhanced postal
rates for the same number of letters as
last year for 4% out of the 6 months;
and

(c) the income from newspaper
postage for the first six months of cur-
rent year as compared with that of the
last year ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL): (a) The income from sale of
postage stamps during the first 6 months
of the current year (i.e. from April
1968 to Sept. 1968) was 26.68 crores
while that under the same head during
the corresponding period of 1967 was
Rs. 22.15 crores,

(b) The required information is not
available.

(c) The required information is not
available,

UNEMPLOYED PERSONS

707. SHRI LOBO PRABHU : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of registrations and

placements in the Employment Ex-
changes during the last year;
(b) whether considering the large
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pumber of unemployed persons the at-
tention of the Planning Commission has
been drawn to relate the Fourth Five
Year Plan to the categories of unem-
ployed persons;

(c) whether Government are aware
that a number of unemployed persons
are willing to work on half the wages
of those employed rather than starve;
and

(d) if so, whether Government pro-
pose a scheme for their employment
in new opportunities at reduced wages
in both public and private sectors ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Registrations—39,11,748:
Placements—4,30,588.

(b) Planning Commission is aware
of it. The objective of creating larger
employment opportunities is being kept
in view in the formulation of the 4th
Five Year Plan,

(c) No.

. (d) Does not arise.

WaGE
TRIBUNALS

CRITERIA FOR SETTING UP
BOARDS AND

708. SHRI LOBO PRABHU : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have laid
down any criteria for setting up of the
Wage Boards and Tribunals for fixing
wages;

(b) if not, whether Government pro-
pose to lay down criteria based on
social justice and economic progress
keeping in view the fact that the wages
should be related to the general wage
structure and after providing safe-
guards for the whole working popula-
tion of 187 millions against increase in
inflation and unemployment; and

(¢) whether Government have ins-
tructed the National Labour Commis-
sion to keep these factors in view while
formulating their recommendations ?
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and.(b). The terms of
reference to Wage Boards require them
to evolve a wage-structure based on the
principles of fair wages as set forth in
the Report of the Committee on Fair
Wages, including such considerations as
the productivity of labour, the prevail-
ing rates of wages, the level of the
national income and its distribution and
the place of the industry in the national
cconomy. In addition, they are requir-
ed to consider the needs of the industry
in a developing economy and the re-
quircments of social justice,

(¢) According to its terms of refe-
rence, the Commission is required to
study and report on the levels of
workers’ earnings, the provisions relat-
ing to wages, the need for fixation of
minimum wages, including a national
minimum wage, the means of increas-
ing productivity, including the provi-
sion of incentives to workers. Govern-
ment have not issued any other instruc-
tions in this regard.

SINKING OoF TUBE-WELLsS IN THE
COUNTRY

709. SHRI NARENDRA KUMAR
SALVE : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state the number of tube-wells sunk and
energised in the country between the
period from September, 1967 to  Sep-
tember, 1968 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB  SHINDE) :
The information is being collected from
the State Governments and the same
will be placed on the Table of the
Sabha when received.

RE-IMBURSEMENT OF MEDICAL BmLs
IN P&T DEPARTMENT

710. SHRI NARENDRA KUMAR
SALVE : Will the Minister of COM-
MUNICATIONS be pleased to ‘state :
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_ (a) whether it is a fact that an em-
ployee of U.P. Circle of Posts and
Telegraphs Department was recently
paid Rs. 26,000 towards reimburse-
ment of medical bills and another em-
ployee, a Postman, was paid Rs. 8,000
under the same head;

(b) if so, whether there is any pres-
cribed maximum limit for grant of
medical cxpenses to an employee of
the Central Government; and

(c) whether these are only stray
cases or generally such bills in respect
of Posts and Telegraphs employees are
always so high ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Yes, a sum of about Rs.
21,313 has been reimbursed to a clerk
and a sum of about Rs, 12,120 was paid
to a Postman during 1967-68.

(b) No.

(c) These arc only stray cases.
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IMPORT OF RUSSIAN TRACTORS

712. SHRI K. G. DESHMUKH :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :
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- (a) how
were imported in the country in
year 1967-68;

(b) whether any priority is fixed for
the genuine farmers at the time of
sale of these tractors; and

many Russian Tractors
the

(c) what arrangement has been made
to provide spare-parts and wheel tyres
of these tractors to the farmers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY, DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
4,500 nos.

(b) The tractors are supplied to the
farmers on the principle of “first come
first served.” No priority was given to
individual farmers in the sale of trac-
tors.

(c) Import of spare parts of wheeled
Russian tractors was held up for the
year 1967-68 as the Russian Suppliers
increased the prices abnormally. The
matter has since been sorted out with
them after protracted correspondence by
the S.T.C. Import licences valued at
Rs. 43.1 lakhs have since been released
to the different business associates.
Moreover, import of spare parts of the
value of Rs. 20 lakhs has also been re-
commended in favour of Bihar Agro-
Industries Corporation.

As regards tyres and tubes, licences
for import of 1700 nos. of different sizes
of tyres for wheeled Russian tractors
were released in favour of the Agents
of the Russian Suppliers. Besides, the
ST.C. have also arranged import
licences for 4,600 nos. of tyres & tubes
from Russia in favour of  Bihar,
Haryana, Punjab, U.P. and Mysore Agro-
Industries Corporations for meeting the
immediate requirements of farmers in
these areas.

DELHI MILK SCHEME

713. SHRI M. N. REDDY : Will
the Minister of FOOD AND AGRI-
GULTURE be pleased to state :

~(a) whether Government
the perfornmance of the Delhi

consider
Milk
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Scheme to be a dismal factor as a re-
sult of continuous losses incurred since
its inception in 1959 amounting to
Rs. 195 crores;

(b) if not, the reasons therefor;

(c) whether the expert team headed
by Dr. Kurien General Manager, Kaira
District Cooperative Milk  Producers
Union Ltd., Anand, for the efficient
functioning of the D.M.S. has made its
recommendations;

(d) if so, the broad outlines thereof
and to what extent these recommenda-
tions have been given effect to; and

(e) with what result ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY, DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) The Delhi Milk Scheme is pro-
viding an essential service for Delhi
City. The principal reason for this
loss is the difference between the high
price at which milk had to be purchased
by the D.M.S. and the sale price charged
to consumers.

(¢) Yes, Sir.

(d) The broad recommendations
made by the Expert Team and action on
those rccommendations is indicated in
the statement laid on the Table of the
House. [Placed in Library. See No. LT-
2110/68).

(e) Working of the Scheme has con-
sidcrably improved as a result of im-
plementation of the recommendations
by the Expert Team,

UsE oF PL 480 FUNDs TO MEET THE
AGRICULTURAL CREDIT REQUIRE-
MENTS

714, SHRI M. N. REDDY : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the stage at which the matter at
present rests with regard to a scheme to
utilise the U.S, rupee accumulation of
PL 480 funds to meet the agricultural
credit requirements;
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_(b) when this scheme would come
into operation; and

(c) reasons for the delay in imple-
mentation of the scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY, DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The matter is under consideration. No
decision has yet been taken.

(b) and (c). Do not arise.

CONSTRUCTION OF STORAGE CAPACITY

715. SHRI M. N. REDDY : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the possibility of under-
taking construction of more storage
capacity for foodgrains to thce tunc of
30 lakh tonncs as contemplated by
Government has been considered and
finalised;

(b) how far the proposals arc going
to materialise before the end of the
current financial year;

(c) the capital outlay involved for
the construction of these godowns;
and

(d) whether top priority has been
given to execcute this work in view of
large quantity of foodgrains that is
wasted on account of lack of ware-
housing facilitics ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY, DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Government have finalised the construc-
tion of only 9.65 lakh tonnes additional
capacity so far, exclusive of the pro-
posals for the 4th Plan period which
is under considcration,

(b) A capacity of 1.80 lakh tonnes
is expected to be completed before the
end of the current financial year.

(c) The capital outlay involved on
the construction. of 9.65 lakh ° tonnes

capacity is expected to be about
Rs. 15.36 crores.
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(d) The wastage of foodgrains in
storage is negligible.  Planning and
execution of further storage godowns
is, however, being done on a top priority
basis,

ExPORT OF TELEPRINTERS TO CEYLON

716. SHRI M. N. REDDY : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) reasons for the inordinate delay
in complying with the requirements of
Teleprinters valued at Rs, 2.4 lakhs to
Ceylon, which had placed orders as far
back as 1965;

(b) steps taken to step up the pro-
duction of teleprinters to promote ex-
ports;

(c) whether proper time schedule is
drawn about the production programme
for future; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND OCOM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Purchase of teleprinters
valued at Rs. 2.4 lakhs by Ceylon was
to be met from a credit contract of
Rs. 5 crores between the Governments
of India and Ceylon which was signed
on thc 16th August, 1967. The supply
of the teleprinters has since been made
by the Hindustan Teleprinters Limited
to the Ccylon Government.

(b) to (d). The capacity of the
Hindustan Teleprinters Limited is be-
ing increased according to a planned
production schedule to meet internal
and export demands. The production
of the factory is expected to be 8,500
unit teleprinters per annum by the year
1970-71 as against 3,500 unit tele-

printers in 1967-68,

INDIAN TELEPHONE INDUSTRIES

717. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the
Indian Telephone Industries have been
able to creatc markets in foreign coun-
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tries for the Telephone
manufactured at the
tory;

equipments
Bangalore fac-

(b) if so, the names of those count-
ries; and

(c) the total value of orders secured
during the current year (1968) as com-
pared to 1967 ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI- 1. K. GUJ-
RAL): (a) Yes.

(b) Afghanistan, Bahrain, Brazl,
Belgium, Burma, Bhutan, Ceylon, Greece,
Ireland, Iran, Iraq, Kenya, Kuwait,
Malaysia, Mauritius, Nepal, New
Zealand, Nigeria, Poland, Singapore,
Sikkim, South Vietnam, Sudan, Syria,
Somali Republic, Tanzania, Thailand,
United Kingdom, Uganda, United Arab
Republic and Turkey,

(c) The total value of orders re-
ceived during the current financial year
ie. from 1-4-68 to 4-11-68 is Rs. 74.55
lakhs. The total value of orders re-
ceived during the previous financial year
i.e. 144-67 to 31-3-68 was Rs. 98 lakhs.

CONTROL ON GUR PRICES

718. DR. A. G. SONAR : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that gur
prices are not controlled by Govern-
ment with the result that nearly 70
per cent of population who are con-
suming gur have to purchase it at higher
rates as compared to sugar; and

(b) if so, whether there is any pro-
posal to control gur prices also ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE COOMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes Sir; there is no control over price
of gur. The current market price of
gur is lower than the price of sugar sold
in the open market.

(b) No, Sir.
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LAND CULTIVATION IN NARMADA BASIN
IN M.P.

722. SHRI YASHWANT SINGH
KUSHWAH : Will the Minister of
FOOD AND AGRICULTURE be

pleased to state :

(a) the acreage of land under culti-
vation in Narmada basin in Madhya
Pradesh;

(b) what has been the percentage of
increase in the sown areas in the Nar-
mada basin in Madhya Pradesh during
the last 15 years; and

(c) what has been the average per-
centage of increase in sown area during
the last 15 years for the entirc coun-
try ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
According to the information supplied
by the Government of Madhya Pradesh
to the Khosla Committee, the cultivated
area in Narmada basin in Madhya Pra-
desh was 8.22 million acres.

(b) Basin-wise break up of yearly
sown area is not available.

(c) The average increase in sown
area during the 15 years ending 1964-
65, the latest year for which land utili-
sation data are available, works out to
1.4 per cent per annum.
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NAZARBAGH 'EMPLOYEES' STATE INsu-
RANCE DISPENSARY, LUCKNOW

723. SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that several
complaints have been received by Gov-
ernment regarding unsatisfactory condi-
tions prevailing in the Nazarbagh Em-
ployees’ State Insurance Dispensary at
Lucknow;

(b) if so, the details thercof and the
reaction of Government thereto; and

(c) the measures being taken to im-
prove the conditions ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) No complaints have been
received by the Employees’ State Insu-
rance Corporation or the Department
of Labour and Employment.

(b) and (c). Do not arise.

EMPLOYEES’ STATE INSURANCE Dis-
PENSARIES IN ANDHRA PRADESH

724, SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) the places where Government
propose to start Employees’ State In-
surance Dispensaries in the State of
Andhra Pradesh during the Fourth Five
Year Plan;

(b) the criteria for
places;

(c) the estimated expenditure for the
same; and

(d) the approximate number of em-
ployees to be covered by each of the
dispensaries ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI): (a) State Governments arc
responsible for the provision of medi-
cal care under the Employees’ State
Insurance Scheme. The Government
of Andhra Pradesh proposes to imple-
ment the Scheme during the Fourth
Five Year Plan at the following Centres
where dispensaries are_likely to be set
up —

selecting  the
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Place No. of employees
Cementnagar 550
Hindupur 650
Kothagudem 850
Mancherial 650
Proddatur 500
Rayadrug 600
Sriramnagar 850
Vijayapuri 1,850
Vijayawada (outskirts) 600
Yemmiganur 600

(b) The Employees’ State Insurance
Scheme is proposed to be implemented
in all Centres having an insurable popu-
lation of 500 and above during the
Fourth Five Year Plan. The Scheme
is yet to be implemented in the above
Centres which have an insurable popu-
lation of 500 and above,

(c) On a rough estimate, the anrual
recurring expenditure on providing
medical care to the insured persons and
their families is expected to be Rs.
3.25 lakhs.

(d) As at (a) above.

EMPLOYEES'’ STATE INSURANCE Dis-
PENSARIES IN UTTAR PRADESH

725. SHRI GADILINGANA GOWD:
Will the Minister of LABOUR AND

REHABILITATION be pleased to
state :
(a) the places where Government

propose to start Employees’ State In-
surance Dispensaries in Uttar Pradesh
in the Fourth Five Year Plan period;

(b) the criteria for selecting each
place;

(c) the estimated expenditure for the
same; and

(d) the approximate number of em-
ployees to be covered by each of the
dispensaries ?

THE MINISTER OF LABOUR
AND  REHABILITATION  (SHRI
HATHI): (a) Administration of medi-
cal care under the Employees’ State
Insurance Scheme is the statutory res-
ponsibility of State Governments. The
Government of Uttar Pradesh proposes
to implement the Scheme at the follow-
ing Centres during the Fourth Five Year
Plan where dispensaries are likely to
be set up :—
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Place No.

of
employees
Akbarpar (includig Tanda) . 800
Bahojou . . 500
Raamrauli (Centre Allahabad) 2,250
Bhadoi 900
Etamadpur . . . 800
Faizabad (including Sohawal) 800
Fatehganj . . 1,400
Gorakhpur 1,650
Haldwani 900
Hardwar . 6,350
Lohata (Centre Varanasn) 500
Makhanpur . . 1,100
Najibabad . . 750
Putlighar 900
Rishikesh 2,650
Sardar Nagar 500

(b) The Employees’ State Insurance
Scheme is proposed to be implemented
in all Centres having an insurable popu-
lation of 500 and above during the
Fourth Five Year Plan, The Scheme is
yet to be implemented in the above
Centres which have an insurable popu-
lation of 500 and above,

(c) On a rough estimate, the annual
recurring  expenditure on  providing
medical care to the insured persons and
their familics, is expected to be Rs. 11
lakhs.

(d) As at (a) above.
SUGAR REQUIREMENTS OF STATES

726. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND
AGRICULTURE be pleased to stute :

(a) the quantity of total sugar re-
quirements of the States of Uttar Pra-
desh. Bihar, Haryana during the year
1967-68;

(b) the names of sugar mills func-
tioning in these States and the period
for which they functioned during the
above period and the quantity of sugar
produced by these mills; and

(c) the quantity of sugar exported
from these States during 1967-68 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
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CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Controlled sugar is allotted to States
according to availability. However, the
monthly quota of controlled sugar re-
quired by the States of Uttar Pradesh,
Bihar and Haryana was as under :—

Date Monthly

of quota

commu- required

nication  (tonnes)

Uttar Pradesh 13-3-68 15,603
8-8-68 21,000

Bihar . 1-3-68 6,832
Haryana . 13-6-68 3,294

(b) A statement showing the names
of the sugar mills in the States of Uttar
Pradesh, Bihar and Haryana, their dates
of start and closure, and the quantity of
sugar produced by them in 1967-68 is
laid on the Table of the House. [Placed
in Library. See No. LT-2111/68).

(¢) No sugar from these Stales was
exported outside India. The quantity
of sugar despatched from these States
to other States during the period ¢cto-
ber, 1967, to September, 1963, was as
under :

(lakhs tonnes)

From Uttar Pradesh 583
From Bihar . . 0:62
From Haryana 0-20
T § sreTang feaw dwreat e
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& graeg 7 qg 919 FY FAT FIG [

(F) #1 T5g GYFT A q@FTA
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TIqa T T FAY GR FT STaeedy
Fa 7 o & SR afafa & waey qar 439
F AT AT AR gUfT R T A

(&) afz g, ay #= Sw=@ AW A
o gfqd qur e o & 9@,
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LAND REFORMS IN VARIOUS STATES

730, SHRI K. SURYANARAYANA:
Will the Minister of FOUD AND
AGRICULTURE be pleased to state :

(a) the States which have introduced
land reforms till the 15th August, 1968
and the ceiling limits fixed on holdings
by an individual as also the land in
acres taken over by the respective State
Governments and distributed so far to
the land less poor people from those
surplus lands;

(b) whether State Governments have
formed any Joint Co-operatives/Collec-
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tive Farming societies with the said far-
mers; and
(c) if so, the names of such States ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB- SHINDE): (a)
The State Governments have undertaken
various measures for land reforms which
are briefly summarised below :—

1. Intermediary tenures like the
Zamindariy, Jagirs and Inams have been
abolished practically in all States with
the exception of a few minor tenures
such as religious and charitable Inams
in some States.

2. Tenants have been given fixity of
tcnure in all States except in Assam

KARTIKA 23,
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Punjab, Madras, West Bengal (in res-
pect of Bargardars) where the right of
resumption by landlord is a continuing
right. In Andhra Pradesh, Bihar, where
comprehensive legislations have not
been enacted, evictions are stayed.

3. Rents have been regulated in all
the States. The statutory remts are,
however, still on the high side in
Andhra area, Jammu & Kashmir, Mad-
ras, Haryana, Punjab, West Bengal
(in respect of Bargadars) and parts of
Himachal Pradesh.

4. Provision has been made in a num-
ber of States for enabling tenants to
become owners. As a result, over
three million tenants and share-crop-
pers have acquired ownership in more

(with regard to Adhiars), Haryana, than seven million acres.
No. of Area in respect of which
State/Union Territories tenants ownership has been
(in 000) conferred (in 000 acres)
QGujarat . 462 1,508
Madhya Pradcsh 420
Maharashtra . 740 2,138
Punjab . 22 147
Rajasthan . 199 944
Uttar Pradesh 1,500 2,000
West Bengal .. 800
Telangana area 33 202
Delhi . . . 29 39
Himachal Pradesh . 24 28
Tripura . . . . . 10 12
sions relating to ceiling limit varies

5. Legislations have been enacted in
almost all thc States for imposition of
ceiling on land holdings. The provi-

from State to State and even in the
same State in the various regions and
in respect of difterent classes of land:—

Level of ceiling on

Name of State existing
holdings

Andhra Pradesh . . 27-234 acres.
Assam . . . . . . 50 acres.
Bihar . . . . . . 20—60acres.
Gujarat . . . . . . 19-132 acres.
Jammu and Kashmir . . 22-3/4 acres.
Kerala . . . . . . 15-36 acres.
Madhya Pradesh . . . . . . 25-75 acres.

Madras . . . . . . . . 24-120 acres
Maharashtra . . . . 18-126 acres.
Mysore . . 27-216 acres.
Orissa . . 20-80 acres.
Pun)ab . . . . . . . 30 standard acres.
Rajasthnn . . . . . . . 22-336 acres.
Uttar Pradesh ' . . . . . 40-80 acres.
West Bengal . . . . . . 25 acres.
Dethi . . . . . . . . . 24-60 acres.
Himachal Pradesh . RN . . . 30 Standard acres.
Manipur . . . . . . . . 25 acres.
Tripura . . . . . . 25-75 acres.
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The surplus land distributed in various States is indicated below :—
Surpl

State/Union Territory u:pmgs dismted

(acres) (acres).
Andhra Pradesh 73,692 ..
Assam . 67,934 466
Gujarat . . 41,030 6,267
Haryana . . . 182,250 54,981
Jammu and Kashmi . 450,000 450,000
Madhya Pradesh . 75,581 12,114
Madras . . 24,469 17,412
Maharashtra . 246,619 87,141
Punjab . 191,527 60,333
Uttar Pradesh 233,939 117,744
West Bengal . 794,410 182,338
Himachal Pradesh . 6,625 292
Tripura . . . 42 ..
(b) and (c). Provision has been THE MINISTER OF LABOUR
made in the laws enacted in the various AND  REHABILITATION (SI:{R]
States for imposition of ceiling on hold- HATHI): (a) Reports were received
ings and rules made thereunder for giv- about  apprehended  unemployment

ing preference in allotment of land to

cooperative farming societies. In Uttar

Pradesh, the final allotment of surplus

land can be made only in favour of a

cooperative society.

UNEMPLOYED BEED! WORKERS IN

KERALA
731. SHRI E. K. NAYANAR :

SHRI P. GOPALAN :
SHRI A. K. GOPALAN :
SHRI C. K. CHAKRAPANI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether Government are aware
that thousands of Beedi workers in
Kerala especially in Cannanore District
were rendered unemployed in October
1968 due to the shifting of this Indus-
try from Kerala to Mysore, Madras
and other neighbouring States;

(b) measures taken to give relief to
these unemployed persons;

(c) whether Government are also
aware that the Mysore and Madras
Governments have not implemented the
Central Government’s Beedi Cigar
Workers Act; and

(d) if so, whether Government have
taken any suitable steps to implement
the provisions of the Beedi-Cigar
Workers Act in all the States ?

among beedi workers in Kerala on ac-
count of possible migration of the in-
dustry from the State.

(b) The matter falls in
sphere.

(c) The Beedi and Cigar Workers
(Conditions of Employment) Act, 1966.
was brought into force in Madras by
the State Government with cffect from
the 1st September, 1968. In Mysore,
the Mysore Beedi Industrial Premiscs
(Regulation of Conditions of Work) Act,
1964, has been in force since the 1st
June, 1967. The State Government has,
however, decided to bring the Central
Act into force and has already publish-
ed the necessary Draft Rules for com-
ments.

(d) Under Section 1(3) of the Act,
State Governments alone are competent
to bring it into force on such dates us
may be appointed by them.

the State

IAT AW H O EWW, REETQ
afafrdi oar W fawm &
s v W daww
732. st fagw fog : 7 ww
aaqy pfe 7= 22 I, 1968 & AT-
e W W7 4873 ¥ IAT F qIAey

# g N g fr
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sfFafaamsit 1 < & faae 7 qfw
F¢ fyw fg grr o7 fagaw #1 o
F fau nizafs & afufmaw (1968
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IMPORT OF RICE FROM JAPAN

734. SHRI E. K. NAYANAR : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether attention of Govern-
ment has been drawn to press Reports
that Japan is greatly worried about its
mounting stock of unsold rice;

(b) if so. whether Government pro-
pose to import rice from Japan for the
deficit States in India; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION

(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.
(b) and (c). In arranging for im-

ports of rice the availability of rice in
Japan will be taken into consideration
provided the pricc is competitive.

RINDERPEST EPIDEMIC IN MYSORE
FORESTs

735. SHRI H. N. MUKERIJEE :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact and if so
to what extent the rinderpest epidemic
has nearly decimated the bison. and
sambhar population of Mysore forests
as reported to in the “Times of India”
of the 1st October, 1968;

(b) what measures, if any, have been
taken in this regard; and

(c) whether it is a fact that the Cent-
ral Government's refusal to import
tranquilliser  dars, found useful in
Afpica for game-herding operations, has
caused a loss of several hundred times
larger than the paltry foreign exchange
involved ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). The required information is be-
ing collected from the State Government
and will be laid on the Table of the
Sabha.

SHORTAGE OF FOODGRAINS IN ASSAM

736. SHRI HEM BARUA : Wil
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government are aware
of the fact that there has been an
acute shortage of foodgrains in Assam
and the prices of those commodities
available there have gone up abnormally
due to the dislocation of rail-<communi-
cation to Assam because of the floods
in North Bengal; and

(b) if so, the steps taken to maintain
a stcady market in Assam under the
circumstances and to check price rise ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). Though there has been some
local dislocation of supplies, no acute
overall shortage or abnormal risc in
prices has taken place. The State Gov-
crnment have directed their local offi-
cers to assess stocks of essential com-
moditics, to conserve them and to regu-
late their salc to consumers according to
stock position. They have also deputed
an officer to Siliguri for supervision of
transhipment of stranded wagons to
Assam till their clearance.

T ITF W AT W
sfary
737. *ft THEAR WA
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ARRivVAL, OF FOODGRAINS IN THE

MARKET

738. SHRI D, N, PATODIA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleasad to state :

(a) whether it is a fact that a defi-
nite decline in the market arrival of the
principal foodgrains like wheat, rice and
jowar is discernible;

(b) the trend in principal grain Cen-
tres:
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(c) whether Government have tried
to probe into the causes for this trend;
and

(d) to what extent the trend is
likely to push up the cost of foodgrains
in the near future ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). No, Sir. Market arrivals dur-
ing this season are higher as compared
to last year. As regards Jowar there
was a fall during the period October
1967 to September 1968 as compared
to the earlier season. However Jowar
is a kharif crop and the marketing
scason has just started,

(d) Does not arise,
WHEAT FROM  AUSTRALIA

739. SHRI K. P. SINGH DEO :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that the Gov-
ernment of Australia is supplying 70,000
tonnes of wheat to India as a gift;

(b) if so, whether Government pro-
pose to make any special allocation of
this wheat to thec flood and drought
affected areas in the country;

(c) if so, details thereof; and
(d) if not, reasons therefore?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir. The Government of Austra-
lia has agreed to provide to India on
grant basis 70,000 tonnes of wheat
F.0.B. Australian Ports,

(b) No. Sir. This wheat will go
into the Central stocks from which:
allocation arc made to deficit States as
well as to flood and drought affected
areas.

(¢) Does not arise.



207 Written Answers

(d) In the monthly allocations to
States, the needs of the flood and
drought affected areas are always taken
into  consideration irrespective  of
whether any gift wheat is available or
not.

NEED-BASED WAGE OF LANDLESS AND
AGRICULTURAL LABOURERg
740. SHRI J. MOHAMMED

IMAM : Will the Minister of LABOUR
AND REHABILITATION bc pleased
to state :

(a) whether any assessment of the
need-based wage for the landless and
Agricultural Labourers has been made;

(b) if so, how it compares with the
emoluments given to the Government
Employees; and

(c) whether the wages and salarics
paid to them have any relation with
the national income of the country ?

THE MINISTER OF LABOUR
AND REHABILITATION  (SHRI
HATHI): (a) No.

(b) Docs not arisa,

(c) Minimum wages for Agricultu-
tal workers are fixed by State Govern-
ments, under the Minimum Wages
Act, who take various factors into con-
sideration,

SEMINAR OF LEGISLATORS

741. SHRI HEM RAJ : Will the
Minister of PARLIAMENTARY AF-
FAIRS be pleased to state :

(a) whether it is a fact that a Legis-
lators seminar was held at Simla in
‘October last which was inaugurated by
him;

(b) if so, the main subjects discussed
therein and the conclusions arrived at;
and

(c) whether a copy of them would
be laid on the Table ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR, RAM SUBHAG
SINGH): (a) Yes. The Seminar was
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organised by the Institute of Constilu-
tional and Parliamentary Studics.

(b) and (c). Five copies of the
“Programme” chalked out and ‘“Papers
circulated to participants” by the insti-
tute are placed in the Parliament
Library.

EMPLOYEES WORKING IN SLATE
PENCIL MANUFACTURING FACTORIES
IN  MANDSAUR

742, DR. SUSHILA NAYAR : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) the number of Slate pencil manu-
facturing factories in Mandsaur;

(b) the number of labourers work-
ing in cach factory separately; and

(c) the number of labourcrs who
died there due to T.B. during the last
5 years in cach year separately

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) to (¢). The matter falls
in the State sphere.

et ¥ fg wpd @
743. Y TW Aq® qWEA: TN HW

a9 gt S Ag A €1 3ar 73
fF

(%) =avag A9 ¢ fx feest s
gra fagw fFa0 w0 gesi o7 -
7.8 & g 7 d a1 7 AT famf
wega F7 ) & aqr Fav 39 fawrfont 1
feeet s ¥ & w1 w7 fAAT &
&

(E) afg g_"[' N A fawrs f4
g aqr 35§ Fq4 % "Fﬂﬁﬁaﬁ fq’.‘q‘r
ST |

W qw piw wR (e ):

(%) sfren

(@) & fEfd w90 fam,
T, Andl, ¥red Imgr, I,



Written Answers KARTIKA 23,

209

Fearor fafy Fr egar wifg ¥ v 7
#\ a fawrfed aifafa s adi g =i
A § AF faw ¥ g qe fa-
qF 7 wfafogi ¥ affahai &
garyr & sreanm & Fr femfeafs faez
fgea o o7& g S |

COMMEMORATIVE STAMP IN HONOUR OF
BHAGAT SINGH

744, SHRI HEM BARUA :

SHRI  VALMIKI
DHARY :

CHAU-

Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that a postal
stamp was issued recently to com-
memorate the great  sacrifices of
Bhagat Singh for India’s freedom from
foreign rule;

(b) if so, whether it is also a fact
that there was a demand for the with-
drawal of the stamp because of certain
inaccuracies in the portrait of Bhagat
Singh represcnted in the stamp; and

(c) if so the nmaturc of this inaccu-
racy and Government's reaction in the
matter ?

’

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) Yes, on the 19th Octo-
ber, 1968.

(b) No but there was demand for
withdrawal of the stamp by some or-
ganisations on the grounds that the por-
trait of Bhagat Singh was without a
bear and turban.

(c) There was no inaccuracy in the
stamp as it depiots Bhagat Singh as a
revolutionary wearing a hat and without
a beard—the form in which he is most
popularly known.

-17th September, 1968 in honour
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COMMEMORATION STAMP ON THB
BIRTH-DAY CENTENARY OF SAHITYARTHI
L. N. BEzZBAROA

745. SHRI HEM BARUA : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that a postal
stamp ‘was issued in commemoration
of the birth-day centenary celebration
of Sahitarathi L. N. Bezbaroa organised
by the Assam Sahitya Sabha;

(b) whether it is also a fact that
certain inaccuracy in the spelling of
Bezbaroa’s name has crept in and in
the cancellation slips fixed on the stamps
by certain post-offices in Assam the
name was that of Gaganendranath
Tagore and not that of Bezbaroa; if so,
how this error in the matter of cancel-
lation slip crept in;

(c) whether it has been enquired in-
to; and

(d) if so, the outcome thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) Yes, on the 5th Oc-
tober, 1968.

(b) to (d). A special cancellation
stamp bearing the inscriptions “Lak-
shminath Bezbaruah” was provided to
all the Philatelic Bureaux in India in-
cluding the one at Shillong for can-
celling the stamps on the first day
covers. By mistake, about 100 first
day covers were cancelled by the Phila-
telic Bureau at Shillong with the special
cancellation stamp provided for the
cancellation of the first day covers and
commemoration stamp issued on the
of
Gaganendranath Tagore. These wrong-
ly cancelled first day covers were
sold by Gauhati P.O. to the public on
Sth October, 1968. As soon as the
mistake was deteoted, instructions werc
issued for the withdrawal of all such
erroneously cancelled first day covers
which were to be replaced by the cor-
rect ones on presentation by the public
who were notified to this effect
in the press. The P&T Deptt. is tak-
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MARKETING OF CoOCONUTS, BETEL-

NUTs AND TIMBER
746. SHRI J. N. HAZARIKA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether any special facilities
for marketing coconuts, betelnuts and
timber have becn given to the producers
through Co-operatives and otherwise;
and

(b) whether any effective system of
co-operation has been ensured for the
betterment of the small producers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COCOOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) and (b). Yes, Sir. Special facilities
for marketing/processing of coconut,
betelnut are given to small producers
through their cooperatives in the form
of financial and technical assistance.
Financial assistance is provided in the
form of nmanagerial subsidy, share
capital and loans to the cooperatives
of coconut and betelnut growers. At
present there are 34 cooperatives
undertaking  marketing/processing  of
coconut and 26 for betelnut,

In respect of timber, forest labourers
cooperatives arc encouraged to re-
place forest contractors. These  co-
operatives arc also given share capital.
managerial subsidy and financial assis-
tance in the form of grants,

FALL IN PRICES OF - FOODGRAINS

747. SHRI J. N. HAZARIKA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that in some
parts of the country, like Punjab and
Haryana, the prices of foodgrains are
now showing a fall beyond expecta-
tion;

(b) if so, whether this crash .in
prices is attributable to release of
hoarded stocks by traders, in addition
to increased production this year; and

(c) whether it is a fact that if effec-
tive steps had been taken against hoard-
ing of foodgrains last year, the food
situation would not have been so diffi-
cult ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b), The current fall in prices of
foodgrains in the country including
Punjab and Haryana is largely seasonal
and is attributable to the arrival of the
new kharif crops in the market.

(¢) The food situation in the coun-
try during the last year was difficult on
account of shortfall in production due
to drought conditions prevailing in
many parts of the country.

IAC M | giow s

748. ot wivwe amw : s fafa
74Y qg aq X KT FO F 7

(F) sar oz ax 2 % 1967 &
AAET Al K IT NRE ¥ aAfQT
faxr #r ayam fagw aqwr faates
] F waT, HFIFAY, NI, THALA-
97, WRegE, IuT e, A%, fAan,
qagi<i frataa &t ¥ dafga aal
& gfrsa gAarATHY F1 WA AT ¥
TI( T4qT 9T

(m) %7 ag Wy a= & fx faar oz
7197 #7797, 9A9 sfyfeat § zaw
farg fam @i o 4y,

(W) @7 3z Wi 7= & B gl
IrAEa 7 gfaT waREeh 97 T4
SET & qqf9T g F fawg afwwr
T 1 fy 3T 77 frataw &3 & faurr
AT INA F AroT JGE F G T9AQ
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fafiy warm & ol ('5& Ho
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g faum awr fafaw & & s
2w o fag & faataa ax amofe s@
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e waem ® ot (s
anrarfge fm) @ (%) & (¥). 9mA-
F IAT TG I § TFIST AT
o 7@ & o ety 21 AWT 9z vy <
ZY STt
REGISTRATION FEE FOR ALLOTMENT OF

PLOTS TO DISPLACED PERSONS FROM
EAST PAKISTAN

750. SHRI P. R, THAKUR
SHRI SIDDAYYA :
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of LABOUR
pleased

Will the Minister
AND REHABILITATION be
to state :

(a) whether it is a fact that in the
case of allotment of housing plots to
the displaced persons from West
Pakistan in the various rehabilitation
colonies in Delhi/New Delhi, no re-
gistration fee at the usual rates - was
charged from the allottees at the time
of giving possession of their plots;

(b) if so, whether the same policy
is being followed in the case of allot-
ment of plots to displaced persons from
Bast Pakistan at the proposed colony
near Kalkaji;

(c) if not, the reasons for discrimi-
nation; and

(d) whether there are proposals for
a thorough review of the various diffe-
rential treatment meted out to the dis-
placed persons from East Pakistan ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHRI D. R. CHAVAN): (a)
No.

(b) to (d). The question does not
arise.

SERVICE CONDITIONS OF GOVERNMENT
EMPLOYEES

752. SHRI SIDDAYYA : Will the
Minister of LAW be pleased to state :

(a) whether Government are aware
of any specific cases brought up before
the Supreme Court or the High Courts
in the country in connection with ser-
vice conditions of Government cm-
ployees wherein the court judgement
have dealt with or commented upon
the suitability of the existing procedure
of performance, rating and suitability
assessment in the form of confidential
character rolls in the context of funda-
mental rights of individuals guarantced
under the Constitution;

(b) if so, the particulars of the
cases and the judgements therein;
and

(c) whether Government have so
far examined this basic question while
framing and revising the relevant rules
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concerning service conditions of em-
ployees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M.

YUNUS SALEEM): (a) No, Sir.
(b) and (c). Do not arise.

ACHIEVEMENTS OF LAND CEILING Le-
GISLATIONS

753. SHRI SIDDAYYA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether any specific study or
survey has been made to find out how
far the land ceil'ng legislations have
achieved the purpose of breaking the
monopoly of landlords in various
States;

f(b) if so, the broad findings there-
or;
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(c) the total area of land declared
surplus in each of the States so far
during the course of implementation
of the ceiling legislations; and

(d) the portion thereof distributed so
far by each of the States, showing its
percentage for landless workers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The Seventeenth Round of
National Sample Survey makes avail-
able data comparing the size and dis-
tribution of agricultural holdings bet-
ween 1953-54 and 1959-61. It brings
out that although there had been some
reduction in the unevenness of distribu-
tion, the overall picturc has not changed
to any appreciable extent.

Holding size (acres)

Agricultural holdings

8th round 17th round
Number Area Number Area
1 2 3 4 5
Below 050 1171 0-30 8-55 0-38
Below 1-00 19-72 1:07 17-13 1-27
Below 250 35-14 5-43 3907 6-86
Below 5:00 60 -00 15-44 6169 19-18
Below 7:50 7217 25-34 74 -53 30-91
Below 1000 7973 3406 8149 39-88
Below 20 -00 91 -81 56-53 93-19 63 -66
Below 3000 9573 6919 96 -79 7635
All sizes . 100 -00 100 -00 100 -00 100 -00
As the impact of the ceiling laws have been further improvement in the
have been experienced in the various overall structure,
Sta es only after 1961, there might (c) and (d).
. . Surplus Area
State/Unin Tcrritory area distributed  Percentage
(acres) (acres)
1 2 3 4
Andhra Pradesh . . . 73,692 .. ..
Assam . . . . 67,934 466 069
Gujarat . . . . . 41,030 6,267 15:27
Haryana . . . . . 182,250 54,981 3020
Jammu and Kashmi; . . . 450,000 450,000 10000
Madhya Pradesh . . . . 75,581 12,114 16-02
Madras . . . . . 24,469 17,412 71-15
Maharashtra . . . . 146,619 87,141 35-33
Punjab . . . . . 191,527 60,333 31-50
Uttar Pradesh . . . . 233,939 117,744 50-33
. . . . 794,410 182,328 29-95
Himachal Pradesh . . . . . 6,525 2! 4-47
Tripura . . . . 42 . .
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The number of landless agricultural
workers who have been benefited by
distribution of surplus land is not avail-
able. Total number of agricultural
labourers according to 1961 census is
315 lakhs. Roughly on the basis of
2.5 acre per family about 4 lakhs fami-
lies arc likely to have been benefited by
the distribution of surplus land so far
i.e, 1.28% of the total number of agri-
cultural labourers. As pointed out in
the Third Five Year Plan, it had been
rcalised that the existing pattern of
distribution of agricultural holdings
and pre-dominance of small farms re-
distribution "of land in excess of any
given level of ceiling was not likely to
make available any much results in
the shape of surplus land for distribu-
tion to the large number of landless
agricultural workers. Such redistribu-
tion of land as might be possible would
along with the other measures which
have been taken for sottlement of
waste lands afford a measure of oppor-

tunity to thc landless section of the

population.

ALLOTMENT OF GOVERNMENT LAND
754. SHRI P. R, THAKUR : Will

the Minister of FOOD AND AGRI-
CULTURE Dbe pleased to state :

(a) the State-wise break-up of the
area of Government land under various
categorics at the beginning of the First
Plan and at present;

(b) how much of this land has so
far been allotted to landless agricultu-
ral workers and the area sold or trans-
ferred to industrialists, big farmers and
high civil and military officers;

(¢) whether it is a fact that in the
Terai region of U.P. alone thc Birlas
have acquired three farms comprising
40,000 acres at Lakhimpur, Sitapur
and Bijnore, and another industrialist
has acsuired a 11,000 acrc farm out of
such Government land;

(d) if so; the details of the transac-
tions of similar nature in different
States;

(e) whether Government proposes
to revise the present policy in this re-
gard; and
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(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The information asked for in the first
part is not readily available. A state-
ment showing the acreage of fallow
land is laid on the Table of the House.
[Placed in Library. See No. LT-2113/
68].

(b) The allotment of land to the
various catcgories of persons is donc
by the Statc Governments in accord-
ance with the rules/orders framed by
each State Government. Land, being
a State subject under the Constitution,
the Central Government has no infor-
mation in regard to the area sold or
transferred to industrialists, big far-
mers, and high civil and military offi-
cers.

(¢) The information is being collect-
ed from the Government of Uttar
Pradesh and will be placed on the tablc
of thc House as early as possible.

(d) The information is not readily
available as such transactions are the
concern of the State Governments, -

(e) and (f). The question of Cent-
ral Government revising the policies of
State Governments does not arise.

CULTIVABLE LAND WITH RURAL
FAMILIES

755. SHRI P. R. THAKUR : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that cven
now 2.43 per cent of the total rural
familics arc holding 28.5 per cent of
the total cultivable land, while the land-
less labourers and poor peasants, who
constitute 82.5 per cent of the total
population hold a only 27.45 per cent
of the land;

(b) if so, the reasons therefor ;
(c) if not, the exact facts and posi-
tion in this respect; and

(d) the specific measures already
taken and further proposals by Gov-
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ernment to rectify the situation by the
Fourth Plan period ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
{SHRI ANNASAHIB SHINDE): (a)
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to (d). Cumulative percentage distri-
bution of number of agricultural hold-
ings and area operated by them by
size of holding has been cstimated by
the National Sample Survey in the
Sixteenth, and Seventeenth Rounds as
indicated below :—

Agricultural holdings
(16th & 17th round

Holding size (acres) (mean)

number area ’
1. Below 0-50 9-71 0-35
2. Below 1:00 1825 1-29
3. Below 2:50 39-87 619
4. Below 5-00 6231 19 -04
5. Below 7:50 7476 30-35
6. Below 10-00 8165 3937
7. Below 15-00 8944 5339
8. Below 20-00 9314 62-89
9. Below 25-00 95-37 7019
10. Below 30-00 9670 75-60
11. Below 50-00 98 -95 8811
12. Below all sozes 100 -00 100 -00

Both ownership and operat?onal attached to his -department has been

holdings continue to be very highly collected;

concentrated, as in most of other un-
developed economics, duc to excessive
pressure of population on land, the
general economic system being unable
to absorb a major portion of the work-
ing population in occupations other
than agriculture and duc to tenurial
conditions. The various measures for
cconomic development and in particu-
lar for reform of the agrarian system
—by way of abolition of intermediary
tenures, conferment of ownership on
the cultivating tenants and share-crop-
pers and ceiling of land holdings are
meant to reduce the concentration in
land ownership and holding.  Further
proposals arc under consideration in
this direction for. the fourth Plan
period.

ADVISORY BOARDS, COMMITTEES
ATTACHED TO THE COMMUNICATIONS
DEPARTMENT

756. SHRI JUGAL MONDAL :
‘Will the Minister of OCOMMUNICA-
TIONS be pleascd to refer to the reply
given to Unstarred Question No. 4969
on the 22nd August, 1968 and state :

(a) whether the information re-
gardimg Advisory Boards, Committees

(b) if so, the details thercof; and
(¢) if not, the reasons thercfor ?

THE MINISTER OF STATE N
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) to (¢). Yes, a state-
ment is laid on the Table of the House.
[Placed in Library. See No. LT-2114/
68).

INDIAN IRON AND STEEL Co.

757. SHRI JUGAL MONDAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
refer to the reply given to Un-
starred Question No. 5111 on the 22nd
August, 1968 and state :

(a) whether the requisite informa-
tion in respect of Indian Iron and Steel
Co. has since been collected;

(b) if so, whether Government
have received any representation in
this regard from the United Iron and
Steel Workers® Union, Burnpur; and

(c) if so, the steps taken by Gov-
ernment on the representation ?
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 THE MINISTER OF LABOUR
AND -REHABILITATION (SHRI
HATHI): (a) Yes, An agreement was
reached between the management of
Indian Iron and Steel Co. Ltd., Burn-
pur and Asansol Iron and Steel Work-
ers’ Union on the 3d March, 1966, The
main points of agreement are :—

1. Fitment in different wage scales
according to the recommendations of
the Wage Board for Iron and Steel
Industry;

2. Production Bonus in accordance
with wages prevailing prior to the
Wage Board recommendations;

3. Retiring Gratuity;
4, Acting allowance;

5. Leave; and
6. Overtime,

(b) A number of disputes were raised
by the United Iron and Steel workers’
Union, Burnpur regarding Bonus
Scheme.

(c) The matter is being looked into
by the State Government,

Workers LIVING IN CaMPs

758, SHRI KASHI NATH PAN-
DEY : Will the Minister of LABOUR
AND REHABILITATION be pleased
to refer to the reply given to Unstarred
Question No. 6554 on the 29th August
1968 and state :

(a) whether the information regard-
ing the number of workers living in
Miners’ camp and hostels in each of

the 12 coal mines has been collected; -

and
(b) if so, the details thereof ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). It has since
‘been ascertained that there are no un-
authorised camps at Loyabad (North)
Colliery and Kharkharee Colliery. The
L54LSS/68—8
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number of workers living in the camps
at the three collieries mentioned below
is as noted against each—

Porascole éolliery 268
Samla Mandorboni Colliery 107
Madhujore Colliery 344

Information in respect of the Camps
at the remaining collieries is awaited
and will be laid on receipt on the Table
of the Sabha.

MmNIMUM WAGEs IN INDUSTRIES

759. SHRI KASHI NATH PAN-
DEY : Will the Minister of LABOUR
AND REHABILITATION be pleased
to refer to the reply given to USQ No.
6566 on the 29th August 1968 and
state ;

(a) whether the information regard-
ing the minimum wages in Industries
in Delhi has since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for delay ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes,

(b) The minimum rates of wages
are fixed under thc Minimum Wages
Act, 1948 in respect of Employments
specified in the Schedule to the " Act,
and added to the Schedule under sec-
tion 27. The rates so fixed are Em-
ploymentwise and not Factorywise.
The wage rates fixed under the Act
for the lowest paid unskilled worker
in the respective Employments arc
given in the Statement laid on the
Table of the House. [Placed in Library.
See No. LT-2115/68].

The minimum rates of wages arc
enforceable under the Act which also
provides penalties for non-implementa-
tion. The establishments concerned
are inspected by the Inspectors for
taking suitable action for non-compli-

_ance of the provisions of the Act.

(c) Does not arise
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MR. SPEAKER :
Shri Supakar.

sit Moy wwR (STNE) o e
e, 47 oF g Ay AEr 4@,
YEE-FE Ay F

FEqW WET : AL 12 I MCF )

& WWE WOW : I qIH q€TAEH
g1

HER WY : TEAST ATES W ATEA
g @t at gga W g

t AEE WWW : A I AE A
TR FrAF Ag) fasr @y few agr
QEr g fF g & gt 7T g
=T |

Calling-attention.

MR. SPEAKER : You can do
hulla. 1 have no objection.
12.03 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

WIDESPREAD STUDENT AGITATION IN
CERTAIN UNIVERSITIES OF UTTAR
PRADESH

SHR1I SRADHAKAR SUPAKAR
(Sambalpur) : Sir, I call the attention
of the Minister of Education to the
following matter of urgent public im-
portance and I request that he may make
a statement thereon :—

Widespread student agitation and
breach of peace in Banaras
Hindu University, Allahabad
University and other Universi-
ties in Uttar Pradesh.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): Sir, the recent
disturbances in some of the Universities
in UP. commenced on August 30, 1968
with the Banaras Hindu University.
Soon after the announcement of the
election results of the Students’ Union,
some stray cases of assault on the stu-
dents were reported. On September 25,
a group of students stopped the car of
the Vice-Chancellor and the Rector and
beat two peons who tried to protect the
Vice-Chancellor from physical assault.
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On account of this indulgence in wviol-
ence and gross acts of indiscipline, 3
students were expelled by the Viece-
Chancellor. On October 28, the agita-
tors tried to force their entry with
loudspeakers in the University Campus.
When this was resisted by the proctorial
staff of the University, the students
threw brickbats on them and wused
lathis. On November 6, a procession
was taken out in the University Cam-
pus, pressing for the withdrawal of the
expulsion orders. The demonstrators
stormed the University Central Office.
The also threatened the Vice-
Chancellor that he would be dragged
and killed if he did not withdraw the
expulsion orders

=it e o (7Q) : ag e S
foE &1
DR. TRIGUNA SEN : The Vice-
Chancellor requested for help of the
police and the District Magistrate and
Senior Superintendent of Police reached
his residence. The mob broke the gates
of ‘%e Vice-Chancellor’s residence,
stonec: his house and indulged in brick-
batin~, causing considerable damage.
As a :esult of this, a number of police
officers and some students were in-
jured. In the University and nearby
areas Section 144 was promulgated for
15 days from the same date. On Nov-
ember 7, the students set fire to certain
deposits of hay of the Agriculture Col-
lege and the timber of a contractor.
Their efforts to set fire to adjoining
buildings was foiled by timely arrival
of the firebrigade and the police.

The situation has started returning
to normal since November 9 and there
has been no significant incident simce
then. From the same date, police in
uniform has remained confined to the
Vice-Chancellor’s lodge, power station,
water works and university press. The
teaching work in the University is conti-
nuing with more or less normal attend-
ance.

The trouble in Allahabad University
started on October 31, when the stu-
dents pressed the Vice-Chancellor with
a number of demands. The students
organised meetings and some of them
went on hunger strike.  Subsequently
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the hunger strike was called off but the
.agitation was restarted on November 7.
On November 9, the students indulged
in stone throwing and damaged the
University property.  Some teachers
were also manhandled. The police was
called and the students were dispersed
without use of any force. The police
left the campus thereafter. On Novem-
ber 11, a mob of students raided the
Registrar’s Office. .....

SHRI HEM BARUA (Mangaldai) :
Not a mob of students; a group of stu-
-dents.

DR. TRIGUNA SEN :
group of students.

All right; a

MR. SPEAKER : This is about the
language only.
DR. TRIGUNA SEN : ...... burnt

some files and attempted to break the
door leading to the Registrar’s room.
The police was again called and the
mob dispersed. On November 12, on
several occasions, the agitators had to
be chased away by the police inside the
campus of the University. We have
been trying since last night to contact
the Vice-Chancellor to obtain the latest
information. But that has not been
possible as the telephone line was out
-of order. According to the press re-
ports this morning, the University has
been closed by the Vice-Chancellor be-
cause of continued agitations by the
students. '

In Gorakhpur University a section of
‘the students went on strike on Novem-
ber 8, protesting against incidents in
the Banaras Hindu University and press-
ing their own demands which include
the withdrawal of orders regarding in-
crease in the examination fees. ‘The
Vice-Chancellor has suspended teach-
ing work in the University till Novem-
ber 16,

As the House is aware, cases of stu-
-dents indiscipline are occuring in diffe-
rent parts of the country, and even ab-
road. In this matter I fully share the
concern of the Members. It is unfortu-
nate that in several cases the students
have taken law in their own hands. I
appeal to all sections of the House not
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to cncourage any outside interference
in the working of the Universities.

The Universities in India are autono-
mous organisations, They are governed
by their respective Acts of incorpora-
tion, as passed by the Parliament or the
State Legislature, as the case may be.
Apart from giving financial assistance,
the Government have also the responsi-
bility for maintaining law and order. If
the Vice-Chancellor of a University
asks for police help, such help has to
be rendered. In the recent disturbances
in the universities under reference, I
must say that wherever the police en-
tered the campus of the University, it
was done so on the spccific request of
the university authorities,

I would also like to infa'm the House
that T have received a letter from the
Vice-Chancellor of the Banaras Hindu
University in which he has expressed
the view that there is an urgent need
for a thorough enquiry into the question
of discipline and maintenance of law
and order in the University.

SHRI VASUDEVAN NAIR (Pcer-
made) : Remove him first (Interrup-
tions). -

st <frTa : o A gETER, o
1 fagrferg | ‘

DR. TRIGUNA SEN : For this
purpose, he has proposed that the Exe-
cutive Council of the University should
immediately appoint a. Committee to
investigate the matter and make such
recommendations as may be considered
necessary or expedient for remedying
the situation and for improving the
general tone of discipline and law and
order in the University. I have accept-
ed his recommendation and I hope that
the Committee will be set up soon by
the University.

SHRI SRADHAKAR SUPAKAR :
It is no consolation when the Minister
says that student indiscipline is the order
of the day in most parts of India and
also outside India. The tales of the
U.P. universities are most harrowing.
We are receiving reports of extensive
damage to the properties in the Allaha-
bad University. The hon. Minister has
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[Shri Sradhakar Supakar]

referred to arson in the Banaras Hindu
University. But what is very serious is
the attack on Prof. G, R. Sharma of the
Allahabad University and the alleged
attack on Prof. Pattavardhan, Proctor
of the Banaras Hindu University, thus
making the life in the campus, even
for professors, very risky. Reports have
also been received of the attempts of
dragging students from their class-
rooms and, in the past, of garlanding
all-India leaders with garlands of shoes,
which is the most deplorable state of
affairs. May I know what steps Gov-
crnment are actually taking, apart from
merely appointing a committee in the
case of the Banaras Hindu University,—
not remaining satisfied with mere plati-
tudes that all these things are happening
throughout India and the world—to sec
that this utter lawlessness in some of
the U.P. universities is strongly curbed ?
DR. TRIGUNA SEN : There is a
difference between discipline amongst
the students and the question of law
and order. To maintain discipline in
the universities, recently the Chairman
of the University Grants Commission
met the Vice-Chancellors of universi-
ties; they want a certain procedure to
meet the academic demands of the stu-
dents and they are being attended to.
About the question of law and order,
it is sometimes impossible for the Vice-
Chancellor to maintain it and, therefore,
he takes the help of the Police to do it.
We cannot find any other solution.

=it ywTRT e (ggw) ¢ e,
AR, gEIR AW & faveror geAT A &Y
Tga §, fFa arefrrg, am<w ol mf
fadaw g7 Al fawafaememl & sy
wF tfagfas v arsfs gowfy
Wrg | agm dfed wew wigH ATy
F star geTE feeg farvafamrmerg 1y eomaay
N @ I F wfeass 7 7 favafareg
1 A AT qefwer favafaemeat
FT & A T AT AT | O WA/
avar ¥ gy favafaaeg oqq ey
F} AT agar gy AfeFw TERw WG F
o€ 54 favafasrers F sae sk aferor

F W I TF AT 49T, 3§ F A
wfedt & T 0 AT T4, AR
¥ g favafaaem ToATfas SE-Aw
FT ST T g §, Forw 1 T S
2w ¥ gal favafaaeai R @I

H gg aq &t dg § 78 sem f5
zg afdfeafy #1 famen § Fwgfaee
qﬁmq’qo@o‘ﬂoﬁﬂwam
9 §F q1 Ao THo THoFT T {1
yosenagefrNIe I @R
39 FY gEN F T QT ARG AThE
7g faur wfke 1 WaA® ¥ awt
TG AT WL I Y FAT @ EIN
feafar agr aF ot T &, av et frew
weiy Y 7 ey, fr favafafares $wow
F R AAFETT FTASN FT HHH TTAT
T FYC Y SET qGT T AT AT A7 W
srervar v | g favafaamaa § ageh
T 7 T T & 5= T [ AT
A qUT FIEARIE AL FT W F8Q7T
§m|a'§iq‘(3“l'ﬂ§3fﬁmm
#r afasrw foerr geqil § ag s3fa
Tt o @ & fanfaal & oF @
1 ag g & T & fr aEs &9
@agmmﬁmmmtﬁa‘r
G Ay gak i § AU AT | IRy
ITHY g a9 @A ¥ fag Gav fasar
guv@%faﬁfﬁmﬁﬁwstmﬁ
gy wrfafafaat 1 d@TST I @@l
2 3z ag fereAor geaTs I Wt =
ST E | S S T F AT G
fip 97 ¥ 9T FAT AT WS GY 7 47
faramdt 3@ & forgiT ey ot & waw
sl & T F TR ST T IR TR
T o FE § AT AE | A TG
foramd 7, 7Y §T T FFQ § g
wrg 9% i Sggeta § 99 #1 fawx

.2y faq & auw aren g fwr q=lt

ymuyTe R ifFagE Em gy
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7 agt &t arg faiy €7 ¥ fAdew
Fo AN § 98 a8 fr frw e ol
W o9 w1 WRHW 7 fF
N famrdl zg g Y A@ FE
90 & IT A FATF FIX IR D
frataafmFremaragi & ? s
TFR g favafaaraal & Iq-geafaal 1
faenfagt & sl & geTaT AT @y
N 7 37 e T fawafaaent 7
I9-gaafy a7 #7 Fgt nifq A famw
& wfey 3TeaT 437 w7 FAT FHN ?

g0 a1 § 4y WA AE g—
A Agt 97 Farw fawafqaem &
AYd FrawE STo T fag A 43 §U
&, farerr A=t W1 93 U &, 98 TAAE—
o gt a9Y wear geN F Aravg T
sgfaq agr #q1 T8t A, faa F gt
arEt & agr #1 Ar feafa sreaaa fFa
g1 gz gz W FEed w5 e
gt #i7 fen wwama 7 fadr
qE(7 FT FIE Fawe q1 Ag1 99 &
g7 fag & f5 famafeameg & WY
=T H AR IAT F_W & 3w fareror
gl # TE IR F FIATET &
TATIT ST TF |

SHRI D. C. SHARMA (Gurdas-
pur): ‘In thc Punjab university he was
a big failurcc. Why was he sent to
Banaras Hindu University ?

MR. SPEAKER : They are taking
about UP.......

DR. TRIGUNA SEN : I welcome
the suggestion of hon. Member, Shri
Prakash Vir Shastri, He said that poli-
tical parties should not interfere in
the administration of universities. If
the parties could come to an under-
standing it will be a good day for
academics in this country. Sir, secondly,
he said this, if I have understood him
right, he referred to the students and
-said that I was with them to drive away
‘the Vice-Chancellor.. .

KARTIKA 23, 1890 (SAKA)

in.UP.(CA.) 230

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : That is what they think.

SHRI NATH PAI (Rajapur) ::That
is what the students say. That is what
he said.

DR. TRIGUNA SEN : That is a
different issue. They ought to- have
met me, because I was always available
here. But the question is what was
the Vice-Chancellor doing to maintain
peace and order, law and order in the
university. I was directly in contact
with him every day and I know what
is happening there and we are all con-
cerned about the law and order.. If
anybody has got any idea like this that
I am advising that the Vice-Chancellor
should go, I think I should clear his
mind, it is a down-right lie. The third
question is about the ex-chancellor or
ex-vice-chancellor of Benaras Hindu
University not having gone there. All
my life I resisted any interference by the
Government in the autonomy of the uni-
versity, for 36 years of my life; and T
do not feel that Government should in-
terfere in the administration of a uni-
versity when the vice-chancellor is there
and he is managing the affairs of the
university to the satisfaction of the
Government. Since I am in touch with
him every day I did not feel it necessary
that the Minister should go there...

SHRI HEM BARUA : What about
the fear element ? He did not go there
for fear of being molested. .

DR. TRIGUNA SEN : You are
mistaken.

SHRI S. KUNDU (Balasore) : The
hon. Minister in his statement bas refer-
red to students indiscipline in India and
also abroad. Sir, there is no doubt that
the youth throughout the world are in
revolt against the established society.
They are against the norms which have
been prescribed by their predecessors.
The most unfortunate thing is this, that
this movement has no positive direc-
tion and a purpose behind it. It has
cost us quite a lot. The university cam-
pus has been a centre of orgy and
violence and for spread of communal
hatred. The hon. Minister has said and
rightly, and he has sought our help also
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[Shri S. Kundu]

in that, that we must not interfere in
university autonomy. More than he,
we on this side have always stood for
university autonomy, and the records
will prove it. But by and large, during
the last twenty years, the vicechancel-
lors have been lured for higher promo-
tions, and there has been a constant in-
terference in the autonomy in the sensc
of pushing a certain candidate for ap-
pointment. . . .

SHRI NATH PAI :
gressmen.

SHRI S. KUNDU : And there has
‘been a tendency to give defeated Cong-
ressmen some jobs there and so on and
so forth.

SHRI NAMBIAR (Tiruchirappalli):
There comes politics.
/

SHRI S. KUNDU : In these cir-
cumstances, I have a grave doubt
whether the hon. Minister would be
able to see that autonomy is not inter-
fered with. But I would like to sound
a potc of caution here that this auto-
nomy does not mean a free licence to
do whatever they like. There have
been very serious allegations; I am not
going into them; I have reports with
me, of murder, rape and such things
and violence and so on.

Defeated Con-

Now, a committee is going to be
appointed by the executive committee.
One of the members of the executive
committee, namely Shri Achyut Pat-
wardhan bas already resigned; per-
haps, the hon. Minister knows that. In
this executive committee the people of
India have little reliance. What I would
suggest is that let there be a high-
powered independent committee appoint-
ed. consisting of topmost educationists
of the country to go into the problem,
not of violence and communal hatred.
but the genesis of the students’ indis-
cipline, of which Banaras Hindu Uni-

versity,  Allahabad University or
Gorakhpur University is a case in
point.

DR. TRIGUNA SEN : That is what
the vice-chancellor has also recom-
mended. The vice-chancellor is ap-
pointing a committec to enquire into
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this matter. As for indiscipline among
the students, there are various causes.
I must mention one cause. When I
was in the House here yesterday, I saw
one. The boys who sit above in the
galleries sce how we behave and learn
a lesson from that also. There arc
so many other causes also. It be-
comes very difficult to tell the boys to
bechave well when I-.do not behave welil.

SHRI HEM BARUA : Is it a
rhetorical flourish? Is it a 'reflection
on you when he makes a reference to
what  happcned here yesterday ?

SHRI NAMBIAR : By seeing that
the students will learn how to fight for
progressive causes, and they will learn
how to behave; when an oppressive
machinery is at work, the youth will
know how they should fight it back.
They will learn that lesson; that is good
for thc future generation and the wel-
farc of our country. Let them learn
that lesson,

SHRI S. M. BANERJEE (Kanpur):
I have all rcgard for Dr. Triguna Sen
not in his capacity as Minister but in
his capacity as an eminent educationist.
The statement read out by him is just
one side of the story, and I am afraid
that this is exactly what Mr. Joshi, the
vice-chancellor has issued to the press
and has becn telling all pcople. I
would like to know whether it is a fact
that in the Banaras Hindu University,
in that particular election which had
resulted in all that turmoil, he acted in
a partisan manner and he was siding
with a particular group in order to sec
that his candidate won. It is something
unheard of. I have never heard of a
vice-chancellor taking intcrest in a parti-
cular clection. The hon. Minister was
himself a vice-chancellor and an undis-
puted and one of the most beloved vice-
chancellors of the Jadavpur University.

Today when he is making a statement,
the Banaras Hindu University campus
has been virtually converted into a con-
centration camp with morc than 2,000
men from the provincial armed cons-
tabulary with their lathis etc. therc.

SHRI NAMBIAR: There are also
the CRP men in plain clothes there.
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SHRI S. M. BANERJEE : Again, SHRI S. M. BANERJEE : The stu-
in Allahabad, what has happened ? dents can be mature. How does my
There have been demands of the stu- hon. [riend deny that ? Shri Ranijit

dents which have been outstanding for
long. After retirement, Shri R. K.
Nehru had no job and he was thrust
there as vicechancellor and he was un-
able to solve the problem.

In Gorakhpur, merely because the
studeots wanted to sympathise with the
students of the Banaras Hindu Univer-
sity who were mercilessly beaten up by
the police, the university has been
closed. In my State, the Banaras Hindu
University has been converted into a
polico campus, the Allahabad. Univer-
sity has been closed and the Gorakhpur
University has been closed, and if the
students of Kanpur University or any
other university go on a
strike just to sympathise with the stu-
dents ot the Banaras Hindu University
those universities also will be closed.
This is the state of affairs under the
President’s or Governor'’s rule in U.P.

The hon. Minister has said that the
cxecutive council of thc  university
should immcdiately appoint a com-
mittec. This particular executive coun-
cil is headed by the vice-chancellor
himself. It is a peculiar thing that a
person who is guilty or who is supposed
to be guilty—bce may not be guiltty—and
against whom a memorandum was pre-
sented by the All India Students’ Fede-
ration on the 8th November, 1968—is
himself going to appoint a committee.
The students had presented that memo-
randum and discussed the matter with
Dr. Triguna Sen; and they say that the
students had been patted on thc back
by Dr. Triguna Sen and they had been
told that the vice<hancellor would go
away and so on; they never said that;
they are here today and they never said
that he had given them any assurance
like that. It is a false thing which is
being said against the students. They
are all mature people and they can
never issue that kind of statement. They
are mmature, in fact, much more mature
than many Congressmen here.

SHRI RANJIT SINGH (Khalilabad):"
More maturc than Congressmen is not
much of a compliment.

sympathetic

Singh was a Major in the Army, but
we are not minor; we are also major.,

Till that high-powered committee is
appointed, may I know whether as de-
manded by Shri S. Kundu, a delegation.
consisting of all the 'political leaders
here or consisting of one representative
from each group headed by the Educa--
tion Minister himself would go there
or a parliamentary committee consisting
of representatives of all parties will go
there so that thc students and others
who want to give evidence can do, so
without any fear of the vice-chancellor?
I would like to know whether such a
committee will bc scnt there by the
Education Minister. !

DR. TRIGUNA SEN : The hon.
Member has asked threc questions. The
first is whether the vice<chancellor
worked in a partisan spirit during the
last election of the students’ union. As
far as my information goes, the vice-
chancellor was in Australia attending a
conference.. ... (Interruptions).

SHRI S. M. BANERJEE : 1 have
documents here with me and I am pre-
pared to prove it.

DR. TRIGUNA SEN : The vice-
chancellor was in Australia for a long
period of time during that period be-
cause of the Commonwealth Universi-
ties Conference.

SHRI HARDAYAL DEVGUN
(East Delhi): He broadcast from Aus-
tralia via Peking.

DR. TRIGUNA SEN : I do not
believe that. But it is a fact that the
boy who contested for the presidentship
of the union was actually not eligible
to stand for election.

SOME HON MEMBERS : How ?

DR. TRIGUNA SEN : I do not
know how or why. But it is a fact, But
that does not mean that the vice-
chancellor acted in a partisan spirit,

SHRI S. M. BANERJEE : That
was the cause of the trouble.
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DR. TRIGUNA SEN : Anyway, it
is & fact that he was not eligible.

SHRI S. M. BANERJEE : I have
the documents here with me. 1 am
prepared to lay them on the Table of
the House and that will prove that the
vice-chancellor is not only misleading
the Education Minister but he is mis-
leading the entire country. In fact, he
should be sacked immediately.

DR. TRIGUNA SEN : The second
question is whether the PAC is still
there in the campus. I said ‘Yes’, The
police is still there in the campus. Since
the date of promulgation of section
144 they are therefor fifteen days
nearly. So, that is correct.

As regards the committee which the
executive council is going to appoint,
the vice-chancellor will not be a mem-
ber of it; there will be a judge of the
High Court and an eminent education-
ist, but not the vicechancellor to in-
quire into this matter.

SHRI S. M. BANERJEE : Why is
not a dclegation of Parliament Mem-
bers being sent there ? What is his
objection to that ?

=t Iew fagr Rl ¢ st
weea, § e favafaarrers ¥ faenfaa

HY A AATIHT FT JGTE 39T Av@aATv

g o w23t w3 geearat ¥ yuml

N fawa 7 favafaaem &1 QO

T g\ 79 famafaaey a=< fmg o

@ & e feg favafaaeg M a7

Y feafa 78Y snd #aif srfaseor faemeft

AT ey &, AfUHEW NHA ggrAr

A AT (23T AT AN FY 7 AfaFTT

@ faar s g% fx 7 favafagag 3y

wfe 1 w7 FT & FR aoAfaE g

ﬁﬁa%fmm‘f%nﬁﬂﬁaﬂﬁﬁ

oft srep TR (ATEAR): ATToqHO
Qo ¥ A 7 A4 & arq a«ren< foar
¢ Io% faars aga SwaT ¥ Qe
&Y o
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SHRI BAL RAJ MADHOK (South

Delhi): Here is a guilty conscience.
(Interruptions).

MR. SPEAKER : Does Shri- Amrit,
Nahata want the same kind of trouble
here today also ? Why is he so much
upset ? I do not understand. The
hon. Member is not attacking the Cong-.
ress. His name is there on the Order

Paper, and, therefore, I have called
SHRI D. C. SHARMA : He is giv-

ing a chit to the Vice-Chancellor.

MR. SPEAKER : Does not matter.
If one member has a right to condemn,
another has the right to give a chit.
Every member is equally entitled in this
House in this respect.

it o fagrQ R ;. W
wgrRT, A w4 g 1h farmet ek
reTaF HT 97 fag faerrgy § sy
wfey AT I TATT FOIIGRT FIF
Al ¥ e w1 fawa w3 1
faafaames a7 @Y fze; fama-
faemag aw= 8 g afgg)

TreE fawafaamas T 7g wgae w4t
2? @R fax, o7 qro THo TSI,
¥ oF 97 AT R AT H FEU TN
gt T | (wTEE)

st nfr waw (o) @ F@E 9T
Ao T@> T fo A THAAT F1 AT
garar &t 7z faafa it zro a9

fem

SHRI KANWAR LAL GUPTA :
(Delhi Sadar): He is a communist fn- -
filtrator in the Congress Party. He is

not the only one; there are four or
five such infiltrators.

MR, SPEAKER : Order, order.

st ew fagrd R ;oW A
srsﬁnqu 1 (&g favafaarem & o
F Fo% § 13370 w1 A FE Bt ],
IqFTQF AT T 9IF & qUAY W@
S g1 A8 gaErT fR ww ¥
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arafra aE g1 | a8 9 ¥ F7 @A
W ¥ grafgg A8 &1 o fasqe
sffa & T F @ & I A7 e
TEAT TR § | F IqT FT @E :

"“The present trouble in the University
has a genesis in an unholy alliance bet-
ween a section of the senior professors
in the University who have a vested
interest in removing the present Vice-
Chancellor and the student bodies of
the Leftist parties. Though their inte-
rests arc different, yet they combined
on one objective, their antipathy to-
wards the Vice-Chancellor who has
proved a tough administrator. From
the time Dr. Joshi took charge—he ac-
cepted this post after seven others had
declined—this group led by a senior
professor of technology werc on their
toes. Unless these clements arc dealt
with firmly, it is doubtful if the Univer-
sity would breathe a peaceful air and
any outside educationist would like to
accept the VC'’s office in this Centrally-
administered University™,

# fomem w=ht ¥ 77 S e g
for favafaeey & ammel #) 9w & fag
JT FAEY FATE AT @) &, W7 ag FA
FATYFT FY AT F AR A W AT
FAM, ST gwaRT FH) FAT afa F
TR ITFWT § AT FHY TR TS
T ¥ F v § | F @ § i fare
At wEET ¥ gAY feafy T #Y
21 T T% A T %7 gar &, gW fawa-
faama Y Terifad asET A qTr
TEA &, WL Y qATAT IEY &, & I
F 9qe) F1 6T A QANIT |

DR. TRIGUNA SEN : I have

nothing to say.
SHRI ATAL BIHARI VAJPAYEE:
A definite question was asked.

7 A wex qor § fiF a1 FA2Y arsaTawt
F ATATT Y AT FAT
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DR. TRIGUNA SEN : Vice-
Chancellor has the full liberty. ‘He
has suggested in his letter that the Exe-
cutive Council is go'ing to appoint a
Committee to go into it. I quote from
his letter in which he has expressed the
view ‘that there is an urgent need for
a thorough inquiry into the question of"
dxscnp]me and maintenance of law and
order in the University’.

SHRI ATAL BIHARI VAJPAYEE:
It is a limited question.

DR. TRIGUNA SEN : 1t is not,
because he has not mentioned students
only. He has referred to the causes
of the present trouble in the University.
1 think that covers everything. It do
not like to dictate to him,

12.33 Hgs.

PAPERS LAID ON THE TABLE

WEST BENGAL NOTIFICATION MAKING

CERTAIN AMENDMENTS TO WEST BEN-

GAL INDUSTRIAL DISPUTES RULES AND

NOTIFICATIONS UNDER CoAL  MINEs

PROVIDENT FUND AND BONUS SCHEMES
ACT, ETC.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): 1 beg to lay on the Table—

(1) (i) A copy of West Bengal
Notification No. 1582-LR.°*
dated the 18th March, *
1968, making  certain ’
amendments to the West
Bengal Industrial Disputes
Rules, 1958, under sub-
section (4) of section 38 of .
the Industrial Disputes Act,
1947, read with clause (c)
(iv) of the Proclamation
dated the 20th February,
1968, issued by the Presi-
dent in relation to the Statc
of West Bengal.

(ii)) A statement showing rea-
sons for delay in laying the
above Notification.

[Placed in Library. See No.
LT-2082/68)

(2) A copy each of the following
Notifications under Section 7A
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of the Coal Mines Provident
Fund and Bonus Schemes Act,
1948 :—

@

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

" Scheme, 1968, published

The Rajasthan Coal Mines
Bonus (Fourth Amendment)
Scheme, 1968, published in
Notification No. G.S.R. 1721
in Gazette of India dated the
21st September, 1968.

The Andhra Pradesh Coal
Mines Bonus, (Third Amend-
mend) Scheme, 1968, pub-
lished in Notification No.
G.S.R. 1722 in Gazette of
India dated the 21st Septem-
ber 1968,

The Coal Mines Bonus (Third
Amendment) Scheme, 1968,
published in Notification No.
G.S.R. 1723 in Gazette of
India dated thc 21st Septem-
ber, 1968.

The Rajasthan Coal Mines
Provident Fund (Second
Amendment) Scheme, 1968,
published in Notification No.
G.S.R. 1724 in Gazette of
India dated the 21st Septem-
ber, 1968.

The Assam Coal Mines Bonus
(Third Amendment) Scheme,
1968, published in Notifica-
tion No. GSR. 1725 in
Gazette of India dated the
21st September, 1968,

The Coal Mines Provident
Fund (Second Amendment)
in
Notification No. G.S.R. 1726
in Gazette of India dated thc
21st September, 1968.

The Andhra Pradesh Coal
Mines Provident Fund (Sec-
cond Amendment) Scheme,
1968, published in Notification
Wo. GS.R, 1727 in Gazette
of India dated the 21st Sep-
tember, 1968.

The Neyveli Coal Mines Pro-
vident Fund (Second Amend-
ment) Scheme, 1968, publish-
ed in Notification No. G.S.R.
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(ix)

(x)

(xi)

(xit)
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1728 in Gazette of India dated
the 21st September, 1968.

The Andhra Pradesh Coal
Mines Bonus (Fourth Amend-
ment) Scheme, 1968, publish-
ed in Notification No. G.S.R.
1895 in Gazette of India dated
the 26th October, 1968.

The Coal Mines Bonus (Fourth
Amendment) Scheme, 1968,
published in Notification No.
G.S.R. 1896 in Gazette of
India dated the 26th October,
1968.

The Assam Coal Mines Bonus
(Fourth Amendment) Scheme,
1968, published in Notifica-
tion No. G.SR, 1897 in
Gazette of India dated the
26th October, 1968.

The Rajasthan Coal Mines
Bonus (Fifth Amendment)
Scheme, 1968, published in
Notification No. G.S.R. 1898
in Gazette of India dated the
26th October, 1968, [Placed
in Library, See No. LT-2083/
. 68].

Foon CoRPORATIONS (FOURTH AMEND-

THE

MENT) RULES, ETC,
MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, OOMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): I beg
to lay on the Table—

¢Y)

A copy of the Food Corpora-
tions (Fourth Amendment)
Rules, 1968, published in
Notification No. G.S.R. 1597
in Gazette of India dated the
29th August, 1968, under sub-
section (3) of section 44 of
the Food Corporations Act,
1964. [Placed in Library. See
No. LT-2084/68].

A copy of the Seeds Rules,
1968, published in Notification
No. G.SR. 1632 in Gazette
of India dated the 2nd Sep-
tember, 1968, under sub-sec-
tion (3) of section 25 of she
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Seeds Act, 1966, [Placed in
Library.. See No. LT-2085/
68].

A copy of the Calcutta Thika
Tenancy Stay of Proceedings
(Temporary Provisions) Am-
endment Act, 1968, (Presi-
dent’s Act No. 25 of 1968)
published in Gazettc of India
dated the 25th September,
1968, under sub-section (3) of
scction 3 of the West Bengal
State Legislature (Delegation
of Powers) Act, 1968. [Placed
in Library. See No. LT-2086/
68].

A copy of the Review by the
Government on the working of
the Nation Seeds Corporation
Limited, New Delhi (Hindi
and English versions) for the
year 1966-67, under sub-sec-
tion (1) of section 619A of
the Companies Act, 1956.
[Placed in Library. See No.
LT-2087/68].

PAYMENT OF WAGES (AIR TRANSPORT
SERVICES) RULEs

SHRI HATHI : T beg to lay on the
Tablc a copy of the Payment of Wages
(Air Transport Services) Rules, 1968,
published in Notification No. S.0. 3036
in Gazettc of India dated the 7th Sep-
tember, 1968, under sub-section (6) of
section 26 of the Payment of Wages
Act, 1936 [Placed in Library. See No.
LT-2088/68].

3)

(4)

ESTIMATES COMMITTEE

FIPTY-NINTH AND SIXTY-SECOND ReE-
PORTS

SHRI SHANTILAL SHAH : (Bom-
bay North West) : I beg to present the
following Reports of the Estimates Com-
mittee :

(1) Fifty-ninth Report regarding
action taken by Government
on the recommendations con-
tained in the Seventy-second
Report of the Estimates Com-
mittee (Third Lok Sabha) on
the erstwhile Ministry of Re-
habilitation — Dandakaranya
Project.
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(2) Sixty-second Report regarding
action taken by Government
on the recommendations con-
tained in the Fourth Report
of the Estimates Committee on
the Ministry of Education-(i)
National Museum, New Delhi
and (ii) National Gallery of
Modern Art, New Delhi.

12.35 Hgs.
MATTER UNDER RULE 377

PRIME MINISTER'S MEETING WITH OP-
POSITION LEADERs RE. CENTRAL Gov-
ERNMENT EMPLOYEES’ STRIKE

P it v fagrdt arodd (FemaR)
TR AEIEY, FH 2 I9 7 9T 10 fAame
T 4, TA A9 F FAL F FfAT JC
9| 39 g9y falndy qw & Fawt &
Ty FAZ-FA AT, Mo TH AW fag
AR At T WY qieE 9 9@t A
fawa feqr mavaife =10 aw g
g fadT a1 & Al & a9 Yo @ wely
Fr TF qaTET a7 w4, forg 7 FT
FHAMET F MAY 9 fa< Y q% 1
TTo TH W fag A IW T9G qg TET
g1 97 {6 58 amd & @i A W gl
93 At g gt ], forw o fwat Y
Irfr A8 &) ey &, AfwT gw g
fr fF g9 w7 ¥ wdofa)
FT ATAET AW {0 ¥ G0 g, T9faQ
Iq 9T 991 Y A | 9 7% frem G
T, @Y T TN 7 fr 39 faem 93
@ ¥R &1 AfeT e awrETT-
qat 7 ww ¢ @Ak N &, fom ¥R
7§ aRggad dagwm g fx
Tvo T gw fag 9w &g #1 fraF
F A W ¥ e gndy 435 a0
ATEYSTT FT |

SHRI SURENDRANATH DWI-

VEDY (Kendrapara): Some of us want-

ed that the announcement should be

made in the House, but you were good
enough to tell us that since the assur-
ance was given in your presence, it was.

“as good as having been given in the

House.
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SHRI S. M. BANERJEE - (Kanpur):
You have been misquoted. It says :

“Dr. Singh said that he drew the
attention of the Speaker to
the statement of the opposition
leader and the latter had con-
firmed that Dr. Singh did not
mention any date or the sub-
ject to be discussed during
the proposed meeting.”

Actually you had made your position
very clear.

AT qaT HWK W (Fo W
gwn Fag) @ ==, A S et
A N a8 F3r § fF 957 T & A9
X A1 oY, ag faeg w@) @ A AT A
et AT o A g AT 8,
ag W 9E1 81§ 3% TSI AT A
FET AT, I FY F AFAAT AT § |

Nt v @ (feeeflaey) ¢
q=Y g IgT 774 b fea fagr qe aia-
EickAuE

12.36 Hgrs.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
' MENT) BILL

APPOINTMENT OF MEMBER TO JOINT
COMMITTEE

SHRI ANIL K. CHANDA
pur): I beg to move : .

“That this Housc do appoint Shri
P. Govinda Menon to the
Joint Committee on the Bill
to provide for the inclusion in,
and the cxclusion from, the
lists of Scheduled Castes and
Scheduled Tribes, of certain
castes and tribes, for the re-ad-
justment of representation,
and re-delimitation of parlia-
mentary and assembly consti-
tuencics in so far as such re-
Adjustment and re-delimitation
are necessitated by such in-
clusion or exclusion and for
matters connected therewith,
vice Shri Asoka Mehta re-
signed.”

(Bhol-

NOVEMBER 14, 1968

“ have not got a reply.

Re-Arrest of 244
Shri Madhu Limaye

MR. SPEAKER : The question is :

“That this House do appoint Shri
P. Govinda Menon to the
Joint Committee on the Bill
to provide for the inclusion in,
and the exclusion from, the
lists of Scheduled Castes and
Scheduled Tribes, of certain
castes and tribes, for the re-
adjustment of representation,
and re-delimitation of parlia-
mentary and assembly consti-
tuencies in so far as such re-
adjustment and re-delimitation .
are necessitated by such inclu- .

sion or ecxclusion and for
matters connected  therewith,
vice Shri Asoka Mehta re-

signed.”

The motion was adopted.

12.37 HRs.

RE : ARREST OF SHRI

LIMAYE
SHRI NATH PAI rose—
MR. SPEAKER : You send a chit
at 12 O’ Clock and get up. I cannot
give permission. It is not proper. If

this is allowed, everybody will scnd a
chit at 1145 or 12 and then get up.

SHRI NATH PAI (Rajapur): After
all, you know the subject. '

st e () ¢ srevw @R
AR FF a9 F A Ay o S =Y
a7 fag watfear & art § faed faely
qr 1 3 F) AT T SGF H a
g1 &y 7 W= F FG O ag 3w an
Famad |

MR. SPEAKER : I told you that I
had sent it to the Home Minsster. I
If I had got a
reply, I would have put it on the
agenda,

Wt eww: ag o7 |qW 7
Ay I A wfge fF @ 7 aw
AR T AL |

TR AT ¢ T TETN

MADHU
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wt o : 7 A AEAIg 9T
AR AT A Fa T ac & | ITF qEA
# 55 § a9 fam v @ )

ot wt e (T gl
HEqE WEITE, F9 qF qg 4 AT
fgC | & qe F S WANNT 9L FF
R AJT Fas & | T A A 45F
AW 3 g 7T §-Ffew v w7
AqgL aF I8 F91 [T Afee fF g7
AT GG F IR A A W R

12.40 Hrs.
MATTER UNDER RULE 377—contd.

PRIME MINISTER'S MEETING WITH

OPPOSITION LEADERS RE, CENTRAL

GOVIRNMENT EMPLOYEES' STRIKE
—contd.

SHRI J. B. KRIPALANI (Guna) :
Mr. Speaker, Sir, you have allowed me
to sdy a few words. I hope that the
members of other Parties will also
allow me to say a few words without
interruption because it has become ne-
cessary not only to have your permis-
sion but also to have the permission of
some scctions of the House before one
can speak. I am referring tp what
happened yesterday. This Parliament
has not only a reputation here but it
has a rcputation outside India also. It
has a reputation to lose and we indivi-
dual members have also at least in this
country either to lose our reputation or
to maintain our reputation. You had
been to many countries recently (inter-
ruptions) 1 got your permission, yet you
are interrupting.

AN HON. MEMBER : They are
withdrawing the permission.
SHRI J.B. KRIPALANI : We have

a reputation to losc. Each one of us
has a right here and you too have rights
here. These need to be protected. I
am sorry to say that neither your rights
nor our rights nor the rights of the
whole organization called Parliament
were respected yesterday. The Prime
Minister spokc one word. She said ‘I
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do not want to be coerced or bullied'.
Now, Sir, we use for the Treasury
Benches much worse language. I want
this to be clear. If the Prime Minister
cannot use a word which is derogatory
to us, can we use words derogatory to
the Treasury Benches. This is a thing
which has got to be decided.

MR, SPEAKER : That is why I
have called a meeting tomorrow of the
General Purposes Committee.  The
leaders of the Parties are also there. I
think it is better to avoid these words.
I am going to appeal to them. To-
morrow I hope there will be a consen-
sus and see if we are able to do it.
(Interruptions).

sit wk s (aRrffae)
FETA AGIA, AW T 9T B A_A
a1 e F g o # AR
| s N g RN TTTLITRX
TRA R T FE & fF e ey
OIS F IR AT FET @Y Ay I
T A & @R o AR ¥ N
S AT @ T eidd o 619V @Y
QTS FY 48 3G | TgT & THH G
T TF IR QAN G e, SR &
TG ATH FHE F FTT qFIT A
Tar gar § 17 i arw fafrer Sravew
& faar @ @ ¥4 a8 T AT A
FREE?

SHRI H. N. MUKERJEE (Calcutta
North East): You have been good
enough to say that tomorrow the Gene-
ral Purposes Committee is to meet and
certain things are to be discussed. I
have discovered much to my shame be-
cause I belong to this fraternity that
things happen inside thc room and
something elsc is said outside in the
manner that the Minister did. If this
sort of things goes on, I do not sec any
purpose in having meetings which are
called by you. If you call a meeting
and in your presence certain things are
said and then and there they arc repu-
diated with impunity—a reference is
madc to you specifically—if this sort of
malpractice continues, there is no point
in having meetings.
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MR. SPEAKER : 1t is only after
that, that Shri Vajpayce raised it and I
permitted him to raise it here and he
replied. 1 do not know why Shri
H. N. Mukerjee is angry after that also.
(Interruption). Order, order. No more
of it now.

- SHRI S. M. BANERJEE (Kanpur):
We requested that the Prime Minister
should meet to discuss the specific issue.
You have not said anything about it.

12.46 HRs.

[MR, DEPUTY-SPEAKER in the Chair]

SHRI NATH PAI (Rajapur) : Sir,
just one minute. Because of the noise
1 could not hear what the Speaker told
me to do or to restrain from doing. I
told him that today is the 14th Novem-
ber, and six ycars ago this Parliament
passed a resolution taking a solemn
pledge that every inch of our territory
occupied by China forcibly should be

liberated. The Parliament took that’

resolution. I want to know the steps
taken by the Government in that re-
gard. What is the. use of going and
garlanding the Nehru statue? It was
a resolution moved by him and Parlia-
ment unanimously passed it.

MR. DEPUTY-SPEAKER : Order,
order. We proceed further,
SHRI NATH PAI : How ? With-

out redeeming it ? Acharya Kripalani
just now gave a lecture about the repu-
tation of Parliament. If Parliament
cannot implement the resolution unani-
mously adopted, what will be our repu-
tation ? It was a resolution which was
adopted unanimously, all Members
standing. Sir, you and I have been
Members here for long. I do not know
what they are going to do about it. It
was a unanimous resolution adopted by
Parliament, all Members standing.

MR. DEPUTY-SPEAKER :
Speaker said you wrote to him.

SHRI NATH PAI : Yes; they m,
consider it tomorrow. But tomorrow
is the 15th. Today is the 14th (Inmter-
ruption) .

MR. DEPUTY-SPEAKER :
order.

The

Not now. Let us proceed.

Order, 4 answer it in due course,
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and Deaths Bill

SHRI NATH PAI : Well, I accept
what you say. :

12.47 HRs.

REGISTRATION OF BIRTHS AND
DEATHS BILL—contd.

Clause 10—conzd.

MR. DEPUTY-SPEAKER : The
House will now take up clause-by-clause
consideration of Registration of Births
and Deaths Bill.

SHRI LOBO PRABHU (Udipi)
Before 1 proceed with my amendment,
I would like to seek your guidance or
the protection of the Chair on three
separate issues which werc raised yes-

terday. The question raised in the
amendment yesterday generally shows
that it not only affects this Bill, but it

affects my right as a Member of this
House, it affects the rights of the Housc
and it affects the rights of this country
to have legislation properly passed.

The first issue-raised was the state-
ment by the Minister that since this
Bill is five years old and has already
been passed by the Rajya Sabha, no
amendment in it should be made be-
cause it would involve further loss of
time. I would like to have a clear ruling
from you. The question is, because a
Bill has been passed by the Rajya
Sabha, does the Lok Sabha become a
mere rubber-stamp ?

MR. DEPUTY-SPEAKER This
House is not supposed to take into
consideration what was said there or
done there. That is all.

SHRI LOBO PRABHU : Plcase
sce the record. He has clearly said that
because this Bill will have again to be
referred to the Rajya Sabha if amend-
ments are made, he was not prepared
10 accept any amendment. If that is
the position—Ilet me complete.

MR. DEPUTY-SPEAKER : What
I thought about it when he referred to
it was that there was an urgency of
getting through this legislation. That is
all.

SHRI LOBO PRABHU : Let him
If the Bill
had been delayed for five years, a delay
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for another five days is not going to
affect it very much. But the right of
‘this House to consider at will the pro-
posed amendment is the one which has
been denied and it must be asserted
definitely by you that  this procedure
cannot be tolerated consistently with
the rights of the Members, the rights of
the House and-: the rights of the people.
Now, I am coming to my points,

The second point which I would like
to bring to the notice of the House is
this. During this debate, the quorum
had to be called three times. There
was a fluctuating number of Members
coming in. That was bad enough., I
do not grudge Members of the Congress
or even of this side indulging them-
selves in the Central Hall, but what is
bad is this. Because of this fluctuating
quorum, this transient quorum, which
<comes and goes, when the amendment is
put to vote, without knowing what the
amendment is, not being able to under-
stand it, they say simply “Aye” or
“No”. In this case, it is ‘No’ from the
party, What is this House? Is it a mock-
ery? What is the good of members com-
ing here to say ‘Aye’ or ‘No’? If they
are going to participate in the debate, if
they think they are competent to say
anything on the amendment, they must
sit here. It is for the Minister of Parlia-
mentary Affairs to see that this farce
is not enacted from time to time. If
a Bill from their party is brought, if
their members are allowed to say ‘Aye’
or ‘No’, he _must see to it that they
attend the whole discussion. On this
also, 1 want a definite ruling. because
this House is becoming a laughing
stock of this country when you have
members not caring to be present, but
only standing up to say ‘Aye’ or ‘No'.
We are little better than animals just
to say ‘Ave’ or ‘Nay’ like horses and
donkeys. ... (Interruptions).

st ok st (aeardfeor) ¢
I ALY, EW XW AT KY ATAR
# e da adi §1 s T EE & fag
Ao g, oY [ g A e ¢, afk ww
* fag a9 § a1 § I AW A
T |
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SHRI LOBO PRABHU : The Home
Ministry, whieh is the offender in this
as in other Bills, saying that as soon as
they bring a Bill, it should be passed
because they have the Ayes and Nays
for it, has got to reconsider this atti-
tude. The Home Ministry must respect
the right of members to suggest an
amendment and should meet it pro-

perly.

The Home Ministry must increase the
voice power of its minister. Half of
what h¢ said was not available to this
side, but the Ayes and Nays were avail-
able. He may represent the whole of
the Congress in Madras State, but his
voice is not powerful enough.

This is a Bill of very considerable
importance, which is going to be en-
forced at all levels, not only at the State
and district level, but in the panchayat
level. It is a Bill in which there should
be no ambiguity and no room for fur-
ther clarification and further re-defini-
tion. Whenever any amendment of
mine came, the minister, as far as he
was audible, would just say he canpot
accept it because of this and that. I
am not going to refer to the whole of
my objections, because I may do so at
the third reading. Here is a Bill which
defines ‘birth’ to include ‘still birth’.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA): On a point of order, Sir.
We have already passed that clause and

we are on another clause. He is going
back to that clause,
SHRI LOBO PRABHU : I am only

illustrating my point that you have a
Bill which is unworthy to be on the
statute-book. If for family planding,
they must have information, about still
births, let them have a separate cate-
gory of still births. Do not include it
in birth, because your statistics will be
full of people who were never born and
who will never die.

MR. DEPUTY-SPEAKER : You
referred to it as an illustration. At this
stage, I will not permit it.
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SHRI LOBO PRABHU: I have
raised a general issue. Here we have
got a Bill which is going to be enforced
by all kinds of people. It is going to be
left to the small panchayat secretary to
decide whether this is a still birth and
should be recorded or it is a foetal
death or miscarriage or abortion. Why
do you expect them to do all these
things. Again, I am stating a doubt
and not reviewing the clauses already
passed. There is the question whether
the appointment of the registrar should
be by name or by office. He read some-
thing from the General Clauses Act. I
was not able to hear it, but I have seen

it reproduced.

SHRI R. D. BHANDARE (Bom-.

bay Central): Sir, I rise on a point of
order. :

SHRI S. M. BANERJEE (Kanpur):
Under which rule ? I am always asked
to mention the rule. Let him also men-
tion the rule.

MR. DEPUTY-SPEAKER : Certain
points are raised now which were not
raised when the relevant clauses werc
debated. 1 cautioned him....

SHRI S. M. BANERIJEE : Are you
raising a point of order or Shri Bhan-
dare is raising one ?

SHRI R. D. BHANDARE : I am
raising a point of order.
SHRI S. M. BANERJEE : Under

what rule ? We should know the rulc.
I want to read it and educate myself.

MR. DEPUTY-SPEAKER :
will quote the rule.

He

SHRI R. D. BHANDARE : I do
not think he requires to be educated.
We are at the stage of clause-by-clause
consideration and some of the clauscs
have already beem passed.

SHRI LOBO PRABHU : But what
is the rule ? Without that, your expla-
nation is not relevant.

SHRI R. D. BHANDARE : When
a member is speaking something which
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is not relevant, or is speaking on -2
clause of the Bill which has .already
been adopted, or is repeating the same
arguments I have every right to raise a
point of order and draw the attention
of the Chair to the repetition, irrele-
vancy or the fact that the clause under
reference has alrcady been adopted.
When we have considered certain
amendments and passed certain clauses

‘what right has the hon. Member to deal

with the same points, same clauses and
same amendments ?
ft wew fagr@t qrageft (FHTHR) :
w frw & @ F o, 9 9
Qfewr g7 77 AF A fagem T@R
AT AT FTHT GG TAT IRV FHT
= fadgs ¥ IR § 797 faae @, ey
g 5 ag A= oft 57 fadree sy
FT AAT TFR FT AT | AT WY A}
gk Iw g W W R
zq fagas & faamel qx faael #t agwfa
R aFdt ¢, 59 ¥ fau yue w7 Tfgw
Y Y 3719 39 FY fqorae FRA FrRAT
AATHFAE |
=t TR GTAAAS W qAAET Sy
¥ faurdi ®1 awdw 1 §, T fadwe
FASY T WAT AT |
SHRI S. M. BANERIJEE : First of
all, I am really sorry that the Minister
who is in charge of the Bill, who is
piloting the Bill, Shri V. C. Shukla,
who is supposed to be quite maturc by
this time, he himself should raise a
point of order. Then, Shri R. D.
Bhandare, who is in the panel of Chair-

men, quoted or tried to quote a parti-
cular rule....

SHRI R. D. BHANDARE : I can
quote the rule; it is in my hand.
SHRI S. M. BANERJEE : He was

trying to quote a rule from his memory;
now he has tricd to read it. The Chair
can certainly direct a member not to
continue his speech if the Chair is con-
vinced that the member is making an
irrelevant speech. Sir, you have heard
Shri Lobo Prabhu in patience. This is
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a controversial Bill. There is no doubt
about it. It deals with birth and still-
birth. There may be some stillborn
Ministers. But that is not relevant
here. The point which is agitating us
is this, Why do you want to shut out
discussions ? Why do you not allow a
proper discussion ? Let it go to the
Select Committee.

MR. DEPUTY-SPEAKER : The
point raised by Shri Bhandare was very
valid to the extent that he said that the
points which were mentioned yesterday
while we were dealing with clauses 2
to 9 need not be repeated now when we
are dealing with other clauses. Now
therc is one point, which has been
raised and brought before the House by
Shri Vajpayee that this Bill, as I also
observed yesterday, has become a con-
troversial measure. Some hon. Mem-
bers have already said that as the draft-
ing stands and as the whole scheme
stands, the Bill is likely to affect vil-
lagers; so, it needs further consideration.
That is the point on which I request
Shri Shukla to make some statement.

13 HRs.

SHRI VIDYA CHARAN SHUKLA:
With your permission, Sir, I would deal
with the points that Shri Lobo Prabhu
made.

SHRI 1.LOBO PRABHU : May I
conclude my speech ?
SHRI S. M. BANERJEE : Sir, I
move :
“That the discussion on this Bill

be closed.”

SHRI VIDYA CHARAN SHUKLA:
Sir, have you called me or Shri Baner-
jee 2 Whom have you called ?

SHRI S. M. BANERJEE : I cannot
tolerate the arrogance of ministers, not
of mushroom ministers like him,

MR. DEPUTY-SPEAKER : Order,
order. After Shri Vajpayee made a
request, I said that I would request the
hon. Minister to reply. Now let him
reply. This is not a light matter,

SHRI S. M. BANERJEE : We have
a right to move motions. *
L54LSS/68—9
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SHRI VIDYA CHARAN SHUKLA:
With your permission, Sir, I would like
to deal with the point which was raised
by Shri Lobo Prabhu first. If Shri
Lobo Prabhu was a little attentive yes-
terday, he would not have been required
to wax eloquent so much today about
the rights of Lok Sabha and Parliament
about which we are equally concern-
ed.

AN HON. MEMBER : Are you?

SHRI VIDYA CHARAN SHUKLA:
There was no question of saying that
this House or Parliament could not dis-
cuss a particular provision. The only
statement I made was that in view of
the coming census this provision has
attained very great importance and that
is why we want to see that it becomes
law as quickly as possible. That was
the limited point I made. I never sug-
gested that Parliament should not have
the time or the opportunity to discuss
these things at all.

As far as the point raised by Shri
Banerjee is concerned, it does not
deserve any reply because he is a
light-hearted and a lightminded person
who should not be taken seriously by
anybody.

SHRI S. M. BANERIJEE : None-
sense.

MR. DEPUTY-SPEAKER : That is
not fair,

SHRI N. SREEKANTAN NAIR
(Quilon) : The remarks of the Minister
are also not fair. It is a personal re-
mark which ought not to have come
from a minister.

SHRI S. M. BANERJEE : He is a
debauch; he is stupid; he is a nuisance.
1 know how he talks outside. . (/nterrup-

tion).

SHRI N. SREEKANTAN NAIR :
Everyone of us will repeat it. You
ought to have prevented him.. (Inter-
ruption) .

SHRI S. M. BANERIJEE :
should he say that ?

MR. DEPUTY-SPEAKER : If you
take objection to an expression, you

Why
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[Mr. Deputy Speaker]
should not have said that.
ing with dignity ?

SHRI1 S. M. BANERIJEE :
in keeping with dignity ?

MR. DEPUTY-SPEAKER : I would
request you to withdraw that word,
‘debauch’. 1 take you seriously.

SHRI S. M. BANERJEE : 1 will
not withdraw ‘nuisance’. He is a nui-
sance in the House. 1 would withdraw
the word, ‘debauch’. I will not with-
draw the word, ‘stupid’.

MR. DEPUTY-SPEAKER : This is
not the way to carry on discussion.

Is it in keep-

Is that

SHRI S. M. BANERJEE : 1 have
defeated his candidate thrice. let him
contest the election in Kanpur. He will
forfeit his deposit.

MR. DEPUTY-SPEAKER : This
challenge is meaningless. The House
stands adjourned for Lunch till
2 O' Clock.

13.04 Hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha reassembled after
lunch at five minutes past fourteen of
the Clock.

[MR. DEPUTY-SPEAKER IN THE CHAIR]
REGISTRATION OF BIRTHS AND
DEATHS BILL—contd.
Clause 10—conud.

SHRI VIDYA CHARAN SHUKLA:
When the House adjourned for Lunch,
I was explaining the provisions of
Clause 10. 1 was mentioning this, Our
intention is that nobody who is not
operating in a notified area will be
fastened with this kind of responsibi-
lity. As far as the municipal workers
are concerned, they will be required to
send the information only if they were
present on the spot or they were attend-
ing a function; otherwise, it would not
be incumbent on them to take any action.
As it is, this is a completely innocuous
clause and I do not think the member
should be unduly exercised over this
particular provision.  Therefore, I
would humbly say that it is not neces-
sary for us to accept any of the amend-
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ments that have been moved and the
House should consider and pass the
clause as it is in the Bill.

SHRI SHRI CHAND GOYAL
(Chandigarh): I have given an amend-
ment that this Bill should be referred to
a Select Committee because, as an emi-
nent lawyer, you were also of the opi-
nion that there were certain defects
which needed to be corrected. 1 know
that this motion or amendment ought to
have come at the introduction stage. I
quite realise that legal position and the
Rules of Procedure, but my submission
is that, when there is a justification, the
hon. Minister should not stand on the
question of prestige or should not take
shelter under technicalities but should
agree to accept this motion or the Gov-
ernment should bring its own motion for
referring it to a Select Committee. The
passage of this Bill will not at all be
delayed because the Rajya Sabha is
meeting from the 18th November and
the Select Committee can make its re-
port within ten or fifteen days and then
it can be passed by the Rajya Sabha
also. So, it would be in the fitness of
things that this Bill is referred to a
Select Committee which should consider
all the defects which have been pointed
out by the hon. members during the dis-
cussion here. So, I would once again
make an appeal that, instead of taking
shelter under technicalities he should be
generous enough to accommodate” and
accept this.

MR. DEPUTY-SPEAKER : It is
not simply a question of technicality.

Even if the Government were to ac-
cept, there are some difficultics from
the point of view of procedure. Even

if the Government is ready to accept,
how to meet these difficulties ? That is
the problem before us. The rule in
this behalf is very clear and specific.
Once the motion for consideration has
been adopted and certain clauses have
been adopted, the only thing that we
can do is to proceed with the rest. How
to overcome this difficulty ? I do not
know the Government’s mind yet and
even if the Government were to accept,
this is the difficulty. In such a situa-
tion I am helpless because the rule is
very specific.
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SHRI TENNETI VISWANATHAM
(Visakhapatnam): There have been
many cases. Bven after the considera-
tion of the Bill if the House feels that
it is better that it goes to a Select Com-
mittee, it can go. There is no bar
against that,

1 think, we were on Clause 10. In
Clause 10, here it is said :

“It shall be the duty of—

(i) the midwife or any other
medical or health attendant at
a birth or death..”

On the other hand, in Clause 8(b)
it is said :
“in respect of births and deaths in
a hospital, health centre,
maternity or nursing home or
other like institution, the medi-
cal officer in charge or any
person authorised by him in
this behalf.”

So, either there is redundancy or
there is a contradiction. Here it is more
than redundant. There is a contradic-
tion. The area is enlarged in clause 10
and the duty is cast now upon some-
body clse while the duty under clause
8 is cast upon the medical officer. What
I think, therefore, Sir, is this. This is
a Bill which involves penalties. It is
not merely asking somebody to make
a report or something like that. There
is one clause, Clause 8, where you find
the words ‘the oldest adult member’.
They have given several alternatives.
There is an order of various persons
mentioned therein and punishments de-
pend if persons in that order do not re-
port. They have got to see whether
any particular person comes in that
order to be the informant or not. A
man has to know whether all the prior,
previously nominated persons are ab-
sent and then he has to see whether he
is the oldest adult member or not. The
oldest adult member has to examine
whether his turn is there or mot. A
duty is cast upon him and he will have
to meet the punishment also. So, what
I submit is this : in a Bill of this kind
in which there are some difficulties, it
is much better if you refer it to a Select
Committee, There is no harm,
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sft Fq AW (SAEIT ) SuTEAT
AR, § HTGHT 4T & 109 F1 A&
ST AT oI OF vy o

“At any stage of a Bill which is
under discussion in the House,
a motion that the debate on
the Bill be adjourned may be
moved with the consent of the
Speaker”,

So, if you give me the consent, I
would like to move that. We can ad-
journ here.

MR. DEPUTY-SPEAKER : I will
put it to the House. So far as the
other motion is concerned I have al-
ready ruled it out.

SHRI SHRI CHAND GOYAL -
Even at the consideration stage, and
clause-by-clause stage therc are prece-
dents where it has been referred to
Select Committee. If there are no pre-
cedents, it is a different matter, but I
think there are precedents,

MR. DEPUTY-SPEAKER : There
is no precedent of this nature. I could
understand that everybody here wants
close scrutiny of every clause of the
Bill. That I have followed very closely.
But under the rules, so far as I could
make out, it is very difficult for me to
accept a motion for reference to a Joint/
Select Committee at this stage. You
can move for adjournment of the de-
bate.

oft ¥ & T A F@IE ¢
“f& g fawr qx =91 wafm w7 3
m.qli

MR. DEPUTY-SPEAKER : I will
put it to the vote. The question is :

“That the debate on the Bill be
adjourned”.

Let the lobbies be cleared.
The Lok Sabha divided.
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Division No. 2]

Adichan, Shri P, C,
Banerjee, Shri S. M.
Bhagaban Das, Shri
Chittybabu, Shri C.
Daschowdhury, Shri B, K.
Deb, Shri D. N.
Dhandapani, Shri
Fernandes, Shri George
Ghosh, Shri Ganesh
Goyal, Shri Shri Chand
Gupta, Shri Indrajit

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri Jagannath Rao
Kachwai, Shri Hukam Chand
'Kamalanathan, Shri
Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
Krishnamoorthi, Shri V.
Kunte, Shri Dattatraya
Kushwah, Shri Y. S,

Asghar Husain, Shrj
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Dasappa, Shri Tulsidas
Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri K. G.
‘Dixit, Shri G, C.

Ering, Shri D.

Ghosh, Shri Parimal
Gudadinni, Shri B. K.
Gupta, Shri Lakhan Lal
Himatsingka, Shri
Jadhav, Shri V. N,
Kamble, Shri

Kinder Lal, Shri

Kotoki, Shri Liladhar
Kureel, Shri B. N.
Kushok Bakula, Shri
Laskar, Shri N, R.
Mahajan, Shri Vikram Chand
Mabhishi, Dr. Sarojini
Mandal, Shri Yamuna Prasad
Marandi, Shri '
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AYES

Lobo Prabhu, Shri
Mahato, Shri Bhajahari
Maiti, Shri S. N.

Majhi, Shri M.
Mayavan, Shri

Menon, Shri Vishwanatha
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Patil, Shri N. R.
Ramamurti, Shri P.
Samanta, Shri S, C.

Sen, Shri Deven

Shah, Shri T. P.

~Sharma, Shri Beni Shanker

NOES

Shiv Charan Lal, Shri
Sivasankaran, Shri

Suraj Bhan, Shri

Tyagi, Shri O. P.
Vajpayee, Shri Atal Bihari
Viswambharan, Shri P.
Viswanatham, Shri Tenneti

Masuriya Din, Shri
Menon, Shri Govinda
Mishra, Shri G. S.
Nayar, Dr. Sushila
Parmar, Shri Bhaljibhai
Partap Singh Shri
Parthasarthy, Shri
Pradhani, Shri K.

Raju, Shri D. B.

Ram Subhag Singh, Dr.
Rane, Shri

Rao, Dr. K, L.

Rao, Shri Thirumala
Raut, Shri Bhola
Rohatgi, Shrimati Sushila
Saha, Dr, S. K.

Saleem, Shri M. Y.
Sambasivam, Shri

Sanji Rupji, Shri
Sayyad Ali, Shri

Sheo Narain, Shri
Sheth, Shri T. M.
Shinkre, Shri

" Shukla, Shri Vidya Charan
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Siddayya, Shri
Siddheshwar Prasad, Shri
Solanki, Shri S. M,

MR. DEPUTY-SPEAKER: The
result* of the Division is: Ayes: 44;

Noes ;: 54.
The motion was negatived.
o SRR ¢ IaTERE Rl
&9, 9o fad e s A #0 e ford
gl gam & faw 3@ w0 %% & ang
fad fr frak awY #i A1z fowd adl
AT &1 & war & fF gw nd gt

MR. DEPUTY-SPEAKER: The
obtained.
Anyhow, those Members whose votes
bave not been recorded may kindly

corrected figures are being

rise in their seats—

I find that the number is such that

it will not affect the result.

st W sww @ ([UEER)
AT g, AT F 8% FIT TF
@EE Warh qreT fr famr av) wH
zifew @7 g fr ax< o) 9 go
Y i a8 fast w1a o agr & afeni
A q gan 8, 5T WY gaadt ¥ 7w fawr
FI T FIAT EAT & T Faw g4y
TF YT 93 fF I9F1 39 qeT F qgHa
g1 FT 9N A T T qEgAT A
FCHAT IR A AT AT AT R gg A
a8 Afe &, T9¥ 99 AF FT A AR
HqdY AERT ¥ orarE AW g q@mEr 4T
f fa=t & qr@ @7 7 | wmwAn)
IEW 7g W Far 41 fF o< ag A
iR WFT 7@ § A faw ®
TOT TS AT § AT 3T AR T4
® T &Y A

HaT AR AR IR A A A
faear &, X7 9 &5 ara #) faear 7
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Supakar, Shri Sradhakar
Sursingh, -Shri
Ulaka, Shri Ramachandra

AL R AR R IR G A 0 1)
7 A qol 7 W@ § FFW ATEA
£ fF ag faw a7 dgox Aifa
T farda &1 W @fqu &
sE g frdt o ud sk sfa
F Mg 9T T F1E faq aAr a7
AT 9% JwifAd FT qFar g1 T
e d sg ¢ “ge b fa frggdh
... .. f& w37 @ fafasfae,
99T AT AT AFHA ugriEry”
Tq F7 Aaq ¢ fr g F1E o &N,
AL T IT AT H AFTCH AT T,
39 9T 7g feeerdr st & 1
‘a7’ W F1 94N Agax afa F
fog €t & | 7 naddre § qBAT ATRaT
W W FT q@T wAY AGrRET F
T gFn—TFF 3§ F9 ¥ oF Sfa-
fade & ST TT SqITqT 39T FT TR &0
T T GEATET H TEATAS T Y
g F FT AT, a7 T AT THA |
9T g oY, AfEwT 98w fedr WY
T a3 AT feay mav §, TR ag ey
wfafadfaet av dawaa F g1 w4 &
FYE ara gt §, e et & 9T H Mo
&Y T &, AR A T g A T &,
IJEET GIAAT X FT FHE AR A T
a1e fear M g

tw fag & *gar =g g fF 0w
Sfer & AT 9% &7 7E SyEeqT AHTT A
dgereifa & facge faada & 1| a7
J NA-TA FT Aga Tfa FY g A T
&1 g 9z & srfaa AR afee €,
Ty & w ¥ frowr gom § 1 g
AR aqfra wT TAER AR T
T & fag s T wA Ay AT

*The following Members also recorded their votes
AYES : Sarvashri Mohammad Ismail, G.NOES : Sarvashri P. Antony Reddy and

Amat and A. Dipa.

Viswanathan, Rabi Ray, D.

R. D. Bhandare.
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[t sivy s @mit]
o & 19, dgax aIfr F 9, 9
S KA RS

AT T &1 IEw ug & B 9w
F qra o AT Y F WY A G,
A w7 O SAE T A T AT T
¥ a1 AE? e Ay g€ 3 7 ey
F q=a1 31 ™, A ¥ o FIme
W I AT A 9 FrE AmEHT
fafraa & & @A &, @ @ fga &
aar ¢, qfeq 1 gFar.§, N I F
AR ATHFTT FEHTT FOW AT T
T qaT 3 FT qAa fF g wfay

=BT & AT AFT AT A F A% T IgAT
ST FOAM | T @qATE TADQT
3, @ @ ‘@ 7 g 9w g

e TEAY, “gfga’’ wer TEY | A
@Y7 F7 9 g7 qEr A ¥ HOAY
oy #1 oo @y go W faw
g=rE ¥ ¥ A fom &) SR I
o fFar , ag 7% AW & fAu F47%
mfaa grm

# w1 wtgm g f& o faw @
fae gom o1 T HAY wREw
TH | WY 1 w7 981 fRar, @
s ® 7@ % faQw v zafao
# I F I4AT FIAT g g fF ag A
THFERRE F TIHIT FT & | &7
F graeg | a7 A W @, 59 F1 faegw
g 3 oafew | s oTE F /W AT
gy, @t F1E a1 78 3 ag fawr Ay
a8 €T § T G0 AT A A
ARIAY | gaTdl At ¥ g g
TG §, IAXT WA F 37 g7

W WEreT Wt FY Ig=lt AT
IR &) AEE Y 1 waw G
fawz gfomam ar) 39 fawr =Y
T &7 § I FT & T GIH ALAT
T A A B 3T qgAAIT R
faer ®Y 9z o T F W A
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HgEAT WY Y AT FT 3| qgATE
2, mF anfa-favis ¥ & #1 st
fear 9T smA g & faodw
Frd fear &1

zq oo § ga Forw #7 faQy
g o wat wgiEm ¥ yraar svar g
g TA UATTAT H TEET FT A |
za ¥ N 99 & v W, afwq faw
AF T H Q9 ) g AT TH A0
Y 37 FW T 3 AT qg i, o
2 99 fae 7 IZF FEAT TEA £
SOME HON. MEMBERS rose—
MR.: DEPUTY-SPEAKER: We
have already exceeded the time sche-
dule. If we proceed this way, we will
not be able to dispose of this Bill even
today. In the light of the discussion

yesterday, morec amendments have
bteen tabled.

ot e w (q0) ¢
afafq # 9= faar 7 |
st A AW 77 faw w0
foaae #3427 #1 W 3|1 Tfgw
MR. DEPUTY-SPEAKER : Yester-
day the Minister replied to all tho
points, I will put the clause and
amendment to vote now.

SHRI VIDYA CHARAN SHUKILA :
May I have a minute ?

MR. DEPUTY-SPEAKER : There
are certain new amendments tabled. If
1 allow him to make a speech now, I
will have to allow other members to
move their amendments and make
spceches. The Minister can speak at
the end.

Is Shri B. S, Sharma
amendment ?

SHRI BENI SHANKAR SHARMA
(Banka) : Yes,

1 beg to move :
Page 6,—omit lines 8 and 9 (26).

SHRI S. KUNDU (Balasore) : I
beg to move :
Page 6. line 22,—
add at the end—

T F ¥AT

moving his
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“and in case of a dispute whether
the death had occurred due to mal-
nutrition. or starvation the reason
shalt be recorded by a registered in-
dependent medical practitioner”. (28)

SHRI TENNETI VISWANATHAM

(Visakhapatnam) : Please appreciate
our difficulty also. I am not on a tech-
nical point,

MR. DEPUTY-SPEAKER : Yester-
day all points were made by Members.

SHRI TENNETI VISWANATHAM :
I have an even more important point.

MR. DEPUTY-SPEAKER : I know
he has a good contribution to make. In
that case, I will have to permit others
also. Dr. Sushila Nayar,

o gt Arae (wid ) - Iavems
wgreg, g7 W g fr o 7wt 5w
T #r faQiy FT 72 &, 9 71 9y
| nFAwgAY &1 TA4 4 Ag HEEr Y
T § 7 Y7 afl 9w @ qeg
a7 [T | AW A 97 JIAT F /T
freas AT & | 399 Ig%T ATH faay
war &, afeq wgi fasags 4@ g
2, F@ ¥eAT AT AgTOAY rgwT ¥
NIE AT iAT I AT qar grav
fo &0 97 7 97 gam &

it 3 ST it MAAT JTEqT
9T I FY AT FT EIE

o GAET AWT: HTAT 96T F7
aw TE § fr T W I W
T GH W §, BT A I gl & A
T 7% ¢ qfa o § ot g
g &1 TG 3@ I AT &; TG ST
ara A8 § f sl o Aqt £\ sqgqer
gt & a8 WA #Y ara &, ¥few s
S afcfeafa &, 94 7 Y T Sy Y
A I FT ZAX E AT IR, ¥ 37 A
gaT ¥ qFx §1

it sy srwTe A s A S
WY ¥ vy 931 T A ¥ weqd
‘qg FW I P AF X
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o gHter AT TH T ¥
AT, a7 E AT sAEqT FY AT |
AT qTE FY Aew ag 8 e
¥R A A § o I 99 H I famy
F1 ¥ oy &Y ¥ o AT W
TR AR 36 qfadT gaT g |
AfpT e 3B O AT AR A9
&Y AT STy & 1 wraT A FE gER
Wt 7 ag wawee W99 @) & fv oowi
QST LT 1T, qT 97 UF 3T FAT
IR | RE I A FE qAAHIET §
(vawem™) T9 & F1§ qUAH T w@_T_@
o =Y 31 afes ag Qv 59 3 A
21 37 %1 farder aww o § f&
W A AT X

SHRI TENNETI VISWANATHAM :
iMany babies are being born every day
notwithstanding Dr.  Chandrasekhar.
If reports are not made, many people
ar¢ made punishable. Let us look at
the wording :

“It shall be the duty of the mid-
wife or any other medical or health
attendant at a birth or death...”

1 do not know whether medical atten-
dants are sent to attend on deaths. In
fact, they are not. These midwives are
not scnt unless therc is a birth or still«
birth.

So far as reporting a birth is concern-
ed, it does not merely mean a report
saying that a particular human being is
born becausc this birth certificate be-
comes a proof of several other things,
it becomes a proof in matters of title,
for the date of birth for entering
government service or even punishing
a man if it is wrongly entered or re-
ported.

Who are these persons that are asked
to do it? In England there is a rule
that the Archbishop of Canterbury
should attend and certify that the
Qucen is delivered of a child and the
delivery was actually seen by him.

SHRI RANDHIR SINGH (Rohtak) :
We do not believe you.
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SHRI TENNETI VISWANATHAM:
As 1 said, the birth of a child does not
merely mean the reporting or the com-
ing into existence of a specimen of the
human species, it also must show and
inform who are the parents, who is the
mother, that a son.is born to so-and-so,
and it becomes such an important
matter latter, This cannot be left in
the hands of any health attendant and
sweeper.

So far as death is concerned, in the
hospitals a health attendant is not
allowed to certify that a particular per-
son is dead. It is only the medical offi-
cer who can do'it. Now, you say that
a midwife can certify it, a medical or
health attendant can certify it, or a
sweeper can certify it. What is all
this ? Where are we going ?

There is no doubt that we want a
Jaw, but et us make good
law, let us make a law which stands for
some time.

~ Again, in the first sub-clause the per-
son on whom the duty is imposed is ex-
pected to be present, as also in sub-
clause (3). But under clause 2 he is
not expected to be present there. I
want your ear, Sir, as this is very im-
portant. The first clause says ‘a per-
son present’. The third clause says ‘a
person present’. In the second clause
it is not there. Therefore, by implica-
tion any sweeper in the Municipality,
Panchayat or local authority has got
to make a report whether he is present
or not. How can he do it and when,
when can he do it? What are the
qualifications of these persons? What
is the information these persons can
have ? What authority or authenticity
will they have ? As has been already
advanced both yesterday and to-day, if
you say ‘any sweeper in & municipality’,
there are so many sweepers in a Muni-
cipality—who is to do it and who is
punishable for not doing it? As has
been said, sweepers in a municipality
are not the best persons to say that a
child is born. They may not be able
to see anything. They may be in the
streets and because of a hullabaloo in
the house they may say that a child is
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born. They may say ‘the Queen deli-
vered five crores’ because they heard it
and they are not expected to be pre-
sent. So they are not qualified to do
this, Sometimes some people do not
die though thcy appear to have died.
Hon. Member, Shri Ramamurti, knows.
There was a Minister in Madras who
fell sick. Several people went on
saying that such and such Minister was
dead. But absolutely he was there, but
he was in a state of coma for some 4
to 6 months. Do you expect sweepers
and others to declare that he is dead.
1 think the intentions of the Govern-
ment like so many intentions are very
excellent. But this wording will lead
us where all good intentions lead us,
that is to hell.

Now take clause 3. The keeper or
the owner of a place set apart for the
disposal of the dead bodies has to re-
port. They are engaged either by the
Panchayat or the Municipality and
under the local laws, which you are
not repealing, he has to report only to
the President of the Panchayat office
ang, if it is a municipality, to the Muni-
cipal Commissioner. At present they
are the statutory authorities to receive
that information. Now you say some-
thing  different  here. Here, the
report is to a registrar. The owner of
the place for the disposal of the dead
body has got a duty. A register is
given and those who take the dead body
for disposal enter all these things and
in the evening he takes the book to
the Panchayat office. Therefore, this
Bill is bristling with many difficulties
and other contradictions. I would
rather again suggest that in spite of the
fact that we are only 98 out of 500 as
scen on the voting board we cannot dis-
pose of lakhs of births and deaths in
this very casual way. I would request
you to exercise your general residual
power and ses that the discussion on
this Bill does not proceed. The Gove-
rnment may take further steps to bring
it in a more appropriate form.

MR. DEPUTY-SPEAKER : Since
yesterday I have heard so -many appeals
from various members. - Now the
Minister of Parliamentary Affairy is
here. 1 would have even gone out of
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the way and appealed to him. But my
dithculty is regarding the Rule. I can-
not by-pass that Rule. What I have to
suggest is that we have devoted more
than one hour on this one clause and
amendments. I would request him to
clarify the position as you have raised
a new point. Afterwards I will apply
guillotine.

SHRI BENI SHANKER SHARMA :
You have allowed everybody, but the
Mover, to speak.

MR. DEPUTY-SPEAKER :
are several Movers.

SHRI BENI SHANKER SHARMA :
But ali the amendments to this clausc
are mine,

SHRI N. SREEKANTAN NAIR
(Quilon) : Only one hour been allotted
to this important Bill. Who allowed
it?

MR. DEPUTY-SPEAKER :

Business Advisory Committee
the time. It was one hour.

SHRI N. SREEKANTAN NAIR:
No, no.

MR. DEPUTY-SPEAKER : All the
representatives from various groups and
partics were present there; all sections
of the House.

SHRI DATTATRAYA KUNTE
(Kolaba) : Not the Independents.

MR. DEPUTY-SPEAKER: Mr.
Kunte, that is a matter which you can
take up with others,

SHRI DATTATRAYA KUNTE:
When you are making a point that all
sections of the House were represeated,
T may submit that more than 10 per
cent of this House is never represented
at the Business Advisory Committee,
and we land ourselves in a difficulty.

SHRI SHRI CHAND GOYAL
(Chandigarh) : I was present at the
Business Advisory Committee through-
out. No time was allotted to this Bill.
Dr. Ram Subhag Singh will bear this
out.

Therc

The
allotted
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MR. DEPUTY<SPEAKER: When
the report was presented, it was adopt--
ed. At that time, the time was men-
tioned. You never raised that issue
then.

SHRI SHRI CHAND GOYAL: I
was present throughout, at the meeting.
I asked Dr. Ram Subhag Singh to
allow time to the Bill, He said. “Let us
sce when the Bill is under consideration
in the House; we will see how long it
takes.” So, actually, there was no
question of time; no time was allotted
to it there.

SEVERAL HON. MEMBERS rose—

MR, DEPUTY-SPEAKER : Order,
order. Please sit down,

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : To be fair .to
everybody, let me point out that when
the Business Advisory Committee took
this into consideration, they hardly rea-
lised that the Bill was of such a com-
plicated nature and the drafting was so
bad. But since it has been pointed out
here, I think it is better that you allow
some more time. Let it be discussed
further. It will be passed because
there is the majority. There is no
question about it. But why do you
stop discussion at all ?

MR. DEPUTY-SPEAKER : Instead
of onc hour, we have devoted ' four
hours already. 1 have extended the
time, How can I extend the time again ?

st @ fawd T gzaEIQ
T J T T Fga WY A gE ®, W
WY g7 AgY gam a1 15-20 fraz Ak
TgT g g1
MR. DEPUTY-SPEAKER: If I

extend, it will go on for six hours, How
can 1 do it, and what can I do?

SHR1 P. RAMAMURTI (Madurai) :
Sir, this is not a political issue. This
is not an issue on which we are divided
on a political plank. There is no ques-
tion of that. Therefore, I do not see
any rcason why the Government should
stand on prestige. If certain unwork-
able clauscs are pointed out, some un-
happy wordings are pointed out, why
should the Government take it as .a
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[Shri P, Ramamurti]

matter of prestige? Why should they
think that whatever they have drafted,
even a comma, they cannot be chang-
ed? Why should they act on that
basis ? 'That is why we say it should be
discussed further, After all, we are
dealing not with an ordinary problem,
but with the problem of life and death;
it is the Registration of Births and
Deathe Bill, :

sft fir memwr (=) TE A
oF AN -7 "9 F1Ea fom
femr AT?

MR. DEPUTY-SPEAKER: We
have disposed of that problem. Let us
see. (Interruption). Mr. Dwivedy has
made a plea. I fully recognise, as I
have already said, that from the speech-
es madc here, the Bill needs a very
close scrutiny. That was pointed out
by the Members. It is not my view
alone. Therefore, I have permitted,
instead of one hour, four hours. How
long can we continue like this?

oft ofe @ T3 31 fasee w4
#1991 fd 1 97 97 deegiwes
2 Atz agt a8 aaa 370

MR, DEPUTY-SPEAKER : It is not
possible.

SHRI SURENDRANATH DWI-
VEDY : The Government may be in a
position to accept some of the amend-
ments moved. If you guillotine it, how
can they be accepted ? You have your-
self suggested that it needs a closc
scrutiny. Some Members, after studying
the Bill, have tabled amendments. When
those amendmen's are moved, at least
the Government will be in a position
to .accept some of them, and especially
when the Bill is not going to any Com-
miiee. So, why not you permit the
amendments being moved ?

MR. DEPUTY-SPEAKER : Yester-
day, therc was a point made that, if
you moved amendments, the passage of
the Bill would be delayed. That was
another point made from this side of
the House.
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SHRI N. SREEKANTAN NAIR:
On a point of order, Sir. I have got
before me the Bulletin-Part II (General
Information relating to Parliamentary
and othcr matters), Tuesday, Novem-
ber 12th, No. 887. It says:

“Allocation of time to Govern-
ment Legislative and other Business :

Lok Sabha agreed today on a
Motion by Dr, Ram Subhag Singh to
the allocation of time to the follow-
ing items of Government legislative
and other business as shown against
each :—"

13 iteme are mentioned here, but this
Bill docs not find a place in them. The
House should not be misled in this
manner.,

MR. DEPUTY-SPEAKER : It was
not allotted in the last meeting of the
Business Advisory Committee.

SHRI N. SREEKANTAN NAIR:
When was it done ?

MR. DEPUTY-SPEAKER : 1 think
that report was adopted during the last
session, (Interruptions).

ot e T a7 IA A 4 g,
TA FY ggN IO AT T1fEd |

ot ATH AR © TSI AP,
AT suEedqT A WA § 1 o7 fagus waa A
Y a7 T, FAfE g @ faw ¥ feenw
&1 & sad aww gfaur # anfess
13 9% @

“(1) All laws in force in the terri-
tory of India immediately before the
commencement of this Constitution,
in so far as they are inconsistent with
the provisions of this Part, shall, to
the cxtent of such inconsistency, be
void.

. (2) The State shall not make any
Jaw which takes away or abridges
the rights conferred by this Part and
any law made in contravention of
this clause shall, to the extent of the
contravention, be void.”

¥, INEqW wEEq, AfewA 17 ofgd—
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“Untouchability is abolished and
its practice in any form is forbidden.
The enforcement of any disability
arising out of ‘Untouchability” shall
be an offence punishable in accord-
ance with law.”

¥ WY TA FAA ¥ TG 10 T
i
“It shall be the duty of the sweeper

in a municipality, panchayat or any

local authority...” etc.

T, ITNEALT AL, AT AT TH MTA
q Hfedma #1 3@T N A q@q
fr =7 8y ;1€ o & 78 &
w97 31 qaq 3 fret myfafagfadt
F1OAIE ' FH FIA AT FATL AT
“EYE FH FTY A@T FAA T, av
HATRAT "TH g1 snan, AfeT @i 9=
TEgT FY g fawt et & 9 anfa
& 17 97 39 F4 fa@r Ay g S
snfexd 17 & famga famw &1

IR WEIRA, ATT FT &I &Y
HewA fEar ar, sE &9 #1 feifea
Y g7 AT AY Aq 9 5w wmw
q 91 97A 99 TET & 999 @9 AT a1
FV T TA AZA ¥ T OF A & W
AT 97 I I3 ¢ 79 naw # fadey
fwar 2 1 a9 g7 A1 7@ AT F) WHEH
faar ur f4 agt A @7 W #7 TA-
mi fwar wan &, a7 Sfem weg 78 @,
T FqfaT &1 AT amat F agt w1
g1 mar &feq gw Iae F9A 43 K
f& gt @i Tq fagaw ) ¥ TN
& AT ST AT AT T 97 TgF g,
=91 grit fT wa 9 w5t ) faepa
fag ave x7 45 W) I TEE &
F17 ¢ afqvam ar favng g
FIA F( TEGTT AEY &1

MR. DEPUTY-SPEAKER : 1 have

followed your argument and I have
followed your point of order,

it T SRR . I qFET,
Fqw T EIE | AR H 7 7 fragw
FTAT dgar § & oamed gl 7
afaw7 g, A% gra 7 fAan) F) ws
FxA & oY arfure @, fae e Y oY
LT FY G&T F AN ¥ AfgwT
&1 snfeFar 17 ¥ qE-A9T W g
#17 afefam 13 &Y gw 9T quT &,
gfqum & zq fg@ /), 9 3, wEARA
TzEA ¥ wrafay fad) a9 & fans
fadgaw arq %77 a1 1 wfaw7 gq 7@t
&, AT ag garw A1 qAT AREg Y A
¥ 7Y vE &, TEY HYT AT AR AT
ama, F18 W v a1 faw, frawt
¥ TR 97 T FF W AMFT FA97 A9
A % W afs g qEt &
W AR T T @A NT
(m) ........

sft o T ;W faoAg gAY
AN F qL A T FFA AR F
. (=aEe=)

st frwr aoor A (fedmaR) ¢
AT HETYT FT §OF &1 HEA! qAA
ar AT A oar ... (sEEew) ..

= ofy v . Iy WRET, I
qewew & arg aY war S #Y 9f@aT
F7aT Arfgw g1 Afwa Ih T8 fwar
...... (vowem=) . ...

MR. DEPUTY-SPEAKER : Let me
reply to the point of order raised by
Shri Fernandes. No more speeches. I
would like to point out to Shri Fernan-
des that yesterday, though not in the
form of a point of order, the ‘sweeper’
question was raised here and now you
have raised it in the form of a point of
order. Yesterday I said that if the word
‘sweeper’ is taken as it is, it is likely to
lead to some misunderstanding and cer-
tain sensibilities are likely to be dis-
turbed very naturally. I said that. But
as it is, it does not refer to caste or
untouchability . ... (sTwwm)....
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ol AKX FHAT . T fewdo
| Y guFi 1€ Ieog T8 31 w2
=t L. (erxem) ... ..

sit v waw (=TONA) ¢
qAAAF WeT § 1. . (wawEw) ..

Q% WA q3Eq : @9 71 fen-
Fog Qg . . . (swEw) ..

MR. DEPUTY-SPEAKER : 1 said
“remove this sensitive spot”. It was
for the Government to consider.

... (vwwEm) . ..

ot e sawc el sarg A

AT ZET L ... (STEET) ..

SHRI GEORGE FERNANDES :
Who is a sweeper ?

MR. DEPUTY-SPEAKER: ¥%rE
FAN | (soam) . .. What
can I do if there is no definition ?
(Interruption)

st fi w0 w0 v erEen
Fi AT § | AT A AT T AT |
oo (vumEWR) ...

st e fagrd aoEd : (FEOH-
X) : wid fg=t F AT A0 70 |
.. (oawaw) ..

st a ;BT FowqaR A
HFATEN ) ... (STAEE) .
SHRI RANDHIR SINGH : Sweeper

is a sweeper. No Pandit can be a
sweeper. .. (Interruption).

=it forw weor o 2 39T wEEy,
# STACAT F( TATA IS @IE | A qAT
S & g8Ar Jgar g 5 @ & o
WY, a1 |y w Y gfearer 7 @7 w=oe
a1 gl 87 & qY W IaF) AEQ g
R AAF-HAT H FFaw-waT | 0 s
3Faq ot faam SR¥ &1 wow
F@GaT AT FY A9 A § qfFwA
ARNIIT B WA T @ § 1 AgIATAT
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W Wi Fgt, wa feaw fead w3
arFT 331 fr frq 97§ a==r gam &
I FIT AT 747 BRY &1 7 A
Fgar § % Ty sy w1 g wX Q)
g1 & 7a% ae faww g1 9 -
TaT 1 FUA TEAT ABA § gEIfAQ
%2 W@ § & i T8 v/ F w49,

T THET AT [T, § qOAT ATEAn
g fv aw S fead awvearg €4 3@
FARFA Ffag? g Wit I
ATQY &) q19 TgT 39T AQ§7

SHRI S. M. BANERJEE (Kanpur) :
My point of order, which is very sim-
ple, is under rule 389. But, before
raising it, for the information of the
House I should mention that when the
word “sweeper” was included in a Bill
that was brought beforc the House be-
cause of the opposition a suggestion was
made that it should be substituted by
the word ‘safaiwala’. Then it was argu-
ed on behalf of many of us—at that
time Shri Homi Daji was here—that if
vou use thc word ‘safaiwala’ some
people may think it is a Parsec. Ulti-
mately, it was changed to ‘safai karm-
achari’ and then it was passed. For thc
entire community we use the term
‘Valmiki’.© Whencver we give any cer-
tificate to them, we never use the term
‘Schedulcd Caste’; we call them Val-
mikis, So, a particular community
should not be humiliated by using a
particular term. Rule 389 says :

“All matters not specifically pro-
vided for in these rules and all ques-
tions relating to the detailed working
of these rules shall be regulated in
sach manner as the Speaker may,
from time to time, direct.”

Sir, you are the custodian of this House
and we would request you to do the
needful in the matter .. (interruptions)

SHRIMATI SUSHILA ROHATGI
(Bilhaur): A sweeper is a person who
sweeps. Whether he is a person who
sweeps dust for cleanliness or he is a
person who sweeps the democratic value
of life....(interruptions) 1 can speak
better Hindi than many of you; I chal-
lenge you. .. . (interruptions)
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qw st wrew ¢ fgY F ifeg
... (vrwE®) ..

sfiweflt  geiten gt - S A
AT A § a= B FaeT g STV St
el sor s gEI F A A WY
faer 7 T, A FIT ITHTRIE AWE
Y 9Fm | F oy frAew R fr
IF A A G §, A FH 49
& &% oY §7 1 I am saying that accord-

ing to my definition ‘sweeper’ is a person
who sweeps away, whether dust and dirt

or democratic principles of life....
(interruption).

MR. DEPUTY-SPEAKER :
Hindi version of the Bill says :

The

‘g faw, o9 ar amw o-
o arfaar & swar o,
(interruptions).
He has suggested a good word, that
is, scfai karmachari.
15 HRs.

SHRi RANDHIR SINGH : It should
be withdrawn. It is a clear case of
discrimination.

st oew fagr qwomdy @ WY meg
fawfaa ’
oY o T : wa< Afafry afeg
TgT T AT A ALT g T |
| KX KT ¢ 39 q7g T @Y
AT |

MR. DEPUTY-SPEAKER : If the
House is so agitated, there is another
rule, rule 110, and Government should
consider that, Rule 110 reads :—

“The member in charge of a Bill

may at any stage of the Bill move

« for leave to withdraw the Bill on the
ground that—

(a) the legislative proposal con-
tained in the Bill s to be
droped; or
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(b) the Bill is to be replaced sub-
sequently by a new Bill which
substantially alters the pro-
visions contained therein; or

(c) the Bill is to be replaced
subsequently by another Bill
which includes all or any of
its provisions in addition to
other provisions;”.

Under this rule, if Government so de-
sires, it may withdraw the Bill. I can-
not use my powers... (Interruption).

§t fawm: aw o 2w
7
it faar avw we : SuTeRe W,
& M A 7 ot 7Y w7 i g TN
o Wi W afgd | gH Ee A
T A g vy § e ag S
TR R | T FA IAT IF GG T
WX FT TFGT AT 4T | T AFad A qF
TR F Fg7 fr 7@ A gev 2 wifed, aw
T q 78 09 1 fir T B ger I B
FT AT WeR TG § | gH HIE afer
T AT FER Y
THE g AFar &1 wax afafa §
HAAT EY A I & oY gF e T 8
afs w27 & & 9 #) ya< afwfq
W & A e § Y g 99 F amafe
T8 | e 97 o A #2 far fF w@T
afafa & S5 F1 S qhwA @ T ™
AT ATET § &Y g9 99 § F6 AL FX
TFY | T 59 qIT & Al F FEC
s afafa & avaa fagas & o aFar
T H FEA AT IO AT 6 T T
frg s s@ ) AN I @I
AFgfrafargiagma gsa A
fR e w1 2 wfa qif #v W
T IFH FA A e §, TR
g Ry WY ify &7 &), Y I Fw
FET ¢ I FH T IV F TR E
A@ FT ATfeaiyd, TH FW, JIO T
ARSR UL G R
AT qEET 48 SRS § fF 8 A
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oft farer oo e
afa gifs #1 wg T &, AR A
ot e fagrd ot ATTH
TR AL, AT

it faarwTor wew o gam W A
21 aT, IJareqy wEEw, AT A =Y
FT, A AT T 7 A A AT ALY |
™ ¥ wnfa qifs ¥ F1§ waw 9 8
9 H T/ A F1 A g o e Ty
SATET F=VT FE weg fAw wwar v
oS AT AT Igdt T@AT =1fed | AR
W 7 F1% sfa T 99w a8 @
f afs F77 ¥ g7 7@ F1 ya< qfafa
¥ 4% g6q § ar 7 arafa 7Y § o
15 a1 20 &7 &F FT o 37 F TH
FT @ ar amafa 7@ &1 9y w9
ford St 3T 3 Frrgw & ST AT 99

ot qt wANT : faw 118 F
TR T TFR ¢ 5

“Any member may, if the Bill has
not already been referred to a Joint
Ccmmittee of both the Houses, move
as an amendment that the Bill be
referred to a Select Committee and,
if such motion is carried, the Bill
shall be referred to a Select Com-
mittee, and the rules regarding Select
Committees on Bills originating in
the House shall then apply.”

ft frer wTwr ger: F AW
qE F TS A IO TG FE R E
g gF 7 fF A0 e Ffasm
I FAT TN AT § | T TS A0
T QT & | WA B FFEWA G2
& Twr &) g wfemk j

=it Itk SRR : 3881

ot faen wowr e afz @ oA
& frere IR § @) T A ¥
afafe & w3 & g8 N¢ amofer T
&1 A wifir o s wfafa & @

ATAT 94T I WY ATT A ATIZ JTF AT
Nfq #T fear @fed 98 o2 faee
T &) I A TR e
FFar & Y g9 g ot g &

o wew fagrdt aroqdy : s A
F F Imefa Adf & @7 fadas qax
gfafe & dfar 9@ sfe
fraet & s aré F4ifF W g
R fraRF@E | AT I oy Y
qATE ¥ 957 g3 freaa & 39 I
# A frgw § IR g9 ARt FC TS
& @1 37 fadas #Y ya< qfafa § o9
T #rE srafa a8 g =rfegd

SHRI S. M. BANERJEE : The rule
can be suspended under Rule 388,

THE MINISTER OF LAW (SHRI
GOVINDA MENON) ; This particular
stage of discussion arose from a point of
order raised by Mr. George Fernandes
regarding constitutionality based upon
article 13 of the Constitution. He said
that the use of the word ‘sweeper’ in
clause 10 of this Bill offends article 17
of the Constitution,

st e fagrd woqd @ "
gafafc &, g fofa 3 @Far €1

SHRI P. RAMAMURTI: Mr. De-
puty-Speaker, Sir, you have given a
ruling on that. He is not entitled to
speak on this again, (Interruptions).

ft <fr 7w ;o FY awTE &Y gEAY
LR SuEE CE

MR. DEPUTY-SPEAKER: He is
just coming to a major issue that has
been raised.

SHRI SURENDRANATH DWI-
VEDY : We have passed over that
stage. Now, the whole question is this.
The Government has also admitted it
But because the rules do not provide
that, we cannot refer it to the Select
Committee. Therefore, the only ques-
tion that arises is whether Government
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withdrawn the Bill or the House can, by
some device, take some decision 50 that
this can be referred to a Committee
of Parliament.

st wrw fagrdt gt SaTeweE
wgIeE, ¥ gaTa ¢ fF s wa) afafa
F AN 7 F1E FfEATE & A1 39 WA
91 eqfim w3 I 747 A qGIA
Ft fadw feqr sma f& a8 fadas @
6T @ faa< #T &, S weg AF AN
1 TfEd I F a8 FL TGF F qHA
fagas 1@ | qF 39 T 49T g1 AFA

2

SHRI GOVINDA MENON : What 1
am submitting is this. The question of
procedurc arose on account of objec-
tion of a certain word used in the Bill.
The word used is ‘swecper’ in clause
10 of the Bill. So far as the word
‘sweepcr’ is concerned, you may be
aware that under the Constitution, the
Scheduled Castes and Scheduled Tribes
order has been issued by the President
in which the names of various schedul-
ed castes are given but the word
‘sweeper’ is not given in that order as
one of the names of any caste or com-
munity in the country. Therefore, the
use of the word ‘sweeper’ in the con-
text of the Bill does not refer to a class
or community but to a profession or

an occupation of a person who sweeps.

It was pointed out that in the Hindi
version some other word has been
used. My submission on that matter is
that we are discussing the Bill which
has been drafted in English and what
will be passed here is the English text
of the Bill... (Interruptions) 1 wish
to bring this point to your notice.
Under the rule, under the law as it
stands today, what will be passed here
it the English text of the Bill. The
Language Commission will translate the
Bill after it becomes an Act into Hindi
and then it will be approved and authen-
ticated by the President. If the trans-
letion of the Bill now before the House
has not been done properly, that is no
reason why any objection should be
reised regarding the Bill I agree and
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I know your difficulty; in the Hindi
transiation of the Bill the word that has
been used for ‘sweeper’ may be out of
place or wrong, but that is a different
matter. We are not discussing that Bill;
We are not passing that Billl What is
being discussed here is the English text
of the Bill and under the rules as they
stand today, I say absolutely no objec-

tion to the use of the word ‘sweeper’ in
Clause

10 because, there, ‘sweeper®
means somebody who sweeps.. ... (In-
terruptions),

) MR, DEPUTY-SPEAKER : I would
like to point out one thing. 1 agree
tpat the Hindi version is not an authen-
tic version. Even then, there, the trans-
lation is susceptible to some interpreta-
tion. You have to over<come that.
Because it has been translated as
‘B{mngi' naturally objection has been
raised. It may not b= an authentic
translation; still, jt is a translation,
Mr, Vajpayee.

ot wew fagrdt ot : o 109
%W«'raﬁsrmmgﬁr;wfa&w
T =i w@fm #x @ ww afe
9% fU ST ®F 338 gEE FET
grm agifs W=t cqfrg s @7
ST A fod o 9 Iy efwe
LT frar mam ) B fde @ e oo
€T 338 FT qEIT 7T § I AT 0
qETT &FFR FT A1 1 move :

“That the dcbate on the Regis-
tration of Births and Deaths Bill,
19§8_ as passed by Rajya Sabha, be
adjourned; and

That Rule 338 of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha in its application to the
motion for adjournment of the debate
on the Registration of Births and
Deaths Bill, 1968, as passed by Rajya
Sabha, be suspended.”

SHRI R. D. BHANDARE :
Suggest a way-out,

MR. DEPUTY-SPEAKER : |
accepting Mr. Vajpayee’s motion,
_SHRI R. D. BHANDARE ; I would
like to invite your attention to rule 110

1 will

am
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which enables the House to give per-
mission to the Mover of the Bill to bring
it in another form. I am mentioning
what is open to the House. I have
already told you about rule 110. Why
can’t we do that?

SHRI RANDHIR SINGH : That is
the right course.

MR. DEPUTY-SPEAKER : I have
read it. You have pointed out a pro-
cedural way-out, but there are certain
other procedural difficulties in that. So,
the debate is being adjourned to give
government and the other parties also
time to find out a way as to how to
proceed further. Then we shall decide.

SHRI R, D. BHANDARE : There is
no difficulty whatsoever. We can have
another Bill.

SHRI VIDYA CHARAN SHUKILA :
1 will point out the difficulty in that
rule. Tihe Bill has already been passed
by the Rajya Sabha. It cannot be with-
drawn from this House. I have already
indicated, Sir, that we would prefer thc
Bill to go to a Select Committee. It
can be considered there. If the Rules
do not allow the Bill to be sent to the
Select Committee at this stage, then,
we would have been agreeable to recon-
sider the matter. But it cannot be
withdrawn, as it has been passed by
the Rajya Sabha. It is up to you to
suggest any changes,

SHRI GOVINDA MENON : I will
supply another translation is Hindi.

MR. DEPUTY-SPEAKER : There
arc two things, I have to suspend the
rule, Rule 338, as it refers to this thing,
with the permission of the House. I
will put it to the vote of the House.

The question is :

“That Rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to the
motion for adjournment of the
debate on the Registration of Births
and Deaths Bill, 1968, as passed by
Rajya Sabha, be suspended.”

The motion was adopted.

MR. DEPUTY-SPEAKER : I
now put Mr, Vajpayee’s motion,

will
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Central Industrial
Security Force Bill
The question is :

“That the debate on the Registra-
tion of Births and Deaths Bill, 1968,
as passed by Rajya Sabha, be ad-
journed.”

The Motion was Adopted.

MR. DEPUTY-SPEAKER : We will
proceed to the next subject,

15.17 Ars.

CENTRAL INDUSTRIAL SECURITY
FORCE BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLA) : Sir, I beg to move :

“That the Bill to provide for the
constitution and regulation of a
Force called the Central Industrial
Security Force for the better protec-
tion and security of certain industrial
undertakings, as passed by Rajya
Sabha, bc taken into consideration.”

SHRI N. SREEKANTAN NAIR
(Quilox) : Sir, I oppose this. I rise on
a point of order. It should not be taken
up. It cannot be taken up, Sir,

MR. DEPUTY-SPEAKER : Let him
finish. 1 will permit you immediately
after this.

SHRI VIDYA CHARAN SHUKLA :
This Bill came before the House in
August, 1967. After quite a lengthy
discussion this Bill was referred to a
Joint Committee of both the Houses
and the Joint Committee of both the
Houses considered this Bill in a very
minute manner and they went into all
details of the provisions.

The necessity of this measure is very
simple and straight forward. I would
request hon. Members not to read more
than what is indicated by the provisions
of the Bill. The main thing is that we’
want to streamline and make the watch
and ward organisation of the industrial
undertakings owned by the Govemn-
ment of India efficient and better
trained.

At present, all the industrial under-

takings owned by. the Central Govern-
ment have a watch and ward staff of
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their own. They are haphazardly re-

* cruited; their training is not yet stan-

dardiscd; their equipment is not yet
standardised. Therefore, we have felt
the nced to create a central force to
undertake the guarding of the public
undertakings which are spread all over
the country.

Here, we also want to include  the
fire-figh'ing services in the industrial
security force so that fire-fighting
training and also fire-fighting equipment
are standardised. So far there have
becic unplanned recruitment, inadequate
supervision,  training  and  disciplinc.
This force will be disciplined force
available to the general managers or
managing director of various  public
undertakings for the protection of their
undertakings. .

Now, | shall briefly explain the sa-
lient features of this Bill. The main
clauses to which I would like to draw
the attention of the House are clauses
3, 10 and 14 of this Bill. Clause 3
lays down that the force shall be con-
stituted and maintained for the better
protection and security of the indus-
trial undertakings of the Ceniral Gov-
ernment.  Clause 14 provides for the
deputation of the force for protection
and security of the industrial undertak-
ings in the public sector, and the dutics
are specified in this clause, Clause 10
also specifies the duties. Clause 7 of
the Bill rclates to the initial constitution
of the force. Here, I would like to
clarify that we shall take care to sec
that the cxisting watch and ward orga-
nisations in various public sector under-
takings ure as far as possible of the
standard that we want for this ferce; if
the present personnel conform to those
standards we shall take all ‘of them in
this new force.

SHRI N. SREEKANTAN NAIR:
On a point of order. Generally, the
motion is moved and the sense of the
House is taken and then only the hon.
Minister speaks.

MR. DEPUTY-SPEAKER : He is
giving the background, I shall give ap
opportunity to the hon. Member after
the hon. Minister finishes his speech.
L541SS/68
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SHRI N, SREEKANTAN NAIR :
1 was just pointing out the normal pro-
cedure that is being followed here.

SHRI VIDYA CHARAN SHUKLA :
Ancther point that was raised here in
August, 1967 when the Bill was first
brought betorc the House was whether
Parliament was competent to undertake
this measurc here. This point was
again raised in the Joint Committee.
Then, the Joint Committec decided to
invite  the Attorney-General of India
to give evidence before it. The Attor-
ney-General appeared beforc the Joint
Commitiee and he confirmed the view
taken by Government,

SHRI SRINIBAS MISRA (Cuttack):
No.

SHRI ViDYA CHARAN SHUKLA :
The Report of the Joint Committee
and the cvidence tendered before it
have been laid on the Table of the
House, and 1 would request hon. Mem-
bers to go through the evidence and the
report of the Joint Committee. It is
a matter of record and they can refer
to that. I am saying authoritatively
that he said that the Bill did not en-
croach upon the entries in the State
List such as police or public order. He

said that Parliament was within its
rights to legislate on this matter. Hon,
Members may have a difference of

opinion on ‘this, ~1t ‘he Attorney-Gene-
ral was quite categorical as far as this
matter was concerned. He was closely
cross-cxamined by various Members
who were serving on the Joint Com-
mittee and he gave his opinion about it.

SHRI NAMBIAR (Tiruchirappalli) :
But the Statc Governments did not
agree. Rather they objected and they
said that this was not a correct thing
to do.

SHRI! VIDYA CHARAN SHUKLA :
There were certain objections regarding
the properties which are attached to
the Central Government undertakings.
For instance, therc might be a power-
house supplying power to a public un-
dertaking owned by the Central Gov-
ernment. That power-house may be
owned by the Statc Government,
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According to the Bill it was not clear
whether that power-house could also be
guarded by the central industrial secu-
rity force with or without the permis-
sion of the Statc Government. In our
anxiety wc went into great details in
the Joint Committee and we found that
there was legitimate reason to doubt
whiether the central industrial security
force would be competent to guard it
or not. Therefore, to put the matter
beyond any doubt, we have amended
that clause and we have said that in
case therc is an installation which is
vital to the central undertaking but
which does not belong to the Central
Government, then we can only send
our force to that place with the consent
of the State Government and not with-
out their consent. We have provided
for that in the Bill which is before the
House.

SHRI NAMBIAR : Supper-C.R.P.

SHRI VIDYA CHARAN SHUKILA :
In my opening sentence I said that hon.
Members, and  particularly  Shri
Nambiar should not look at this Bill
with an cye of prejudice or suspicion.
1 would request hon. Members to take
it at its face value. I would again
assure the House that we do not stand
on prestige; hon. Members could point
out any provision where we are encroa-
ching upon the rights of the State
Governments or curtailing the rights of
the State -Governments. I would assure
the House that it is not our intention
to do so. We have tried to remove
whatever defects came to our notice in
the Joint Committee stage. We have
no intention to continue with that kind
of thing. We do not want any encroa-
chment on the State’s sphere. Our
only intention is to provide for effi-
cient guarding and protection of public
undertakings spread all over the coun-
try, for which we aré going to provide
an cfficient force. As far as I can see,
there is no provision in the Bill which
encroaches on the authority of State
Governments,
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SHRI NAMBIAR : Then why not
respect the feelings of State Govern-
ments ?  All of them unanimously have
objected.

SHRI VIDYA CHARAN SHUKIA :
All State Govermments were consulted.
At a point of time several State Gov-
ernments might have changed.

st I T (7Q) T oA
AR €T TATHET F TG A AVI-
9 X &7

MR. DEPUTY-SPEAKER : If there
is a constitutional point of order, I will
consider it later.

SHR1 RANDHIR SINGH (Rohtak):
Why cannot we be able to protect Cen-
tral Government property ?

off A e (Fvad afo)
I HEIRT, W SqARgT F AT
2 AT 9g dfqar Y AFT

MR. DEPUTY-SPEAKER : Let the
hon. Minister conclude his observations
first.

SHRI1 VIDYA CHARAN SHUKILA :
As for consultation, we have done it.
After that, there may have been poli-
tical changes. In two or three years,
there have been many political changes.
Everytime there is a change, there can-
not be fresh consultation. That is our
difficulty. It is not our view that we
should not consult the State Govern-
ments when we send our force for pro-
tection of Central Government under-
takings. We do not want anybody to
object to that kind of thing. We have
tried to meet all objections. I would
invite Members to point out any ‘spe-
cific provisions in the Bill which offends
the authority of State Governments or
takes away from their rights. There is
no politics in this. I would only ye-
quest hon. Members not to import it
into this Bill. This is only meant to
protsct the industrial undertakings of
the Central Governments in which
thousands of crores of rupees have been
invested and would be invested in
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future. This is meant for better pro-
tection of these undertakings, from pil-
ferage, from sabotage etc.  For such
a measure, we should get support from
all sections of the house.

We have also a precedent in the case
of the Railway Protedtion Force for
protection of railway property, which
was approved by the House. This Bill
has been drafted almost on the same
lines.

SHRI S. S. KOTHARI (Mandsaur) :
Will it follow the precedent of the
Railway Protection Force ? Then it will
be a failure, because the RPF has prov-
cd a complete failure in the discharge
of its functions. It is a bad example to
cmulate.

SHR1 VIDYA CHARAN SHUKILA :
When a Bill is referred to a select or
joint committee, the House accepts the
underlying principles of it. In the
comm‘ttee it is subjected to detailed
scrutiny for improvements here and
there wherever considered necessary.
By concurring in the recommendation
of Rajya Sabha to send it to a Joint
Comrnittee, the House has approved
the underlying principles of it. Now
we are considering the Bill as it has
emerged from the Joint Committee and
as has been passed by Rajya Sabha.

As far as the jurisdiction of Parlia-
ment js concerned this matter has been
raised and debated and decided upon,
after detailed discussion in the Joint
Committee, and it would not, in my
opinion, be proper if it is again agi-
tated here. I would, therefore, com-
mend the Bill for consideration.

MR. DEPUTY-SPEAKER : Motion

moved :

" “That the Bill to provide for the
constitution and regulation of a
Force called the Central Industrial
Security Force for the better protec-
tion and security of certain industrial
undertakings, as passed by Rajya
Sabha, be taken into consideration”.
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SHRI N. * SREEKANTAN NAIR
(Quilon) : The Bill as it is offends List
No. 2 of the Seventh Schedule of the
Constitution. Entry No. 1 in List No.
2 is public order. The second entry is :
“Police, including railway and village
police.” The third is ‘“‘Administration
of justice; constitution and organisation
of all courts, except the Supreme Court
and the High Court” etc. The fourth
is about prisons, reformatories, Borstal
institutions etc.  These four entries
completely place the responsibility for
law and order, police administration,
administration of justice and the ad-
ministration of prisons on the State
Governments. Here is a Force which
is constituted which is given the right
to arrest persons on a cognizable
offence and take them to a court of
law or prison. How will they be admit-
ted there ? Who will admit them ? They
have no right to arrest and take them
to prison. The prison authorities will
not take them in, and then what will
happen ? This goes against the articles
of the Constitution and the Seventh

Schedule and the interests of the
States, it goes against the law.
The arguments raised by the hon.

Minister that the Watch and Ward staff
is badly recruited and that this is an
improvement, all this is wrong, because
in Clause 14 of this Bill it is said that
if any managing director wants this
force to go thete, it is at his expense.
So, the Watch and Ward continues.
This is something superimposed, extra-
neous which has nothing to do with
the existing Watch and Ward, and it
adds to the expenditure of the Treasury.

He says it is to make them efficient.
Let him put good managers and run
it efficiently. This is not the method,
to have a Central Police Force to get
persons arrested who cannot be taken
to a court or prison. This infringes the
rights of all the State Governments.
This Bill is totally opposed to law and
against the interests of the States. All
the State Governments have opposed
it.

Then, it is said it is on the lines of
the Railway Protection Force, but the



[Shri N. Sreekantan Nair]

protection of the railways has been
handed over to the State police, because
the Centre could not protect them.
without “knowing the local language,
without undcrstanding what is happen-
ing there, what will this force do ? That
experience must also bc borne in mind
when the Government comes forward
with such a stupid legislation which
cannot be implemented.

ot wwr s (T aferor) ¢
AT ARG, § SqASAT FT G I3V
@ g1 afefew 246 fom #Y 7%
=t +FTET AR T 9T F g A
@ A T T awdT S gu o
A A AT A9 F qHA @A AT
g e 2 o & 9 g FT gArE
T N grEEfaae @ faez 3 oF
9. FT &9 foee a9 17 a6 Araiaa
AT ATFATE | )

“Defence of India and every part
thereof including preparation for
defence and all such acts as may be
conductive in times of war to its pro-
secution and after its termination to
effective demobilisation.

“Naval, military and air forces;
any other armed forces of the
Union.”

AT AT WEIET, IHT GIFIT F7T T8
Ffuwe & Faw, fafeed, v we
I T AT ATE BT a2
gftae & AR & F1gA a9 F71 gfee
F IR K T a7 Ao @
R 29 &1 1 3 2 oy o
Rrfre #11 T@T18:

“Public order (but not including
the use of naval, military or air
forces or any other armed forces of
the Union in aid of the civil
power).”

W ¥ FIT qgT & 1= s femy o

fr @z % fx fafasr Az, @ T o

T TIAHZ TETEA | a8 A TS,
o fafaa T &

T 2 % :

“Police, including railway and
village police.”
S a8 § & 7z Je &1 39 a1 v agi
I GTET FAT gy 6 ag o w1
2 gefezam farfEY weT faor 398
T B ATHR A TG Y AT TR
a7, 0q7 wqar fafazdy w0 & sdar
afes 27 AT F T wE0 a8 9 5w
STAY 8?39 &1 7T ¥ T8 GATAT BT
TfEn ST KAY AL T F2T T T 34
fvar N7 97 ¥ fadas &1 0T §
v o 91 A7 fwar 7 T J9EE FRE
F spqan Y 79 srTE T ey 5 O

-FAT & | g AT FT [ w1 § 77 fafa-

zA, 41 fafazd saar gfaw @ 2
Far 87 e fafasdr g1 av fee faw
W & fa7 39 F1 97 AT Wr g q’E
FTH 2T &Y A8 qFAT & FAN0E Ry
AT g3 7 A7 X fRar A1 W R
FA KT FTT I FEN AHT g1 AV A
FfrFrT AT AT AE & PTAT I A
#os ar§ fg fafaw 7+ T fay
FILET FT TACT A¥ A7 11 2 77 fafae
AT G & | AZ AT HT AFL g FapaT
2, fReY FTXOIE T AF EY qHAT
E A afusR G & AWM &
37 FTHIL F1 a0 g et ot ooz
F1, 499, ALFE, TIT AL THT 93X
R, A Y A9 7 WO | 3qfA0
AT 48 FRAT & P axET AT 97
g ¢ fF 7g du fafed o g,
are< faenfedy & a9 #7 av §gof
feard B s g s FEgad
FE T JfaF gER A § @ T2

. qu fafed oW, IR B ar Wk

fimit a@ Y T B WY ST AW
R FAT AEA A R I1w Y
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foee 2 wreew 1 @Ay oM, ST T
TRAW F9 & §Far §-37 U ATH
= fafaet aqrax, e 57 o2 a1w fr
HATR o | TR ThHAF JrEE T |
WAT AT AT 1 £ fo F S A
T FT EAAT ATEAT Z

AT A & 7 | Z a1 far 71
8 TrX FT qAT (FF7fAT 1 FACT 19.
I 8

“The Police (Incitement to  Dis-
affectiony Act, 1922 shall apply  to
supervisory officers and members of

the Force as it applies to members of
a police force.”

AT T AT A A7 7 g7 gfm
W g S R

sft TR fag : (zfaicars Ty o
qTe |

R GEAART . T qreg,
R Fa T ORI AAAEE ITF
X 79 Qfqm ) gomar F A ®
aifer

19 T FA9 § ¥ F24 2, 92
foorga =% &

“The Police (Incitement 1o Dis-
affection) Act, 1922 shall apply to
supervisory officers and mombers of
the Force as it applics to members of
a police force.”

T § W AR FEA F g e}
faarnfdY o #1 faag+ Imar) F9
# fram 37 & fan s 7 q97 fro?
qeed & fqgm ) ag i1 19 A 77
FATT JeT 9 & I@ T FT FE7 oY
ae fefedy o F a7 o)
% GO F o7g 4T fAfaed Sy
F AR F 3o foew #7 fraw § ufe
G A AT FHT T4 § e R gferar
az | afew arff O3z A years
WET I 1 WIS &, J@T I 1 frwrma

& 90 9T ¥ a7 qqA § agt WY et
nz i sorE Gue AT fr gfr G |
| aTemE WEvw, wmen @gw &
% & fF 7R & a9 § 9w e
(qnfEt o aaT # ara ard @
T 1 3T UF gFAE B a0 F7T 97
ST g7 #T g3 ¥ AT qAT §, 99
TR F T3 5 7 10 #1 Ifag—-

Dutics of members of the force, and
clause 11, power to arrest without war-
rant and clause 12, power to search

- without warrant, and clause 13, pro-

cedure to be followed after arrest.

H TH FY QU 929 # 99 GO AgY
FRAT, ATHT TT B FT AT FFEFL
AT T T T P o a3 A ofe B
F-fawT &, FF g &1 Afawy,
dfgegz & amaa T w1 AEFR,
IT ¥ FATH A7 7 AT, ITF ARA
I T FH 1 Afaw § 99
afas gfaw o & afaFe 7 €,
;N AT TeeREw foRnfe oW
N IR & 17w § wew F A
fraw &, 38 fow F w19 F AT
WA T fer A | TafT A AT
T Awer fawgw WE ) I |
B Fe G A o7 G § A
qferm o &, oY snfewwr 246 free 2
F I s TSy G FT ATFER
2| ¥ gEETCE TAT P rfrwre A
F | zafad sqew wEeT, a8 fagaw
7T 9T AEY AT qHAT |

SHRI G. VISWANATHAN (Wandi-
wash) : Sir, 1 am on an entirely diffe-
rent ground. The Central Government
has no doubt got the authority to legis- -
late on the union property. The sup-
porters of the Bill may cite item 32 in
the Union List of the Seventh Schedule,
that is, “Property of the Union and the
revenuc therefrom, but as rcgards pro-
perty situated in a State subject to legis-
lation by the State, save in so far as
Parliament by law otherwise provides.”
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[Shri G. Viswanathan]
But clause 14 of the present Bill pro-
vides for the deputation of the force to
industrial undertakings in the public
sector. This force does not operate
only in the public sector undertakings
owned by the Central Government. It
covers also undertakings not owned by
the Central Government and owned by
public sector of the State Governments
and there the State Governments are
having 51 per cent interest also. So,
it covers the State subject also where
the State police have their jurisdiction.
We cannot legislate on a State subject.
So, item 32 does not only come under
this; it also covers the State sphere
where we have no competence to legis-
late. That is my point.

f fa T () : ITEAE wERT,
SqvaT §9Y TEY AT AR g, § fwiae
ATAT TIET AT AT FARIT & W@
FT AW FIAT AR E | AH e
A F A_H X AT AT, IR T 5T
FEHI & 19 7 A FILT Y qF IA
@V, & ITHY AR AT T R E AR
TS &R F1 GfaaE F srd
St af el gmar ¥ R Sw A
FEIGT FT TRy § )

TR af v ® fF @
F aT9 QU IS FT AV &rAar & T
T qAaT TH B w1 QY wE §, AfeA
T=yfeafa o & | 9T AT BT
T areft s aTw <@ gfae & S
qHAT §, S AE F AWAT ITW B
F f TE T ;T AT ARET Gan
A T AT @ § 5 3T TR A
I AEEET E, St LT 7 T@T,
wor 3w & foed scame § quige
&, U7 AL I AU AT @A
FA T FEET I & | AT qTET Y
Faer ® 4 5 T g § aga
ofead® gu €, 9% R § IR AT
WAA Ty ATIRAE B
THATEFA NN @@ IRA
RN IAMIRTARE |
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MR. DEPUTY-SPEAKER : The only
point raised is whether the Central
Government by bringing forward this
legislation is encroaching wupon the
Statc authority. The other points are
for a general discussion.

sfr<frTm: FowE g fE e
RN T I REF AT I
I qIE J4r & 98 M9 g | A
FAENT F faw & T ¥ 3@ ¥
FX gaam & fr qfww #t faar @
F fraaard #37 F1 A JfrerR &, Fv
I WA F 99 o qE F) fr
21 zafad, SImews "ERy, a8 difeq
g faaFsaa |
F7Z T4T T HT HLT A SqUaT TG0
a1 TsEt @ S afywr @faaw F
F=ra o T g, I 9 gHAr g |
zafed 0 s & fr ag faw ggr
a9 T AT = |

SHRI P. RAMAMURTI (Madurai):
Sir, if it is a question of protection of
property, there is no need for this Bill.
After all, the managers of these facto-
rics can employ anybody for protecting
the factorics and other property. Under
this Bill, it not as if some people are ap-
pointed to watch against pilferage. Far
morc than that. You arc arming some
people with police function. Can the
minister deny that? The power to ar-
rest or scarch with or without warrant
is a police function and not the function
of a protective force. The Constitution
specifically says that law and order, in-
cluding police, is net even in the con-
current list, but shall bc the exclusive
power of the State. The Centre has
no responsibility = whatsoever. When
you want to crcate that force which
will take over those functions, which:
arc not within your competence, is it
not an encroachment on the powers of
the State ? Is it not a definite encroach--
ment on the Constitutional provisions ?’
Who is breaking the Constitution to-
day ? It is stated here that the Kerala
Government wants to do this and that.
If you go on encroaching on the funda-
mental provisions of the Constitution
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by taking over police functions which
are the exclusive responsibility of the
State, therc will be conflict between the
State and the Centre. Suppose your
man arrests somebody and we take it
into our head not to receive him in the
jail, what will happen? Unless this
power is removed from the State list
and put in the concurrent list, the
Gentre has no right to legislate on that.
We shall not be a party to passing a
legislation which is not within our com-
petence, proclaiming ourselves as nin-
compoops.

SHRI SHRI CHAND GOYAL
(Chandigarh) : Instead of building my
case on passion, I would like to build
it on the provisions as contemplated in
this Bill. Mr. Viswanathan has rightly
pointed out that the Central Govern-
ment is competent to legislate for pro-
tecting the property of the Central
Government. But clause 10(b) says :

“to protect and safeguard the in-
dustrial undertakings owned by the
Central Government together with
such other installations as are speci-
fied by that Government to be vital
for the carrying on of work in those
undertakings, situate within the local
limits of his jurisdiction :”

SHR] VIDYA CHARAN SHUKILA :
Please read further.

SHRI SHRI CHAND GOYAL: I
have rcad (b) completely.

SHRI VIDYA CHARAN SHUKILA :
The hon. Member is reading a copy of
the original Bill and “not the Bill as
amended by the Select Committee.
There is a proviso to (b).

SHRI G. VISWANATHAN : Even
if the State gives its consent, the ex-
clusive right is that of the State. The
Minister misled the House.

MR. DEPUTY-SPEAKER : As Shri
Shukla has explained, some vital link
is necessary between industrial concerns
run by the State and the other one.
That is the only point.
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SHRI TENNETI VISWANATHAM
(Visakhapatnam) : But consent does
not confer jurisdiction against consti-
tutional provisions.

SHRI SHRI CHAND GOYAL:
Consent does not confer any jurisdic-
tion. Secondly, the States have not
indicated their willingness. I find that
so many States, even States which are
run by the Congress Party, have offered
opposition to the passing of the legisla-
tion. I think there is a Constitutional
hurdle in so far as it goes beyond the
list in respect of which the Centre is
competent to leg'slate, because so fat
as thesc undertakings which are the
property of thc State Governments ar.
concerned, even the consent of these
State Governments will not confer
jurisdiction on the Central Government
to pass this legislation.

MR. DEPUTY-SPEAKER : Jurisdic-
tion is a defferent matter.  Confine
your remarks to Constitutional posi-
tion.

*ft T fag (Teaw) @ SuTeRw
g, UF I WY 9 § Y 3Ad
femmr & #Y and 1 & A g7 T *7 A%-
QAT IAT A | T 7¢ & f Frey Y
9T w9t gY, A€ wEW g7 AT wew
&Y, IqF AR 9q T AT AW AT AT
AT IEFT Y THSA AT AW AN FT
gr v 787w foee #y fafam 32,
s19Et o fr afree, To8 qredes @
ATAATT BT % & | AE LR AW
Y o #¢, gfow w8 a1 A=
" are A% foawr ® g et § a7
I FTAT ATE § R gwrR arw R
FT ETF §, TRIGAT &IF g, FEEHT
=% &, T@ e A g @)
& Aferw Iy fireaare < #7 srfaa
&) o ¥ AT BT FN §,
gfer 7Y Fa Afew gfore & g0 &=
' AT FT FFA §, T A9 § 3 fear
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[ TR fag]
&T q%a1 &7 T T I F w6
A=W § AT IAFT WY TW UICT FT FEA
& afwa g7 7z gfem Fer a@ w7
AT Fq4T G721 &1 3969 F fag F)
1 8oz T 7y g2 afam w@ ¥ fau

AT wig & A 3y gfew @

afe St A aadRer @ oamEl 2
IAF AR F, IAFT T2 & fon
& T AN AT & a1 HAT G
TeqT F9T g AL IAT A F fA0 &
fox sty anfzfem 13 2fan, 94 a7
& fF g7 77z g &1t "= s o
foar g, S g A Y oA
qq=F T F1 AT G TH TRT AW
g § T 399 9f3e F swa asw
EcARa el

790 a7 4z ? v g9q 2 Ay aa
FETATATNG | FATH 14 F1 Y qIfa
eI ITTH L

“No such request shall be enter-
tained unlcss it is made with the con-

sent of the Government of the State
in which the undertaking is situatc.”
F At § € AWy g T g,
QIAETE I9 ZISH & TG 9% FAT
g & | ol g9 7w feowq frar o
%7 &1 a8 o feew A 7vf w2ea
Y &, e Fo1 TS| 37 A A FIAT
E4

SHRI G. VISWANATHAN: Sir, 1

only want to point out that even the for-
mer Atlornzy-General has not been cale-
gorical his opinion; he is very doubtful
as will be scen from the evidence which

I

quote :

“Shri Bankai Behary Das :. So, if
we bank upon this item 32 of the
Union List and lcgislate on it for
the protection of that property, but
in the provisions we provide that
they will also protect the property of
the State Government, don’t you

think that this is inconsistent ?

Witness : This is at their request.
If they want it, well and good; if
they don’t want it, they don’t want
it.

Shri Bankai Behary Das: That
means that according to the Constitu-
tion they can legislate only about the
property of the Centre ?

Witness . Yes. Sir.

Shri Bankai Behary Das : Anybody
may request. but that is a d'fferent
thing. But when they operate. they
operate for pro‘ection of thc pro-
perty of the State Government also.
So, don’t you think that by this they
arc legislating on something which
is beyond their scope under the Con-
stitution ? You are completely bank-
ing upon item 32 of the Union List.

Witness : May 1 apply my mind
to that ? 1 have not applied by mind
to that.”

That is the answer that he has given.

SHRI S. KUNDU (Balasore) : Sub-
sequently, in the next hearing. Shri
Daphtary has said that therc is a fear
that this Bill might encroach upon the
State List. .So, on the point raised by
Shri Randhir Singh—I do not think
Shri Randhir Singh deserves any refe-
rence—the role or scope of the police
is not inferred from the term “‘police”
but from its conduct. Look at the Bill.
This Force has the power of the police.
It can arrest without a warrant, search
and seize property. Because they arc
afraid that if they use the term “police”
it will be hit by the State List, there-
fore, they have used the term *Indus-
trial Security Force”. Unless there is
the consent of the State Government,
it will be difficult to deploy thc force
to the Statc undertakings; so. they
have introduced this consent.  Their
primary fcar is that if there is no con-
sent they will be encroaching upon the
rights of the State. This Bill has been
brought to crush the rights of the
workers. Jt will definitely be thrown

‘out by the judiciary. So, it should be

taken back.
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TN /A (FHANT) oY FeE-
I w3 i £ 21 AR 22 v
® W1 g faw ga DA g &
fg=TE ST 2

Hfag F a8 &

“No person shall be deprived of
his life or personal liberty except
according to procedurc  cstablished
by law.”

aﬁrfaaﬁ‘ug_%;

“Any supervisory officer or mem-
ber of the Force may. without any
order from a Magistratc and without
a warrant, arrest any person...”

This is not following any  proccdure

laig down by law.

Next kindly sec article 22(2), which
rcads :—

“Every person who is arrested and
detained in custody shall be produced
before the nearest magistrate within
a period of twenty-four hours”.

16 hrs.
In the Bill clause 13 reads :—

“Any supervisory officer or mem-
ber of the Force making an  arrest
under this Act, shall without unneces-
sary delay”.

It says quite the contrary to the Consti-
tution. In the Constitution it is
‘twenty-four hours’ and here. the phrase
is ‘without unnecessary delay’. So, it
may be 40 hours, 50 hours or three

days. Thercfore it goes against the
‘Constitution.
SHRI DATTATRAYA KUNTE

(Kolaba) : Sir, 1 may read clause 13
‘which has not yet been read.

SHRI PILOO MODY (Godhra) :
The correct time to judge the concern
of these gentlemen for the Constitution
‘will be tomorrow.

SHRI DATTATRAYA KUNTE:
Clause 13 reads :—
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“Any supervisory officer or mem-
ber of the Force making an | arrest
under this Act, shall, without un-
necessary delay, make over the per-
son so arrested to a police officer”.

Up to this there might not be any ob-
jection, but let us come to the Iatter
portion which says :—

“or, in thce absence of a police
officer. take such. person or cause
him to be taken to the nearest police
station™.
the

That mcans, outside Government

of India premiscs.

Taking for granted that for the pro-
tection of property there could be some
force which may be called by whatever
name they like, the moment that party
sleps out of the premises, where is the
party standing? First of all, such a
person has to be the arrested person
and not any parson, because it refers
to the arrested person. Therefore tak-
ing for granted that on the premises
itself the security force has the authority.
hecause the analogy of the Railways was
indicated. cven then what is the posi-
tion ?

SHRI RANDHIR SINGH : If I find
someone stealing my cycle, I will catch
him and take him to the police station.

SHRI DATTATRAYA KUNTE:
The hon, Mcmber, Shri Randhir Singh,
is trying to point out that he can takc
a person to the policz station. But hc
cannot arrest a person. No law allows
any private citizen to arrest any other
person.

SHRI RANDHIR SINGH : For that
purpose this power has been given,

SHRI DATTATRAYA KUNTE:
No private individual is allowed to arrest
another pcrson. The word ‘arrest’ has
a particular meaning. I can confine a
person. Whether it is legally done or
not. that point will arise later. But I’
cannot arrest a person. That has got
to be taken into consideration,
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SHRI R. D. BHANDARE (Bombay
Central) : My hon. friend, Shri Kunte,
is not aware that there are certain pro-
visions in the Criminal Procedure Code
to apprehend a person.

SHRI DATTATRAYA KUNTE:
Apprchend, not arrest.

SHRI R. D. BHANDARE : Supposc,
1 am within the precincts of a police
station and I catch a thief. I have
every right to hand him over to the
police. Suppose, the police station is
far away. What protection, is there for
me as a citizen then ? That protection,
that right, that power is given under
the Criminal Procedure Code. The
same power and the same procedurc is
incorporated here under clause 13...

(Interruption). There is a misunder-
standing regarding  ‘confinement’. ..
(iInterruption). It is for taking the

person to the police station.

SHRI S. S. KOTHARI (Mandsaur):
My only submission is that Parliament
must legislate within its competence
only. As far as clause 10(b) runs up
to the words “Central Government”,
it is justified. The Government would
like to protect its property and the
Central Government has the power to
protect its own industrial undertakings.
But as regards the undertakings which
do not belong to the Central Govern-
meat, I feel, it is for the States to legis-
late. 1 am definitely of thc opinion
that the whole Act may become ulira
wres of the Constitution, if it is passed
in the form in which it is presented
here. The consent of the State Govern-
ments for this purpose would not be
enough. Therefore, I would reiterate
that the Minister must deletc these
words and the proviso and then he
should bring forward the Bill before the
House and we will accept it. You can
refer it to the Attorney-General for
his opinion.

SHRI D. C. SHARMA (Gurdaspur):
I would request the hon. Minister to
look at this Bill from the angle from
which I look at it. We created linguis-
tic States. What has happened after
that we all know. I do not want to go
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into that question. We_ have created
one State which is equal in area and

population to one district in Bihar. We
are now going to create industrial
States. I would ask ome question :
Which way are we going? Linguistic

States first, industrial States now. ..

SHRI PILOO MODY:
States last. \

Individual

SHRI D. C. SHARMA :... and so
on and so forth. Whatever the consti-
tutional position may be, I would say
that the Minister should consider whe-
ther we are going create so many
vaticans in this country. Are we going
to do that? If we are going to do that,
let us open our eyes. I think, all these
industrial States will have police of
their own with powers to arrest, with
powers to convict and so on and so

torth. That will be a sad day for
India.
MR. DEPUTY-SPEAKER: The

main points, as I have listened to all
the submissions made, are two. Firstly,
if this legislation is passed into law, is
it likely to encroach upon the area of
authority of thc States as defined in
List I and List II, that is, Central and
State Lists ?

SHRI R. D. BHANDARE : That is
not the point. It is the protection of
property belonging to the Centre.

MR. DEPUTY-SPEAKER: Secondly,
whether, even assuming the States’ con-
sent is obtained, by comsent, jurisdic-
tion is conferred.

SHRI PILOO MODY : Then we can
go in and out.

MR. DEPUTY-SPEAKER : I have
sone through the Bill very carefully.
Now, there are areas where Centre-
State relations at the present juncture are
such that mutual suspicion and fear are
entertained. Keeping that in view, the
question is whether, if a certain action
is taken under this law, it would create -
an area of suspicion or fear, whether
there is an encroachment or not. That
is one aspect. My feeling is that this
ciatter needs interpretation by the
highest judicial authority. I do not
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think this House is competent enough,
in just an hour’s debate, to define the
areas which are, decfinitely, given over

to the States and the Centre. At the
present juncture, when these matters
arc being raised, there is an under-

curient of a feeling of suspicion. It is
not the question of colour of the Gov-
erament. I am not talking about that.
That would be reconciled by the highest
judicial authority, i.e., the Supreme

Court. I am not competent, and nor
is this House competent in a short
while, to dispose of this matter...
(Interruntions).

AN HON. MEMBER : The house is
competent,

MR. DEPUTY-SPEAKER : We are
following a procedurc. The House is
not competent to this cxtent to deter-
mine whether there is a contravention
of a certain provision. .. (Interrup-
tions).

SHRI S. M. BANERJEE (Kanpur) :
We can call the Attorney-General.

MR. DEPUTY-SPEAKER : We can-
not determinc herc and now. '

The sccond point is whether we can
takc it by consent—the jurisdiction.
This is a very subtle point, On that
question also, as we follow a certain
practice. we take it by consent that a
certain power is conferred. ..

SHRI TENNETI VISWANATHAM:
Therc is another Article for it.

MR. DEPUTY-SPEAKER : There-
fore, that power also includes the
power of jurisdiction. Therefore, 1
would submit that, so far as these
submissions are concerned, I  have
given a good latitude, and now we
shouid proceed. I over-rule all objec-
tions.

SHRI TENNETI VISWANATHAM:
Please do not rule it out so quickly.
We arc proceeding on an assumption
that, being a subtle point, Parliament is
nct competent to come to a decision.
Parliament is the highest body,

SHRI PILOO MODY: It is -
reme !

sup-
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SHRI TENNETI VISWANATHAM:

. and we are acting under the Con-
sitution. We have been given cretain
powers and we have also been given cer-
tain responsibilities, The greater the
powers, the greater the responsibilities.
We cannot simply abandon our respon-
sibility and say that it shall be decided
later. Some people want the Act to be
passed immediately because it helps
them. But, as Mr. Kothari pointed out,
if you have this doubtful clause, then
the whole Act will become useless and,
therefore, it will be uscless for the in-
dustry and also for the public sector.
Can we include this clause knowing full
well that it is against the Constitution ?
Is it right for us to say that we shall
closc our eyes to it? I do not think
that it is a very kealthy method of pro-
czaeding.

MR. DEPUTY-SPEAKER : When
we come to that particular clause and
it the Housc is convinced that that is
transgressing the limits of authority of
the Central Government or Union Gov-

crnment, then we can consider it. But
the fundamental objection that was
raised by Shri Sreckantan Nair and

others was based only on two points.
Your interjection in between also had a
ccrtain meaning. On these two points
1 bave given my ruling and I have said
that 1 overrule them... (Interruptions).

SHR1 PILOO MODY: On a point
of objection. ..

MR. DEPUTY-SPEAKER : I havc"
to put the motion for consideration for
the concurrence of the House. But
Mr. Deven Sen has given a motion that
the debate on the Bill be adjeurned...

SHRI S. M. BANERJEE : I have
sent a motion to ybu.

SHRI S. S. KOTHARI : This clause:
may jeopardise the validity of the cntire
Act.

SHRI PILOO MODY: You have
mentioned in your ruling...

MR. DEPUTY-SPEAKER : Are we
discussing the ruling? That is not per-
missible. . . ’

SHRI PILOO MODY : I want
make a submission. ..

to
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MR. DEPUTY-SPEAKER: There
can be no submission on the ruling...

SHRI PILOO MODY : Please listen
to me for some other reason...

MR. DEPUTY-SPEAKER : No, no.
1 have given the ruling and that is final.

I will not permit any discussion on
that.

-There is also a suggestion which has
comc {o the Chair; 1 will pass it on
to the Government,

Mr. Bancrjec said that before this
Bill is taken into consideration, the
Attorncy-General might be invited. That
is his suggestion. It is not a motion.
It is his suggestion.

SHRI S. M. BANERJEE : 1T have
given a motion. ;
SHRI SHEO NARAIN  (Basti) :
You have given your ruling. There

cannot be yu discussion on your ruling.
Sir.

SHRI RANDHIR SINGH: Your

raling should be accepted by everybody.
Sir.

i AT FIAFOS - I WIS,
H 07T sq1e wifzFe 88 %1 A7 femmn
JEATE

“Every Minister and the Attorney-
General of India shall have the right
to speak in, and otherwise to take
part in thc proccedings of, either
House, any joint sitting of the
Houses, and any committee of Par-
liament of which he may be named
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a member, but shall not by virtue of
this article be cntitled to vote.”

A FN I TAT AM0EH, 79 T2
1 AF )

MR. DEPUTY-SPEAKER : Therc
is no suo mow right. .. (Interruption)
I have been here for the last 12 years
and I know. Suo mdtu no Attorney-
General will be coming here.

SHRI S. M. BANERJEE : Kindly
rcad my motion, Sir. What is my
motion ? Kindly read it. T don’t want
that hc should immediately come.

MR. DEPUTY-SPEAKER : | hawe
read it. This is your suggestion, that
the Attorney-General could be called
to address the House on the constitu-
tional aspect of the matter.

SHRI GEORGE FERNANDES :
Hc has given a motion under Art, 88 of
the constitution.

MR. DEPUTY-SPEAKER : No.
Mr. Deven Sen, are you moving
motion for adjourment ?

AT AN : F yeard  FIAT :
“f zg fadas ox S=1 wofir <&h
mil

MR. DEPUTY-SPEAKER :-
question is :

no.
your

~ou,

4

The

“That the dcbate on the Central
Industrial Security Force Bill, 1968,
in passed by Rajya Sabha, be ad-
journed.”

AYES

Division No. 3

The Lok Sabha divided

Abraham, Shri K. M.
Banerjce, Shri S. M.
Basu, Shri Jyotirmoy
Chakraani, Shri C. K,
Chauhan. Shli Bharat Singh
Chittybabu, Shri C.

Dar, Shri Abdul Ghani
Daschowdhury, Shri B. K.
Deiveekan, Shri

Deo, Shri P. K.

Devgun, Shri Hardayal
Dhandapani, Shri

Esthose, Shri P, P.

16° 23 hrs.

Fernandes, Shri George
Gopalan, Shri P,

Goyal, Shri Shri Chand
Gupta, Shri Indrajit

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Joshi, Shri Jagannath Rao
Kachwai Shri Hukam Chand
Kalita, Shri Dhireswar
Kamalanathan, Shri
Kapoor, Shri Lakhan Lal
Khan, Shri Ghayoor Ali
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Khan, Shri Latafat Ali
Krishnamoorthi, Shri V.
Kundu, Shri S.

Majhi. Shri Mahendra
Mcghachandra, Shri M,
Mcnon, Shri Vishwanatha
Misra, Shri Srinibas
Mody. Shri Piloo
Molahu Prasad, Shri
Nair, Shri N. Sreekantan
Nair, Shri Vasudevan
Nambiar, Shri

Paswan, Shri Kedar
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Ahirwar, Shri Nathu Ram
Arumugam, Shri R, S.
Awadesh Chandra Singh, Shri
Azad. Shri Bhagwat Jha
Bhandare, Shri R. D.

Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Dcsai. Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dixit Shri G, C.

Gandhi, Shrimati Indira
Ganpat Sahai, Shri

Gavit, Shri Tukaram

Ghosh, Shri Parimal
Hazarika, Shri J. N,
Himatsingka, Shri

Jadhav, Shri V. N.

Kabir, Shri Humayun
Kasture, Shri A, S,

Katham, Shri B. N.

Kinder Lal, Shri

Krishnan, Shri G. Y.
Kurcel, Shri B, N.

Kushok Bakula, Shri

Laxmi Bai, Shrimati
Mabhajan, Shri Vikram Chand
Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti

Security Force Bill 310

Patil, Shri N. R.
Ramamurti, Shri P.

Ray, Shri Rabi

Reddy, Shri Eswara

Sen, Shri Deven

Shastri, Shri Raghuvir Singh
Shastri, Shri Shiv Kumar
Sivasankaran, Shri
Sreedharan, Shri A.
Tapuriah, Shri S, K.
Thakur, Shri Gunanand
Viswambharan, Shri P,
Viswanatham, Shri Tenneti

A sesf \Viswanathun, Shri G.

NOES
Mishra, Shri G. §S.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Pahadia, Shri Jagannath
Pandey, Shri K, N,
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri N. N.
Patil, Shri C. A.
Prasad, Shri Y. A
Radhabai, Shrimatj B.
Raju, Shri D. B.
Ram Dhan, Shri
Ram Subhag Singh, Dr,
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri J. Ramapathi
Rao,” Shri Thirumala
Raut, Shri Bhola

Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath
Saigal, Shri A. S.

Saleecm, Shri M. Y.
Sanji Rupji, Shri

Sapre, Shrimati Tara
Shastri, Shri B. N.
Sheo Narain, Shri
Sher Singh, Shri

Sheth, Shri T. M.
Shinde, Shri Annasahib
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Shinkre, Shri

Siv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika

MR. DEPUTY-SPEAKER : The
result* of the division is :
Ayes 52; Noes 75.
The ‘Noes’ have it; the ‘Noes’ have
it.
The motion was negatived.

MR. DEPUTY-SPEAKER : We
shall now proceed with general discus-
sion. Shri Goyal. Five hours were
allotted for this Bill. How many hours
shall we have for general consideration
and third reading and for clause by
clause consideration ? Three and two?

SHRI SHRI CHAND GOYAL :
(Chandigarh): This Bill was discussed
in the Rajya Sabha for 4 days. Itis a
smaller House than hours.

MR. DEPUTY-SPEAKER : The
Business Advisory Committee allotted 5
hours for it.

SHRI SHRI CHAND GOYAL : 1
was present in the Committee from
beginning till end. Only the discussion
of the Bill was agreed to; no time was
allotted. Otherwise, we would have
pressed there for extension of time.

MR. DEPUTY-SPEAKER : All the
representatives were present; five hours
were allotted. Let us have 2 hours for
general consideration, 2 for clause by
clause and 1 hour for third reading.

SHRI SHEO NARAIN : How can
the Member who was present in the
Committee and was a party to its deci-
sion come here and oppose it ?

SHRI SHRI CHAND GOYAL : Dr.
Ram Subhag Singh knows it. No time
was allotted.

MR. DEPUTY-SPEAKER : He may
proceed with his speech.

sft ot a7 Maw : IyieaE wENET,
zq fadas & yaamt & graw & @Y
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Sup-a.kar, Shri_ Sradhakar
Suryanarayana, Shri K.
Uikey, Shri M. G.

Fafas amfatr'r T g, F IAFT
AqgT @ E | qX I9 @ ¥ 97
g 5 gay 39 faamas ¥ iy Farfaw
Fhmat @Y Y &, 3T F T FE T
fadas stfq 7 Nfgg @ @1 57
fae s @eem, o S, ¥ S7
qg gara fem § fegw e F o
Fq FrAY Faaga Sﬁ( qzra’f-r?ﬁm
FY weTa Ay qrfgw, & IEFT qAAGT
FC@T E

A A% AHR Tg &} aa1 9T g
fr ga fadas & a0 5[ I ;AT |
zq fadqFs o faR F@ & @ &t
wa< gfafy @Y €Y, S§F F9F TFW
F marz Aw ge &, o § s ¥
wiafafu, stenfrs dea@ & gads
aﬂzwﬂm%%mmﬁﬂaa‘m
mfre &1 S # & et oY TR A
7 7 F21 g 5 3 fadas Y 7@
¥ sravgewar by, ag 39 fadas ¥ ogw
oy fegfy oY, 99 & 97 #r 7% fang
Ffsargar aw s @ o, a1 dynfE
e Y BF THL A AT QR
ot | AT aF FREr ¥ TF T A A
fireraa fafas &7 & dam@ w1 T&
#1174 feafa & & adY wwar e g5
T & Fadiaes Y AT Y 37 ATTEIHAT
Uil

16.26 hrs.
[SHRI R, D. BHANDARE in the Chairl

W wERg ¥ t@ fadaw A B
sqreAT FOF ¥y S A F 1 SN
Fz1 & fF T Qe Ard W 5 A
firs deqrl WY T N & aHd g
qT, WA qg I 4 1gaT A4} @ardr |

*The following Members also recorded this votes :—
AYES : Sarvashri S. M. Joshi, Mohammad Ismail, Dhireswar Kalita, Lobo Pra-

bhu and S. S. Kothari,
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AfrT & a8 wrae T g fe moaw
T T IE F &IF 77 WAT & qrEey
# Fv§ 741 FA T @ qF F, A
TR A AL T w9, IR afaw
FETH FT GURT F fAg A 9T F
I A & fag Ife @ 4 St
T 9 |

# fadgw Fo avegar § 5 a5 awA
73 TF TaTg § q8T 7 F} yax afafy
&1 FamaT @t fF Teg g # oo
J w el yF R *r ggEar /W A
T AE fFgr) ARl ¥ 9® yw
oY gBT v {5 A qw g geafa
N qrE-we F Frw e ot gl
I & IO A AT A Famn v oaga
AT |

TR SAYd FEAFET-TALT 1% I,
i} THo THo I, ¥ HqHT TATEN A Fgl
2 fr g2 fam 9% fomn &Y 9ow 2
& amwar § 5 gwnk wdr wdem, ot
faaraeor W, @Y Fa TH HT FIAAT
AT g I § | g aF fEEr &
TA-IA FT AT ¢, 78 fawr 39 Ay
N 7Y, I A IRFR I
e gfe, =t tde wHo aw, ¥ fewmma
T I ¢

% frem o wgan § i arfawas
g gL 79 faer Fv fadw fman
2 99w @R Y T 1 faw e
81 T A =+ fro Yo W FY aTFR
A, N FAW F gEYT § 99 G €,
=w fadas w1 faQw fear & s
¥ ey W), A wfwr, @ ¥
T F A-AITE, 39 F &1 et

g1 3T ) AFR N W 5 fagas w0

faQy frar &1 36T ¥ER WEE, 4,
fagre o Ag # 7 A WY TE
farst g amrafir #71 @ s IR 7@ famar
gFe #r & 5 38 ¥ 3% AR T F
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araen fawred wY dwraAT &)

7 g W A s TEw g =
7z faq aogd & f@l = gowmwE
& I g g wgd 9T Wi Al
famara #T q6a? ST AWEL §, AT F
AT TTENI, 1962 F FAT AT FATL 2T
F FR amfa ard ff $7 2w ¥ =
uasAT ifyq £ 7% 49t 97 Twg FJ4T
3T A Al & wwgdl 7 IwwfE
F 9T ¥ FW @ frar? gafag
AT ITH FIT 34 TFiT & Afqwarg
F41 gz frqr? 99 #1 famw § <
F1 a 9g 39 faw@E & q@ @44

g A% ¥4 fad & wraew §, W A
faaga fear f5 =T @R & F9T
At OF IFT F Afqwara 1 a9 a0
s T8 9K F FE fowma gmd
T F a8 T ¢ fr fedr T
TwR A gfew ¥ 9w qT agaa
W A T foar @ fRAY TER
Fi FAGANT I FT AT AW A
# =g wwwar fF g7 a0 /AW @
Ao  fF TR A ITI IR CF
Ffawara w1 Y& T FI F ITH J
FFEEAY AT & Iq4 fraY 7T 0
Wl ETET F | TF q&E 99 A0S
TRYATT FT 1T gV WY & AV A FAHAT
g fr oo foT & Y 97 oF A foa
g 7 IR T TERE F FH W
gafaaR FW FY Aawawar | FE
& 91w fafreeT ¥ & swwar g v
# T B CF THL F LA A
e o aF g ;R o & F9T gA-
faare < ¥ ag 9af 78 swad
¥ g A IR 6 qq TF T
T F) ZF AT § qAq1g T AT I,
AT IE ITF AAT AL A 7 T
TR frd) fadas £ 7 99, a9 TF
7 fod 3% Af QY ER3 g 1 qA
fr¥e fEq TE TER T T F FIT
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smafa #1 &1 gafag & awwar g
o3 fasr ga 7Y oA 7fEo av 6 e
[+ st ==z M=)

W F AN TR T 3T A A FAAT
e frag ga fast Fraw F FaifE
g TH TET IFAAT AT HTTA 47
HEI0 | S owrE. avET & afafafy
Ay & fRTATT g IEW 3 A F
war frard, sERagrarg g
S fada & ag Toq wEREl & et
AIRAT # A3, GEAAT H77 AT IR
ag A aign fx fed) o gw0 w0 A0E
stnfrs woifr ga& Teat 7w
Y @ WA | AifAsT Aga
TTETT & ST AT 98 ®I7 ) W, TF
THAAT §, WL qTA(7 Tg qARAT §
f¥ fraT 530 & s F199 A7 wifq
F1 s7EGT 3 TG T TF & T FT
wfT #Y aRT 355 7 T AFT A
s79eqT & 5 s Te 7 v & a8
A 91 O qHAL 1 3GY oafe & gy A
i BT WY ST X AwAY & 1 AT T
t+ -3 ITFAfaaT F MATA F0 I@R

0 AT AT F famEm F @
v a3 T vg & 97 v fway
TR TISTIT F0 AT AF KT WY

T PIET C AE AT &) AV TR AT

fagas &, favary g7 & Far f& o
AT 99 q41 ¥ %37 % F50 g7 faav
a1 @ g, faaw gwE A €2 g qa
FA? ©F G I J@F § o7 Fo
a«w, 37N 3q feafa ar faworqu w3
gC TZ T/ & , ATH AT AT TH(7 &
Aoferqe av gEX T §, IT T gH
79T @A gt ¢ fagar ag avaea
AT FATE ATHA AT T | I T
fF ag @1 qfaw €z &, ag o
SIPUFT M TH 74T TF &, TG A A W
QEATTT AT TN, T TEATTE F7 FHY,
7 99 § WY Anfew & 9@ 1 A 99
e, F AR F A @F agh 7 @,
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g W A § T 9w §B T IR |
A gaAar g fr Jvg adw Faw AN
fawqor &, I7 %7 A gH o®T wAH
gr wifgm 1 g7 fadaw H qH A ¥
v Gt % mfwet st o
& A9 F wraey fadT ) q® T A
RN F4T FAF 39 F 7772 AT vl
a1 afuwrr fao g § 97 faal oY
#rfrs geara & Ao #1 faw ag
# fr @ 73 39 aTq A I AAH
fF agi 9T T & for gfea =i A

a3 37 IfrT F7 ITART FT AFA T |

g WERA, AT AT UF FTAA
FET &, 7T AT T 17 FY T qW/AS
fF =7 % 927 Y FFQARE &, IAFT &Y
AT & € 9 e fERgr v
737 &, Farande & J1% 97 q30A7 T @y
g1aw@ =7 & & g F7 ar A
AT qEqT § I F1 OF 9T & 7AA-
ez 3R g 98 § WIRR, a9 3ES
fr W1 FY FAHA FSIX F AT ATAA
qrREA AT &7 "@T fHar FYar, JET F
FmaT & WA fgar swar @t #
AN e 3w fae qFLT #7 a
I g8 auA! {6 FaT 39 geaH & ey
za xR Y afvfeafa frafor ot &
fora ¥ ag FravaF QA W AT &
RYAY T BTN I & F2L fHqr 9717,
ot HRNTE qEE B FATT D3I
g 99 1 38 ar F1 srfga< Ray war §
& 93 3@ IfFd BIF K1 JAT F7 57 F
3P FT AFAT | X IF AT W
wgd fawar § X & gwamar g f QY
qefi FY T F J GAST A AG THHA
FT aua g fwar s ay e
T I F IR Z T FIF
I7 ¥ g Afuw A fear mav Ak

 zafeg & 7 g awr & Foawar g9z 97

3§ fr g o oF FNfas @2 Faw
21 Y & Tax a® geafomy fawi e
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§ 7 A faagw wvar w@m £ fr
7g 1 fae § 98 QF IFT FT wET RO
ATET F F F qwg) ¥ fedl FrEATA
¥ fn 7 oF Sw T v g ET
afqaat & S afuwiz g, 23 gfqaat 1
st afafafiyai & 97 #1 297 77 *0
9 9 & {90 97 o qvEiT A9
Fra W ¥ VEr | W AT gz WA g
% St A% 797 FFFR F AT §
417 79§ f97 TR7 Fr uasdr qad
1 W% Z ¥IF F1 AT AT KT AZ TN
AT ATTAFE | TTFi A4 T8 5
f za w1 FrEE A sfagre frd A
Heqm % wweT wagll #v afafafaai
T FET AT AFART &, AFT T T FT AT
S 7 TEA E, P IEY W ET AT
9 9%i7 & 1 wfaww £ az fear
7fa &1 F7 2397 7Z ZATY AAG@T A
qraar ¥ faeg= fawz & J71 A% =8
fa33% *i Tewg E, T4 O AM47 F
a1 T3 w1 feafy qdl g

This Bill can not be amended, it has
to be ended.

79 &1 99 A% EH qAACT A FLT A1
FTETT 9 AE A AT AT EH AL
o F4(FF FAT 45 Fgr qvHT AR
A A T &4 ALY FAA, FE T,
w1 A% F@1 T fxar fr F17 =0 af-
feafa w1 Axfaey 77 & fag ga fadas
F1 ag W@ § | ITHE T AR ¥
fraré 75 3 faany A% feag T
qF #Y wfET XX T F T gy
# 1 A weEd A N gamgEe fam fE
JY Y NEFT B A A, T X A
Titer IEr & SraaHY & anfan g
fagax @1 Jaiv far & Afea =%
TRTT B ¥ AT ICTHT E AT Fem,
ag WY TAE) & AFIT ATC F, AT A
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A & 9= war § A e
TEFwT Ot § 9z forw 9Twm ¥ o o
39 JEW Y qfF F uwwee ﬁﬁgl\
T AT fgsther AT AT & FD AT
1 qF qAT o7 TE &1 aH TA AT
x1 feafy qa7 g1 7 f& 37 F gETA
F79 T ARG o1 N1 § 7 orwd gEvAt
98 HA%T TEY | AT I I ATA A
5T F7 ZH 380 ATE TH TEI7 T UG
fast &1 v & %" 3A4 vEIRIO A
arEW 39 faA w1 v v E ) F Awman
g 9 uF 1A gfew e eat &
I @I E AT | AT 3T A9H
FX AR, A1 § feai A Ay 7AwTE,
g ZR0 AT @i A F a3 A% S
AT T 7¥a7y & IE 1 ) ITF FAH,
Z ITH I AF 3 IFT A qrgA

AT ARAT, T T IT F I I TFT
Ft FAEAAE WA 78 g Aw A%
fAT W1 qeqT Y 97 3% 9w T F T
FENAFY | AN AM T Y? qarAa
fawmr & sfaFry #1 w21 w7 gaigr
CAWE F GANT F7 fzaw A & oy #7
34 1 ATZEET T AY 9q; 7Y i fEa
T { AT oA &, fA7 wFwT F
gL FT VieAIgT T 7 AW SgAl
92T &, f7 71 afAw WY g7 @A Fr A
& g7 9T F a@fEEl w1 37 =

& %7 faarg 77 & fr sk & 2y

FY o9 A7 7T IR A7 FE T oA
T FT IR A7 7 faw w0 IIw

frat avg WY Qo1 A8 gvm afer sAw

Fafea swr7 #¥ wfeT o7 sfagre g7

¥ gra A gw gty X oY wwgey ¥ faay

F FI7 ATATT FTLA AT IT F fgaAl w0

A FLA 7T AT Fe7 AT 7757 & Iy

Z a7 T7 8 A7 fawrgd | zam Fg w7

W T o w1 G faim w7 g W

T F7 g 28 far 1 avm foran

T |
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oy Tonfre feg (Teww) AT,
HAYEY, T fae 39 FT IFATIW FTAT
£ a7 g9 faer & o F1 A ¢F I€F
qrag o g g5 &) dw fafaew
#1ed 34 fad FT NT TH I & ATHA
ad §, 74 ¥ o F 97 %1 qur W
EAT E | FT qA ® OF JEA @
frgr sar &, A FTE A= A Y
g @1 Iaw1 A1 fagrEy <o fan s
3, 77 a1a # gz gfafaew saar g
<! AR WY e & fF afrma s
agA & wigEt -+ nw fama
@ g, w1 Afaq F frdt 7w
wifa® g, 99 q¥19 F1 @I4q g, Y
qT# AT TQ@I E, I T @I &, qE
¥ @I g, IT & @I &, AT AITH]
& 99 ¥ @aw 8, e ¥ oF gfaa @
faqrEl sadT N9t &1 a9 ¥ fAg
e[ F7 g ATF A 97 F A1 q oM
Z O1 97 F JF% A1 qawr 1 T A
¥ A9, a1 I H AR $1 447 3§,
IT TF F1 AT T, IA ATCHT T
T TT | T ATUHY F 7% TAT
&, W TF GT KT AW AT ITT A0RAT
&, AT FEY FTAT AT &, 199
FT TN TE& AT A1f7F, 7 TF A7,
F1 TEAT ATCGH, T TH KT TIAT 24 |

I A fae 1 gy 92 g o =z
F L 1 @cH a1 AT 41 T A
TFRWA, TEZT A% gieew Hifar,
T I AT BT @Y A%, 6 34 fadr &y
wEEHT F@T | AfFT oF dhY
T ¢ AT ag a1 AifgT @ fF «fF am
| @Y F7 AT FATT AT & A7
IAF! A ag a7 A7 qELFE
TSN F1 A ATAIART FCA g,
Trer-faze-srfiay #1 4 & 48 e
3, 3% Fre@mY FY g J L, A 9
q ™ W w7 faafeaT g a1 9
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1 fgwa & o4 g4 o9 #1 I8
93T | 3§ W F1 aEfrEEdy TG &
¥ BRI-BET a1 9T aF &S 931 g1
&, St o g § & 98 o o |
TE &, Ao Tro F } a7 AXMW 7 AL
2, A WRGAE T FTA T A3 § 137
I I 2 T F7A 9 faa 1 afs7an
I3 AMI E 1 AE AT TEARE
ZAr € fF a=ea 7 gaer 11§ T
&t 8, sy g gz frammfna gt
TR AATT F AT F, T ATMATE FAT
T & TET 24 U @A FY g AT
T &, ww F1 7 Afed, F@ A
o Ao, s FEY 9T 3T &y S
2, 1 #Y A Avaw g a1 5 S K-
IT AT TF FZH qQI g1 AT 1
MR ¥y w1 AW g g 5 TerEw
Hem o ot N F ¥
IH WEE FIOACHE | FAT FIATAT
T A KWMET 4T, TR fameA A
FAT GST &) AT IA W@ F AT
¥ AR WIENT F7 AT E, F1T &Y
frafraa #1 agmT 2, 977 a8 @ &
Z oomar & fF 1% gar I a\
AT AT LT G HT IS IT ¥ @ GF |
0 fa= &7 Far JAC FIFII T E,
I FIFR AT FT I, Q1 Fq9
TEY A SEET ARTART FET | AT
AT I3 & fF g arT 7 gy g
AT | TF Y G aTq &, 6T avg
g frmearr #30 F fAd, 99 qmeEi
# Fo T ¥ 97 & faw & v
TATE | AL F T § A AHTA Y
TN AT &Y Tl ¢ AT I A aquv
TFEH & | THFUF WoEE W qEl
TYAT FT AT §, T, A, frem
G Tl #1 fawfaer &, &7 37 fewr-
I FT EIATH qgT AU |

Jre @rEE, AT AT weT 8
aEH T O A A9 Al A A
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T 9 A N AR R oS A
1 off oY €1 39 FERQ ¥ wifaw
T TFY T & 1 39 B § o ot
TF ATFTIIT BN I @Y §, I A B
* FEE, AL, FAAT FT FAVS &
A aT T gar &, IT F 9WRK &,
gawaTT €, famel €, arwarar a3 Rt
2, o9 UF FTTAT TEEY J97 g B
@ TFAT €, IF FV IS 9 &, T
UF A A g § & vw fraw oY
AT FTHFEAF I F AT 7 A=
T 7T F 3T AT A aTeF @ E-
vq fF fred gg 9=l 7 39 faanfey
B F FA9 A, 3T F IARICA, IT F
faurgy faeft ot a@< #1 2T 81 a1 9
# 2 foav @Y1 &Y Oay 7Y gam 9w
qZAT F ALY BT q1 TR A S
2T | IfET F A9 W F19 §, 48
Aw fF T 2, AT WTRA FT ..

ft Tl (&) 9w owE E
fr gg st & fewraa & fag &, &
@AY ATET § a8 5w #Y Aot &, v
HAC FY qEf g ?

+ft TorefT feg : TR &) STOET
g

»ft Trawfa IR TATARE A STTET
{ A FAT Y srfwe w6 W E, @
1 afarw w4 T WX

oft Tordfie Ty : A giaT & TH-
afa argT ¥ faw 7 @ ) A qE
¥ anfa< 7% < o< faw w7 qr
2, e e #T Frem A< faar
& =& A1 § 7@ A F foad @
g E | 0% W g qar Hifem—as-
< & sfeqaraa T9 § W ¥, 9| A0
FO0W ? ¥ TEAE A A @,
¥R TATAE IA T FAGAT | 9qC
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9T T FE AT I@ AT TR
A AT A9 99 A fgwea @
FUT ? AT TAAAR FT AT FAGL Y
Tad g G Fwn A g g afrm
F UTE FT TIT ATH HIEA, TIE AH
TR, T FUSTAET T T gHaT fohar
Eicl

W’Tmﬁ‘qﬁaﬁmmi_
qgw 1 T &1 f% o T ) T
T TER A qg FW 0T | A TH
T afrendr & fF 3@ 3w & gwrdr
B F FAT 6 FAR ATA-FIHIRE
aifrad #1 faerer fear mar & ok
TGl FT qRIE A AR TF FIAY @
g oY o a% gewr A faem 21
# FgAT 9gaT § 6 T e A, 9t
nF fefecare w19 grit—za 7 ghamon
FT FA AGT §, G M Fo Yo 7
AT TEN &, S F7 @Y, FrdY o 2
T &1, I I uam-afafaw & @nr
I TF THERRE LAY /% &,
dfeade @ &, ffafedww g
ITH 9 § o frona fea o, ga-
TP AW F A A T qE FT @6
e gR, A e 39 &7 Ry
ST oafeew W ogfeaw fewmr
& A A T T 9w, S fR awe
Yo FY T famr, fo anfo o FY
T fe, st B & fewE & g,
I @M 917, fEr NN odE
@ ] W FT wawd gifiw a8 @
BT T1fed 5 oF B a7 T Y &
oW ¥ o 9 9 & fod 0w
gfafea o a7 & w1 § fafres
qET & TEm fF ¥ 3@ a9 ] ae
oA e |

™ A9 & 9 9/ UL A% T
e freteT &1 THNE @ T g,
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[ <ondfe firg ]

78 3% § 1 T Rl s ar R
I FIE THAA &Y T & Y W A e
I T | fadee #REY § oF 7%
feg T ar, WA AT W A A TE
afer afed qar IR AR Ay
&1 98 G a1 & AT A @ § TR
TF A FTA & 5 e A1 o
gt fret w1 Sferhrd €Y wear
ar e S¥ gty F12 ar g w2 F
226 ¥ I=wa @ § o w7 srfarax
grr wifgw | # wEW 6 wew § 2w
1T FT A% FT faqr 91w £ v fedt
HATIHT F7 GHeAT AEY gRT &, UHo do
TN F, o ATEo Ao ¥ AT TS0
o & Y ¥vge T 9( 3). & WiaEd
39 foe #1 wg @R X ¥
AR WY ST qgedl A8 g 2
aifer SA g A argAT s A
fz & s &1 srfase gmr sTiew

¥T FAT 11 7 ST UIT ATE A=
@ v & # gEw Aufes g it
w fF e § ag wew gt
FIE R FT ATGHT qH HWAT E, 7
W AT BIETA F JTARd, B8
GHT ATEHT AT @I, qE K Forrw
TEY T @I, IAF T FIE a7 A TG
&, 9% 9 39 fFew F1 F1E e a1
T8 & forad ag ard daed € @ w7
Z, I ARE ATH AEE A4 & fog
Tt W TR anfeax ar faody
fret sem 7 ST AR 165, #o
AR o o F AR AT |,
q9 T &Y g ATHY agT T AT WY 1
T W AR g AR FRY &
fF ar T ATk A ;I P F
IS FAT G § fF T I A< H
& ¥ wifag, P A et AT
THAT FAT §, T FIAT § AT AT AT
¢, @ W ATRT AT T TR FW
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q o AT & | § Y weaT § B
& farnfdY anfead #1 9 srfrerc
faw o @ &, ¥ <fedioerer amefmal &
Faf AR AE § 1 IR @ aEy
g @ Mo § s & o st A
aifes &1 R Y TEEfE A w
FIE T FIAT AR 41 T 9 A TH
F? ¥ AT FT T Fa$ A AN &
ik TIEET gAT A A AT | q@l
W FE TG G &7 THo o, o
Ao Ao AT 3o Yo & st 3T
e g St & fasit ) & e
#ft TR BIgY a1 AEY & | T A
AT GEIX FT FUST 0§ I1GET
FHEAAE | .. (wEAAW) . .. TEfAC
Tz T T a1 TG AT ST Gl E
FT TCH &, FEIH FT L6 g, 07 qo
fafafeam snfeesr & fawat Tz 0T
see € 1 AT ag FrE FAY A
& A o A ) afew F fafaex
AET ¥ A8 S AR F AF 2, T
ATE AT FHT AMET, FEAT THS
T =rfen FifE ST T FY THER
FX fgwrera F1 @ g AfeT Iuw g
g &g 7g ore g1 o R g e
ITH e 1 frre 7 &Y A T F
qI ST AGF W § 9E q9T A
gi, afew 3703 F3)

FT FAOW 12 A G TS HT AT @
IEF AR § gAR qAAfT SrE fewm
# gg arq 3% AT %y & fF wE wer
ATEHT T WY & T IATEAT TE€ FK |
w8 g e o A 9 s
fred ww & fag od SR 9T ¥
& g faa Jmg e sre e 2 Af
7g T § FHwaT g &1 aw 5 Ak
AATHTEET R F Imar & ar wf
e T & A I9W g o £ AT
ATET  Hifore a1 A T ) Iae w<
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« T Tafaw 57 TET E a9 T
frmge 7 @ Tfew

JT FT 13 HY G AT AL It
F TNEFT g, 98 ] Ia&T 93 ar
ag 9 A g1 AT | TEA TAR-
qow oo TE ) afew TR
B & fF TweFT gfT 1 3 A
a ar afuwT gfam & & WA
¥ AT 7 FET o 37 e fae
AT | FHA g1 TH €T FY Y sAfea
g & 1 gfamm 7 gfamm £ gfem #1
GATE § G F1 I A1 A Fodfto F
o dYo FY I F1 HIT I o IE F1E
ST 1 TET W FATT 10 AT 12
F QY §B SATEAT g WY T AHA FAT
13 @1 UF @I AT FF 81 gAfaq
W mergd a1 fE F Ao a
SqTEd qEY N A

srfEx & & OF a7 FAER T AR A
T AET A T A A AR
F<aT ¢ Fr frs Sedl T &1 29 far
AT o fF FTRAAfae g 18(2)

-

A e

“Notwithstanding anything contain-
ed in the Code of Criminal
Procedure, 1898, an offence
punishable under this section
shall be cognizable.”

At #§ 9o @ T A%
R § 1 gafen #R S F1 S "
aﬁmM{q@m,aﬁmmau
#¥A & o ag N feewa gf av Twy
3 faer # srfirifas &1 fr% @ o,
AT A & 7z 9 § T Wi
7% O & F A qE a@
cer P, TEFT wrE o e
Roic) tsﬁmﬁ??fﬁ“"?ﬁ%'

KARTIKA 23, 1890 (SAKA)

Security Force Bill 326

afeT & # oF A Fgm Tgaw §
fFamgror R @ R @& a
Iast w1 fefaftas grit 1 o9 97 78
fefafem wmerdt #1 Fi? =g fefa-
fom at gfaa arEIT AT Y ST AFAT & 1
T 17 T 7 T o Feeww @
& aR faaw Y qUEew 91T T ITE
geed w< faar mar ) @ aEwe &
AT & TEEY @R fraTad w37 g
R 57 FT & i w3 g 5 fraey
FERY §1 A% THRT IOT F2 |

SHRI G. VISWANATHAN (Wandi-
wash): Mr. Chairman, if the Central
Industrial Security Force Bill, which is
before this House, is passed, we will
be creating a force which will be the
first of its kind in the whole world. In
no other federal or quasi-federal state
there is such a force, whether it is the
USA or Australia or Switzerland.

What is the need for this Bill and
for this force ? Was there any com-
plaint of inadequate protection or lack
of protection for Central Government
undertakings from State Governments ?
Was there any complaint of law and
order not being maintained in Central
Government undertakings ? What is
the need for it ? .

By bringing forward this Bill either
you suspect the State Governments or
you want to over-ride them. I 'want to
tell this Government that unless and
until you get rid of this policeman’s
attitude of treating the States like sus-
pects, you cannot run a smooth adminis-
tration, When the State Governments
are able to protect State Government
properties as well as private properties,
perhaps more valuable than Central
Government undertakings, can they not
protect the Central Government under-
takings which are situated in States ?

We did not have this .central indus-
trial security force during the time of
the emergency from 1962 to 1967. If
we could dispense with this force then,
what is the need for it now ?
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[Shri G. Viswanathan]

We are told that there is an urgency
now. Even if this Bill is passed and
the force comes into existence, even
after the creation of this force, the
General Manager of Bhilai Steel Plant,
who appeared before the Joint Com-
mittee, says that they will keep watch
and ward and intelligence as wusual.
What does it mean ? It means that it
will be an additional burden on the
Central Government undertakings which
are already running at a loss. So we
need not burden the Central Govern-
ment undertakings any more.

My objection, as I have alrecady
pointed out, is that this House has no
competence to pass this Bill. I challenge
the competence of this Parliament to
legislate on the subject on one ground.
Though under the Union List, item 32,
Parliament can pass laws on Central
property, clause 14 of this Bill clearly
states that the force which will be
«created after this Bill is passed will
operate in the State’s jurisdiction. Hence,
‘we cannot pass a law on the State’s
jurisdiction. Even if the State Govern-
ments give their consent, they cannot
waive their rights because the waiver of
rights cannot be given to the States.

Again, our Constitution has been
called quasi-federal by the constitutional
pundits. After the 1967 General Elec-
tions and after the formation of so
many non-Congress State Governments,
there is a strong opinion in favour of
giving more powers to the States, that
is, to have a full-fledged federal State.
‘There are already signs of friction and
misunderstanding between the State
‘Governments and the Central Govern-
ment. If this Bill is passed, it will ag-
gravate the situation.

17 Hrs.

According to the Constitution, police
and public order are the exclusive right
of the State Governments. The Seventh
‘Schedule clearly states that by passing
this Bill, we will be creating a parallel
police force. Two authorities cannot
function in the same jurisdiction. The
power to search and arrest without”
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warrant are clearly police powers.
Clauses 18, 19 and 20 would definitely
go to show that they govern the police
act. If two forces begin to function, it
will create misunderstanding and, in-
stead of solving law and order problem,
it will aggravate law and order problem.
Hence, naturally, the States feel that
their authority would be undermined and
their powers would be usurped.

What do the States think about it ?
There was a non-Congress Government
in West Bengal and the former Chiefl
Minister of West Bengal, Dr. P. C. Sen,
in his letter dated 7th December, 1964
written to the then Home Minister, Mr.
Gulzarilal Nanda, says that this measure
will be a ‘“serious encroachment on the
State sphere”.

Then, the Government of Mysore, a
Congress Government says :

“The Government of Mysore have
carefully examined the propo-
sal for creation of the Central
Industrial Security Force and
are of the view that the appa-
rent advantages of the propo-
sal are outweighed by the fact,
among others, that it is likely
to impair the responsibility of
the State police for maintain-
ing law and order in the in-
dustrial areas. The State Gov-
ernment are, therefore, mnot
agreeable to the creation of
the Central Industrial Security
Force which is the object of
this Bill.”

Later on, after explanation given by
the Home Minister, they have modified
their stand and said that they have no
further comments to make.

~ What does the Government of Assam
feel about it ? The Government of
Assam, another Congress Government,
says :

“The Government of Assam is of
the view that too much proli-
feration of separate formations
to handle the different varie-
ties of functions is neither
necessary nor desirable. Such
measures for greation of is-
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lands of Central police tend
to cncroach upon the legiti-
mate sphere of the State res-
ponsibilities. The State Gov-
ernment would not, therefore,
favour the idea of going in for
the said legislation.”

I recommend their views to the Cong-

ress Members who speak on this Bill,

Further, the Kerala Government says:

“This is an inroad into the auto-
nomy of the State.”

The Punjab Government says :

“It violates the very principle on
which our Constitution is
based.”

My own Government, the Govern-
ment of Tamilnad, feels—I quote :

“The force will virtually be a pri-
vate police under the Manag-
ing Director of a public sector
undertaking and it will be a
sad reflection on the capacity
of the State Government to
protect properly  industrial
undertakings in their areas.”

The States are ready to send their forces,
their police, for any help as required
by the Managing Director or the Gene-
ral Manager to protect the properties of
the Centre. There is no need for such
a force. Both the Congress and non-

Congress Governments have got their
own doubts about this Bill.

Again, no trade union leader who
appeared before the Joint Committee
supported this measures because they

have a suspicion that under clause 7,
sub-clause (2), the Force, after crea-
tion, will function under the general
supervision, direction and control of the
General Manager or the Managing
Director. This is enough to make him
an autocrat. Generally, when there is
an industrial dispute, the Managing
Director or the General Manager is a
party to the dispute. When the power
is given to him to function under his
orders, the Force will go against the
labour movement. Hence there is ob-
jection from the labour side.
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According to this Bill, the Industrial
Security Force can be deployed and
withdrawn according to the wishes of
the 1.G., Police. Hence, it is not like
the Watch and Ward staff which is there
all the 24 hours and all the 12 months
in a year. So, it means that there are
more functions for this Force. It is not
like the Watch and Ward staff as our
Congress friend, 'Shri Randhir Singh,
put it. Hence, the trade union leaders
feel that this Force may be used against
them, against the trade union activities.
This Force will widen definitely the gulf
between the management and the labour
in the public sector undertakings and
there will always be tension in the pub-
lic sector undertakings.

They say that this is only a carbon
copy of the Railway Protection Force.
When we have accepted the Railway
Protection Force, what is the objection
for this Bill, they ask. When the Rail-
way Protection Force Bill was brought
before the House, the House was told
that the Railways had a special posi-
tion; they run thousands of miles in so
many States, that the railway properties
are soattered all over the country, that
they run in danger zones, there are pil-
ferages on a large scale, and all that.

The then Railway Minister thus persu-
aded the House to accept the Bill and
the House did so. But now what is the
special condition for this Bill ? In fact,
the Head of the Railway Protection
Force, the I.G. of the Railway Protection
Force, who appeared before the Joint
Committee could not convince the mem-
bers of the Committec that, after the
formation of the Railway Protection
Force, the situation had improved. When
it was specifically put to him that theft
and other things had gone up after the
formation of the Force, he could not
convince the Committee by giving sta-
tistics that the situation had improved.
Hence, as our friend, Shri Kandappan,
who was in the Committee, has given
a dissenting note, there is a case for
winding up the Railway Protection Force
itself and, therefore, there is no case
for setting up a new Force on the same
model.
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What will happen if this Bill is pass-
ed and the Industrial Security Force is
created ? If this Bill is passed, then
each Ministry will be tempted to have
a Force of its own. When Mr. Shukla
has one, can't I have one, Mr. Sher
Singh will think. Dr. V. K. R. V. Rao,
Minister for Transport and Shipping,
may bring a Bill to have his own Force
to protect the ports. Dr, Karan Singh
may bring another Bill to have his own
Force to protect the Air Force. Then,
most probably, our Law Minister, Shri
Govinda Menon, may prefer a Bill to
have a separate Force for the protection
of Ministers when they tour their
States. Thus, there will be a mushroom
growth of Forces without any co-ordi-
nation. Instead of having a Welfare
State, we will be baving a Police State—
nothing more or nothing less than that.
Neither the ‘management of the public
undertakings is keen to have this Force,
nor do the labour lend support to this
Bill. Neither the Congress States like
this Bill, nor the non-Congress Govern-
ments desire this Bill. Hence, the more
sensible thing that the Government can
do is to withdrawn this Bill even at this
late stage. If they do not hear sensible
things, then T would request this House
to throw out this Bill lock, stock and
barrel.

N wfer waw (@rone) - awefy
WEA, 3¥ A gF A WA T &) o
M 5 Tow ¥ g Al 2
fre™ fat & guige w911 Twes
¥ I fF q@r FT AR L, @/ F
TG T % faar AR ST FT a9 &
1 FOT T 1 TFIT &Y TAT | AT
Ay q faegiv arex e AW 97
AT S IT FY A FANfEY a1 4
WA ITINF AT AR AT R T
Jq EAMAT 77 IR AN F foF
@t ferifcd a1 oAy @ @
T fF aWT Q8 TE 9T aHY | OF §E
TEL AT | O 92 F FRT q@ 1
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FAT TE I TEE & T A
TEH TF AT A T @

T F I T ) 9gar 5 o
F A1 qfeqs FF @ § T7 faw
AT &Y A R &, AT S A Y
&Y aA &, afew FY ATy ¥ F qe
a3 g &1 T A AT awr IR
AT & q€ AT FT T®IT F1 ATAT WY
FATETZ

AW AT AT FT gA ATAA T@AT
ZRT L AT saEt gaige &7 faare
g faeY o ofiE F 27 @ FY gEw
g AFAT Z | IART DY THT AT, THHT
@A ZFT ) HT wiE FEr At 9
g 7717 ¢T fqga drev 1 agr 99
g7 ¥ 771 5 g7 @ @ 71 vF FEmA
€7 ATAT A1fgq arfE FW F w9 Sy
W A1 TeAr gy £, S fAaiEt a1
%, 9% 38 991 &1 ¢z gfaaa ufe-
faets 7 faear @7 &1 g 7
arfen fir sra STaT T VR 2 OF caAve
A T 797 39F A 77 77 AR AW,
St fravfizg wifgg g, 9% @1 faw
F7ATY AL | GHTL 9T ATEd d@i
A%z 91 FE g7 IF g 2|

AT 3@ f5 19 A &1 geAw
gs 411 Ay uF 3T afaad @ uaw
gfafea & | 9% AW F IgT ¥ QT
o1 faawaw & fF agt & o o sfa-
FO F ¥ 79 Fg @ 9 5 7 gea
9T ATAT A IAFT qga qowwiear
o1 &Y oY | F grarer o1 F fa
T g1 Afsw oF e graw
T A AT FTEAT, Sq K GHRY
2 1T agr AITHIT AT AT &Y, AT TqHT
gent W F A g 2w A OF @
Y TET F7 A NI § F¥ AR afeww



333" Central Industrial KARTIKA 23, 1890 (SAKA)

T & e €, W 8, gt v €
AT BT & Y FTeET § I 9T LY A
et TFT T ITaTT &1 a1 I AT
F IAET FAAT qC O F 7 FredeTy
3 9@ &1 AR U F qg FWed
gt snar & fF g ST T $X0 39
MY UF TIF T&T GHT AT(T AT 3T
Jg &1 wfafafudt &1 TOF T | AT
ATEgATY XWE aZT Wl TH THC AT B
g1 v AET K q@ET R uq
77z ¥ fgq &1 27 qafaiv vaar e |
Tz & fem & WY wiew £, o A
ATLF ATA & IAHT GIEAT F1 qqeqT
FEATZHITFT 2 | 99 AL AWML T
WTEAT 7 90 fF 58 3w 7 FE A
N3 A9 B, A &1 f@gay g1, Iw
T FRGMET ZY, IET [T AF90A
TEEAT 2, aE AP 9 AT ZrT 2,
AL I SAH! AFE GEAIATE AT 99
YA 9T ST g 8, a9 aF TH
ATE 1 B FT EAT agq S=A 2 ST
IAET VAT FV TF | F FA 9 favara
T AET FTAT | FAT qAT F AT A
ATEHIT &1 FILATZAT BT THAT 3 | 29
IR EH AN § UL WEAT 99T
FLATERNY | AfFw o aw qwry sSrEEr
AMT 7 FaT G AT § AT qAF IW HY
TeeT & A afsas ¥9ex F qt FR@E
Z {99 | W &1 91 g FAT T@T
= gan g, faew afraarz agg &7 o
qar & it S & F w0 A faav &,
gaTa WY dar &, S 1 o g A e
FT WY 8, ITHT T FA T IAQHTA
¥ ¥ ¥ FIC IaT ¢ gEfeq &
AT FIAT § G AR & (o arfasi
¥ fF gax 9 g AT ArEl F ame
19 g @y § g A a1 84 SR
X IHH! WEAWL @A Y TE W@
w&dr & fr g AgAT AT wY TAT
Savg FT | 9g IAQNGRT A
R g g frafg Fr g
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SHRI NAMBIAR (Tiruchirappalli) :
Mr. Chairman, Sir, I strongly oppose the
Bill for the reasons already mentioned
by many of my colleagues here on this
side.

Sir, the first thing is, it is an en-
croachment on the rights of the State
Government. After all, the State Gov-
ernments are in charge of law and order,
and they are expected to execute their
part of the duty, whether it is in the
case of Central undertaking or State

undertaking. In case the Central Gov-
ernment feels that a particular State is
not discharging its duty properly the
Centre can tell that State Government
to do so, and it cannot circumvent the
whole thing by sending an army or a
police force—whatever name you may
call it—there and say that it is the
duty of the Central Force to look after
the undertaking. For instance, Sir, I
will quote one example. In our part
of the country, in Madras State, in
Neyveli, we have got the Neyveli Lig-
nite Corporation—a very big Under-
taking of the Centre, with 25,000 em-
ployees. It has 25 sq. miles arca. Sup-
pose tomorrow there is some industrial
dispute there involving dispute about the
wages etc. and then a threatened strike.
Now, the situation is this that the State
Government has to look after the law
and order situation and they could dep-
loy their force and they do it whenever
it becomes necessary. Hereafter they
need. not wait for the State Gov-
ernment at all. The General Manager
of the undertaking can send a
wireless signal to the Central Security
Force and then a platoon of that force
will go over there. With the provisions
in this Bill, that force can do anything
there. It is going to function like a
super-State inside that 25-square mile
area. They have got every right to do
anything they like—arrest, detain, beat
up, do anything. Clauses 11—14 are
very clear on the point. The State
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Government will be there only to see
this going on; as a matter of fact, the
State authorities may not even be able
to go and do anything there. The juris-
diction of the State Government will
be kept out of the limits of that under-
taking. That is what is being contemp-
lated.

Is this necessary in the present state
of Centre-State relations we find in the
country ? Therc is the Railway Protec-
tion Force. I know about its working.
1 objected to the Force in this very
House. I said it would be misused and
there would be a serious situation. Only
last month, we had such a situation in
Shoranur on the Southern Rly. A sub-
mspector of the RPF illegally arrested
and detained a railway employee on the
ground that he was having in his posses-
sion some tools. These tools were the
normal tools with which he works. Then
what happened ? The entire stafl of
railwaymen on the Olavakote section
went on strike and trains were stopped
for 5 days. A very big industrial dis-
pute arose. I brought the situation to
the notice of the Railway Minister.

With the passage of this Bill and its
implementation, all over India a very
serious labour situation is going to be
created. In no industrial undertaking,
normal conditions will hereafter prevail.
Therefore, rightly the INTUC and other
trade unions opposed it when they ap-
peared before the Committee. They
contended that the workers are going to
be deprived of their trade union rights
and this super power will be utilised
from Delhi which will be acting upon
the messages sent by general managers
from all parts of the country where
these undertakings are situated.

Visualise the situation. There is the
RPF; there is the CRP; there is the
military and now the Central Industrial
Security Force. With all these, the
powers that be sitting in Delhi will
convert the country into a unitary type
of Government and all talk of State
autonomy will vanish into thin air.
Naturally what will follow? Contra-
dictions and disputes will arise; Centre-
State friction will increase. We had
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the specific instance of the despatch of
the CRP into Kerala in connection with
the September 19 strike. There at least
the authority of the CRP could be used
only through the State Government.
Even then, they did not do so. They
misbehaved. The State said there was
no necessity for sending them. Can
you imagine a situation like the one
which was there recently when Shri P.
Govinda Menon, the hon. Law Minis-
ter, the only Congréss member elected
from Kerala out of the 19 Parliamen-
tary constituencies. ...

SHRI RANDHIR SINGH :
equal to hundred.

SHRI NAMBIAR : All the others
arc from the Opposition. This solitary
member became a Cabinet Minister, and
Law Minister. What did he say therc ?
He said that if necessary, not only the
CRP but the army would be sent to
Kerala. He said that on every inch of
land and in every sphere in Kerala, there
are two governments functioning. This
is what he said to which the Chief
Minister, Shri Namboodiripad objected.
The matter is already taken cognisance
of and correspondence is going on bct-
ween the two Governments. .

One is

Now you want the Industrial Security
Force to be sent there which will inter-
vene and interfere with every industrial
undertaking in the guise of protection.
The cow is to be protected! The poor
cow must be protected by somebody
coming from Delhi under instructions !
Otherwise it will be killed and eaten up
by somebody else ! What a pitiable,
sorrowful state of affairs they are trying
to picture before the country ! There-
fore, we oppose this move.

Before I conclude, I shall draw your
attention specifically to Clauses 11 to
13, a very reading of which is abnoxious,
which nobody in the name of the Indian
Constitution can tolerate. Clause 11
says :

“Any supervisory officer or mem-
ber of the Force may, without
any order from a Magistrate
and without a warrant, arrest
any person who has been con-
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cerned in, or against whom a
reasonable suspicion exists of
his having been concerned in
or who is found taking precau-
tions to conceal his presence
under circumstances which
afford reason to believe that
he is taking such precautions
with a view to committing, a
cognizable offence relating the
property....”

That means that the police officer sent
by the Central Government is the sup-
reme authority in that area, he can do
anything.

Clause 12 says :

“"Whenever any supervisory officer,
or any member of the Force,
not below the prescribed rank,
has reason to believe that any
such offence as is referred to
in section 11 has been or is
being corumitted and that a
search warrant cannot be ob-
tained without affording the
offender an opportunity of es-
caping or of concealing evi-
dence of the offence, he may
detain the offender and search
his person and belongings
forthwith and, if he thinks
proper, arrest any person whom
he has reason to believe to
have committed the offence.”

I am a citizen and I have got a right
to move in the Neyveli Lignite colony.
Suppose I am moving there and there
is a industrial dispute, the officer of this
Farce will catch hold of my throat and
say that I cannot go out because he
has the power to detain me, and the
State police cannot rescue me. If my
hands are powerful, I can kick them
out, but unfortunately I have no force
or army. Do you want people to raise
armies to protect themselves against
these atrocities ? Is that what you
want in this country to counter this ?
Do not thrive on that move.
you say the Central Government pro-
perty has to be protected. Tomorrow,
Birlas and Tatas will say that they have
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crores of rupees worth of materials, that
they do not believe in the Central or
State Government and' so they will raise
their own armies. You know what
happened in China. Everybody had an
army there. You want to bring in China
here and you say we want to do it.

SHRI PILOO MODY : Do you
know what is happening in China ?

SHRI NAMBIAR : Prerevolution
China, before 1949, not the present
China. Shri Piloo Mody is too big to
understand anything, a heavy duty per-
son, he cannot understand things be-
cause of his sizc. China is too big, he
is equally big.

Coming to Clause 14, it says :

“‘Subject to any general directions
which may be issued by the
Central Government, it shall
be lawful for the Inspector-
‘General, on a request received
in this behalf from the Manag-
ing Director concerned of an
industrial undertaking in pub-
lic sector, showing the neces-
sity thereof, to depute such
number of supervisory officers
and members of the Force as
the Inspector-General —may
consider necessary for the
protection and security of that
industrial undertaking and any
installations attached thereto
and the officers and members
of the Force so deputed shall
be at the charge of the Manag-
ing Director.”

The Managing Director can command
them and become the supreme head of
the Force. What can you do ? If there
is any industrial dispute, that Managing
Director can dictate terms. Therefore,
there will be an end of the trade union
movement in the public undertakings
soon after this Bill is passed into law
and put into operation, if it is not
struck down by the Supreme Court.
There are many reasons. So, hereafter
it will be the job of the Trade Union
of the central undertakings to go to the
Supreme Court and figish it. Otherwise
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they will be finished with their fist. There
is no other way. That is going to hap-
pen. Therefore I am  submitting
(Interruptions) that our fist is not
enough.  Acharyaji yesterday said
‘Whatever you do, the force at the
command of the Government is so big
and therefore what is the use of cry-
ing ?’ Are we to submit to the Govern-

ment because they have got superior
power ?

SHRI J. B. KRIPALANI (Guna) :
You disobey the Government and rcap
the consequences.

SHRI NAMBIAR : You disobeyed

the alien British Government. You
were heading the Congress and you
fought and got your freedom. Ulti-

mately we are also going to get rid of
the this capitalist Government. Till the
process is taken and till the ideal is
reached, there is a course and there is
a path. There are stages and phases
and we are passing through them.
Thercfore you are an elderly man and
you are like my grand-father—please
do not tell me ‘submit to the superior
force’.  You tell an youngster like me
‘Resist if you are right’. Therefore, I
submit that this method of Central
Government haying more power and
subjugating everybody under it, will
never happen. Therefore, we strongly
oppose the very concept of this Bill
and we oppose it tooth and nail and we
will oppose it till the last sentence,
the last word of it.

SHRI PILOO MODY :
drop of your blood.

Till the last

SHRI NAMBIAR : We strongly
oppose the very concept of this Bill
and we oppose it teeth and nail and we

will oppose it till the last sentence or
word of it.

SHRI PILOO MODY : Till the last
drop of your blood.

SHRI NAMBIAR : I will not be
able to compete with him in regard to
blood. He has more and I have less.
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In that I admit my defeat to a capitalist
fellow and I have less blood. Any-
how though it is less, it is equally power-
ful.

Therefore, 1 request the House to re-
ject it, reject it totally and never to
pass it.

Thank you, Sir.

ft e feme WAl (3197) @ AT
ofq w8rEg, § 29 faer &1 a9dq FG1
% fod @s1 g g 1 97 U aga HEea-
qui fast &1 ZORANF ST z1ATT ar
3 | § A a1 gary snfaw feafa
TITYT @I 7, I q F1 33T 0 20 9
FT1 ag & 47 % g9 =7 fam &1 wmva
| afFT 97 awEE 2 oz
T TRT ATAATIHAT FT A FIA &,
Y AW Y AW AT KT AT FIAE, A
g fawr @1 fa<ig =3 1 S anr
AvaTsanT & faas £, o T 74
fa= &1 favg 7, 91 § 797 9%
q1 |

ag GYEIT H7 ZH FFA F AN I
S AT Awa #fE oFmoar ey
Y 3 a4 8, 99 AW { TTRATTIIA
2Y, Wifq g1 937 IF ITEATTAIA FT
qEERT ], gW UF AWETEaRAT § f 9T
73 &1 39 @97 gw fAmto 7 s
¥ & zafau onw 3 @1 7 SqnRr
srawsar § & gw gfan 1 faar &3
fr duargdeT ¥ g7 ¥ qw Y
TEET FT IT WHAY g, qHIGEAIE &
TR 9T AW FT ST gFAT 21 ZG

" WYF ox g gfar w1 g aar a9 §

fr w1 T, AEiftfes
T FT AW FIA FT AT AWAAE-
Juw g, dfews srefasw &4 99
ofsets sre@fdvar &7 A%7aT 3§ a9
qz i #<dt & fw 3w 71 SeameA 99

37 ofeqs sy & afd ¥ agan
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& o @ R e @ ¥ faw
‘TF T #1 g&7 AravgFar g fr afeas
srERfEy & Fr@m! 7 wifa , famm
T5F, §EIs AR qEMfaF TEasT F
STEFIA FAL TgAT 72 AT FTH FTHAT
2

A TR qg FEgA 3 A0 79GT g
ggat 1 AR ¥o fael at T &,
TG USATAH A1 FT a9 § TT T
TUR A Y, T GFT F@H &
T A UF wAfa g T HIT a6
Fiforwr ag F ot § fF oag wEm
1% qIg ¥ IR R FIH H A T 4 |
A T, Fag W Fg wwar g fw
FaEL gg WY Fifmw ® 1 Iy § oo
F@MT FT I fae 1T g7 | qIg
FIT FT FRATET WY TG FT AT 2 |
R ST A FT J1T e o7
G, AT A W gAr, T wiewgao
ST ¥ 5T F AT A AT KT FqAAT | qT
Iq AT & AW FI, 37 qfeqs IFeT-
Ziga &1, 3w F T FTE@ET F7 foAT
& WL gH I T SR # 7 qeahT
aRd §, g TE &W 4V UREATHT FY
FUTTAT A8 €, I¥ FEET AT AR
&, 87 3w 7 sefaw 9 aaT gy
g #T g AW Y §T @ IR &,
AV I qAG 9T gATR T8 Jd AT FTFT
FEIAET afaaat F FHAQ TH gIFA
T & A T A0 F TE@ g o
fa g F1E QAT FIA aTC, TeY swFEdT
FX frad afcg & garr ag qor ga
Ig TFATE HTAT F A9 FTAW W@ T
IR 37 § et gFTC A read T 8
& | oY g o9 fr gur 3w *
FRL AAT-HAT ST G A=A
qTg F @A qiA { q@F i §
T g gt T 7Y Tfgw v 19
i@ F 99 GEF gE A TAdT
FAZT FT FICH & FIT ITT A 7
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T 9t 0drgs o ag g w9 TS §
g9 79 a1 § oY sEfwe A€ €, o 8
FTH F FAT IH I # 9 {5 gATEER®
®T FT FYHEIT AT | IW q9T FT greQ
gt ¥ § T AGATE, A F A A
Tsfgafaeea, aga & s & wifasi
F 99 FT@I AfAC qeg FT 2N
73 f& nar offesfs and o agt
FIEHTT 39 F1 AT a4 T TARTL FX
fear 1 7z feafy P agi 2€ & 91 4@
AE! 27 AT #1399 F for v ey
T FHA H FAIX I OF FEA Y,
gAY 019 QY e7HaT &Y f fag & wfew
T EH 3T F TT JTIIF FT UF g o0
FT XA FT & Jg TUTET FT 37 FT
X1 AT £ F FeAr AT § 5 ag
UF G 779 § faw €71 g7 @ w3
=1few 1 2w a7 favare 73 §, v w=
aTgd 2 fr g qw #7 gefegsmme e
2 29 99 Jgd & fF guR qw oy
TFIAT IR F3G AT a3, 57 R A%
wfq so, 39 & wfvr & Seamee 21 T
BT AWM FTAT & TEA 97, AF
¥ TR 97 T T | '
17.34 Hgs.
[MR. DEPUTY SPEAKER in the Chair.]
Yt FFT T fF oA uF @que
T FTYH FTT FT AT & | 7 7 o0
Y FqE AR ART FaT | A7 fade
77 § % ag Rowe €T AT 7T qae
FEI & | STET aF o &2 7 AT TS AET
FT §IATT ¢, qg W FT qaide g A
W I a1 OT AT #1 3§ | AfHA
UF @7 FEEIFT § agi FT@ §
Frf weae g } 9 FvEE F fau
FYE AT SGATIT I T ATAT  qY I
¥ 39 @ ¥ I § ¢ @A
& 2 afex ag #FT@mE AW
TR A1 § A1 @ T w1 P
AT I T FT qGT T AT FAAT
£ T AZ TH AT AT AET AEHY F@V
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2 5 Sow 9REFwT I AW 2 9
FITGA T 1T AT TN > 90 JQY
Y Tog ALY & fF ¥vgw aCFT UF O
TEAw ATHY FY aE F T8 @ AT I0-
AT &Y W 3T A g # 1 1 gafew
A Fg wigan § 5 ag ;AT s e
# oIS F1 JravEFAT & A0 0F s
ATARAF FIAA § HIT I FA T TH
ESH F1 @R AT A0fgm ) Faq

AT AIRATSAT & FHTO0, FqF A1 TAIAT

fr g7 3v g smefetensh v £,

FifF gaI¥ T T© gAY €, 77 FAA

FT fa<ty 7 7 3gre T FFT wAT Y

AT gAX TeHT AT, JT A TR ALY

# gg FeaT angan g A o qew F

FYE FHA TH AN &Y AqravgET F fAw

FATET I 1 S W FV ATAEGFAT

* @Y gu gATa orar § A fF fa

FEC W T AFA & JIT 97 g9 FA

I & | AT AT g7 HT AT AW &

fae oF, F7 AN J®@ ¢ o ¥

AT WGt FY, gAY ey wwafa

F qReAT 1 FF Y FE Awqg W fF

4g AYHEIT I FAT F A FAC AT
‘T T zw afFmiee £ 07 @A

T § aCHIC FY qgE FAT Afgw?

# 7g w3 AT g f ;o 7 g

aga fedaea & | I fepaeag F av &

¥ ¥ g svedwew fou €1 39 F

FIT IW AT qAT FXAT | AfwA F

TE WAl FT AT JIWA 21 AT A

femmam = g -

Notwithstanding anything contained
in any other law for the time being in
force, any legal proceeding, whether
civil or criminal, which may lawfully
be brought against any supervisory offi-
cer or member of the Force for any-
thing done or intended to be done under
the powers conferred by, or in pursu-

ance of, any provision of this Act or
the rules thereunder shall be commenc-
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ed within threc months after the act
complained of shall have been com-
mitted and not otherwise; 'and notice
in writing of such proceeding and of
the cause thereof shall be given to the

person concerned and his supervisory
officer at least one month before the
commencement of such proceeding

g S ¥E &, R e ¥ fefaAe
ST #1T & dFwa 197 & faaga
SUMTA 21 JFWT 197 F qeq Y
Wt ofesrw a7 & fau 9@ #1 TrR-
AT FA F GGA 9T GIHR FY
a1 YT TAHAE FY FATHA FAT TE
& A< 97 gw SfEAIT %1 3@ § JFWa
21 3% fg Sfega faer w2 1 o=
R qfsqs gaw< &1 fewrga fFar o7 &
ar o snfeae s Teg *1 wvafa FY
TET &4 & foU qerq € ar oy fay #i1
firceaT #37 & AU qerw & S anfwast
#1 ag Meaww faeen, afeqs qde &7
% | 98 ATAT AT 3R g A= IT
TH I ¥ @AT & Y 39 &7 qaed 38
& f g S St 197 T S
¢ Su F widfesed grm wifs z9
TENE & F(ER T@AT T F fag
a1 NEfew F1 I F fou oF TTEw
fafae € 7€ § T 5w oew fafae &
7g TENT AL g1 6 3| 7 sorTer A
I | AT FATAS ALY (AT & 1 I
F Freedweg 427 g | I8 a<g BT
AT ad € foT 1 I § 97 9T T
&1 eqa feenSm e 38 a1 #Y a3
# srev qacwe fewrn wmEar. g W
# Fga1 9gar § fF 5 S A
@ | WA FIC A AT owfew
T & qmr g gEew 197 #
FefeRTar Al & | T a@F AW
TET @A | TE Wl & 9 § 39
far 1 gToiR Wkl & FHET F@T § |

it frex (dfom) © Sureaw ofY, &
7w fauas w1 qoE 37 & faw wer gar
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i1 ¥fvr@ gmdmdgmamwr fw
QT oF fad g gaTeY aEHT Y a8t AT
q2r | ofed®w sFeEfsT Y T g,
FrEAfaF AT 7AT Y @AT 2, qG Av
AT G ST AT | JUST &1 79 &
a2 T8 WAy § graraEt 9 aw |
92 9z UF qE 7@ F1 A9 & | qEfAE
AT AAT ET § 99 F fAC g0+
FY TELT TEY A g NTF WA |
afeq gia gara, Fgi o1 uwAfas
@ AT v gfad @ § 9
TH qIT FT AW A AE) @A € fwoag
N gAY A7 qf=< §, 7@ WA & S
a7 Af=T &, S 9398 IFeTIAATF A
FATC T F A 93 9T F FTCE IAC
TR gear afex 1§ (wwasm)
ag Y GATX T AR T AT AT & A
T FT GTAT FTAT, TTH! A3 F =17
AT & FAeq AT AR FFaT FT A
FRreq TEAT § A1 I9 FT T AT @G
31 (swweT) TE TR T T M
R AT FY foAw T

JYTETET WEEE, TF qST 7 F% A1C
¥ # g TR W @I g fF afeas
e O FW X A,
QEFAT FTEHET F O F A
o5, N TE7 I I §, I qRAAF
AT AAT & TG & FA FT qATT
AT & @ I H Py FXE, A
frQamare A wE F A Imer )

s fa7 99 TFo THo e ¥ IR
# ggt q¥ ferrwe g @ 41, a7 q
sy o & ofsss swefew &
forer fawme &, O AW A @
ofims  aoeEfwaT & IqET av
e # @ fgd | FX S
aug Far 97 f& v SR qfeww sroex-
e ¥ fagid B AT TTEY &,
oY I AT F AT w1 wAv Srgy
g oOF ol WY T FEE X @A
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ifed | AfFT F 777 W Jww § 5
fom At o I gear wy faderd
g 9T ¥ ST geaT ¥ fad A faw
A & ara § ar @@ A0 A qfeww
yeEfeg N &AT  FT qUE FA
Y &, 99 7 Ay FI3 9T o F )
qF A T FT AT FT AR FQ &,
A I F1 Feq g1 v & FF ITHY g
F fag Wt a9 *, AfFT T Feev
THFTLH T 9 3G @B . ...
(saaum)......

| AF TG AW L, F a1 g
FE fF I FY a7 OF FY R WA R
ST ST T @S g, @ IT F7 qoGa &
TAEA FL X v wgar § e
AITT g AR EIq Y I FaAT 8, W
4 ARG | T QI T -
TF g AR Fgm 5 W@ # @
WAL ST =T 81 T &, g wrw-
IR AT EATEY, T fF Uo7 =T o}
Fae vsfafreea & fg 99 w1 gvaw
gy s

# UF I IIIE Fgi 9 3T Trgan
g few @ fet dwex fouy afetw
Feefey fam & ffd o T
Wﬁﬂf!ﬁ’aﬁtngﬁﬂ@o
THOEY o FT FIRQTY 3 ¥ faq 73 9 1
3§ TG | R TN AN R
q1 Iq g G § Fre@m@r /@ W
AN X AN g fF IT FcEEr &
FTH FW AN FHAT A7 9 fF G
T AY FTXGMT &, A FrETfTF JTe 79T
§, 99 #) oA $XZ | a9 & A qav
frva fFar fF o ot Q¥ ErEefE
FreEml F} greT & fag #rf fadas
@ A IF A A-gEe a9
FEw, FWitF AT N afAw -
e &, 3 faamme o ofcReafaay
¥ 3@ v grfra a8 | g
agi ¥ o1 g afram fred 4, 9 bl
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g S yrewAdY wafeat § ¥ AR
FTAF FT HTA T T AP 99 FIEFL
N A F, 99 A W@ &7 AT FAS
TYGT T AT I F LA FY, A
T FE TE fwAr S A

™ H A AA TS TEN wEAT @
# 59 fadas F1 GO F7ar § 1 afEA
aEr afefeafq v smer e 7 e g€
& T s g g FY T 27 F T
93 @Y 2. 39 qfcfeafa #1 a7 w7 F
fod emt A @iFIST T oy aTH
FEAT A

SHRI D. C. SHARMA (Gurdas-
pur) : Mr. Deputy-Speaker, Sir, it dis-
tresses mc very much to opposc this
Bill because it is being piloted by Shri
V. C. Shukla who, I think, should be
onc of the noblest sons of India and
for whom I have no less regard. You
will ask me, why I am opposing him
then.

Cnly yesterday we were told that
India was moving towards warlordism.
We are having 15 senas in the different
States in India. What those senas will
do 1 can forecast but this is not thc
occasion to foresee what their actions
will be when India is in thc midst of
an upheaval or is suffering from some
kind of a political or social ferment.
But while we rue the day when those
sencs were formed, here we are trying
to form a Pimpri Sena, a Ranchi Sena,
a Bhilai Sena, a Rourkela Sena, a
Durgapur Sena. I can assure you that
the effect of having this Central Indus-
trial Security Force will be tantamount
to having these unofficial senas which
are the illegitimate children of India.
But, I think, this security force is going
to be the legitimate child of the Gov-
ernment of India and I rue the day
when it will come into being.

.Secondly, wc have the Border Secu-
rity Force. I do not want to mention
the name of the constituency to which
I.am going to refer but when the Indo-
Pakistan conflict took place, may I tell
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you most penitentially, most regret-
fully and most woefully, that the Bor-
der Security Force people were the
first to run away from their posts.
They not only did that but they took
away thc cattle of some persons also.
I happened to visit some of those
places and some persons came to me
and said, “You may do anything about
the Border Security Force or you may
not do anything about them; but they-
have taken away two buffaloes of mine,
get me back those buffaloes.” This is
thc morale of the Border Security
Force which is mecant to protect our
borders, I do not know what will be
the morale of this Central Industrial
Security Force.

Thirdly, after all, we are human
beings and we can depend also upon
our cxperience. Once I had the good
luck to go to Pimpri as a member of a
Government of India committece. 1
mect there some workers who told me
that they came from the same consti-
tucncy from which I hail. I do not
know hLow they came to know of it. It
was unfortunate that they came to
know of i, So they wanted to have
a pholograph with mc and I had my
photogiaph with them. The result was
that ail thosc persons were put under
suspension by the manager afterwards.
Their fault was, why they had a photo-
craph with a Member of Parliament.
They wrote to me that I should protect
thern.

Tie manager is already very power-
ful. [ should say he is all-powerful. If
I can gc into the history of the public
undertakings. I would tell you that the
managers enjoy much more power than
the Prime Minister of India. The manag-
ing directors have much more authority
than the Chief Minister of any State.
The chairmen of these undertakings
have greater power than the Speaker
of Parliament or of a-State Assembly.

Now, you are going to arm thém
with this Industrial Security Force so
that they can run amuck and do what-
cver they like, I think, they are already
misusiag their powers. I do not want
that anybody should be given the
power which he will misuse against
anyone.
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“There is a clause here which says
that they can apprehend any person
who, they think, has tresspassed the
premises of an undertaking. Suppose
1 go to some place where nobody knows
1 am a Member of Parliament. I think,
I will be a such person to be apprehend-
ed. Therefore, I say, you are arming
the Managers with unlimited powers
which they do not deserve to have be-
cause they have not given a good
account of themselves,

We had the Railway Protection
Force. I wclcomed it. We thought it
will stop pilferage, it will stop looting of
wagons, it will stop robbery and it will
stop all kinds of unsocial activities, I
thought that a new cra will dawn in the
history of the Indian Railways. But what
has happened is that the Railway Protec-
tion Force has not given as much of
service as is proportionate to thc money
spent on it. | do not say that they have
not done anything.

Then, another point is that you are
saddling thesc public sector undertak-
ings with morc financial liabilities which
they will not be able to cope = with,
They are alrcady suffering from deficits.
They arc not giving the nation back
what we wanted. They arc not running
at a profil. They are not giving us all
that we wanted. On top of it, you
are saddling them with this Security
Forcc on which they will have to spend
money. [ think, nothing can give the
people a worse taste about our public
undertakings than this Bill which will
mean more expenditure and more men
round about them.

I ask onc question : In which direc-
tion are wc moving ? Today, you are
asking for Industrial Security Force.
Tomorrow you will ask for University
Security Force. Day after tomorrow,
you will ask for Parliamentary Security
Forcc. After four or five days or
months, you will ask for a  Security
Force for the All-India Radio. After
that, you will ask for a Security Force
for the Home Ministry. Where will it
end? [ think, a public undertaking is
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a kind of family. The Chairman or the
Manager or the Managing Director
should be the head of a family. He
should establish such relations with the
workers, with the people, as are bet-
ween a father and a son, as are between
a brother and a brother. If he cannot
do it, he is not worth it, I say, you
are giving him an Inspector General of
Policc armed with all the police powers;
you are giving him people with uni-
forms. You are giving him people who
can search without warrant; you are
giving him people who may  arrest
persons cven when they do not create
any ircuble. If you are doing this, may
I ask you one question: arc you con-

verting India into a  Police State?
(Interruptions) .
SHRI SHRI CHAND GOYAL:

Ther vote against the Bill.

SHRI D. C. SHARMA: 1 have
morc courage than this gentleman. I
represent 10 lakhs of people. I will
submit very respectfully that wec want,
in this country, an Educational State.
Let the workers know their rights and
responsibilities. Let the managers know
their rights and responsibilities. Let
everybody know his rights and respon-
sibilities. Arc we going to have a
miniature Police State ? People talk of
mini-skirts; people talk of mini-hats;
peoplc taik of mini-blouses. What is
thc good of having this kind of mini-
Police State in our public undertakings ?
I would say that this is not in confor-
mity with the kind of India in which
I want to live, in which my friends
want to live. All of us want that we
should live in an India which is free
from this Kind of troubles and bitter-
nass.

18 Hgs.

My lasi point is this.  Sometimes
Mr. Randhir Singh strays into sense. 1
was very Lappy to find that, when he
spoke on this Bill, he branched off into
good scnse. He asked : if the appoint-
ing authority is going to be the appel-
late aulbority, what is the good of
that ? If the appeal is to come to me
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who has appointed the Inspector-Gene-
ral, then what will happen ? Then, the
big brother will have his way and the
small brother will go overboard. There-
fore, if you want that this Bill should
have some semblance of constitutional
propriety, some sembance of a society
under the socialistic pattern, some
semblance of people who are having
the glow of freedom, then I think you
should sce to it that whatever action
thc Inspector-General takes—God for-
bid that the Inspector-General be
appointed; but I know that he will be
appointed, do what I may. He should
be liable to be challenged in the highest
court of judicature in this country.
Whzn we had the Preventive Detention
Act, we had a Committee to review
the cases of those persons who were
detailed under that and so many per-
sons werc let off. Here, we are arming
the Manager and the Inspector-General
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with unlimited powers which, I think,
is not proper for democratic functioning.

I would submit that the Minister
should curtail the powers of these
people. My second point is that we
should give the right of appeal to the
highest court of judicature in this land.
And, the third point is this. ..

MR. DEPUTY-SPEAKER :
conclude.

SHRI D. C. SHARMA : This clause
about tresspassing should be taken out.
This typc of thing is very dangerous.
This kind of thing is liable to all kinds
of misinterpretations in the context of
this Bill.

With thcse words, Sir, I oppose this
Bill with a very heavy heart.
18.02 Hgs.

The Lok Sabha then adjourned till

Eleven of the Clock on Friday, Novem-
ber 15, 1968/ Kartika 24, 1890 (Saka).

Please
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